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Agrahayana 28, 1907 (Saka).

— i

The Lok Sabha met at
Eleven of the Clock.

[MR. SPEAKER in the Chair]

MEMBERS SWORN

SHRI SOMNATH CHATTERJEE

(Bolpur)

SHRI SHARAT KUMAR DEB (Ken-
drapara)

SHRI SYED SHAHABUDDIN
(Krishanganj)
[English)

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): Sir, Door-
darshan was discriminating a lot, They
showed so much of Somnath Chatterjee
and none of our Party members was
shown,

‘MR. SPRAKER : Somnath is an old

‘Member

, SHRI SOMNATH CHATTERIEE:
Sir, it seems Doordarshan felt thatit was
the only welcome result

(Interruptions)

et ontes e |

ORAL ANSWERS TO QUESTIONS
[English]

Increase in Polio Cases

*449, SHRI DHARAM PAL SINGHt
MALIK :

SHRI SUBHASH YADAV :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether cases of polio have con-
siderably increased in the State of
Haryana during the last two years ;

(b) if so, whether cases of polio have
also increased in other parts of the country
during the same period ; and

(c) if so, the steps being taken by
Government ia this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR) : (a) &
(b) According to the reports received in
Central Bureau of Health Intelligence
there was no increase in polio cases in the
State of Haryana during ths last two
years. Further there was no increase in
the Polio cases in the count!ry as a whole
during last two vears,

(c) Steps are being taken to reduce
the incidence of Poliomyelitis through
National Immunization Programme,

[Translation]

DHARAM PAL SINGH
Mr. Speaker, Sir, the reply
given by the bon. Minister is based on
official figures, Many polio patients get
themselves treated by private doctors and

SHRIT
MALIK :
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hence the Government do not have any
record thereof. According to my infor.
mation, there has been a considerable in-
erease in the incidence of polio. This
problem needs a study in depth. I want to
koow from the hon. Minister the number
of disabled and handicapped persons in
the country and bhow many of them are
affected by polio ?

[English]

SHRI S, KRISHNA KUMAR : Sir,
poliomyelitis is not a notified disease,
Monthly reports of occurence of this dise-
ate are compiled by the Central Bureau of
Health Intelligence. We are aware that
the reporting is uneven and the data does
mot cover all the polio cases in the coun-
try. But the figures available show a
declining trend in the prevalence of polio
in the last three years. Polio is to be
ehecked through the immunisation pro-
gramme which has been launched inan
expanded scale on the 19th November last,
This is the biggest child survival effort as
also anti-polio effort ever taken up any-
where in the world.

[Translation]

SHRI DHARAM PAL SINGH
MALIK : Sir, a Working Group set up
by the Planning Commission has made a
pumber of recommendations regarding the
patients suffering from polio, [ waot to
know what action has been taken on the
recommendations of this Group ; which
are the districts of Haryana covered under
this programme and what has been the
result thereof ?

[Bnglish]

SHRI 8. KRISHNA KUMAR : Sir,
there is no Central scheme as such for the
curing or curative treatment of polio
disease. The trecatment is given in the
regular hospitals and other medical in-
frastructure in the country. OQur effort is
mainly confined to the prevention of the
discase through vaccination, In the State
of Haryana, we have taken up one district,
Kurukshetra as also the outreach of the
area of Government Medical College,

Rohtak for uriverral ipmunisation this
ear, This pregramme will be expanded
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to cover all the districts of Haryana in the
pext 4 years that is in the remaining
period of the Seventh Plan.

DR. K.G. ADIYODI : May I know
from the hon. Minister what is the per-
centage of immunisation conducted, the
birth rate and the infrastructure available
for the field work ?

SHRI S. KRISHNA KUMAR : Sir,
in the country, the target group for im-
munisation infants, within the first year
of their birth. 60% of such children are
covered by polio vaccination in the coun-
try. Thisis to be expanded into a cover-
age of 1007, by the end of the Seventh
Plan, 22 million children are born every
year. This is the extent of coverage.

The vaccination is given through our
auxiliary nurses, mid-wives and multi-
purpose workers who are trained for the
purpose as also through the medical insti-
tutions in the country.

SHRIMATI BASAVA RAJESWAR] : Mr,

Speaker, Sir, whether it has come to the
notice of the Government that private

agencies are conducting huge camps so as

to give better treatmcnt for these polio

affected persons, And, if so, what is that

Government is going to give, whether

Government is going to encourage such

persons who are already treating these

polio affected persons in large numbers ?

Very recently we had a very huge camp

and continuously it is going on in Baoga-

lore. If such persons are located, could

the Government encourage such persons

because many children have been relieved *
from thi« disease ?

SHRI S. KRISHNA KUMAR : As
1 said, there is no specific Central scheme
to help polio curative institutions, apart
from the immunisation programme that
we have taken up. We are willing to
encourage every voluntary organisation in
the Jcountry who joins us in the imm-:
unisation programme.

As regards assisting treatment facilities
for polio, which mainly relate to physio-
therapy and surgical intervention, Govern-
ment are willing to consider thé matter
subject to the constraint of resourees.
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Safety procedure prescribed for
shipping companies
*450 SHRI V.S. KRISHNA IYER:
Will the Minister of TRANSPORT be
pleased to siate :

(a) whether some of the Shipping
Companies operating within the country
are not following the safety procedure
prescribed by Government ; and

(b) if so, the action taken to ensure
that safety procedures are followed by such
shipping companies ?

THER MINISTER OF TRANS.
PORT (SHRI BANSI LAL) :
(a) Some cases have recently come

to notice where repairs required under the
safety rules under Merchant Shipping Act,
1958 have been avoided by the shippiog
companies,

(b) Instructions have been issued to
Director General (Shipping), Bombay to
ensure that the safety clauses in the
Merchant Shipping Act, 1958 and rules
made thereunder are strictly enforced,
Any ship not satisfying the safety require-
ments shall be detained by the surveyor of
the Director General (Shipping), Classi-
fication Societies to whom survey work
has been delegated have also been told to
ensure that safety requirements are fully
met,

SHRI V.S. KRISHNA IYER : These
safety measures are observed more in
breach by the shipping companies. Very re-
centiy during the last Session, we discuss-
ed about missing ships, Nitya Napak and
Nitya Ray. The shipping companies have
no regard for the safety measures. They
are criminally negligent towards this rule.
With the connivance of the officers con-
cerned of the Shipping Department or the
Merchant Department, these ship-owners
are playing a fraud on the lives of the
public, They are cheating the public,
For nearly five months, we have not
heard even about the debris of these

missing ships. 34 ingocent lives were lost,

May I ask the hon, Minister how
many cases of avoidance of safety rules
hive been brought to the notice of the

AGRAHAYANA 11, 1507 (SAKA)
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Government and what action has been
taken by the Government, how many shipi
have been detained, and whether these
ships have all undergone sea-worthiness ?
The hon, Minister may kindly reply to
that,

SHRI BANSI LAL : For cases of our
country ships and one from abroad, }ivc
cases have come to our notice, Four were
sent and one is held up. We are trying
our level best to enforce the rules and we
have issued strict instructions to follow
the rules in future,

SHRI V.S. KRISHNA 1YER : Before
a ship is made sea-worthy, they have to
ebtain for certificates from the authoriti.
es concerned, Safety Construction Certi-
ficate, Safety Eqguipment Certificate,
Load line Certificate and Radio Tele-
graphy Certificate. The House is aware
that with regard to the missing ships, there
was no radio contact at all for five weeks,

Mr. SPEAKER : You are talking
about those ships, two ships which we
discussed on the floor of the House, That
has been done.

SHRI V. S. KRISHNA 1YER : What
bappened is, the officials are callous, It is
the duty of the particular officers of the
Shipping Department to see that before a
ship is made sea.worthy and before they
issue the certificate, they should see that
the ship is sea-worthy, What happen is,
in collusion with the shipping companies
they go on extending the life of the certi-
ficates. That is how it has happened,
Such things should be avoided,

I want to know from the hon, Minis-
ter what steps are you going to enforce
in the safety rules, Are you going to
bring stricter rules ?

SHRI BANSI LAL : We have issued
instructions to strictly follow the rules.

DR. SUDHIR ROY : The hon,
Minister for Shipping Shri Z R. Ansari
himself admitted that Forward Seimens
Upnion brought it to the notice. of the
Shipping Ministry that M.V, Nityaram
and M.V. Nityananak were leaking but
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the Ministry did not pay any heed to this
allegation, Now I have come to know
from the Upnion that M.V. Ratpakirti
which is sailing towards Rumania is leak-
ing, Will the hon. Minister - inquire into
this allegation that M,V. Ratnakirti which
is sailing towards Rumania is leaking ?

MR SPEAKER : Have you sent the

complaint ?

SHRI BANSI LAL : Inquiry ioto the
missing of the ships is being conducted.

MR SPEAKER : Mr,
Azad..,

Ghulam Nabi

[Translation]
I thought you wanted to say some-

thing because you had raised your hand.

[English]

PROF. MADHU DANDAVATE :
That was my hand, Sir,

MR, SPEAKER : Prof. Madhu
Dandavate.

PROF. MADHU DANDAVATE : I
would like to know from the hon. Minis-
ter whether it is not a fact that, where
the safety arrangements fail and there are
some victims among the passengers who
are travelling by the ship which is sinking,
they provide some relief and some
insurance arrangement s done.
Is it not a fact that some gross cases of
gross risuse of this also have taken place?
It is not a fact that Jain Vanaspati pro-
prietors in collusjon with some of the
insurance agents had actually put 10,000
barrels on the ship claiming that it was
oil but actually filling up water into thosz
barrels and then manipulated to see that
the ships wcre sunk near the shores of
Burma and Ceylon, and after doing that,
is it not a fact, they made the claim from
the insurance company ? Is it not a fact
that that the matter was raised in this
House by me andis it not a fact that the
~ Minister gave an assurance that they
would deal with the case very firmly ? In
case you have dealt with this case firmly
on the basis of what your predecessor had
informed me, 1 want to know what con-
¢rete steps have been tzken,

DECEMBER 2, 1985
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SHRI BANSI LAL : This dees not
arise out of this Question.

MR. SPEAKER : You may inform
him later on, That was raised, and I was
also of the opinion that that must be taken
care of, Please inform him.

PROF. MADHU DANDAVATE : Mr.
Minister, the Speaker has given a direc-
tion. Kindly obey the direction,

SHRI BANSI LAL : Okay.

Representation from Kerala Government
regarding wharfage charges om foed
materials

*452 PROF. K.V. THOMAS : Will the
Minister of TRANSPORT be pleased to
state .

(a) whether Kerala Government has
represented to the Union Government that
the wharfage charges on food materials
imported under World Food Programme
should be at a concessional rate as in the
case of materials supplied under CARE ;
and

(b) if so, the action taken thereon ?

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL) (a) Yes, Sir.

(b) It has been decided to extend the
same concession as being allowed on items
under other bilateral agreements to
imports under W.F.P. Scheme and instruc-
tions have been issued to all Major
Ports,

PROF,. K, V., THOMAS : I thank ‘the
hon, Minister for taking a favourable
decision. But I would humbly point out
that, even though decisions are taken,
there is a great delay in implementation,
In this House we have passed the Bonus
(Amendment) Act, but the workers in the
Cochin Port and the DLB have not yet
been given bonus, When an enquiry was
made, they said that it had not yet been
intimated to the concer ned authorities.
May I humbly request the hon. Minister
to see that the instructions are gjven to
the Cochin Port authorities to implement
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tlgg decision that he has taken now and
also the decision about the Bonus
(Amendment) Act ?

SHRI BANSI LAL : Instructions have
been issued on 13th December itself.

MR, SPEAKER : He want3 them to be
implemented.

SHRI BANSI LAL : They will be im-
plemented.

States Covered under village health guide
scheme

*455. SHRI LAKSHMAN MALLICK:
Will the Minister of HEALTH AND
FAMILY WELFARE be pieased to state :

(a) pames of the States which have
been covered under Village Health Guide
Scheme;

(by the pames of the States which
are likely to be covered under this scheme
during the current year; and

(c) the allocation made to Orissa for
implementing this scheme in [983.84 ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR) : (a) ard
(b) Village Health Guide Scheme is a
centrally sponsored scheme aimed at
covering the entire country. This Scheme
has been accepted by all States except the
States of Jammu & Kashmir, Tamil Nadu
and Union Territory of Arunacha! Pradesh.

(¢) During 1983-84, against an allo-
cation of Rs, 284,00 [akhs an amount of
Rs. 31500 lakhs was released to Oirissa
for the implementation of this Scheme.

SHRI LAKSHMAN MALLICK : May
I know from the Hon. Minister what are
the qualifications, experience and training
of these village health guides ?

SHRI S. KRISHNA KUMAR : The
village health guide is a community volun-
teer, preferably a lady. She should have
passed the 6th standard and she should
be acceptable to the community......

(Interruptions)

AGRAHAYANA 28, 1907(SAKA)
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Acceptable in the sense that she should
bave a social service background. The
‘raining component consists of 200 hours
of training given at the PHC level and the
community volunteer is trained in treating
minor ailments, They are also trained in
family welfare, emergency health care
education, immunisation, putrition and a
host of related subjects.

SHRI ASUTOSH LAW : May I know
from the Hon. Minister the allocation
made to West Bengal for implementing
this scheme in the year 1983-84 ?

SHRI S, KRISHNA KUMAR: A
total of Rs. 55 crores is set apart this
year for the implementation of this
scheme, The statewise allocation is, for
West Bengal, Rs, 419 lakhs this year.

SHRI ASUTOSH LAW : What is the
amount spent by the West Bengal State
Government out of this allocation ?

SHRI BASUDEB ACHARIA : Exhaus-
ted already.

SHRI ASUTOSH LAW : Let us see
whether it is exhausted or not,

SHRI S. KRISHNA KUMAR : 1 do
not have the exact figure of disbursement.
But this is the amount we have earmarked
for West Bengal this year.

SHRI BASUDEB ACHARIA : The
allowance paid to the village health guide
is a paltry amount i.e., Rs. 50 per month,
Is there any proposal to increase the
allowance which is paid to the village
workers from Rs. 50 to Rs. 100 minimum ?
This has been fixed two years back,

SHRI S, KRISHNA KUMAR : The
village health guide scheme has been im.
plemented as a part of the national health
policy for mobilising village health volun-
teers, They are not expected to be
Government servants and Rs, 50 is a sort
of allowance given to them for out of
pocket expenses. Already a sizeable
amount of our resources is being spent for
this=scheme, There isno proposal what-
soever to increase this allowance.
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. RAO BIRENDRA SINGH : That was
fixed by Mr. Shankaranand, Now you
‘should increase it,

SHRI S. KRISHNA KUMAR : The
'village health guide is being given medi-
‘cines and other things to distribute, We
want to develop it as a voluntary force
-and we do not want to give a Government
gervice connotation to this scheme,

SHRI ATISH CHANDRA SINHA:
A small amount of Rs. 50 is given to the
village volunteers. That also is not paid
regularly. Once in five months or six
months this is paid. I would like to know
from the Hon. Minister whether he can
make arrapgements so that this small
amount of Rs. 50 is paid regularly.

SHRI S. KRISHNA KUMAR: We
shall definitely see that the disbursement
is streamlined.

MR, SPEAKER : Now, we take up
next question. Q, No. 456.

Unmanned Railway Crossings

%456, SHRI AMARSINH RATHAWA :

SHRI MOHANBHAI PATEL :

‘Will ¢be Minister of TRANSPORT be
pleased to state :

(a) the number of unmanned railway
crossings on Indian Railways at present
Zone-wise; and

(b) the number of unmanned railway
crossings which have been manned during
the last three years, year-wise and zone-
wise ?

bBCEMBéR 16. 1985
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THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : Sir, actually
the answer to this question should have
been that a statement is laid on the Table
of the House. If you like, I may read it
out.

MK. SPEAKER : You need not read
out the whole thing,

SHRI SOMNATH CHATTERIJEE :
At least the total number should be read
out.

SHRI MADHAVRAO SCINDIA : (a)
Zone.wise position of unmanned level
crossings (other than cattle crossings) is as
follows :

Zonal Railway Unmanned level

crossings
Central 1,219
Eastern 747
Northern 3,512
Noth Eastern 2,756
Northeast Frontier 1,342
Southern 2,710
South Central 2,105
South Eastern 3,469
Western 4,700
2,50

(b) Manning of unmanned level cros-

sings zone.wise is as follows :

Zonal Railway During During During
82-83 83-84 84.85
Central 35 32 17
Eastern 11 12 3
Northern 5 64 30
North Eastern 24 30 10
Northeast Frontier — 17 17
Southern 12 51 1
South Central 93 35 103
South Eastern 21 43 6
Western 50 90 68
Total 2351 374 255
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[ Translation]

SHRI AMARSINH RATHAWA : Mr.
Speaker, Sir, I am grateful to the hon,
Minister for giving correct figures, but
there is something wrong Wwith the
progress,

MR, SPEAKER : Should there be no
progress ?

SHRI BHAGWAT JHA AZAD : The
speed is slow.

SHRI AMARSINH RATHAWA::
Only 880 crossings have been manned
during the last three years and the number
of total unmanned crossings is 22,560.
Thus, 21,680 railway crossings are still
unmanned, Therefore, the speed of mann-
ing the crossings is rather slow.

MR. SPEAKER : You have slowed
down the speed of your question also.

SHRI BHAGWAT JHA AZAD: At
what speed are the Railways running ?
The speed of the trains today is also the
same,

SHRI AMARSINH RATHAWA : Are
any steps proposed to be taken during the
Seventh Five Year Plan to man the un-
manned railway crossings ?

SHRI MADHAVRAO SCINDIA :
There are about 22 000 unmanned crossings
and we take up manning of about 300 to
400 crossings per year,

AN HON. MEMBER : 22 lakhs or

22 thousand ?

SHRI MADHAVRAO SCINDIA: 22
thousand, Of these, we take up 300 to
400 crossings for manning anpually and
employ gatekeepers there. The submission
of the hon. Member that judging from the
figures, the speed of employing gate-
keepers is slow......

MR, SPEAKER : He believes that
‘slow and steady wins the race’,

SHRI MADHAVRAO SCINDIA : 1
want to make it clear that we attach con-
siderable importapce to this matter, The
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speed has picked up as compared to the
previous years. If you see it statistically,
about 30 to 35 level crossings used to be
manned between 1977 and 1980 and the
target for the current year is 300, i.e, ten
times more.

SHRI BHAGWAT JHA AZAD: It
is commendable,

SHRI MADHAVRAO SCINDIA ;
Special attention is being given to this
programme and it is our endeavour to get
these level crossings manped, Not only
that, we also see to it that the level cro-
ssings so maoned have trained gatekeepers
with latest equipments,

[English]

SHRI MOHANBHAI PATEL : The
demand of new manned and unmanned
level crossings is a continuous thing because
every year our villages and cities are deve-
loping very fast. Sir, in my constituency,
we had applied for one new manned level
crossing in 1980, Then the whole term of
Lok Sabha has passed, Now, in the pre-
sent Lok Sabha, one jyear has already
passed, But we have not been able to get
the level crossing till now, It is a wvery
important level crossing. I have to say
that the procedure for sanctioning a new
level crossing is so long. I would like to
know whether the hon, Minister will con.
sider that if the demand is genuine, the
matter should be decided with in a period
of one month. I would also like to know
what is the procedure and what is the
criteriop followed for the new manned
level crossing ? How many applications
are pending with the Railway Ministry for
pew railway crossings ?

SHRI MADHAVRAO SCINDIA :
do not know whether the level crossing
which the hon, Member .wantcd in his
constituency, is a manned Or un-manned
one.

SHRI MOHANBHAI PATEL : I want
a manned-level crossing, This is very
important.

MR. SPEAKER : What is important
about it 7 He will not have the profermg
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for it. He has a set of rules and guidelines
for the purpose.

SHRI MOHANBHAI PATEL :
is a genuine demand.

Sir, it

MR. SPEAKER : You send him the
demand in writing.

SHRI MOHANBHAI PATEL : Sir, I -

want that there should be a simple pro-
cedure for this so that a genuine demand
is fulfilled within a specific time.

MR. SPEAKER : He will do that.

SHRI MADHAVRAO SCINDIA : 1
still want to be clear about it as to whe-
ther he is talking about a new level cross-
ing or he is talking about manning the
existing unmanned crossing,

SHRI MOHANBHAI PATEL : I am
‘talking about the new manned-level cross-
‘ing. We have already deposited Rs. 4
lakhs for this purpose.

SHRI MADHAVRAO SCINDIA : Sir,
the new level-crossings are, normally,
sponsored by the State Governments or
the local authorities, In some cases, of
course, where necessary, we also under-
take this work. But normally it is done
by the State Governments or the local
authorities sponsoring it. As far as prio-
rities for manning the level erossing are
co"nccrned, there are a number of priori-
ties which are basically made on the basis
of the number of train/vehicle uaits which
go through that particular unmanned leve!
crossing, All that is taken into conside-
ration. Every five years, a census is takzsn
and the number of trains passing and the
number of vehicles passing through a
particular level crossing are multiplied
and accordingly the priorities are laid
down. [ can convey the priorities to the
’hon_ Member. If you want, I can recad

them out.

SHRI B K. GADHVI : Even in the
category of manned level crossings, there
are two types. One is manned round the
clock and the other is manned only in the
day time. I would like to know how wnany
level 6rouings are there which are manned
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in the day time only and in the night time
people are not allowed to pass the wun-
manned level crossing. What is the pumber
of people killed in the case of unmanned
level crossings in this year ?

SHRI MADHAVRAO SCINDIA : As
far as the figures of level crossings manned
for 24 hours and those manned partially
are concerned, I will have to coltect the
information and sent the same to the hon,
Member. As fas as the total number of
accidents are concerned, I would like to
use this question for giving certain infor-
mation to the House that for the first
time after many years, the total number
of accidents on the Railways have dimini-
shed in April-November period, as sompa-
red to the previous years. What is worry-
ing us is the slight increase in the number-
of accidents at unmanned level crossings.
Upto November the number of accidents
was 28, But I would also like to point out
just by way of information that even in
advanced countries like Japan, the annual
rate of accidents at leve! crossings in 783.

SHRI B.K, GADHVI : I simply want-
ed to know the number of accidents here,
ard pno comparison wilth the advanced
countries,

SHRI MURLIDHAR MANE : 1
would like to know whether the Govern-
ment have a proposal to buijld flyovers
over the level crossing to avoid accidents
and delay intraffic.

MR. SPEAKER : Where is the money
for that? You are actking for the stars.

SHRI SOMNATH CHATTERJEE : May
I bave the indulgence of the House on my
maiden question ?

MR. SPEAKER : Yes ; all attention.

SHRI BHAGWAT JHA AZAD : But

he is not maiden to us.

SHRI SOMNATH CHATTERJEE :

The hon, Minister is young and energetic
and has also ideas and dreams of his

own.

MR SPEAKFR : Why don’t you add
one more adjective, handsome ?
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SHRI MADHAVRAO SCINDIA :
Others pale into insignificance when Mr
Bachchan is sitting here.

SHRI SOMNATH CHATTERIJEE :
The hon. Minister is very happy that there
is ten times increase in the number of
manned railway level crossings. I would
like to know whether the number is deci-
ded on the basis of financial allocations
or on the basis of necessity of manning
them. The lesser number of accidents
may be more due to the alertness of the
people than performance of the railways,
Therefore, I would like to know whether
you decide the number of manned level
crossings on the basis of vour financial
allocations. And how do you decide your
financial allocations for this ?

SHRI MADHAVRAO SCINDIA :
Naturally, the financial ailocations have to
be kept in mind. It is against the back-
drop of the entire financial allocations
that we have to decide our priorities and
our allotments. But there are certain
set priorities and certain laid down proce-
dures on the basis of which level crossings
are given priorities within the level cros-
sing allocations to be manned Thereis a
judicious mix; it is a blend of the two.

SHRI SARAT DEB: The hon. M nister
mentioned that the manning of the railway
crossings has to be done by the State
Governments. 1 would like to know
under which notification etc. the Siate
Governments have been potified about
this. When in the State Assembly we
raised this question about level crossings,
the Minister concerned invariably said
that this was a matter concerning the
Central Government, Here, you say that
it concerns the State Governments. I want
to know what is the clear position,

SHRI MADHAVRAO SCINDIA : Are
you giving me the regponsibility for ans-
wering all the maidens, Mr, Speaker, Sir ?

PROF, MADHU DANDAVATE :
Do not advise him to resign and go to the
State Assemb'y. ’

SHRT MADHAVRAO SCINDIA :
They are certain set procedures, which are
decided in the Railway Board and the
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Railway Ministry from time to time, I
would also like to state that the manning
of the levelcrossing in the majority of
cases unless it is something which comes
down on our priority of train-vehicle
units, is normally sponsored by the State
Government and the local authority com-
cerned. But also we have the Railway
Safety Works Fund and Accident Com-
pensation Safety and Passenger Amenities
Fund, which is a percentage, of the total
capital at charge on a specific date, and
from the first fund, specially, the Railway
Safety Works Fund, eighty per cent of the
money collected is reimbursed to the
various States,

MR, SPEAKER: We have
Members absent all the time and the
questions pass. I thought, I would
allow these three maiden Members in a
row, This is a hat trick of the maidens,

three

[Translation]

Superfast train between Delhi and
Varanasi

*458. SHRI SHYAM LAL YADAV .
Will the Ministcr of TRANSPORT be
pleased to state :

(a) whether Government are consi-
dering a proposal to introduce a superfast
train b:tween Delhi and Varanasi which

will cover the jourrey in one night ;
and

(b) if so, the details there of ?
(English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAOQO SCINDIA) : (a) No, Sir,
(b) Does not arise.

[Translation]

SHRI SHYAM LAL YADAV : Sir, I
was very hepeful that Shri Scindia would
say ‘yes’ in reply to this question, because
his ancestors had been closely connected
with Varanasi, GHATS were constructed
in Varanasi to peirpeiuvaie thuir memory.
Will the kon. Minister libewise introduce
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a mew train ? It needs no mention, the
hon. Minister of Railways knows it pretty
well that lakhs of Indian and foreign
pilgrims and tourists visit Varanasi. From
industrial point of view also, Varanasi is
a big centre of carpets and sarees. There-
fore, when the government have announced
that Delhi will be connected with impor-
tant cities by trains, why do vou not help
Varanasi, so that Indian as wezll as foreign
tourists could visit the city ? May I know
the reason why the hon. Minister does not
want to extend such facility to Varanasi ?

SHRI MADHAVRAO SCINDIA : Sir,
there are three daily trains from Delhi to
Varanasi, In addition to that two super-
fast trains also go to Varanasi thrice a
week. It will not be proper to give more
trains because the track between Allaha-
bad and Varanasi is somewhat weak and
is not electrified. Besides, I would also
say that for the Capital, there are a
number of connecting trains from Mughal
Sarai which is quite near to Varanasi,
perhaps 17 miles or Kilometres,

SHRI SHYAM LAL YADAV : Sir,
the hon Minister has stated that Vara-
nasi— Allahabad track is weak, Therefore,
I want to know whether trains cannot be
run to Varanasi via Mughal-Sarai’s loop
line which has a double-track and does
not touch Mughal Sarai ?

The second point is that the distance
between Mughal Sarai and Varanasi is 17
Kilometres, but the train service there is
highly inadequate. Repeated requests have

. beep made that a shuttle service of 1 hour
frequency should be run there, but you
are not prepared for that on the plea that
road transport will take care of this
serviee, But, somectimes due to traffic
jams,it takes hours to cover this distance
and the people often miss their trains.
Therefore, in view of all these things,
will the hon, Minister reconsider this
demand ?

SHRI MADHAVRAO SCINDIA ;:
Both of your suggestions shall be exa-
mined.

SHRI UMA KANT MISERA : The
bon. Minister bas statéd that new traips
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cannot be started, Therefore, if one of
the three Super-Fast trains is run daily
from Delbi in the evening, it will serve
the purpose. The Super Fast train should
start from here in the evening and reach
there in the morning, Similarly, the same
train may start from Varanasi in the
evening and reach Delhi in the morning.

If you give facility, it will serve the
purpose
SHRI MADHAVRAO SCINDIA :

Not three, but two Super Fast trains run
between Delhi and Varanasi and they run
thrice a week. This frequency is adequate,

[English]

Compensation to relatives of Kanishka
Crash Victims

*¥460, PROF. MADHU DANDA.
VATE : Will the Minister of TRANS-
PORT be pleased to state :

(a) whether the nearest kith and kin
of the victims of the accident of Air India
Boeing Kanishka on 23 June, 1985 have
becn offered compensation by Air India;

(b) if so, what are the norms for the
payment of compensation;

(c) whether the nearest kith and kin
of the victims who were foreign nationals
have been given compensation of 75000
U. S. dollars per victim whereas the
amount of compensation to the kith and
kin of Indian victims is sought to be
settlcd through bargaining and negotia-
tions;

(d) if so, the reasons for this discri-
mination; and

(e) whether this discrimination will
be removed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a) Air
India bave invited claims from members
of the families of the vietims ‘Kanishka®
crash for the purpose of compensation
payable to them under the Carriage by
Air Act, 1972,

(b) A limit of US §$20,000 per
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passenger has beea laid down as com-
pensation payable under the Carriage by
Air Act, 1972, Some major airlines, in-
cluding Air India, however, have in-
creased this limit of liability upto US
$ 75,000, Actual amount of compensation
payab e within this limit in each case is
determ ined in accordance with the general
principle of law based on the assessment of
the pecuniary loss sustained by the family
members as defined under, under Carriage
by Air Act taking into account the age,
earning capacity, status and the number
of dependents of the victims, The crew
covereg under the Corporation Self In-
surance Scheme to the following extent ;—

(i) Commander —Rs. 2,25,000/-
(ii) First Officer—Rs. 2,00,000/-
(iii) Flight Engineer—Rs. 1,75,060;-

(iv) Cabin Crew—Rs, 1,20,000/-

In the case of death by accident while
on duty, the crew are cligible for
additional compensation at the rate of
sixty times the basic pay,

(¢) No, Sir,
(d) and (e) Does not arise. .

PROF, MADHU DANDAVATE : Sir,
the hon. Minister has giveu a reply on
the basis of information given by the
office, I am askipg supplementaries
on the basis of the information given to
me by the parents of those who died
in this accident, 1 have been told
by the parents—at least three families—
whose sons and daughters died in this
accident, that when they themselves appro-
ached the authorities for compensation,
they found out from so many other
guardians of foreign natiopals that in
almost all the cases without much scrutiny
maximum amount of 75,000 dollars was
given to those who were actually the rela-
tives of foreign nationals who had died in
the accident, As far as those who were
Indian nationals, when they approached,
they were given of course given this reply,
‘*Actual amount of compensation payable
within this limit in each case is determined
in accordance with the general principle
of law based on the assessment of the
pecuniary loss sustained by the family
members as defined under Carriage by Air
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Act, etc., etc.”” What I want to ask the
hon, Minister is : will he personally look
into the cases of those who bave already
sent letters to the authorities bringing to
the notice of the Ministry that this is the
discrimination, that is being made while
paying compensation to the Indian
nationals and the foreign pnationals and if
he finds there is a discrimination, will he
come before the House correcting his
answer and assuring this House very clearly
that no discrimination will be made bet-
ween Indian nationals and foreign
national as far as compensation is con-
cerped ?

SHRI JAGDISH TYTLER : I would
like to inform the hon, Member that first
of all no foreigner has been paid anything
as yet because most of the foreigners are
waiting for the outcome of the Kripal
Commission. We have received tll today
95 claims and, out of these, 36 claims
have been disposed of, and the remaining
56 claims are under discussion with them.
And as I said that no foreigner has been
paid compensation......

PROF. MADHU DANDAVATE : Are
you referring to the Commission that is
going into the accident or, are you referr~
ing to the Ciaims Commission ?

SHRI JAGDISH TYTLER : There is
no Cilaims Comnussion. 1 am referring
to the Commission going 1nto the
accident, Most of the foreigners are
waiting for the ouicome of that, so that
they could go to their own courts or they
could ask for a better compensation, So,
there is not a single complaint in the
Ministry which we have received on the
basis of the things vou have just men-
tioned, Rather, we have been in touch
with all the next of kin of the people who
have died.

As I have told you, we have paid to
36 people and about the rest of them,
there have been problems. We are not
in receipt of the vital information from
the next of kin. We also have to got the
net income of the deceased. We are also
trying to find out whether any or more of
the members of the family were depene
dants of the deceased passengers for
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their maintenance at the time of their
death.

Then I come to admissi®ility of the
claim, excepting the claim amount offered
by the Insurance to the claimanis, Now,
I would like to tell you, that I am myself
very much concerned that a full compensa-
tion under the Act, under the Law, should
be given to them, I have not received—my
Ministry has not received—any complaint,
But if some complaints have come 10 you,
you may pass them to me. I will bz too
happy to go into them personally and see
that things are done,

PROF. MADHU DANDAVATE : I
would like to clarify that as far as the
Commission which 1s trying to 1investigate
into the causes of the accident is con-
cernsd, that has pothing to do with the
claims for compensation. For iastance,
when railway accidents take place, i.e,
while the accident takss place, who are

responsible for it is a different pro-
position.

MR. SPEAKER : He 1is speaking
about the other thing, viz. that the

foreigners are waiting for coxppensation.

PROF. MADHU DANDAVATE : No;
I would like to ask him, rather than give
clarification. I would like to ask : is it
not a fact that the wourk of the Com-
mission that is investigating into the
causes of the accidert has nothing to do
with the gquantum of compensation ? As-
far as compensation is concerned, once a
passenger dies, and it is confirmed that
he is dead and you have nodcabt about
it, you nced not worry about what the
Commission does, because the Commission
will enquire about who is responsibie for
the accident, As far as compensation is
concerned, if there are any conditions,
try to liberalize them, and as far as Indian
pnationals are concerned, I am prepared
to hand over the lztters of certain parents,
If you have not rcceived them, as you
say, I would be prepared to hand over to
you the letters from the concerned per-
sons who have this complaint, And these
conditions should be made as jperal as
possible, Once pzople die, you need not
worry as to who is responsible for their
death,
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SHRI JAGDISH TYTLER : I have
not for a moment said that the outcome
of the Commission is in any way related
to the compensation being paid. But some-
how or the other some lawyers in the
foreign countries have given us the im-
pressicn that on the outcome of the
Commission, they will be able to get us
mcre. We are ready, for eveybody. Not
even for onc .person we say that we are
waiting for it, We have already been in
touch with all the next of the victims whe
had died in the Kanishka,

PROF. MADHU DANDAVATE : Why
don’t you make it clear to the foreign
experts that as far as the quantum of
compensation is concerned, it has nothic.g
to do with the causes of death?
Why don’t you make it clear ? Your ex-
pert knowledge should be more than the
expert knowledge of the foreigners.

SHRI JAGDISH TYTLER : 1 would
like to inform you that we bave done
everything possible, We have offices im
Canada. We have created cells in London,
ard we have advertised in all the news-
papers on the compensation paid by Air
India to the insurance companics, We have
done everything possible.

PROF. MADHU DANDAVATE : Only
the payment of compensation is left,
Everything else has been done.

SYED SHAHABUDDIN : The hon,
Minister has mentioned two facts: first,
that no foreign pational has been paid
any compensation so far. The question is
not whether compensation has been paid,
but whether it has been sanctioned, So, I
would like to know from the hon, Minister
whether compensation of $75,000 has been
sanctioned to the foreign nationals,
Secondly, he has mentioned the figure of
26 Indian nationals who have been sanc-
tioped comipensation

sHRY JAGDISH TYTLER :
used the word sanctioned...

SYED SHAHABUDDIN : You have

I never

“said 26 Ipdian nationals have been paid

or sanctioned. I would like to kmow the
range of compensation that has, io fact,
been given to the 26 Indian nationals,
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SHRI JAGDISH TYTLER : There are
36 claims, ‘pot 26. There is no set com-
pensation being paid (Interruprions) 1T just
had mentioned ..

SYED SHAHABUDDIN : I am not
asking for the basis, I am asking for the
actual figure,

MR. SPEAKER : That is what he is

saying. There is no single figure It
varies.

SYED SHAHABUDDIN : Let us
know the range. (luterruptivis)

SHRI JAGDISH TYTLER : I would

like to inform the hon, M:mber that the
rates vary depending on the earning capa.
city of the people concerned.

MR, SPEAKER : Have you got some
figurcs to give ?

SHRI JAGDISH TYTLER : 1 don’t
have, but I could tell you this : out of

these people, three Indians have received,
when we were settling claims, $75,000.

Decline in standard of Medical Education

*461, SHRI D.N, REDDY : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether Government arc aware of
the fall in medical education standards
due to indiscriminate opening of private
medical colieges ;

(b) whether Governwment are consider-
ing to open a Medical University with the
affiliation of all the medical colleges in
the country with a view to ensure hlgher
and uniform standard ; and

(c) if so, the steps taken or proposed
in this direction ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR) : (a) The
Medical Council of India which has been
statutorily charged with the responsibility
of maintaining uniform n.inimum stand-
ards of medical education in the country
%keeps a vigil and takes necessary action in
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order to maintain the prescribed standards
in medical education.

(b) & (c) The Medical Education
Review Committee has made recommen-
dations regarding setting up of Universities
of Health Sciences in order to bring out
coordination between educational and
training institutions of the modern and
various Iadian Systems of Medicine,
Nurses, Pharmacists, etc. Government “are
yet to take a final view in the matter.

SHRI D.N_ REDDY : Is the Minister
aware that the decline in the standards of
medical education is chicfly due to the
capitation fee system which is not only
violative of Article 14 of the Constitution,
but it is a negative discrimination between
the haves and the have.nots? and the
naked aberration of the rich man’s influ-
ence ? Dr, Sinha, President of the Medical
Council of India, has consistently been
saying that he is against capitation fee
system and the raising of the mushroom
medical colleges ; and he has also gone
on reeord by saying that whenever the
Medical Council wants to take action,
high poiitical pressure is brought upon
them,

SHRI S. KRISHNA KUMAR : The
government are of the very firm view that
capitation fee should not be charged.
Government have also been trying to tell
the State Governments that this practice
should be abolished, But, now, we are
taking decision to amend the Indian
Medical Council Act which will enable us
to abolish the capitation fee system, We
have so far been handicapped by the
absence of any enabling provisions in the
Act.

AN. HON. MEMBER : You amend
the Act. who prevents you from doing it ?

SHRI D.N. REDDY : While the
government has been consistently against
the capitation fee system, the Andhra Pra.
desh Government is the only Government
which has abolished capitation fee system
voluntarily promised in Telugu , Desam
Election Manifesto., (Inlerruptmm)

SHRI A, CHARLES :

There is bneo
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system for receiving capitation fee in

Kerala for the last one decade.
(Interruptions)
SHRI D N, REDDY : Andhra Pra-

desh Government is the only Government
which has abolished capitation fee system,
(Interruptions) All right,  Conceded,
(Inierruptions) 1 stand corrected. Andhra
Pradesh is one of the States which has
abolished capitation fee as promised in
the Telugu Desam Election Manifesto,
Will the Government at least consider now
to start a medical university with affilia-
tion of all the medical colieges and pres-
cribe a uniform code of standard and
education purély on merit basis ?

SHRI S. KRISHNA KUMAR : The
Medical Education Review Committee
hoaded by Dr, S,J. Mchta have recommen-
ded that a University of Health Sciences
should be set up at the pational level
first and at the State level later in
order to unify all  aspects of
medical and health education and training
in this country, An Empowered Commit-
tee appeinted by the government have also

supported this recommendation, The
government is examining the matter
and will be shorty taking a view.

SHRI D.N. REDDY : The capitation
fee sometimes is upto Rs. 3% lakhs.
‘There is no limit to the capitation fee
system.

MR, SPEAKER: You ask a
mentary,

supple-

SHRI D N. REDDY : Is the Minister
aware of the capitation fee system ?
Sometimes it goes up Rs, 3% lakhs,
(Interruptions) They are charging capita-
tion fee even for post.graduate courses.

SHRI S. KRISHNA KUMAR : Even
though we do not have any record or
official information to this effect, we are
aware that about 17 colleges in the cou-
ntry are levying capitation fee, I have
already stated that government is against
this practice and is trying to abolish the
practice through an amended legislation,

KUMARI MAMATA BANERIJER:
Have the government any proposal to
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abolish the quota system in respeet of medi-
cal education because there is some dis-
crimination going on ? The capable can-
didates are not getting a chance. I know
personally a case in West Bengal...
(Interruptions) There people are fighting
with the Jadhavpur University to abolish
the quota system, But in the medical
University, there is a quota  system.
(Interruptions) May I know whether the
Government will abolish quota system...

MR. SPEAKER : The Question Hour
is over,

WRITTEN ANSWERS TO QUESTIONS

[Translation)

Stahding joint commission on utilisation
of water resources by Nepal and India

*451 SHRI HARISH RAWAT : Will
the Minister of WATER RESOURCES
be pleased to state :

(a) whether there is any proposal to
constitute a standing joint commission
with Nepal which could chalk out common
schemes for the utilisation of water re-
sources ; and

(b) if not, what new steps are propos-
ed to be taken for the identification of
such projects which require active coope-
ration of Nepal Government in the matter
of research/survey and construction work?

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA.
NAND) : (a) A proposal to set up an
Indo-Nepal Joint Commission to deal with
all subjects of Indo-Nepal Cooperation
including water resources development is

under discussion between the two
countries,
(b) Does not arise.
(English]
Talks on Cauvery water dispute
*453, SHRI B.V. DESAI : Will the

Minister of WATER RESOURCES be
pleased to state :

(a) whether the talks between Karna-
taka and Tamil Nadu were held on 23rd
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November, 1985 for the settlement of the
Cauvery water dispute ;

(b) if so, whether any final decision
in regard to this issue has beea taken;
and

(c) the maia reasons for delay?

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND):
(a) to (c) Talks were held between the
Chief Ministers of Karnataka and Tamil
Nadu on the November, 1985 with regard

to the Cauvery Water Dispute and it is

upderstood that they have agreed to mect
again,

Safety Officers in Railway undertakings
in West Bengal

*454. SHRI DEBI GHOSAL : Will
the Minister of TRANSPORT be pleased
to state :

(a) whether some Railway under-
takings in West Bengal have been asked to
eomply with the requirements of Section
40B of the Factories Act, 1948 and to
appoint Safety Officers ;

(b) if so, the names of such under-
takings and the number of workers emp-
loyed therein ;

these under-
Safety

(c) the date by which
takings were required to appoint
Officers ; and

(d) the names of the undertakings
which have not so far complied with the
requiremen’s of appointing Safety Officers
alongwith the reasons therefor and the
steps taken/proposed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes,
Sir.

(b) A Statement is attached,

(c) The West Bengal Factories (Safety
Officers) Rules, 1978 were notified on
19.7.1978 and come into force at once.

(d) Required number of Safety Offi-
cers have alrerdy been posted ip each of
these workshope.
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Statement

(b) Names of the Railway Workshops
located in West Bengal which have been
asked to comply with the requirements of
Section 40B of the Factories Act relating
to appointment of Safety Officers and the
number of workers employed therein, are
given below :—

Railway Name of No. of-
workshops workers
employed
Eastern Lilluah Work- 11875
shops Kanchra- 13077

para Workshops

South Eastern Kharagpur Work- 9960
shop

Chittaranjan

Locomotive

Works 8459

[Translation]

Agreement with foreign countries on
rail facilities and exchange of equipment

*457. SHRI DILEEP SINGH
BHURIA : Will the Minister of TRANS.
PORT be pleased to state :

(a) the names of foreign couatries with
which Government of India have entered
into agreements regarding rail facilities
and exchange of equipment and technical
know-how;

(b) the extent of foreign exchange
being earned by India, as a result of these
agreements;

(c) whether Goveroment of India are
importing railway engines and communi-
cation equipment from fereign countries;

and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) & (b)
Major Technical collaboration agreements
were mainly entered into with Japan,
Switzerland, UK., US. A, France and
West Germany for fecilities for mapu.
fecture of rellirg steck ard cther reilway
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equipment, Indian Railways have also
exported coaches and locomotives worth
about Rs. 45 crores so far,

(c) and (d) The Railways are not im-
porting railway engines, but to upgrade
technology, orders have been recently
placed for 18 proto-type high horse power
electric locomotives. Somes telecommuni-
cation equipment is also being imported
from a few couatries,

[English)}

Non-availability of vital emdicines,
to common pcople

*459, SHRI R, M, BHOYE : Wil| the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether there are many villages
and backward areas in the country where
vital medicines are not available to the

common people; and

«{b) if so, whether any positive initi-
ative is contemplated ia the matter by the
Union Governmsznt ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR): (a)
Medicines are available both in urban and
rural areas through retail licensed d:alers
and Government health institutions,

(b) Primary Health Care infrastructure
is steadily being expanded to meet the
nceds of the rural areas including back.
ward areas.

Rajdhaai Express Between Delhi
and Guwahatij

*462, SHRIMATI D. K. BHAN.
DARI: Will the Minister of TRANS.-
PORT be pleased to state ;

(a) whether there is any proposal to
introduce Rajdbani Express connecting
Delhi with Guwahati;

(b) if sc, when the proposal is likely
te be implemented; and

ft) if rct ate 1eescrs therefor ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No, Sir.

(b) Does not arise.

(o) Introduction of a train like Raj-
dhani Express would require additional
special type of high speed coaches which
the Railways do not have at present. It
will also require upgradation of the track
to permit higher speed,

Refusal of permission te air India
officials to visit Toronto Airport

*463. SHRI P.M. SAYBED : Will the
Minister of TRANSPORT be pleased to
state :

(a) whetber the Canadian Government
and Air Canada have refused permission
to Air India officials to visit and inspect
the Toronto Airport premises in counee-.
tion with the Kanishka crash; and

(b) if so, whether the €anadisn
Government has given any reasons for
refusicg permission 9

THE MINISTER OF STATE IN-THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) & (b)
]lc Air India team accompanied by their

lawyers was not permitted by Transport
Canada to inspect the airport premises
durirg their visit to Toronto on 5th
Movember, 1985, The team was informed
that the permission was being refused on
legal advice. Subsequently, in the course
of the hearing of the Court of Inquiry on
26th November, 1985 at Dc1lhi, the Counsel
for the Government of Capada extended
an inviriation  to Air India and other
parties to visit and inspect the premises at
Toronto Airport. Its offer has been acece.
pted by Air India. '

Direct railway service between
Mangalore and Bombay

*464. SHRI I. RAMA RAI: Will the
Minister of TRANSFORT be pleased to
state :

(a) whether the Railways have apy
plan to provide a direct railway service
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between Mangalore and Bombay via
Mangalore-Hassan-Miraj meter gauge line
for the benefit of large number of passen-
gers now patronising private tourist buses;
and

(b) if so,
introduction ?

the problems deterring its

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINPIA) : No, Sir.

(b) Such a train is not likeiy to be
popular as it will involve problems of
transhipment and slower speed encount-
ered on the ghat sections where night
runoing is also not permitted,

[Translation]

“Deep screening”’ work in Railways

*46. SHRI YIJOY KUMAR YADAYV:
Will the Minister of TRANSPORT be
pleased to state :

(a) whether it is a fact that previously
Railway itself used to do the work of
“‘deep screening’’ in trains,

(b) whether it is also a fact that now
the contract of this work has becen given
to private contractors and if so, the ica-
sons therefor;

(c) whether the poor quality of screen-
ing work done by contractors has resuited

in increase in the number of railway
accidents;
(d) if so, whsther Government pro-

pose to get this work done again by rail-
ways for the safety of railway passengers;
and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir,
Deep Screening of tracks used to be done
by Departmental labour,

(b) Where the existing labour with the
Railways is noi able to cope with the
work, it is being given on contract,
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(c) No, Sir.
(d) Does pot arise.

(e) The work is adequately supervised
by Railway Staff to ensure safety as well
as quality,

[English]

' Plan allocation for irrigation for
M.P. during Sixth Plan

*466. SHRI AJAY MUSHRAN : Wil
the Minister of WATER RESOURCES be
pleased to state :

(a) the plan allocation for irrigation
for Madhya Pradesh during the Sixth Plan
and the actual expenditure;

(b) whether Government are consi-
dering any major irrigation scheme for
Madhya Pradesh in the Seventh Plan;

(c) if so, the details thereof; and

(d) whether the World Bank loan
assistance has been provided to the medi-
um and major irrigation projects of
Madhya Pradesh during the Seventh Plan
period and if so, the details thereof ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B, SHANKARA-
NAND,) : The approved outlay for irri.
gation sector for the Sixth Plan was Rs.
1047.75 crores while the expected expen-
diture is of the ordar of Rs. 945 crorss.

(b) & (¢) While 24 on-gcing major
irrigation schemes are to continue in the
Sevenih Plan, new projects are to be con-
sidered by the State Government having
regard to the apptoved State Plan outlay
and the priorities envisaged in the Seventh
Plan.

(d) Yes. Sir, about US § 265 million
of World Bank assistance for major and
medium irrigation precjects of Madhya
Pradesh is availab'e in the Seventh Plan
under two credit agreements.

Sharing of Ganga water by India
and Bangladesh

*467. SHRI MANJK REDDY : Wil



- 35 Briiten Anuswers

the Minister of WATER RESOURCES be
pleased to state :

(2) whetber India and  Bangladesh
arrived at an understanding for sharing of
Ganga Water at Farakka for the next
three years; and

(b) if so, the details thereof ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B, SHANKARA-
NAND) : (a) & (b) India and Bangladesh
have decided to have a joint study by ex-
perts of the two sidvs of the available
water resources common to both countries,
with a view to identifying alternatives for
the sharing of the same to mutual benefit,
including a long-term scaeme/schemes for
augmentation of the flows of the Ganga
at Farakka, and to share the Ganga
Waters available at Farakka for the next
three dry seasons on the same terms as
1982 Memorandum of Understanding,

Iecentives for family planning

*468 SHRT DIGVIJAY SINGH

SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR:

Will the Minister of HEALTH AND
FAMILY WELFARE be plecased to state :
(a) the new incentives proposed to be
offcred in 1985.86 and 1986-87 to make

family planning measures more effective;
and

(b) the financial implications of these
incentives ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR)
(a) & (b) No new scheme for giving in-
eentives for promoting family planning has
been finalised,

Requirement of additional fleet by
Indian Airlines

*469, SHRI RAM PYARE PANIKA:

Will the Minister of TRANSPORT be
pleased to state :

(a) what are
additional fleet of
Corporation;

the requirements of
the Tndian Airlines
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(b) the steps being taken to acquire
the additional fleet; and

(c) from which countries the additio-
nal fleet is proposed to be acquired and
at what cost ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) At the
projected growth rate of 10.9, per anoum,
Indian Airlines will require capacity
equivalent to 31 Airbus A-320 alrcraft by
1991.

(b) Indian Airlines, with the appro-
val of the Government, has already placed
a Letter of Intent on M/s Airbus Indus-
trie for the acquisition of 19 Airbus A.320

- aircraft on a firm basis with an option on

another 12,

(c) Airbus A-320 aircraft are propo-
sed to be acquired from M/s Airbus In-
dustrie, a consertium owned by tbe Govern-
ment of France, West Germany, United
Kingdoxﬁ and Spain. The pioject cost of
acquisition of 19 Airbus A-320 aircraft is
Rs. 1235 37 crores.

Countries giving recognition to
‘Mercy Killing’

*4640, SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister
of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) which are the countries that have
given recognition to *‘mercy killing™” ;

(b)  hat are the common conditions
accepted Oy these countries under which
“mercy killing’’ is justifiable; and

(c) whether our Government bave
considered extending recognition to
‘‘mercy killing’’ under any circumstances
and if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR) :(a) to
(c) The Government are not awarc as
to which countrics have given recognition
to “mercy killing'*, The Government do
not have apy proposal under considera-
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tion relating to the recognition or other-
wise of *mercy killing’’ under any circum-
stances, .

-

New routes for air India in seventh plan

#4:4]1. SHRI SATYAGOPAL MISRA:
will the Minister of TRANSPORT be
pleased to state :

(a) what are the proposals of new
routes to be operated by Air India during
the Seventh Plan period; and

(b)

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a) Air
India, for the present, have no proposal
to operate any new route during the
Seventh P.an.

the details thereof ?

Question does not arise.

(b)
[Translation]

Increase in the cases of Cholera

*4642. SHRI KAMLA PRASAD
RAWAT: Wil the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether the incidence of Cholera
has rapidly increased in various States of
the cousntry and many persons have died of
this disease;

(b) whether Union Government have
taken apy action in this regard ;

(c) ifso, the details thereof; and
@)

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR) : (a), (b),
(c) & (d) : According 1o the available
information there has been an increase in
some states in the incidence of cholera,
Provisional number of cases and deaths
due to Cholera reported upto 23.11.85 are
3965 and 106 respectively.

if not, the reasons therefor ?

Diarrhoeal Discases Control Program-
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me for combating cholera and other
diarrhoea) diseases in the country is being
implemented which includes the following
measures :

Oral Rehydration Salt is being
supplied to, the Sub-centres and
village health guides at the rate of
200 and 100 packets respectively
per annum for controlling diarrhoeal
morbidity,

2. 11 lakhs booklets have been prin-
ted in different languages for pre-
vention of diafrhoea and promo-
tion of oral rehydration therapy,

3. Medical and para-medical workers
from States, District and P.H.C,
level are being trained in Oral
Rehydration Therapy.

[English]
Orders for manufaciuring of bulk carriers

4643. SHRI THAMPAN THOMAS :
Will the Minister of TRANSPORT be
pleased to state :

(a) whether Government have accep-
ted the tenders of a Japanese firm for
construction of bulk carriers;

(b) ifso, what is the order worth;

(c) whether any orders were given to
Cochin Shipyard for the manufacture of
bulk carriers in the past two years; and

(d) if so, the details thereof ?

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL): (a) & (b) Poom.
puhar Shipping Corporation, a public
sector undertaking of the Goverrment of
Tamil Nadu, has been allowed to acquire
two bulk carriers to be constructed at
Hitachi Shipbuilding & Engineerirg Ld.,
Japan, at a cost of JY 4610 million each,
in the recent past.

(¢) No, Sir,

(d)

Does not arise,
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CGHS Dispensary, Lakshmi Nagar,
New Delhi

4644. SHR1 KAMAL NATH : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether Government are aware
that CGHS Dispensary (67) Lakshmi
Nagar, New Delhi is located in a dilapi-
dated bouse in an unclean atmosphere
and the accomodation available is
quite insufficient to the requirements; and

(b) if so, the reasons for not accep-
ting the land offered by the Nirman
Vihar Housing Society for coustiucting a
new building for the Dispensary at a very
convenient place ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR) : (a) and
(b) The Central Government Health
Scheme dispensary No. ¢7 at Lakshmi
Nagar is functioning in a rented building
not specifically designed to house a dis-
pensary, A plot ¢f land had already been
allotted by the Delbi Development Autho-
rity for this dispentary and a building will
soon be constructed. In view of this it is
not coasidered necesszary to accept the
offer made by Nirman Vihar Housing
Society.

Submergence of Madbya Pradesh land
due to Irrigation project uncer
Consiruction .

4645, SHRI MAHENDRA SINGH :
Will the Mipister of WATER RESOURCES

be pleased to state :

(a) in which major or medium irri-
gation projects the land of Madbya Pra-
desh has gone or likely to go under sub-
mergence due to projects under construe-
tion by neighbouring States ip its terri-
tory on the border of Madhya Pradesh for
which no agreement exists;

.

(b) the extcnt of land and its classi-
fication going under submergence in each
such project; and

(c) whether adequate compensation
has been paid or proposed to be paid by
the concerned States in each case ?
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THE MINISTER OF WATER
RESOURCES (SHRI B. SHANKARA-
NAND) : (a) to (c) An area of 622
bectares is likely to be submerged in
Madbya Pradesh due to the construction
of Mauhi-Bajajsagar Dam by Rajasthan.
The details of classification of land to be
submcrged are not available. The Rajas-
than Government has already paid to
Madhya Pradesh an amount of Rs. 17,74
lakbs as compensation towards an area of
84, 6 hectares. The payment of eompen-
sation for the balance land is proposed to
be settled between the two State Govern-
ments.

Multipurpose irrigation projects
in Orissa

4646. SHRI JAGANNATH PAT-
TNAIK : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether it is a fact that Govern-
ment have considered the major, medium
and mulitipurpose irrigation projects in
Orissa which have been accorded the
approval of the Planning Commission for
execution durirg the Seventh Five Year
Plan period; and

(b) If so, the details regarding the
fund earmarked for executing these pro-
Jjects?

THE MINISTER OF WATER RE.
SOURCES (SHRI B, SHANKARA-
NAND) : (a) & (b) An outlay of Rs.
550 crorcs has been made for major,
medium and multipurpose projects in
Orissa during the Seventh Plan,

Roads and bridges of Inter-State or
Economic Importance in Uttar
Pradesh

4647, SHRI AKHTAR HASAN :
Will the Minister of TRANSPORT be
pleased to state :

(a) whether early saaction of funds
bas been requested by Government of
Uttar Pradesh for immediately taking up
of road and bridge projects of Inter-State
or Economic Importance, especially in the
districts of Mecerut, Muzaffar Nagar,
Bijnore and Saharanpur Districts;
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(b) if so, the number of projects to
be taken up and the amount asked for;

(c) whether Govertment propose to
grant the allotted funds for early imple-
meatation - of these developmental works;
and

(d) if not, the reasons thcrefér?

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL: (a) & (b): A
Statement giving details of the works for
which the Government of Utiar Prade:h
requested for allotmert of funds is atta-
ched, Out of these, one work at S, No,
(7) of the statement is not included in
the approved programme at all, The
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works at S, Nos, 1 & 2 bave aleeady
been sanctioned and the estimates/techni-
cal particulars for the remaining works are
under correspondence with the State
Goverpment. ’

(c) & (d) : Funds under this scheme
are aliotted only for sanctioned works to
the State Goveroments in lumpsum and
not workwise taking into consideration
the requirements projected by the State
Govts. and availability of funds for the
scheme. Duripg 1985-86, an amount of
Rs. 65 lakhs bas so far been allocated to
Uttar Pradesh. Allocation of more.funds
is likely to bs made during the remaining
period of the year.

Statement
(Rs, in lakhs)
S. No, Name of work Estimated Requirement of
Cost funds for
1985.86
1, Ganga Bridge at Nana Mau, 732.00 300.00
2. Yamuna Bridge near Baghpat, 387.00 150.00
3. Manrjhi Ghat Bridge on river 450.00 200.00
Ghaghra in Ballia District.
4. Construction of Khurauli 39.01 19.50
Babuganj-Suchi road in
Raibareilly District.
5. Construction of bridge over 351,09 175,50
river Yamuna on Banrda-Fatehpur
road,
6. Construction of bridge near Dara 185.19 92.51
Nagar over Ganga river on
Bijpore-Muzaffar Nagar road
(including approach road of
Bijnore side).
7. Construction of approach road 185.65 92.80
for the above bridge on Muzatfar-
Nagar side,
8. Construction of bridge over river 342,00 171,00
Ramganga in Rampur District,
Total : 2671.94 1201,31
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Appeal of society for orthopaedically

crippled and handicapped individual’s ser-
vices, West Bengal

4648. DR, Y. VENKATESH : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether the Society for the Ortho-
paedically Crippled aod Handicapped
Individual's Services, West Uengal has
made further appeal to Government for
Consideration of their Project for aid and
assistance including that from World
Health Organisation ;

(b) whether it is a fact that Govern-
ment had earlier rejected the Society’s
request without calling for the -Project and
on the plea that it did not match with
National Programme ; and

(c) if so, the facts thercof and action
being taken to examine the proposal so as
to facilitate the Society to carrv on its
mission for national cause ?

TEE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR): (a) to (¢)
A request from the Society for the Ortho-
paedically Crippied and Handicapped
Individual’s Services, West Bengal was
received for a grant from W H, O, As
W_H O, assis:tance is project oriented and
the activities under WHO projects are re-
lated to national programmes, the request

of the Society was not recommended. The

main objective of WHO collaboration is to
enable the Member Countries to achieve
the social target of ““Health for All'*, The
major thrust of WHO collatoration during
1986-87 biennium will be on ; (i) further
development of health infrastruciure with
the objective of providing universal pri-
mary health care, (ii) application of the
principles of the managerial processes for
pational health development as applicable
to the various levels of health services, (iii)
formulation and implementation of health
manpower development policies and pro-
grammes commensurate with the actual
needs of the health services, (iv) integra-
tion of the processes of health situation
and trend apalysis on a sound epidemio-
logical base, (v) implementation of need-
based programmes in support of the Inter.
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national Drinking Water Supply and Sani-
tation Decade balancing the two compo-
nents, (iv) application of cost-effective
and appropriate technology in the cont-
rol of major communicable diseases, etc,

The Society for the Orthopaedically
Crippled and Handicapped Individual’s
Services, West Bengal again requested this
Ministry to reconsider its proposal for
WHO assistance, This request has been
reconsidered in the Ministry and it bas
not been acceded to.

Rules for local purchase of Ayarvedic and
Allopathic Medicines

4649. SHRI S M. BHATTAM : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether there exist two sets of
Rules for the local purchase of medicines-
ayurveaic and aliopathic-prescribed by the
Senior Physicians/Surgeons-by the CGHS
Dispensaries through the agents appointed
by it and the Super Bazar, respectively
and in case of their non-availability direct
local purchase by the CGHS bencficiary
and its subsequent reimbursement ;

(b) if so, the reasons for such a diffe-
rentiation ;

(c) whether it is a fact that the CGHS
Ayurvedic Dispensaries do not record the
‘Non-Availability’ on the prescriptions and
reimbursement for locat purchase in this

- case is not allowed ; and

(d) the steps Government propose to
take to remove this anomalous position
and save harassment being caused to the
CGHS beneficiaries by the Ayurvedic
Dispensaries ?

. THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRIL S, KRISHNA KUMAR) : (a) No
Sir.

(b) Do not arise in view of (a) above,

(c) The local purchase of Ayurvedic
medicines is made on the basis of ‘Nona
availability’ of the particular medicine,
the reimbursement of which is permissible
under rules,
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(d) Does not arise in view of above.

Bengali books translated into other lang-
uages by N.B.T. .

4650, SHRI HANNAN MOLLAH :
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleaszd to state :

which
Indian

(3) number of
have been translated
languages by
during the last three years ; and

Bengali titles
into other

the National Book Trust -~
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and the languages in which these were
published ? :

THE MINISTER OF STATE IN-THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SHRIMATI SUSHILA
ROHATG!) : (a) and (b) A book con-
taining twenty ons B2ngali Short Stories
compiled by (Shri A.K, Mukherjee has
been transiated by the National Book
Trust into Hindi, Malayalam and Telugu.
The names of authors of the original

stories included in this book are as
(b) the authors of the original titles under :—
Story Aathor
1. Gach Jyotindra Nandy.

2. Bacha Janya

3. Voter Savi Triwala

4, Tasher Gharer Moto

5. Shesh Katha

6. Bandhur Janya Bhoomikar
7. Choto Katha

8. ecemarckhar Seema

9, Khara

10, Bharat Varsha

11. Manonie Parikshak Samisasu :
12. Seshibikaleer Dooti Mukh

13. Niroodesh

14. Ekti Premer Galpa
15. Dhash

16. Sarang

17. Rani Pasand
18, Thagini

19. Pran Pipasha
20. Amake Dekhan
21, Pachtbhumi

Prafulla Roy.

Balai Chand Mukherjee,
{(Banphul)

Syed Mostafa Siraj,
Tarasankaer Banerjee,
B:mal Kar,

Santosh Kumar Ghosh,
Asapurna Devi.

Sunil Gangopadhayay.

Rama Pada Chaudhuri,

Narayan Gangopadhyay.
Moti Nandi,

Premendra Mitra,

Narendra Nath Mitra

Bhutnath Bhaduri
(Satinath Bhaduri)

Achintya Kumar Sengupta,
Ananda Sankar Ray,
Sobodh Ghosh,
Sarmaresh Basu.
Sirshendu Mukherjee,
Debesh Ray.
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Criteria of local purchase of Ayurvedic
Medicines

' 4651, SHRI D.P. JADEJA': Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) what is the procedure laid down
on the Ayurvedic side of CGHS for
the local purchase of medicines nrescribed
by Specialists and not available with the
Medical Store Depot and how does it
vary from that obtaining on the Allopathic
side particularly the reimbursement aspect
in cas: of non-availability ;

(b) whether presently such purchases
are made only through some restricted
agents, who not only delay supply but at
times supply sub-standard and cheap
products ;

(c) criteria to select these suppliers ;

(d) whether these suppliers do not
supply those medicines which they do not
stock but which are standard ones and
available in the market, as it is not very
paying to them ; and

(e) If so, what steps Government pro-
pose to take to overhaul the existing pro-
cedure and bring it at par with the Allo-
pathic side ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR) : (a) The
medicines which are not available in the
Ayurvedic and Allopathic CGHS Medica!l
Stores can be purchased from the Che-
mists authorised by the Scheme The pro.
cedure for reimbursement of Ajyurvedic

medicines is the same as that for Allopattic
medicines,

(b) Only selected chemists of repute
are recognised under the scheme_ There
had been some instances of delayed supply
but po instance of supply of sub-standard
medicines has so far come to notice,

(c) Chemists are appointed through
open advertisements after satisfying their
capacity to supply medicines,
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(d) & (¢) No such instance has come
to notice and, therefore, no change
in the existing procedure is required,

Shortage of Ceneraria Mertima Succeus
(Homoeopathic medicine)

4652. DR. KRUPASINDHU BROI :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether there is a. shortage of
Ceneraria Mertima Succeus, a homoeo-
pathic medicine used for eye ailments ;

(b) the brands available in the market
and their comparative prices ; and

{c) the steps taken by Government to
make this medicine essily available in
abundance at reasonable prices ?

THE DEPUTY MINISTER IN THR
DEPARTMENT OF FAMILY WELFARE
{SHRI S, KRISHNA KUMAR): (a) &
(c) There is no shortage to CINERARIA
MARITIMA SUCCUS.

(b) Many brands are reported to be
available in the market at prices varying
from Rs 8/-per 8 m! bottle to Rs, 18/- per
8 m!. bottle.

Admission of pharmaey graduates throu;gh
GATE

4653. SHRI JAGANNATH PRASAD:
Wi'l the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether the Pharmacy Graduates
will have to take test in such subjects glso
which were never studied by them in the
entrance test named ‘*Graduate Apptitude
Test in Engineering (GATE-86)’ proposed
to be held during February, 1986 ;

(b) if so, whether the various pharma-
ceutical instituties of the country have re-
presented about their problem in this re-
gard ; and

(c) if so, whether Government propose
to solve this problem by reconsidering it
so that the Pharmacy Graduates may not
face any difficulty ?
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THE MINISTER OF STATE IN THE

DEPARTMENT OF EDUCATION AND
- CULTURE, (SHRIMATI SUSHILA
ROHATGI ): (a) No Sir.

(b) & (c) Does not arise,

Proposals for Development of National
Highways in Orissa

4654. SHRI CHINTAMANI JENA :
Will the Minister of TRANSPORT be
pleased to state :

50

(b) if so, the details thereof; and

(c) whether Government have appro-
ved them and if so, the details of funds
allotted therefor ?

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL) : (a) Yes, Sir,

(b) and (c) So far 45 proposals have
been received. 20 of these works bhave
been approved already and the remaining
are under examipation as per details in-
dicated in the statement enclosed. During
the current year an allotment of Rs, 7.70

7. From Km, 437 to 440

(a) whether State Gevernment of crores has been made for the development
Orissa bas sent certain proposals to of National Highway works in Orissa in-
develop National Highways in Orissa; cluding these works,

Statement
SI, Name of Work NH Estimated Present
Ne. No, cost (Rs, Position
in lakhs)
1 2 3 4 5
1. Land Acquisition from 23 6,34 Sanctioned
Km. 43,11 to 46,11 AA 023 OR 85.009
dt, 18.9.1985
2. Land Acquisition from 23 8.70 Sanctioned
-Km, 54.58 to 58.64, AA/023/0R/85/014
dt. 28,10.1985
3, Land Acquisition for Andheri 23 1.90 Sanctioned
Bridge approaches, AA/023/OR/85/016
dt. 29.10,1985
4, Improvement to low grade section
from Km, 168 84 to 180 and
249,0 to 253/2.
(i) Km. 249.0 to 253/2, 42 16.50 Sanctioned
042/OR/85/009
dt, 22.11,1985
Widening to'two'lanes including
wetreugthenlog
5. From Km, 225 to 229 6 44.18 Under scrutiny
- 6. ‘Promi Km, 432.5 to 437.0 6 22,22 —do—
6 21.59 Sanctioned

006/OR /85/010
dt. 11.12,1985
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1 2 3 4 5
Strengthening weak two laue stretches
(1st stage strengthening) ) .
$. From Km. 0/J to 3/5, 6/0 te SA 55.40 Under scrutiny
7/0, 9/0 to 11/0, 28/0 to 29/0
and 31/0 to 32/0.
9. Reconstruction/widening of 42 4.02 . Sanctioned
weak and narrow exlverts AA-042-OR-85.017
dt. 30.10,1985
10, —do— 42 1.11 Under scrutiny
11, —do— 43 9.57 Sanctioned
AA.043 OR-85.020
dt. 29.11 85
12, —do— 43 7.84 Under Scrutiny
13, —do— 43 5.42 Under Serutiny
14, Construstion of Meramundali 4?2 92.49 Under Scrutiny
Byepass,
15, Approaches to Pathargarh 6 10.2¢9 Sanctioned
bridge at Km. 488, 006/OR /85/0€8
de, 11,12,1985
16, Approaches to minor bridge 5 15.48 Under serutiny
at Km 2639
17. Land Acquisition for Gallagedda 43 0.39 Sanctioned
bridge approaches AA-043.0R-85-008
dt. 29,1985
18. Treffic Rotary at Ainthapalli 6 9.44 Sanctioned
Junction, AA-006-OR-85.019
dt, 25.11 85
19, Lawmd Acquisitien fer bridge aeross 43 0 61 Under Scrutiny
Umri Nallah.
20. Land Acjuisition for realignment 5 0,14 Sanctioned
Khallikotghat (Reaek I) AA-005-OR -85-012
, dt. 4,9.1985
21. Land Acquisition from 23 1.62 Sanctioned
Km, 3168 to 329,75 AA.003-OR-85-010
dt. 23.9.1985
22, Land Acquisition for bridge 23 0.40 Sanctioned
across Nudei. AA-023-OR.85-015
dt. 28.10,1985
23. Supply, fabrication and NHs 8.39 Under serutiny

erection Qf revised road sigas,
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1 o2 3 4 5

24, Land Acquisition for improve- é 0.65 Under serutiny
ment of geometrics from
Km. 547/2 to 548/4,

Strengthening weak two lanes pavemenut/
providing thin overlays

25. From Km. 255 to 261, 5 25,20 Sanctioned
Berhampur byepass, - AA-005.OR.85.007
dt. 23.9.1985
26. From Km, 203 to 205 5 9.31 Sanctioned

AA-005-OR-85-018
dt, 13,11,1985

27. From Km, 70 to 80 6 43.50 Under Scrutiny,
28, From Km. 21/0 to 23/0 6 10 49 Under Scrutiny
29. From Km, 13/0 to 16/0 6 16.01 Under Scrutiny
30. From Km, 269/2 to 273/0 5 10.78 Under Scrutiny
31. Earthwork and culverts in 23 16.28 Under Scrutiny
section from Dadraghat to
Kalanda Reach I—Ch 29810
to 37500 Reach II from
Ch, 37500 to 43110,
32, Land Acquisition for the 6 1.50 Sanctioned
portion from Km. 429.0 to AA-06-OR-85 013
4400 dt, 30.9,1985
Reconstruction of weak and narrow
culverts and improvement of geometrics
33. From Km. 437.0 to 473.2 43 9.67 Sanctioned
AA-043.0R-85-006
dr. 22.5.85

34, From Km, 437.0 to 473.2 43 29.14 * Sanctioned
043-OR-85-006
dt. 25.7,198S

38. Widening to 4-lanes.

Cuttack-Bhubaneswar Section 5 9.91 Sanctioned
from Rasulgarh to Palasuni AA-005-OR-85-011
(Km, 2.49 to 3.515) dt. 18 9.1985

36. H.L. Bridge across river 42 43.358 Sanctioned

Lipgra. 042-OR . 85-005
. , _ dt, 28 8.1985

37. Bridge at Km, 263.90 S 12,297 Under serutiny

38. Bridge at Km, 317 s 8.3115 —do—

39, R,O.B. on Khallikote-Aska Road 5 15.915 —do—

40, Gambaria Nallah eh, 21680 2 2016 —dg—
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1 2 3 4 5

41, Bridge at Ch, 28490 on missing 23 8.684 —do—

link,

42, Bridge across Malliguda I, 43 7.839 —do—

43, R.O B. Tangrapalli 6 17.81 —do—

44, H.L. Bridge over Umri Nallah 43 25.626 —do—

45. Bridge across Andheri Nallah 23 33.03 —do—

Procedare to make appointments to
various posts in Central Council
for research in Homoepathy

4655. SHRI MANVENDRA SINGH :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) what procedure is adoptzd to
make appointments to the various cate=
gories of posts in the Central Council for
Research in Homoeopathy;

(b) how many appointments (different
groups) have been made in the year 1984-
85 and in the current year, and how many
out of these ere regular and how many are
on adhoc basis;

(¢) bow many of the appointments
(gtoup-wise) have been made in the new

schemes and how many in the schemes

existing since 1981; and

(d) whether the ban on new appoint-
ments announced by Government in 1°84
applies to new appointments in the Central
Council for Research in Homeopathy ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR) : (a)
Appointments to Group ‘A’ and ‘B’ posts
under the Council are made by the Head-
quarteis office by open advertisement on
all India basis whereas appointments to
Group ‘C’ and ‘D’ bposts are made at
Unit levels as per the prescribed procedure
and in accordance with the approved
Recruitment Rules.

(b) The appointments made durin8
1984-85 and -in the current year (group~
wise) are as under :—

1984.85 Regular
Ad-hoc

1985-86 Regular
Ad-hoc

(c) Appointments made
under the new scheme,
. Gr, ‘A’ 4
Gr. ‘B’ 14
Gr. °'C’ 30
Gr. ‘D’

Group Group Group Gr‘oup
nA! IB ’ oC' CD ’
6 16 16 20
—_ 4 32 7
_— 3 7 4
—_— 1 7 2

Appointments made
(group-wise) under the
schemes existing since 1981

25

25

64
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(b) Yes, Sir,
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[Translation]
Repalr of National Highway No. 8

4656, SHRI BANWARI LAL
BAIRWA : Will the Minister of TRANS-
PORT be pleased to state :

(a) whether it is a fact that National
Highway No, 8 between Delhi-Bomtay is
damaged at several places and its condi-
tion between Ajmer and Abu Road is very
bad; and

(b) if so, the action being taken by
Government for repair of this Natonal
Highway ?

THE MINISTER OF TRANSPORT
(SHRF BANSI LAL) : (a) and (b)
Nationa) - Highway No. 8 is in a traffic-
worthy condition, This Highway, jarer-
alia, connects Jaipur-Ajmcer-Beawar-
Udaipur-Ahmedabad and Bombay, Ajmer-
Abu Road via Beawar.Pah-Sirohi is a
State Road and as such the Government
of Rajasthan are essentially concerred
with its maintenance

[English]

Construction .of field channels and drains

4657. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether Union Government has
proposed to grant assistance to the
Government of West Bengal for construct-
ing field channels and drains in the major
irrigation commands of Kangsabati,
Damodar valley, Mayurakshi and Teesta
Irrigation Projects during the Seventh Plan
period;

(b): if so, the details thereof and the
target fixed for such works;

(c) the amouat of assistance released
by the. Union Government for such works
under the Sixth Plap and what percentage
thereof was actually utilised by the State
Govenment; and

(d)'. the Sixth Plan outlay for such
works in West Bengal and the actual
utilisation of such funds by the State
Government ?

AGRAHAYANA 28, 1967 (SAKA)
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THE MINISTER OF WATER
RESOURCES (SHRI B. SHANKARA-
NAND) : (a) As these projects are in-
cluded in the Centrally Sponsored CAD
programme for the Sevenmth Plan, they
will receive Central assistance for Field
channels according to the approved
pattern -and for subsidy on the IRDP
pattern to small and marginal farmers for
field drains, .

(b) The Government of West Bengal
has still to communicate the project-wise
targets for field channels though an over-
all target of 3 Lakh hectares has been
fixed for this item for the Seventh Plan
for the State,

(c) An amount of Rs, 46.945 lakh was
released to the State Government in the
Sixth Plan for field channels. Such
assistance is released on reimbursement
basis.

(d) The total approved outlay in the
CAD Sector for all works including field
channels for West Benag! was Rs. 822
lakh against which the expenditure was
Rs. 384.75 lakhs.

Loss due to transportation of coal by
box ‘N’ type wagons

4653. SHRI SOMNATH RATH : WiH
the Minister of TRANSPORT be pleased
to state :

(a) whether transportation of eoal to
Thermal Power Stations by box ‘N’ type
wagons results in a loss of 15 to 18 per-
cent; and

(b) what are the rules regarding the
time limits for emptying goods from such
wagons by the labourers and tipplers ?

THE MINISTER OF STATE IN THE -
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) There is-
no such loss on the Railways.

(b) Free time for unloading a rake of
45 or more Box-N wagons is 11 hours in
the case of manual operation and 10 hours
in the case. of mechanical operation,
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Increase of oral cancer due to chewing of
Pan Paan Masala

4659, PROF. NIRMALA KUMARI
SHAKTAWAT :

SHRI PRABHU LAL RAWAT :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether incidence of oral canger
is on the increase due to chewing of Paan
Masala;

(b) whether Cancer Doctors® Assecia-
tion has recommended that a warning
should be inscribed on tins of Paan
Masalas like the one inscribed on cigarette
packets; and

(c) if so, action taken by Govern-
ment thereon ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI 8. KRISHNA KUMAR): (a)
There is no evidence as yet available that
oral cancer is on the increase due to chew-
ing of paan masala,

(b) and (c) No such recommendation
has been received in the Ministry of Health
and Family Welfare,

[Translation]

Linking Jhunjbunu with Vayudoot

4660. SHRI MOHD. AYUB KHAN :
Will the Minister of TRANSPORT be
pleased to state :

(a) whether district Jhunjhunu of
Rajasthan is a place full of pride and im-
portance; and

(b) if so, whether Government pro-
pose to link Jhunjuunu through Vayudoot
service by providing balt at Jhupjhunu
during flights from Jaipur to Bikaner and
Jaipur to Delhi especially because through-
out the year, pilgrims come here to visit
the religious places like temple of Rani,
Sati, Khatu Shyamji and Salasar
Hanumanpji ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
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(SHRI JAGDISH TYTLER): (a) Yes,
Sir.

(b) No, Sir.
(Engli:h]

Manufacturing or import of prototype
narrow gauge diesel locomotives

4661. SHRI RADHAKANTA DIGAL :
Will the Minister of TRANSPORT be
pleased to state :

(a) whether Government have a pro-
posal to introduce a new prototype of
narrow gauge diesel locomotive;

(b) if so, whether such locos are
proposed to be imported or built indi.
genously; and

(c) what are the different types of
narrow gauge locos presently manufactured
by Indian Railways ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir.
Prototypes of this locomotive, designated
NDMS of 450 HP, suitable for operatien
on Narrow Gauge sections which do dot
permit an axle load of more than 6.0
tonnes, are proposed to be introduced.

(b) These locomotives will be built in
Chittaranjan Locomotive Works,

(c) ZDM4A type locomotives of 700
HP, with 925 tonnes axle load, are
present]ly manufactured,

(Translation)

Criteria for teachers’ qualification for
pre-primary education

4662. SHRI M.L, JHIKRAM : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether Government haveA laid
down any criteria in regard to qualification
of teachers for pre.primary education ;
and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SHRIMATI SUSHILA
ROHATGI) (a) and (b) Goverament of
India has not laid down any qualifications
for teachers of pre-primary education as
such, However, under the scheme of assis-
tance to voluntary organisations for running
early childhood education centres in the
nine educationally backward States, it has
been laid down that the teachers should at
least have passed middle standard. Volun-
tary orgaunisations appointing the teachers

have to ensure that the candidate has
gome institutional training in handling
children,
[English]

More trains between Delhi and Kota

4663. SHRI JUJHAR SINGH : Will
the Minister of TRANSPORT be pleased
to state :

(a) whether none of the fast trains
runping between Kota and Delhi stops
on small stations on the way ;

(b) considering the heavy traffic of
passengers whether Government propose to
introduce one more train between Kota
and Delhi with stoppages at intermediary
stations ;

(e) with a view to providing some re-
lief to passengers, whether Government
propose to consider stoppage of Deluxe
and Janata trains on one or two more
stations between Delhi and Ratlam ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI

MADHAVRAO SCINDIA): (a) No,
Sir,

(b) No, Sir.

(c) No, Sir. -

Proposed bridge between Kalinadi and
Noida

€ 4664. SHRI R.P. SUMAN : Will the
Minister of TRANSPORT be¢ pleased to
state ;
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(a) the reasons for the bridge which
was proposed to be coastructed between
Kalindi (Maharani Bagb) in South Delhi
and NOIDA has not been shown in the
revised Master Plan prepared by DDA ;

(b) whether the bridge was to be cons-
tructed by Delhi Administration ;

(c) if so, the reasons for not including
the said bridge in the Seventh Plan outlay
of Delhi Administration ;

(d) realising the difficulties of the co-
mmuters between South Delhi and NOIDA,
whether Government propose to consider
the construction of the said bridge on
priority ; and

(e) if so, when ?

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL) : (a) In view of the
fact that the existing bridge across river
Yamuna on National Highway 24 byepass
upstream of the proposed bridge is under-
utilised and there is also a bridge-cum-
barrage on Yamuna down-stream of the
proposed bridge which is nearing comple-
tion, no provision has been made so far,
for the construction of a new bridge over
Yamuna connecting NOIDA with South
Delhi.

(b) to (¢) Does not arise.

Non availability of medicines in CGHS
dispensaries and purchase thereof from
market by patients

4.65. SHRI RAY KUMAR RAl : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fact that in the
most of the CGHS dispensaries in Delhi
medicines are not made available properly
and in time and patients are asked to
purchase them from the market ;

(b) if so, whether medicines are in
short supply ; and

(c) the remedial measures beipg taken
by Government in this regard ?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
'(SHRI S, KRISHNA KUMAR) : (a) to
{c) The medicines which are included in
‘the CQHS formulary are normally avai-
lable in CGHS dispensaries in Delhi, In
case of non-availability, the medicines
are-procured from M/s. Super Bazar and
supplied to patients, It is only in the case
of non-availability of medicines in Super
-Bazar that the patients are asked to pur-
chase the same from market, the cost of
which is later reimbursed.

[Translation]

‘Survey condacted by central ground water
‘Board in Rajasthan

4666. SHRI MOOL CHAND DAGA :
Will the Minister of WATER RE-
SOURCES be pleased to state :

(a) whether Union Government have
conducted geographical survey in Rajas-
‘than through the Central Grouad Water
Board and if s0, the names of the districts
in Rajasthan where potable water is avai-
:lable in adequate quantity and the depth
-at which it is available and the names of
those districts where saline water is avai-
lable for agriculture purpose ;

(b) if survey has not becen coaducted
in some of the districts, the time by which
it will be conducted there ; and
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(¢) whether Government provide
financial assistance to-States for utilisa-

-tion of ground water and if so, :the -cri-

teria adopted therefor and the State-wise
amount provided by the Government
during the last few years ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B, SHANKARANAND):
(a) and (b) According to the hydrogeolo-
gical surveys carried out by the Central
Ground Water Board in Rajasthan, po-
table water in adequate quantities has

ccn located in  nearly all the districts
of the State at depths varying from to 100
mctres.  Saline water for agriculture use
is available mostly in Barmer, Jaisalmer,
Bikaner, Churu, Sikar, Jodhpur, Jhunj-
hunu, Jalore, Pali, Nagaur and Sriganga-
nagar and in some areas of Ajmer, Jaipur,
Swaimadhopur, Bharatpur and Dholpur
districts, Surveys in the remaining area of

the State are expected to be completed
during the VII Plan.
(c) Uander Centrally Spoasored

Scheme, matching financial assistance is
being provided for purchase of drilling
rigs and other equipment for accelerating
the exploitation of groundwater resources,
taking into account the position regarding
the availability of rigs, their utilisation,
programme of works and the level of
ground water development in the State.
State-wise details of the funds released
under this scheme during the last five
years are given in the enclosed statement

Stuizment

" Release of funds to States under centrally sponsorcd scheme for strengthening of
ground water and surface water minor irrigat ion organisations in the states,

(Rs, in lakhs)

S. No. State Central assistance released during
80-81 81-82 82.83 83-84 84.85
1 2 3 4 5 6 7
1. Andhra Pradesh 6.00 20 86 37.875 44 .00
2. Assam 4,433 —_ —_ - 8.470 . —
3. Bihar — 13.85 — 13.340 —_—
»
4, Gujarat 9.1%5 - 23.00 85.300 49,70
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1 2 3 4 5 : 6 7
5. Haryana 2.774 — _ 22 000 25.00
6. Himachal Pradesh  — 5.54 — —_
7.  Jammu & Kashmir — — . 39,150 —
8, Karnataka —_— _— 55.60 1.000 —
9. Kerala 2,600 9.66 — 68.245 43 39
10. Madhya Pradesh 4.500 4.70 — —_
11. Maharashtra 6.000 3.50 89.27 »39.380 4320
12,  Meghalaya — —_ — —_ —
13. Orissa 10,515 7.00 — _ —_
14.  Punjab 8,200 10 80 — 45 000 53.23
15, Rajasthan 6.103 9,40 2.47 23.500 - 17.95
16.  Tamil Nadu 3,000 1.50 — 67.000 43.74
17,  Tripura 0.500 2,51 | — — 19,38
18. Uttar Pradesh 7.800 11.30 —_ — §1_45
19, West Bengal 3,400 14.24 — — —_—
TOTAL : 69 00 100.00 191.20 450,26 421.05
Rs. 1231.51 lakhs
[English]
Framing of rules by Kendriya Vidyalaya DE:AHRET::][ENNITS‘ST IE:)I; (1)311;) f}rgﬁﬁols ISS

Sangathan

4667. SHRI RAHIM KHAN : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether in the past recruitment
rules for various posts in Kendriya Vidya-
laya Sangathan were got vetted by or
framed with the approval of Government ;

(b) if so, whether recruitment rules of
newly created posts of Assistant Commi-
ssioner (Administration), Vigilance Offi-
cer, Senior Analyst, etc, have been vetted
by the Ministry ; and

(c) if not, the reasops therefor ?

CULTURE (SHRIMATI - SUSHILA
ROHATGI) : (a) Recruitment rules for
posts of Deputy Commissioners and above
for the Kendriya Vidyalaya Sangathan are
framed by the Government of India. Re-
cruitment rules for posts of Assistant Co-
mmissioners and below are framed by the
Kendriya Vidyalaya Sangathan. The
Kendriya Vidyalaya Sangathan consults
the Government of India whenever consi.
dered necessary in framing the recruit-
ment rules,

(b) & (c) The recruitment rules for
these posts were sent to the Vice-Chair-
man, Kendriya Vidyalaya Sapgathan who
is also the Joint Secretary in the Ministzy
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of Human Resource Development, Depart- -

ment of Education, They have been
approved by the Vice-Chairman and the
Chairman, Kendriya Vidyalaya Sangathan,

Adult education during Seventh Plan

4668. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state : ’

(a) the amount carmarked for the
promotion of adult education during
Seventh Plan ; and

(b) the State-wise allocations made

DECEMBER 19, 1985
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND-
CULTURE (SHRIMATI SUSHILA
ROHATGI): (a) An amount of Rs.
360.00 crores has been provided for. adult
education, both in the Central and State
sectors, during the Seventh Five Yeac
Pian,

(b) No State-wise allocation is made
for adult education in the Central Sector.
The grants are released to the various
States/UTs on the basis of requirements
submitted by States/UTs in accordance
with approved projects/schemes. State-wise
allocations made for the year 1985-86 in

for the above purpose in Financial year the State sector is given in the attached
1985-86 7 statement.
Statement

(Rs. in lakhbs)

S: No. States/UTs. OUTLAY
Adult
BEducation
1. Andhra Pradesh 215
2. Assam 150
3. Bihar 400
4. Gujarat 155
5. Haryana 25
6, Himachal Pradesh 25
7. Jammu & Kashmir 32
8, Karnataka 120
9. Kerala 40
10. Madhya Pradesh 200
11, Maharashtra 300
12. Mavnipur 35
13, Meghalaya 10
14, Nagaland 15
15, Orissa 110
16, Punjab 10
17. Rajapthan 100
18, Sikkim 10
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19, Tamil Nadu
20. Tripura
21, Uttar Pradesh
22, West Bengal
23. A & N Islands
24, Arunachal Pradesh
25, Chandigarh
26, Dadra & Nagar Haveli
27, Delhi
28. Goa Daman & Diu
29, Lakshadweep
30. Mizoram

31. Pondicherry
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128
16
150

267

13.5
2

Hill highway in Kerala

4669. PROF, P.J. KURIEN : Will the
Minister of TRANSPORT be pleased to
state :

(a) whether Government of Kerala
bave demanded a hill highway in Kerala
to connect all the hill districts in that
State;

&

(b) if so, whether any study has been
made about this proposal; and

(c) the decision taken thercon ?

THE MINISTER OF TRANSPORT
(SHRIL BANSI LAL): (a)to (c) The
Kerala Government included the Hill
Highway (Alacode to Mysore) in their
proposals for loan assistamce under the
Central Aid Programme of Siate roads of
intec-State or economic importance during
the 6th Five Year Plan. However, duz to
constraint of resources the proposed
project could not be accommodated,

Use of solar energy for signalling purpose
of railways -
4670, SHRI PRAKASH V. PATIL :
Will the . Minister of TRANSPORT be
pleased to state @

(a) whether solar energy willbe used
for signalling purposes of the railways;

(b) if so, whether Government have
made sure that the technology has reached
a state of perfection because signalling is
a vital security clearance for all trains;

(c) if so, the number of tests conduc-
ted and the results achieved; and

(d) when the system is going to be
introduced.

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes,
Sir,

(b) to (d) Solar energy has beer used
oa some stations for lighting of first
approach semaphore signals at night in
sections provided with semaphore type of
signals. Nearly 100 signals have been
provided with this arrangement so far,

The solar power has also been used to
meet the power supply requirement of
signals at 2 stations provided with penel
interlocking system on experimental basis,

Thete systems were provided after
carrying out some experiments and labo-
ratory/bench trials in the initial stage,
The use of solar energy in the fleld of
signalling will be extended further, on the
basis of observations and performitice
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results of the installations already provi-
ded with this system and experience being
gained,

While planning the use of solar energy
in the field of signalling, safety aspect is
being kept in view,

New Rail-cum-road bridge on KDharam
shala road in Gorakhpur

4671, DR. G.S. RAJHANS : Will the
Minister of RAILWAYS be pleased to
state :

(2) whether it is a fact that the Rail-
cum-Road Bridge on Dharam Shala Road
in Gorakhpur has outlived its normal life
and is in a dangerous condition;

(b) whether this old bridge is not able
to meet the growing road traffic at pre-
sent; and

(c) if so, facts thereof and reasons
for not constructing a new Rail cum-Road
bridge to meet the present requirement of
people in this city ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAQO SCINDIA) :(a) to (c)
There is no rail-cum-road bridge on
Dharamshala road at Gorakhpua. A road
under bridge however exists on this road,
This bridge is in good condition, In 1975
a Committee consisting of Civil Authori-
ties, State Government Engineers and
Railway Engineers had examined the tech-
pical feasibility of providing a road over
bridge at this location, The Committee
had not found it feasible and had reco-
mmended construction of a road over
bridge in replacement of level crossing No.
162-A at Km. 507/7-8 on Gorakhnath
Temple Road nearby, which was cons-
tructed and opened to road traffic in
January, 1983, ’

Untrained class IV personnel as Lab,
Technicians in Government Hospitals

4672, SHRI BANWARI LAL
PUROHIT : Will the Minister of HEA-
LTH AND FAMILY WELFARE be plea-
sed to state :

(a) whether itis a fact that most of
the Laboratory technicians working in
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Labs. of Dr. R, M. Lohia Hospital and
other Central Government hospitals in
Delhi are promotees from class IV staff
working in these hospitals and do not
have any training or technical qualifica-
tion;

(b) if so, full facts and justification
for deploying class 1V untrained personnel
in Laboratories of Central Government
hospitals, Delhi; and

(c) whether Government propose to
prescrible certain technical qualification
and provide suitable training for the
Laboratory technicians in Government
hospitals to improve standard of service,
if not, the reasons therefor ?

THR DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARR
(SHRI S, KRISHNA KUMAR) : (a) &
(b) No, Sir.

(c) Safdarjang Hospital has started an
In-service training in Medical Lab.
Technology.

Satna-rewa rail line

4673. SHRI AZIZ QURESHI : Will
the Minister of TRANSPORT be pleased
to state :

(a) how much expenditure has been
incurred on Satna-Rewa Railway Line,
sanctioned and included in the current
budget by 38 November, 1985;

(b) the proposed expenditure on the
above line in the next flnancial year;

(c) by what time the work on this
section is expected to be completed; and

(d) the action taken by Government
to complete this work expeditiously ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (BHRI
MADHAVRAO SCINDIA) : (a) Allot-
ment for this work in 1985-86 is now Rs.
25 lakhs, No expenditure has been in-

curred so far on its construction.

(b) to (d) The Planning Coﬁmiuion
is being pursued to accord clearance for
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taking up this work. Allotment of funds
in the next financial year will depend on
resources allocated for New Lines in the
annual plan, Its completion will depend
on availability of resources in the coming
years.

Recruitment at RDSO Lucknow

4674, SHRI NARAYAN CHOUBEY
Will the Minister of TRANSPORT be
pleased to state :

(a) the number of persons appointed
in the Research, Designs and Standards
Organisation at Lucknow during the last
four years;

(b) how many of them were recruited
after imposition of Government ban on
fresh recruitments; and

(c) whether the prescribed procedure
was followed in such recruitments, if not,
the reasons therefor ?

THB MINISTER OF STATE IN THE
DBPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) 249,

(b) 68,

(c) Yes, Sir, The prescribed procedure
was followed.

[Translation]

Posting of couples at one place in Northern
Railways

4675. SHRI MOHD, MAHFOOJ ALI
KHAN : Will the Minister of TRANS.
PORT be pleased to state :

(a) whether Government are aware of
the number of applications received
under the orders relating to the posting
of husband and wife at one place in
Northern Railway since 1983 uptil now ;

(b) if so, the number of couples pos-
ted at one place uptil now;

(¢) the number of cases in which
postings have not been made in accor-
dance with the orders; and

(d) the rcasons for not posting them
at one place ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir,
The number of sueh applications received
on Northern Railway from 1983 to
31.10,1985 is 38,

(b) 28.

(c) & (d) The remaining ten requests
will also be considered, as far as possible,
on availability of vacancies at the same
station, having regard to administrative
convenience and merits of each case,

[English]
Yoga education in Delhi Schools

4676, SHRI CHITTA MAHATA :
W:ll the Minister of HUMAN RESO-
URCE DEVELOPMENT be pleased to
state :

(a) whether it is a fact that thousands
of yoga teachers appointed by Govern-
ment in Delhi Schools have been sitting
idle for more than two years as no yoga
education is being imparted there;

(b) if so, the details thereof; and

(c) on whose recommendations these
yoga teachers were appointed in these
schools ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SHRIMATI SUSHILA
ROHATGI) : (a) No, Sir. Yoga educa-
tion is being imparted in Govt./Govt,
Aided Schools in Delhi.

(b) Question does not arise.

(c) Yoga teachers were appointed on
the recommendation of duly constituted
Staff Selection Board.

Suopply of sub-standard drugs to patients in
Government dispensaries & hospitals

4677. SHRIMATI KRISHNA SAHI :

SHRI KAMLA PRASAD
SINGH :

DR. CHANDRA SHEKHAR
TRIPATHI :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state;
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(a) whether it is a fact that sub-standard
drugs are sapplied to the patients in Cen-
tral Government dispensaries and hospi-
tals; and

(b) whether loose tablets  without
proper label and packaging are used on
mass scale ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR): (@) &
(b) : No Sir. Standing Instructions are to
dispense loose tablets in envelopes with
verbal instructions for their use, In Cen-
tral Health Scheme, a decision has been
taken recently to supply all tablets/cap-
sules in strip packing,

[Translation]

Report of enquiry c cmmittee on Jawaharlal
Nehru University

4678, DR. CHANDRA SHEKHAR
TRIPATHI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether any inquiry committee
constituted by Government to enquire inio
certain matters relating to Jawaihar Lal
Nehru University has submitted its report,
if so, the recommendations thereof ; and

(b) if not, the time hy which its
report is likely 10 be received ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND

CULTURE (SHRIMATI SUSHILA
ROHATGI) :
(a) The Government have not set

up any Inquiry Committee toenquire into
matters relating to Jawaharlal Nehru

University,
(b
[English]

Does not arise.

Consumer education

4679. DR. G. YIJAYA RAMA RAO :
Will the Minister of HUMAN RESOU-
RCE DEVELOPMENT be pleased to
stats :
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(a) whether Government havs been
approached by consumer organisations for
TV and All India Radio Bducatiopal Pro-
gramme for consumer education and if so,
details thereof and action taken;

(b) whether suggestions have also
been received for inclusion of consumer
education in the syllabus of existing curri-
cula in school and college levels; and

(c) whether  Government would
suitably incorporate principles of consu-
mer protection in all its service courses
for IAS, CSS, IPS, IFS, IES, IAAS and
IRS etc. ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND

CULTURE (SHRIMATI SUSHILA
ROHATGI) :
(a) The Ministry of Humau Re-

source Development has not been approa-
ched by consumer organisations for edu-
cational programmes on Radio & TV on
consumer education,

(b)  Yes, Sir. Some requests have
been received from consumer organisations
for introduction of consumer education in
schools and colleges.

(c) The priaciples of consumer protec-
tion are suitably included in training pro-
grammes for probationers of the IAS. As
regards TAAS, they do not deal normally
with consumers, Information in respect of
other services is not readily available.

Appointment of gaddi rajput candidates
agafnst SC/ST quota fall fn this category

4680 SHRI GANGA RAM : Will the
Minister of TRANSPORT be pleased to
state :

(a) whether the Railways have reco-
goised Gaddi (Rajput) community as
Scheduled Castc/Scheduled Tribe ;

(b) if not, the reasons why candi-
dates belonging to Gaddi (Rajput) com-
munity have been appointed on various
posts in the Firozepur Division of the
Railways ;

(c) whether it is a fact that the
Gaddi Rajput is neither recognised as
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.Schedulcd Caste nor Scheduled Tribe ;

and

(d) if so, thereason why candidates
belonging to this community have been
given the bénefit of reservation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) to (d)

The SC/ST candidates are appointed
on the Railways agaipst Reserved Quota
on the basis of caste certificates produ-
ced by them from the compctent authority,
The Caste/Tribe mentioned in the certi-
ficate is verified from the list of SCs/STs
circulated by Ministry of Home Affairs,
based on Constitutional Amendments or-
ders, from time to time before the certi-
ficate is accepted.

The Gaddi (Rajput) is neither declared
as SC nor ST in any of the Lists circula-
ted by Ministry of Home Affairs. How-
ever, only Gaddi is recognised as ST in
Himachal Pradesh,

Some of the candidates belonging to
., Gaddi (Rajput) community have been
appointed on Firozepur Division of Nor-
thern Railway treating them as ST on the
basis of certificates issued by Deputy
Commissioner, Chamba (H.P.). The
matter has been referred to the Deputy
Commissioner, Chamba, for clarification.’

Who report re : contamination of fruits and
vegetables due to insecticides

SHRIMATI KISHORI SINHA:
DR, B.L. SHAILESH :

4681.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government have seen
the report in the Indian Express dated 1
November, 1985 that a WHO survey has
shown that vegetables and fruits in Delhi
are contaminated with insecticides like
DDT,;

(b) if so, what steps Government have
taken to prevent this; and

(¢) whether it is a fact that even
potato supplied in Delbi is coptaminated ?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARRE
(SHRI S, KRISHNA KUMAR) : (a) and
(c) The Government has seen the re.
port in the Indian Express of Ncvember 1
1985, The report refers to the study bcing’
carried out by Shri Venkateswara College
of New Delhi (not by WHO) on survey of
insecticides residue in vegetable and fruit
samples from Delhi markets, The college
authorities bave intimated that their study
is still in progress,

(b)

Does not arise.
Ground water resources in Andhra Pradesh

4682, SHRI K. RAMACHANDRA
REDDY : Will the Minister of WATER
RESOURCES bz pleased to state :

(a) whether the State Government of
Andhra Pradesh has supplied to Govern-
mentan Atlas containing maps of the
ground water resources in Andhra
Pradesh;

(b) whether the Union Government
has examined the Atlas; ard

(c) whether the Uniou Government
are willing to grant sufficient assistanee to
the State Government for the exploration
of underground water in Andhra Pradesh?

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND)
(a) & (b) No, Sir. However, the Cen-
tral Ground Water Board under the
Ministry of Water Resources has recently
published the Hydrogeological Atlas of
Andhra Pradesh.

(c) As water is a State subject, sche-
mes for exploitation of ground water
resources are planned, funded and imple
mented by the States themselves, The.
Central Government belps the States by
carrying out macro level hydrogeological
surveys, groundwater exploration and
assessment of resource potential through
the Central Ground Water Board. The
C:ntral Government is also implementing
schemes for assisting small and marginal
farmers through subsidy on the inte-
grated rural  dcvelopment  progremme
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pattern for development of minor
irrigation including groundwater and for
providing matching financial assistance
to States for purchase of drilling rigs and
other equipments for accelerating the
exploitation of groundwater resources.

Dereservation of Posts of Apprentice
Pilots by Indian Airlines

4683, SHRI ANADI CHARAN DAS :
Will the Minister of TRANSPORT be
pleased to state :

(a) whether it is a fact that Indian
Airlines has dereserved a large number of
posts of Apprentie Pilots and if so, their
number;

(b) the reasons therefor;

(¢) total number of Pilots with Indian
Airlines and the number of those belonging
to Scheduled Castes and Scheduled Tribes;

(4) 'whether Indiaa Airlines Corpora-
tion did nmot dereserve these posts for
nearly 8-9 years and if so, the reasons for
this sudden de-reservation; and

(c) special efforts made to fill the
backlog of reserved posts of commercial
pilots in Indian Airlines Corporation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
'(SHRI JAGDISH TYTLER) : (a) and (b)
Due to non-availability of suitable can-
didates, even on relaxed standards, Indian
Airlines carried forward 16 points reserved
for Scheduled Caste candidates and 10
points for Scheduled Tribes candidates,
for recruitment against the posts of Pilots,
from the year 1977 to 1984. These points
were ultimately dereserved, with the
approval of the competent authority, due
to non-availability of suitable candidates.

(c) The number of Pilots in Indian
Airlines on date and the number of those
belonging to Scheduled Castes and Sche-

duled Tribes is as under : —
Total number of Pilots 400

Pilots belonging to Scheduled
Castes category w 13
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Pilots belonging to Scheduled
Tribes category 4

(d) The posts were not de-reserved in
order to give the limited number of SC/
ST candidates maximum opportunity to
qualify. When exclusive selection also did
not result in recruiting the required
number of SC/ST candidates, the posts
were dereserved.

(e) Exclusive selections for Scheduled
Castes and Scheduled Tribes candidates
were held in 1977 and 1983, Indian Air-
lines will continue to make efforts to
ensure proper representation of the reserved
category candidates in the pilots grade,
even on relaxed standards, without com-
promising with the safety standards.

Institate for Translators

4684. PROF, NARAIN CHAND
PARASHAR ;
SHRI JAGANNATH PATTNAIK:
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state R

(a) whether Government have given
any emphasis to the translation of various
classics from one language to another and
have also recognised the role of trams-
lators/interpreters in the Seventh Five
Year Plan;

(b) if so, whether Government have
noticed growing demand for setting up an
Iastitute for Translators in the country;
and

(c) if so, reaction of Government
thereto and whether early steps would be
taken for setting up such an institute ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SHRIMATI SUSHILA
ROHATGI): (a) and (b) Attention of
Government has been drawn to the recom-
mendations made at a Seminar organised
by the National Book Trust of India in
March 1985 which pertain, among others,
to the status of translators a mechanism
for selection of books for translation in
Indiap  languages and their publication,

establishment of npational institute for
trapslation and ipterpretation.
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(¢) In so far as the Government’s
reaction is concerped, this will be
possible only after the comments of the
varipus organisation €.£. National Book
Development, Central Hindi Directorate
and others are received and examined,

Command area development programme
in West Bengal

4685. DR. PHULRENU GUHA':
Will the Minister of WATER RE-
SOURCES be pleased to state :

(a) whether any target was fixed for
coverage in West Bengal, in the Sixth
Plaon, under the Command Area Develop-
ment Programme in the three major irriga-
tion Commands of Kangsabati, Damodar
valley and Mayurakshi;

(b) if so, the detaiils of the Sixth
Plan target and the actual achievement in
West Bepgal during 1980-85; and

(c) the reasons for shortfalls, if apy ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA-
NAND) : (a) and (b) A target of 55000
hec. for coverage under field channbels in
the Sixth Five Year Plan was fixed for
the State of West Bengal for the projects
of Kangsabati, Damodar Valley and
Mayurakshi. The actual achievement
against this target was 11,144 hec.

(c) The shortfail is due to the re-
‘luctance of the farmers to part with their
land for construction of field channels
because majority of holdings are small,

Unlawlul acceptance of despatch of
explosives by railway authorities

4686. SHRI KAMLA PRASAD SINGH:
Will the Minister of TRANSPORT be
pleased to state :

(a) whether attention of his Ministry
has been drawn to Sub-Rules (2) of Rule
37 of the Explosives Rules 1983 as
published in the Gazetiec of India Extra-
ordinary dated 2 March, 1983 on page 118;

(b) if so, the reasons for the manu-
facturers despatching explosives without
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receiving confirmations from the consig-
nees regarding their readiness to receive

“the explosives as also the reasons for

accepting the explosives by the railway
authorities without abiding by the pro-
visions of the Rules;

(c) the reasons why consignments
remain in Goods Shed for months and are
not cleared by the consigoees preferring
to pay demurrage being cheaper and safe;
and

(d) if so, the steps proposed to be
taken to implement the rule position
strictly ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVYRAO SCINDIA): (a) Yes,
Sir,

(b) Rule 37(2)(c) of Explosives Rules,
1983 envisages that po person shall des-
patch any explosive to railway adminis-
tration for purpose of transport unless he
has received a coofirmation from the
consignee regarding readiness to receive
explosives. This is to be complied with
by the Consignor and not by the railway
administration,

(c) and (d) Mostly, consignments of
explosives are removed within permissible
free time, If the delivery is not taken by
the consignee within free time, the Rail-
ways cannot dispose of the consignments
immediately. In terms of Rules 135 of
Red Tariff, notice under Section 55 and
56 of Indian Railways Act is required to
be given. After expiry of notice period
only, Railway can take action to dispose
of the consignment by auction, More-
over, as per rules, consignment of
explosives cannot be sold or delivered to
a person who does not hold licence to
possess explosives,

Reinforcement of embankments along
the Sunderbans area
4687. SHRI INDRAJIT GUPTA :
Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether the river embankments
in the Sundarbans area of West Bengal
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are in a bad condition as compared to tbeﬂ
spukka’’, reinforced and high embank-
ments on the opposite (i.e, Bangladesh)
side;

(b) whether the embankments on the
Indian side bave been further damaged
and breached in hundreds of places during
the cyclone-cum-flood in October this
year; and

(¢c) whether in view of the national
seeurity implications urgent steps will be
taken in copjunction with the State
QGovernment, to repair, reconstruct and
reinforee these border embankments ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B, SHANKARA-
NAND) : (a) The river embankments of
Sundarbans in West Bengal are not com.
parable to those in Bangladesh, The
embankments on the Indian side are
located close to the river banks and are
affected by tidal waves, whereas the
embankments in Bangladesh are said to
be mostly away from the river banks,

(b) Yes, Sir.

() The Government of West Bengal
is taking steps to restore the embankments
damaged by floods/cyclone to their ori-
ginal ccodition.

Yeluru Projects in Andhra Pradesh

4688. SHRI C, MADHAY REDDI :
Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether Government are aware
that the progress of Yeleru Project in
Andhra Pradesh, intended to provide
water to Visakhapatnam steel plant,is very
slow; and, :

(b) if so, steps proposed by Govern-
ment to increase fund allotment adequately
so that the project is completed as per
schedule i,e. by 1985 ?

THE MINISTER OF WATER RE.
SOURCES (SHR! SHANKARANAND) :
(a) and (b) The project bas not yet been
cleared by the Central Water Commission
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for want of compliance by the State
Government with certain comments. How.
ever, it is understood that the State
Government have incurred an expenditure
of Rs. 46,19 crores on the project upto
March, 1985 against the estimated cost
of Rs, 158.53 crores, It is for the State
Government to provide funds in the State
Plan for the completion of their projects,

[Translation]

Refund Department to help in refund to
passengers/traders

4689, SHRI SHANTI DHARIWAL ;
Will the Minister of TRANSPORT be
pleased to state :

(a) whether it is a fact that Govern-
ment have set up separately a ‘Refund
Department” for the benefit of the
passengers/traders;

(b) if so, the number of cases regard.
ing sending of goods through passengers
and goods trains by businessmen received
by Government during the last three years
and details thereof;

(c) whether itisa fact that railway
department does not make payments in
refund cases according to the preseribed
norms;

(d) if so, the reasons therefor and
the number of cases brought to the notiee
of Government in which concerned
officers had irregularly paid less amount
than the prescribed limit;

(e) whether Government are consider-
ing to frame rules in order to check these
irregularities; and

(fy if so, by what time and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No, Sir.
Refund Sections on Railways are part and
parcel of the Commercial Department,

(b) The number of cases for grant of
refund regeived by Railways during the
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'last three years and their details are as
per statement attached.

_ (c) and (d) No, Sir, Payment in refund

cases are made within the framework of
rules depending upon the merits of each
individual case. Decisions are always open
to revision by higher authorities at their
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discretion.

(e) and (f) Rules for the grant of re-
fund are already framed which are revised
fiom time to time, The rules regarding
refund of passenger fares are being further
simplified, and these are expected to be
introduced in January, 1986.

Statement

No. of cases received

— —

No. of cases disposed of

Coaching Goods Coaching Goods
Year (passcngcr & (passenger &
parcel) parcel)
1 2(a) 2(b) 3(a) 3(b)
1982 158651 208720 164076 211506
11983 152721 212364 154050 222999
1984 159247 221435 157852 234977

Note :—The No, of cases disposed is more than the receipt, because some cases
belong to the carlier year, which could not disposed of in the same year,
and got carried forward to the next year,

[English]

Nabor Wooden Sleepers for Railway
Electrification work in place of
cement concrete sleepers

4690. SHRI RAMESHWAR NEE-
KHRA : Will the Mipister of TRANS-

PORT be pleased to state :

(a) whether Railway Board is pur-
chasing ‘“Nahor Wooden Sleepers’ for
Railway Electrification work on Indian
Railways through different agenciss;

(b) total amount spent in purchasing
the Nahor Wooden Sleepers so far;

(c) by whom these Sicepers are being
-tested and what is the test report for
safety from accident; and

(d) reasons for not using cement
concrete sleepers for trains running at 130
kilometre per hour ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI}
MADHAVRAO SCINDIA) : (a) Indian
Railways are buying Nahor Wooden
Sleepers for railway tracks, including those
for electrified routes.

(b) Cost of Nahor Wooden Sleepers
purchased during 1984-85 and 1985-86 was
as under :

1984-85 : Rs, 13,38 crores,

1985-86 : Rs. 6.46 crores.
(Upto November 1985) -

(c) Use of Nahor Wooden Slecpers
was introduced after necessary testing and
clearance by Forest Research Institute,
Dehradun. Individual sleepers are ins-
pected and passed by State Forest Depart-
ment Officers.

(d) Concrete sleepers are being ex-
tensively used on all tracks, including
tracks cleared for speed of 130 KMPH,
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Delay im release of funds by University
Grants Commission

4691, SHRI BHOLANATH SEN : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT b= pl:ased to state :

(a) whether there has been inordinate
delay in the release/utilisation of some
funds sanctioned, during the last three
years, by the University Grants Commis-
sion (UGC) for construction of buildings,
Research and Development Programmes
and for other works in the Universities
in West Bengal ;

(b) if so, the details of such cases in
which release/utilisation of funds sanctio-
ned by University Grants Commijssion was
delayed for more than six months due to
lapses on the part of the University
Authorities ;

(c) the reasons for such delays ; and

(d) the steps taken/proposed to ensure
that funds sanctioned by University
Grants Commission are released/utilised
without any delay ?

THE MINISTER OF STATE IN THE
DEPARTMEBNTS OF EDUCATION AND
CULTURE (SMT. SUSHILA ROHATG]I):

(a) &nd (b) According to the infor-
mation furnished by the UGC, during the
last 3 years, there have besn no cas:s of
inordinate delays either in the releasc of
funds by the UGC to, or in the utilisation
of such funds by, the Universities in West
Bengal, The first instalment of grant is
sanctioned by the Commission for purchase
of books and equipment soon after the
basic information is received, for appoint-
ment of staff after the appointments have
actually been made and the Commission is
informed, and for building after the plans
and estimates duly approved by tae com.-
petent authorities are received The subse.
quent instalments are released depending
upon the progress of expenditure reported
by the Upsiversities from time to time.

(¢) and (d) Do not arise,

Restoration of seat allocation for Port
Blair, Dimapur and Leh by 1.A.C.

4692. SHRI P. NAMGYAL ; Will the
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Minister of TRANSPORT be plégsed to
state :

(a) whether confirmation of booking
of seats in Indian Airlines planes for dis-
tant places is being made by the regional
stations like Dzlhi, Calcutta, Madras and
Bombay ever since the computer systems
have been introduced ;

(b) whether many distant stations in
the country like Port Blair, Dimapur,
Silchar and ‘Leh have no communication
facilities which connects with the regional
computer net works ;

(c) whether allocation of seats pre-
viously available for these stations have
been withdrawn by the regional offices
which resulted too much inconvenience to
the intended passengers ;

(d) if so, whether Government pro-
pose to restore the seat allocation pre-
viously available with the above stations
till computer communication or telex co-
mmunication facilities are made available;
and

(e) if not, state reasons ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) Yes,
Sir.

(b) The only stations not directly con-
nected with the computer system ate Leh,
Allahabad, Khajuraho, Kabul, Nasik and
Gorakhpur.

(c) No, Sir. Control of flights from
these stations is reverted to them seven
days before departure,

(d) & (e) Do not arise,

Cancellation of Boeing 757 order and
’ going in for A-320

4693. PROF. RAMKRISHNA MORE:
Will the Minister of TRANSPORT be

pleased to state :

(a) whether it is a fact that sometime
in 1984 a high level Committee headed by
thes Air Forge Chief had recommended
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that 206 sedt twin engined Boeing 757 is
tho most suited intermediate capacity
plane for the Indian Airlines ;

(b) whether it is alco a fact that even
though a letter of intent was issued to the
Beting Company for a dozen plapes, the
Government have withdrawn the offer can-
celling the earlier decision and have, in-
stedd, issued letter of intent to a French
c¢omparny for the supply of 31 A 320 air-
¢rdafts ; and

(c) if so, the reasons which weighed
with the Government to cancel the earlier
decision taken on the recommendation
made by the High Level Committee ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a) Yes,
Sir,

(b) Yes, Sir.

(¢) This was done because of the
techno-economic advantages the of Airbus
A-320 aircraft offer over the Boeing 757
aircraft offer.

Dukes and Dykes technology for flood
control

4694, SHRI CHINTA MOHAN : Will
the Minister of WATER RESOURCES be
pleased to state whether Government have
ghy plans to utilise the dukes and dykes
technology of Holland in the coastal areas
such as Andhra Pradesh in order to cont-
rol frequent floods in these areas in order
td reduce losses to ctops therefrom ?

THE MINISTER OF WATER RE-

SOURCES(SHRI B. SHANKARANAND):

No such proposal is under consideration.

Provision for flood control and anti sea
erosion projects

4695, SHRI ATISH CHANDRA
SINHA : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether provisions were made in
west Bengal’s approved Sixth Plan outlay
for Flood control and Anti-sea-erosion
Projects ;
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(b) if so, the details of such provisions
and the actual utilisation during 1980-85;
and ’

(c) the reasons why the provisions
could not be fully utilised in West Bengal
during the period mentioned above ?

THE MINISTBR OF WATER RE-
SOURCES(SHRI B, SHANKARANAND):
(a) Yes, Sir.

(b) An outlay of Rs, 200 crores was
approved during 1980-85 and the antici-
pated expenditure is likely to be Rs. 91,73
crores.

(c) The shortfall is due to the over-
all constraint of resdurces in the State,

Submerged land in A & N Islands

4696. SHRI MANORANJAN BHA-
KTA : Will the Minister of WATER RE.
SOURCES be pleased to state :

(a) whether large areas of land in
various parts of Andaman and Nicobar
Islands are submerged by sca water for
want of repair and construction of sluice
gate ;

(b) whether this has resulted in
damage to the crops of villagers ;

(c) whether Government have received
any representations and conducted any
survey in this regard ; and

(d) if so, the details thereof ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B, SHANKARA.-
NAND) : (a) & (b) According to the in-
formation furnished by Andaman & Nico-
bar Administration, there is no threat of
flood in the territory. However, for pro-
tection from sea and river erosion, the
Andaman & Nicobar Administration is
carrying out the work of strengthening of
existing bunds/walls and sluice gates, For
1986-87, a provision of Rs, 2 lakhs has
been proposed for construction of shaice
gates, where necessary.

(c) No, Sir,
(d) Does not arise, .
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Foreign films based on sex and violence

4697 SHRI D.N. REDDY : Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether Government are aware of
the large number of films now relcased are
full of sex and violence and bring a bad
effect on the youth of our country ; and

(b} whether Government are consider-
ing to import forecign films which are
better than the Indian films and do not
depict sex and violence ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SMT. SUSHILA ROHATGI):
(a) Government is aware of the bpeed to
ensure that anti-social activities: such as
violence are not glorified or justified and
human sensibilities are not offended by
vulgarity, obscenity and depravity. Accor-
dingly, efforts are made in this direction
by the Central Board of Film Certification
which is responsible for ecxamining films
intended for public exhibition in accor-
dance with the provisions of the Cinemato-
garh Act 1952 and the guideljnes issued
thereunder.

(b) There is no such specific proposal
under eonsideration of Government,

Expenditure on propagation of languages

4698. SHRI CHINTA MOHAN : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) which is the most widely spoken
language in the country ;

(b) which are the other widely spoken
languages in the country ;

(¢) the expenditure incurred on propa-
gation of these languages ; and

1982-83
Hindi 164.23
Urdu 26,07
Sindhi 3.10
Other Modern Indian
Languages 131.19
256.25

Sanskrit
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(d) whether Government would ensure
expeanditure in relation on the number of
people in each language ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SHRIMATI SUSHILA
ROHATGI) : (a) Hindi.

(b) According to the Census of India,
1971, the following languages specified in
the VIII schedule to the Constitution were
widely spoken :

(1) Bengali
(2) Telugue
(3) Marathi
(4) Tamil
(5) Urdu
(6) Gujarati
(7) Malayalam
(8) Kannada
(9) Oriya
(10) Punjabi
(11) Assamese
(I12) Kashmiri
(13) Sindhi
These languages have been arranged in

a descending order on the basis of the
pumber of persons speaking the language,

(¢) & (d) The Govt. of India endea-
vours to promote and develop all Indian
languages, classical and modern Indian
languages, including Urdu and Sindhi,
through a number of Central and Centrally
sponsored schemes and institutions esta-
blished for providing research, develop-
ment, training and extension support to
languages- The year-wise and language-
wise details of expenditure incurred by
the Deptt. of Education in the Ministry of
Human Resource Development for the
last three years is as under ;—

(Rs. in lakhs)

1983.84 1984-85
321.59 393.59
30.21 40,33
3,20 4.00
143.87 170,31
306.58 346.04
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Apart from the expenditure incurred
by the Department of Education, Ministry
of Human Resource Development, expen-
diture is incurred by the States/Union
Territories on the development and pro-
motion of languages, particularly the re-
gional languages, the development of
which is their primary responsibility,

Bomb explosion in pangalambala cantt
shuttle

4699, SHRI ANANTA PRASAD

SETHI -
SHRI R,M. BHOYE
SHRI M. RAGHUMA REDDY

SHRI DHARAM PAL SINGH

MALIK :
Will the Minister of TRANSPORT
be pleased to state :

(a) whether Government’s attention
has been drawn to the cews item caption-
ed *‘Strict security steps in Pupjab trains’’
appeariog in the Hindustan Times dated
24 November, 1985 wherein
reported that a powerful bomb explosion
took place in the Nangal-Ambala Cantt
shuttle at the Shambhu-Railway Station
in Ponjab on 22 November, 1985 and;

(b) if so, the details thereof as well as
astion Government have taken in the
matter and measures taken to avoid such
recurrence in future ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir,

(b) A bomb explosion
22.11,1985
running

occurred on
in Train No. 6 USN while
between Rejpura-Shambhu
. Railway Stations on Sirhind-Ambala
Cantt 8ection of N, Railway. As a
result of the explosion, 4 passengers died
and 19 passengers suffered injuries, State
Police authorities have made wide arrange-
ments at Railway Stations, platforms and
running trains to avoid such incidents in
future. Apart frcm random checking in
the district, police also carried out
_intengive checks in the Punjab State,
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Mouey spent on national service scheme

4700. PROF, M_R. HALDER : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) amount of money spent on Nation«

al Service Scheme (N S.S,) through
different universities during the years
1982-83, 1983.84 and 1984.85;

(b) money allotted to Caleutta

University for this programme; and

(c) the extent to which funds allotted
to the Calcutta University were ntilised ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
AND SPORTS AND WOMEN WELFARE
(SMT, MARGARET ALVA): (a) The
eentral share of assistance released to the
State governments/uaion territory
administrations for being released to the
universities was Rs, 289.30 lakhs, Rs,
305 63 lakhs and Rs. 384 77 lakhs during
1982.83, 1983-84 and 1984-85 respectively.

(b) ‘& (c¢) Information is being collec-
ted from the Srate government of West
Bengal and will be laid on the Table of
the Sabha in due eourse,

Refresher course ont urberculosis

4701. SHRIMATI PRABHAWATI
GUPTA : Will the Migister of HEALTH
AND FAMILY WELFARE be pleased to
state

(a) whether Government’s altention
has been drawn to the news items app-
earing in the ‘Searchlight’ dated 6 Novem.
ber, 1985 whcrein itis stated that a
refresher course on tuberculosis was
recently organised at Nasriganj (Bihar)
under the chairmanship of the Prestdent
of the Indian Medical Association, Bihar
Circle, to discuss about the ways and
means to prevent this deadly disease in
the wake of the recent development in
Chemotherapy;

(b) if so, the reaction of the Govern-
ment in this regard; and '

(c) what steps tkhe Government pro-
pose tQ take to contrel this disease
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR): (a)
Yes, Sir,

(b) and (c) Pilot studies for short
course chemotherapy drug regimen con-
taining Rifampicin and Pyraxinamide have
beea taken up in 18 districts of the
ecountry. Based on the experience gained
and the results achieved, it is proposed to
include more number of TB Centres during
the ensuing years of the Plan period,

National TB Control Programme is
at present being implemented as a Cent-
rally Sponsored Scheme on 50:50 sharing
basis between the Centre and the States,
Under the Central share anti-TB drugs,
X-ray Units with Odelca. Camera and
X.ray films are supplied. At present 361
district TB Centres provided with equip-
ment and staff, 319 other TB Clinics and
45,500 TB beds are functioning in the
eountry.

Acguisition of container vessels by shipp-
ing corporation of India

4702. SHRI H.N. NANJE GOWDA ;
Will the Minister of TRANSPORT be
pleased to state :

(a) whether about 90 per cent of the
container sargo traffic is being taken out
by foreign liners and the Shipping Cor-
poration of India is getting only about 9
per cent due to non-availability of moder-
nised container vessel:

(b) whether the Shipping Corporation
of Indie has oot so yet acquired any
modernised container cargo vessel to
facilitate the coastal trade within and
outside the country;

(c) whether some of the shipyards
abroad have submitted proposals for
supply of container vessels with long term
credit facilities for their acquisition and if
so, the details thereof ; and

(d) the action proposed to update the
fleet position of Shipping Corporation of
India ?

THE MINISTER OF TRANSPORT
(SHRT BANSI IAL: (s) The Indian
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Lines, share of container traffic during
1984 was about 157, and the share of
Shipping Corporation of India Lid. was
about 149,

(b) Even though SCI has not acquired
cellular container vessels so far, the
curreut requirements are met through time
chartering of such vessels.

(c) In response to SCI’s tender enquiry
for construttion of container veasels various
Shipyards have offered long them credit
facilities ranging from 109, to 20% of the
price being payable upto delivery and
ramaining 90%; to 80Y price being payable
either as Deferred Credit or as loan over
a period of 8 to 15 years,

(d) The Seventh Plan acquisition pro-
gramme of SCI envisages mainly acquisi-
tion of modern specialised vessels like
container vessels, edible oil carriers,
phosphoric acid carriers, ammenia car-
riers, etc,

Facilites in tinsukia mail

4703, SHR1 WANGPHA LOWANG :
Will the Minister of TRANSPORT be
be pleased to state : ’

(a) whether passengers travelling by
Tinsukia Mail have to face a let of in-
convenience due to lack of proper facili-
ties which are required to be available
ina Mail Train, such as fittings in
coaches, cleanliness, availability of bedd-
ings, catering, etc; and

(b) if se, the steps being taken to
improve efficiency and serviees in the
Tinsukia Mail ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) & (b)
No, Sir. Adequate facilities in the shape
of proper mechanical and electrical fitt-
ings, cleanliness, travel bags and catering
facilities have been provided in Tinsukia
Mail, However, with a view to improve
the services further, adequate maintenanse
staff from electrical side have been pro-
vided to escart the train. Mobile safai-
walas to travel with the train and atiend
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to cleanliness on the run during day time
have also. been provided, However,
when any specific complaint is received,
the same is investigated and suitable
remedial measures are taken,

Rallway lines in desert areas of Rajasthan

4704, SHRI VIRDHI CHANDER
JAIN : Will the Minister of TRANSPORT
be pleased to refer to the reply given to
the Starred Question No. 57 dated
17.11.1983 regarding railway lines in
Desert Area and state :

(s) whether the Department of Rail-
ways is paying special attention to hilly
areas especially North East with regard to
construction of new railway lines;

(b) whether desert areas, especially of
Thar Desert of Rajasthan State which are
more underdeveloped and backward as
compared te the hilly areas are being
neglected by Government;

(c) if so, the reasons thereof ;

(d) whether Government will do
justice to the desert areas by removing
aforesaid disparities and inequalities; and

. (e) whether Railway Department will
inelude Bikaner to Kandla via Jaiselmer
and Barmer so that Pathankot may be
linked to Kandla Port in the Seventh Five
Year Plan ?

THE MINISTER OF STATE IN THE
DPFPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Construc-
tion of new Railway Lines in the North
Bastern Region have beea approved on
considerations of national integration and
fer connecting border hill states,

(b) to (d) No, Sir, Following new
lines and gauge conversion projects in
Rajasthan are in progress —

New Lines

1, Kota-Chittorgarh-Neemuch,

2. Mathura-Alwar.

Gauge Conversion of MG Lines into BG
1, Suratgarh-Bikaner (Lalgarb).
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2. Suratgarh-Anupgarh  Cenversien
to BG has been opened to traffic in March,
1985. Residual works are in progress.

(¢) There is no proposal to include
its construction in the Sevénth Five Year
Plan at present.

Overbridge near rajampet Railway Statien
(Andhra Pradesh)

4705. SHRI S. PALAKONDRAYUDU :
Will the Minister of TRANSPORT be
pleased to state :

(a) whether there is any proposal with
the Soutb Central Railway to econstruet

- over-bridge near Rajampet Railway Station

in Andhra Pradesh;

(b) if so, since when itis pending;
and

(c) if no such proposal is pending,
whether Government are considering to
take up construction of the said over-
bridge ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAOQO SCINDIA) : (a) No, Sir.

(b) Does not arise.

(c) The Railways undertake construc-
tion of road over/under bridges in replace-
ment of existing busy level crossings
jointly with the State Government on
cost-sharing basis, Proposals in this
regard are required to be sponsored by
the State Government with an under-
taking to bear their share of cost, WNo
fiim proposal has been received from the
State Government so far in this regard.

[Translation]

Water logging at Lucknow Airpert

4706. SHRI SARFARAZ AHMAD :
Will the Mioister of TRANSPORT be
pleased to state :

(a) whether it is a fact that water
accumulated in the Amausi airport in
Lucknow due to the recent rains and the
airport was rendered unusable for some

days,;
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(b) if so, the reasons therefor and
whether such situation had arisen in the
past also; and

(c) the action taken by Government
to ensure that such a situation does not
arise in future ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) Yes,
Sir.

(b) Rain water had accumulated be-
cause of (i) blocking of the drainage
system outside the airport; and (ii) diffe-
rence in the levels of apron and the run-
way. Such a situation had arisen in 1982
also.

(c) Coordination has been effected
with the State Government authorities to
improve the drainage system within and
outside the aerodrome premises. The run-
way is also proposed to be resurfaced to
bring it to the level of the apron.

{English]

Emergency landing Areodrome at
Donokonda

4707. SHRI C. JANGA REDDY :
Will tbe Minister of TRANSPORT be
pleased to state :

(a) whcther it is a fact that there is
an Emergency Landing Aerodrome at
Donokonda in Prakasam District of
Andhra Pradesh;

(b) if so, whether it is in use;

(c) if not, will the Government con-
gider to distribute this huge waste land to
the landless poor; and

(d) if not, what are the other pro-
posals to utilise this Aerodrome ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) and (b)
There is an airstrip at Donokonda, which
is used by Flying Club aircraft for cross-
country flight and emergency landings.

(c) and (d) Do not arise.
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[ Translation)

Flyover an railway crossing near
Rajkiya Inter College in Faizabad (U.P.)

4708. SHRI NIRMAL KHATTRI:
Will the Minister of TRANSPORT be
pleased to state :

(a) whether the Railway Department
has received any proposal from the
Government of Uttar Pradesh for cons-
truction of a flyover on the railway cros.
sing in Fajzabad near Rajkiya Inter
College situated in the city area for the
convenience of traffic; and

(b) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No, Sir,

(b) Does not arise.
[English]
Shri Ram Sagar Irrigation project

4709, SHRI B, N. REDDY : Will the
Minister of WATER RESOURCES be
pleased to state :

(a) whether the revised Sri Ram
Sagar Irrigation Stage-I project has been
approved; and

(b) if not, what is the latest position
of the said project ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA-
NAND); (a) and (b) The project has
been technically cleared by the Central
Water Cu.umission and is under considera-
tion of the Advisory Committee of the
Planning Commission,

Offer to Al and IA for leasing of Planes

4710. SHRI PRATAPRAO B. BHO-
SALE : Will the Minister of TRANSPORT
be pleased to state :

(a) whether Government have recei-
ved any offer for leasing the planes to be
acquired by Air India and Indian Airlines;

(b) whether aﬁy decision: has: been
taken in the matter; and
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(c) if so, the terms of the lease/loan ?

THR MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a) Yes,
Sir.

(b) No final decision has been taken
in the matter so far.

(c) Does not arise.

Over booking of flights by Indian
Airlipes

4711, SHR1 G, S. GHOLAP : Wwill
the Minister of TRANSPORT be pleased
to state :

(a) whether many a times there is
over-booking by Indian Airlines due to
computer failure in Bombay and passengers
have to suffer;

(b) if so, details in this regard and
what remedial action has been taken;

(c) whether on 30 October 1985, for
Flight ‘No, IC 183, instead of 230 passen-
gers as per capacity of the flight, 265
passengers were okeyed and trouble was
created at the Airport; and

(d) if so, action taken in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) Witha
view to ensuring maximum utilisation of
capacity and on time departure of flights
by reducing the number of waitlisted
passengers, a small percentage of planned
overbooking is done on ail Jet flights of
Indian Airlines.

(b) Indian Airlines have reduced the
level of over-booking on the jet flights to
avoid offloading of passengers and the
number of seats overbooked is decided
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after watching the trend of bookings over
a period of time.

(c) The number of passengers booked
by Indian Airlines on Flight No, IC 183
of 30th Ociober, 1985 was 33 in J-Class
and 252 in Y-Class, The off-loading was,
however, due to the reason that 28
passengers booked by foreign Airlines
and some of Indian Airlines agents, whose
names did not appear in the passenger
manifest, reported at the airport,

(b) The matter of these no-record
bookings has been taken up with foreign
Airlines and the agents concerned,

Factors Responsible for increase in cost
of Metro Railway Calcatta

4712, SHRI AMAL DATTA : Will
the Minister of TRANSPORT be pleased

to state :

(a) what is the present estimate of

total cost of the Metro Railway in
Calcutta;
(b) what are the costs of the major

heads of work as now estimated and how
does it compare with the original esti-
mates; and

(c) bas any analysis been done of the
increase in cost, if so, what are the main
factors responsible for such increase ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Estimated
cost as per Revised Abstract Estimate
which is under scrutiny amounts to Rs, 833
crores.

(b) Break up of cost of Rs. 833
crores as per major heads of works is as
follows :

- Survey
Land

Rent charges for land ete,

Civil Engineering
Structural Works

—Rs. 1.04 crores

~Rs, 11.89 crores

—Rs. 6.82 crores

—Rs. 406,82 crores
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Relling Stock cost

Electrical cost other
than rolling stock

Signal & Telecom, cost
General charges

Credit for released materials &
Receipt on Capital Accounts. (—)

—Rs, 202.92 grores

—Rs, 99,82‘orores'

—Rs, 62.50 crores
—Rs, 64.19 orores

—Rs, 23.00 crores

This represents increase of cost by

about Rs, 692.70 crores over original
estimated cost of Rs. 140,30 crores.
(¢) Yes, Sir. The prices of basic

material like cement, steel, stone chips,
signal and electrical equipment and
machinery have gone up substantially
since sanction of the original estimate in
1972, Cost of Rolling Stock, wages of
the staff have also considerably gone up.
Minor increase is also due to change in
the construction methodology acopted, as
a result of experience gained to minimise
disturbance to road traffic. All these
account for the cost over run.

Proposal for free travel of children upto
8-1/2 years and full ticket for others
to earn more revenue

4713. SHRI VISHNU MODI : Will
the Minister of TRANSPORT be pleased
to state :

(a) whether full ticket is charged for
children above 12 years, half ticket is
charged for children between 5.12 years
and children upto 5 years are allowed to
travel free in the trains;

(b) whethzer Government would con-
sider to grant free travel for children upto
84 years and full ticket for others so that
the system of half ticket is ended;

(c) if so, whether under this system
more facilities and reservation can be pro-
vided to passengers and the Department
is also likely to earn more revenue; and
the total and

(d) if so, revenue

additional annual profit likely to be earned
by the railway under this system ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir,

(b) to (d) Such proposals have been
examined in the past. Parents accompany-
ing children of above 5 years would be
inconvenienced in case free travel is
extended upto the age of 81 years because
they are not entitled to a separate seat;
bearth.

Salary and other facilities to licensed
porters.

4714. PROF, K. V. THOMAS : Wwill
the Minister of TRANSPORT be pleased
to state .

(a) whether the licensed porters of the
railways are proposed to be given salary
according to Minimum Wages Act ;

(b) whether they would also be given
medical aid facilities and their children
given preference in employment in rail-
ways ; and

(c) whether the family members of the
licensed porters will be given free travel
passes in railways like other railway
employees ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No Sir.
The licensed porters are not railway emp-
loyees. They have to earn their prescribed
fee directly from the passengers for earry-
ing tbeir luggage. However, when required
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te handle parcels and luggage in the cus-
tody of the railway, they are paid wages
at the minimum rate fixed by the local
authorities in  respect of unskilled
workers, i

(b) Licensed porters are entitled only
to free outdoor treatment at railway hos-
pitals/dispensaries, In case the licensed
porters sustain injuries while carrying
passengers’ luggage at the railway station
they get indoor treatment also. Recruit-
ment to railway services are made by
Railway Recruitment Boards and are
based on qualification prescribed for
different categories of employments, and
no preference is given even to the Wards
of regular railway employees or to others.

(c) No Sir, because the licensed por-
ters are not rajlway employees.

Utilisation of capacity of Cochin Shipyard

4715, SHRI K, P. UNNIKRISHNAN:
DR. V, VENKATESH :

Will the Minister of TRANSPORT be
pleased to state :

(a) whether it is a fact that the Co-
chin Shipyard has not been securing
enough orders and consequently workload
in the yard is decreasing ;

(b) if so, the reasons therefor ;

(c) the action taken by Government
to find workload for the shipyard so that
it can work to the capacity ; and

(d) whether the Ministry has taken up
the question with other Ministries like
Petroleum, Ocean Development and
Defence and Public Sector Units like
ONGC to use the capacity available in the
Cochin Shipyard ?

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL) : (a) Yes,

(b) One contract for ship 006, a 75,000
DWT bulk carrier for M/s Chowgule
Steamship Limited, entered in 1980, has
been unilaterally cancelled by owners, A
« lotter of intent for Panamax bulk carrier
eaeh of 67,000 DWT given by Shipping
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Corporation of India in 1982 was cancelled
in 1984,

(c) Shipping Corporation of India has
now given a letter of intent for three oil
tznkers each of 86,000 DWT and an agree-
ment will be entered into with SCI soon.

(d) -Cochin Shipyard Limited has been
exploring, with the assistance of the
Government wherever necessary, the
possibility of securing work from other
organisations e g,, Oil & Natural Gas Co-
mmission, Port Trusts and other Publie
Sector Undertakings.

Daitari-Banspani Railway line

4716, SHRI
Will the Minister
pleased to state :

HARIHAR SOREN :
of TRANSPORT be

(a) whether there has been an inor-
dinate delay in the construction of Daitari.
Banspani-Railway line in Orissa ;

(b) ifso, the reasons therefor ;

(c) how far the construction work of
the proposed line has progressed ; and

(d) the details of the allocation made
for the completion of the above line,

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) to (d)
First phase of Jakhapura-Banspani rail
line ie, from Jakhapura to Daitari
(33 kms.) was completed and opened to
traffic in 1981 Work on the remaining
section has not been taken up due to non-
materialisation of traffic on Jakhapura-
Daitari line and severe constraint of re-
sources, Expenditure incurred so far is
Rs. 6.78 crores and only a token outlay
bas been made in the current year’s
budget.

Proposals/offers for delivery of new ships
pending with shipping corporation of India

4717, SHRIV, SREENIVASA PRA-

SAD :

SHRIH.G. RAMULU :

Will the Minister of TRANSPORT be
pleased to state :
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(a) whether it is a fact that most of
the ships of South Korean origin which
are owned by Shipping Corporation of
India have pot lasted for long ;

(b) if so, the details thereof ;

(c) whether several proposals/offers
for delivery of new ships including coa-
tainer vessels have been pending with
Shipping Corporation of India from the
European shipyards including that of
West Germany and others with about 90
per cent credit scheme ; and

‘(d) if so, the
action being taken to
position of
‘India ?

details thereof and
increase the fleet
Shipping Corporation of

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL): (a) No, Sir,

(b) Does not arise.

(c) In response to global tenders
Corporation of India have received offers
from several shipyards including some
based in Europe for the supply of specia-
lised vessels to India. In the specific case
relating to container vessels, no decision
has been taken by the Government,

(d) The 7th plan proposals for Shipp-
ing Corporation of India include proposals
for acquisition of container vessels, phos-
phoric acid carriers, edible oil carriers,
etc.

~ Airport at Kanya kumari

4718. SHRI N, DENNIS : Will the
Minister of TRANSPORT be pleased to
state :

‘ (a) the steps taken to set up an Air-
port at Kanya Kumari in Tamii Nadu ;

(b) whether steps have been taken to
undertake a preliminary investigation into
the matter ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) There

is no plan to construct an airport at
Kanya Kumari,
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(b) No, Sir.
(c) Does not arise,
Cochin-Madurai railway line
4719. SHRI T. BASHEER : Will the

Minister of TRANSPORT be pleased to
state :

(a) whether Cochin-Madurai railway
survey has been made ; :

(b) if so, what are its recommendations

(c) what will be the distance of the
nroposed line ; and

(d) the pumber of railway stations
being proposed alopgwith names ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) & (b)

Survey is nearly completed and the re-
port is under finalisation,

(c) The length of new BG line between
Cochin and Bodinayakanur is (127 Kms.)
and that of conversion between Bodina-
yakanur and Madurai is 90 Kms.

(d) Thirteen stations with following
names are proposed on the new line :

Tripunittura (existing station)

Chottanikkara Thatdakannya Road
Kolacheri Tannamkupty Road
Mucattupazha Tannel station
Kophamanglam Kuttiratalchan
Qnnukal Thevaram Halt
Neriyamangalam Bodinayakanur

Existing stations on the M,G, line
from Bodinayakanur to Madurai are pro-
posed to be retained after conversion.

Karnataka state seeks World Bank aid for
irrigation scheme

4720, SHRI NARSING SURYA.
WANSHI Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether it isa fact that major
Irrigation Schemes of North Karpataka,
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Ghatprabha  and Malaprabha, await
World . Bank’s approval and assis-
tance for without a fresh aid of huge
funds a vast irrigation potential of the
region will remain unutilized ; and

(b) if so, Government's reaction
thereto and whether World Bank has been
approached in this regard ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B, SHANKARANAND):

(a) & (b) The major projects  of
Upper Krishna, Ghataprabba and Mala.
prabha are under consideration for World
_ Bank assistance, The identification reports
are awaited from State Government,

and achievement of shipping
tonnage during Sixth Plan

Target

4721. SHR1 YASHWANTRAO GADAKH
PATIL : Will the Minister of TRANS-
PORT be pleased to state :

(a) the shipping tonnage added during
the Sixth Plan period and that targetted
in the Plan ; and

(b) the reasons for shortfall in achiev-
ing the tonnage, if any ?

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL): (a) Shipping
tonnage added during Sixth Plan amounted
to 0.77 m. GRT, against the envisaged
target of additional tonnage of 2 m.

GRT.

(b) World-wide recession in shipping
industry, especially after 1982 has resulted
in depletion of resources of Indian shipp-
ing companies for fresh acquisitions,
Further, due to recession, some Indian
shipping companies particularly in the
public sector have consciously delayed
their acquisition programme to take advan-
tage of the falling prices of ships in inter-
pational market,

Shifting of flood forecasting division

4722, SHRI SRIBALLAV PANIG-
RAHI : Will the Minister of WATER RE-
SOURCES be pleased to state ;

(a) whether thege is any proposal for
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shifting of the Flood Forecasting Division
functioning at Busta in Orissa ;

(b) if se, the reasons therefor ; and

() whether Government will recon-
sider the proposal in view of the growing
resentment among the pcople of the area
over this ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B, SHANKARANAND):

(a) to (c) Since we have no Flood
Forecasting Division at Busta, Orissa, the
question does not arise,

Kumetpur-New Cooch-Behar railway line

4723. SHRI AMAR ROYPRADHAN :
Will- the Minister of TRANSPORT be
pleased to state :

(a) whether it is a fact that rail line

from Kumetpur to New Cooch-behar is of
90 bounds ; and

(b) if s0, whether Government propose
to replace it by 105 pounds line and if not
the reasons therefore ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes Sir,
approx. 225 Km, out of total length of
298 Km. from Kumedpur to New Cooch-
Behar consists of 90 1b rails,

. (b) 90 1b track in a length of 129 Km,
is overaged and is programmed for rene-
wal, with 52 Kg, rails,

[Translation]

Claim of electro-homoeopathic practition-
ers re-care of cancer
4724. SHRI KUNWAR RAM : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether the claim of electro--
homoeopathic practitioners of curing can-
cer has been got verified;

C))

(c) whether some medicine has been
found effective in electro-homoeopathiq

if so, the outcome thereof;
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system in curing cancer patients and whe-
ther there is apny scheme to improve its
production and distribution; and

(d) whether there‘is any precposal to
promote electro-homoeopcthic education?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI 8, KRISHNA KUMARY): (a) to
(d) The so callcd Electro Homoecpaihy
is not recognised by the Government of
India,

[English)

Central Road Transport Dcvelopment Finance
Corporation

4725, SHRI AJOY BISWAS : Will
the Minister of TRANSPORT be pleased
to state :

(a) whether Government have since
set up a separate Central Road Transport
Development Finance Corporation to
assist the State Transport Undertakings;

(b) if so, the present activities of the
corporation; and

(c) if not, when it is proposed to be
constituted ?

THE MINISTER OF TRANSPORT
(SHRI BANSILAL) : (a) No, Sir,

(b) Does not arise,

(¢) Certain views about the utility of
the proposed set up of the Corporation
were cxpressed in  National Transport
Development Council. These are to be
examined by a Working Group before tak-
ing a final view by the National Transport
Development Council,

Jeypur-Malkagiri railway line

4726. SHRI NITYANANDA MISHRA:
Will the Minister of TRANSPORT be
plcased to state :

(a) whether the proposal for construc.
tion of rail line from Jeypur to Malkagiri
in Orissa has been included for implemen-
tation during the Seventh Five Year Plap
peried;
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(b) if so, the estimated cost of the
above project; and

(c) the steps taken for constructien
of the above line during Seventh Plan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Thers is
no proposal at present for taking up cons.
truction of raif line from Jeypore to
Malkanagiri during the Seventh Five Year
Plan,

(b) & (c) : Do not arise,

Allotment of Wagons for steam and
slack coal to Gujarat

4727. SHRI RANIJIT SINSH
GAEKWAD : Will the Minister of
TRANSPORT be pleased to state :

(a) total number of Railway wagons
for steam coal and slack coal loaded to
Gujarat for the years 1983, 1984 and 1985
against its demands;

(b) total pumber of Railway wagons
actually despatched to Gujarat from coal-
fields during the years 1983, 1984 and
1985;

(c) whether there had been a short-
fall to the extent of 50 to 60%, in the
quota of railway wagons allotted to
Gujarat during the last 3 years;

(d) whether as a result of shortfall,
brick manufacturing units and ceramie
factories have been adversely affected;
and

(¢) ifso, whether Government will
ensure that the full quota for steam and
slack coal is despatched to Gujarat from
coalfields during the current year ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) & (b)
The daily average demand and loading of
steam and slack coal to the state of
Gujarat durirg the years 1983, 1984 and
1985 was as under :~—
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(In terms of 4-wheeler wagous)

Year Demand Loading &
Despatch

1983 1425 999

1984 1478 1106

1985 1677 1212

(Upto Oct,)

(c) No, Sir.

(d) The Railways do not bave any such
information,

(e) Assuming adequate offer of coal by
companies, railways have no apprehension
about moving more coal to Gujarat,

Operation of Electronic auto Pvt. Branch
Exchange at Palam Airport

4728, SHRI M.V. CHANDRASHE.
KARA MURTHY : Will the Minister of
TRANSPORT be pleased to state :

(a) whether itis a fact that an Elec.
tronic Auto Pvt, Branch Exchange (FAPIX)
has been operating at Palam Airport, New
Delbi under the auspices of the Airport
Authority of India since 1982;

(b) whether with the promulgation of
National Airport Authority Bill 1985, the
management of this Exchange, which had
hither to been running privately, will be
run by the Airport Authority of India;

(c) if so, whether the staff now
working there will be governed by the
scrvice rules of Airport Authority of
India; and

(d) if not, what will be the fate of
these employces ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a): Yes,
Sir.

(b No, Sir.
(c) & (d) The exchange is presently

manbed by a Contractor’s staff and there
is 0o proposal to change this arrangement,
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Operation of river transport

4729. SHRI G.S, MISHRA : Will the
Minister of TRANSPORT be pleased to
state :

(8) whether the river transport which
is being planned would be operated by the
Public Undertakings or by the Cooperative
Societies of the ‘Kewats’ who are doing
this work since time immemorial; and

(b) what measures have been envisa-
ged to ensure that the ‘Kewat’ class which
does the river transportation is not thrown
out of its hereditary jobs?

. THE MINISTER OF TRANSPORT
(SHRI BANSI LAL) : (a) There are no
proposals to restrict operation of river
craft exclusively to Public Sector. Private
operators would be free to operate river
crafts subject to thejr observing naviga-
tional and safety rules on National
Waterways,

(b) Does not arise,

Muilorkarai Railway Station in Trichur
District (Kerala)

4730. SHRI P,A. ANTHONY : Will
the Minister of TRANSPORT be pleased
to state :

(a) whether Government have recei-
ved any representation against the Govern-
ment proposal for closing down the
Mullorkarai railway station in Triehur
district of Kerala; and

(b) whether Government proposs to
consider the demand and if not, the rea-
sons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA); (a) Yes,

Sir.

(b) The proposal to convert Mullur-
carai station into a flag station without
curtailing any facility for booking of
passengers and parcel traffic is under cog-
sideration of Southern Railway.
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Compauters for IIT Kharagpar

4731, SHRI NARAYAN CHOUBEY:
“Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether Government are aware
that the Indian Institute of Technology,
Kharagpur is having no computer for last
several years ; .

(b) whether itis a fact that the
authorities of the said Indian Institute of
Technology have been persistently reques-
ting Government for a good computer for
last several years ;

(c) whether it is a fact that education
in the Indian Institute of Technology is
suffering due to non-availability of the
requisite computer; and

(d) if g0, the hurdles in not providing
a good computer to the Indian Institute of
Technology and whether Government pro.-
pose to provide computer to the said
Institute ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SMT SUSHILA ROHATGI):
(a) to (d) At the request of IIT
Kharagpur for procurement of a large
scale computer system Government of
India has so far given a grant of Rupees
one crore & one lakh to the Institute.
The Institute has already selected a power-
ful system from U.S A, and obtained
clearance from the Department of Blec-
tronics for import. The Iletter of credit
will be opened by the Institute after manu-
facturer obtains necessary export clear-
ance.

New Routes for Indian Alrlines in
Seventh Plan

4732. SHRI SATYAGOPAL MISRA:
Will the Minister of TRANSPORT be
pleased to state :

(a) what is the plan and programme
of the Indian Airlines for the opening of
‘new routes and flights during the Seventh
‘Plan period; and

(b) the details thereof 2
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THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) and (b)
In Indian Airlines, the decision to open
a new route is based on a close study of
the traffic flows and affinity between sta-
tions, Such changes in traflic flows can-
not be predicted on a long-term basis,

. During the 7th Plan period, therefore,

changes in routes/services will be effected
on the basis of the chapging traffic flows,

Books in different languages published
by N.B.T./sahitya academy

4733, SHRI NANNAN MOLLAH :
Wiil the Minister of HUMAN RBSO-
URCE DEVELOPMENT be pleased to
state :

(a) number of books written in differ-
ent Indian Languages which have been
translated and published by the National
Book Trust and Sahitya Academy during
the last three years; and

(b) bow many of these were of Hindi
Language and how many were of other
Indian Laoguages ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SHRIMATI SUSHILA
ROHATGI) (a) Number of books
written in different Indian Languages
which have been translated and published
by the National Book Trust and Sahitya
Academy during the last three years are
40 and 46 respectively,

(b) Ont of 40 books published by the
Nationa! Book Truet, 26 were in Hindi
and 14 were in other Indian Languages,
Out of 46 books published by the Sahitya
Academy, 3 were in Hindi and the rest in
other Indian languages.

\

Science publications brought sut by NCERT -

4734, SHRI HANNAN MOLLAH

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleasea to state :

(a) number of Science -publications
“brought -out by the Nattodel Oocuncil of
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Educational Résearch and Training in the
last threg years;

(b) the response of the people in India
and abroad to these publications; and

(c) the steps Government propose to
take to improve the quality and increase
the number of those publications ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SHRIMATI SUSHILA
ROHATGI) ; (a) National Council of
Educational Research and Training has
brought out 97 Science publications during
the last three years. In addition, & quar-

. terly Science Journal for schoot students
and teachers is also published by NCERT,

(b) The responses to these publica.
tions in India and abroad is favourable,

(c) One of the major objective of
NCERT i3 to bring in qualitative improve-
ment of science education in schools,
continuous efforts are being made to
improve the quality of its Science pub-
lications, For that purpose efforts are
made to collect information in NCERT
from the teachers and students about these
books and all necessary modifications/
changes are incorporated to improve the
quality of these publications,

As these text-books are mainly prepa-
red for the Central Schools and the
Schools affiliated to Central Board of
Secondary Education (CBSE), increase in
the number of these publications depends
upon their requirements,

Multi drug rezi men for treatment of leprosy
patients-

«4735, SHRI R.M. BHOYE; Will the
Minister of HEALTH AND FAMILY
WELFA?B be pleased to state :

(a) whether it is fact that a multi drug
regimen bas been identified by Govern.
ment which shortens the treatment spell
of leprosy; and :

(b) whether the new treatment is less
expensive and is adequately available to
most the requirements-in the country ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARR:

(SHRI S. KRISHNA KUMAR): (s)
Yes, Sir,
(b) The muiti-drug treatment of

Leprosy cases for effective cure takes two
years as against more than ten years with
treatment with Depsone which does not -
guarantee compiete cure. Viewed against
this background the Multi.drug Treatment
can be said to be less expeasive than the
Depsone treatment’” even though the
annual cost of drugs involved in multi-
drug treatment in more than that of
Dapsone treatment.

Availability of drugs for Multi-drug
treatment is adequate.

Research in mental diseases by Central
councii for research in Homoeopathy

4736. SHRI KRUPASINDHU BHOI :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether the Central Council for
Research in Homoeopathy is conducting
research iu m:ntal diseases at its Research
Centre in Kerala;

(b) if so, since when this research is
being carried out and the amount gpent
on this research so far and what are the
achievements; and

(c) when this research is likely to be
completed ? .

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHR] S, KRISHNA KUMAR): (a)
Yes, Sir,

(b) and (c) Research on the efficacy of
Homoeopathic drugs in Mental Discases
has been continuing since 1 77 in Central
Research Institute (Homocopathy), Kot-
tayam. As the Institute has been assigned
various other clinical problems also, it is
not possible to quantify the amount spent
on research in Mental Discases alone.
13 Homocopathic medicines have been
identified to be: effective in behavioural
disorders on-the basis of these research
offorts so far, From 1984-85, the research
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work is directed towards identifying the
reliable indications for which these drugs
could be prescribed as also their potepcies
and frequency of repetition,

Research in bronchial asthma by central
council for research in homoeopathy

4737. SHRI KRUPASINDHU BHOI :
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to state : .

(a) whether the Central Council for
Research in Homoeopathy is conducting
research in Bronchial asthma;

(b) if so, the date from which it is
being conducted, number of patients
registered so far and amount spent; and

(c) the tangible achievements and
when it is expected to be completed ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR): (a)
Yes, Sir,

(b) The research on Bronchial asthma
has been continuing in various Clinical
Units under the Council since July, 1972,
So far 10,551 cases have been studied,
Since a number of clinical problems are
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(c) The efficacy of Homoeopathy in
the treatment of Bronchial asthma bas
been established by identifying 40 drugs.
Since 1984.85, research efforts have been
redesigned to identify the reliable indica-
tions for which these drugs could be
prescribed and their doses and potencies, -

Capacity utilisation of public sector
undertakings
4738, SHRI JAGANNATH PAT-

TNAIK : Will the Minister of TRANS-
PORT be pleased to state :

. (a) the details regarding the capacity
of each Public Sector Undertaking under
the management of his Ministry (Surface
Transport) and how much capacity in each
such undertaking is being utilised at
present;

(b) whether there has been low utili-
sation of capacity; and

(c) if so, the steps that are being
taken to increase the capacity utilisation
in each such undertaking ?

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL) : (a) to (c) The in-

assigned to one Clinical Research Unit formation is given in the Statement
for study, no separate break up of amount attached.
spent for one diseasc is available.
Statement
1. Central Inland Water Transport Corporatien
(a) (i) Rajabagan Dockyard
Instalied Capacity Percentage
Capacity Utilisation Utllisation
(1) Shipbuilding and Fabrication *
Equivalent Tonnage (Based 1710 MT 1150 MT 67%.

on manpower reguirement)
(11) Ship-repairing

Value of Production
(111) General Engineering

Value of Production

Rs. 200 Lakbs Rs, 168,55 Lakhs 84%,

Rs, 100 Lakbs Rs. 58,51 Lakhs 3599,
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(ii) River Services Division Rs. 3,80 Lakhs Rs. 2.50 Lakhs - 659,
‘* ' M.Tons M. Tons

(b) Percentage utilisation against installed capacity as mentioned above. indicates
satisfactory capacity utilisation.
(c) Does not arise,

2. Delhi Transport Corporation

(a) On an average working day during the current financial year, the utilisation
of DTC buses has becn of the order of 907, which is at par with the laid down norm.
The average vehicle utilisation was 205 Kms per bus per day as compared to the norm
of 200 Kms per day, These norms were suggested by the Working Group on Road
Transport for VII Five Year Plan.

(b) & (c) Does not arise.
3. Shipping Corporation of India Limited and

4. Mogul Line Limited

(a) So far as Shipping Corporation of India Limited and Mogul Line Limited
are concerned, no specific parameter bas been laid down for fixing the capacity. It
is, therefore, very difficult to give the details of capacity of Shipping Corporation of
India and Mogul Line Limited and the capacity utilisation. However, the fleet utilisa-
tion of SCI and MLL are as follows :—

Total No. No, of Percentage

of Vessels Fleet
Vessels in use Utilisation
Shipping Corpn, of India 147 140 55% approx.
Mogul Line Limited , 13 11 85% approx.

(b) The fleet utilisation is considered to be satisfactory.

(c) Does not arise,

5. Dredging Corporation of Iadia

Capacity ) Capacity
1985-86 Utilisation
April-Nov’ 85
' (a) Dredging of soft material 173.35 Lakhs 72%
Cu, Mtrs,

(b) Capacity utilisation is not considered low.

(c) All efforts are however, being made to maximise capacity utilisation,

6. Cochin Shipyard Limited

(a) Capacity envisaged at project stage is 2 ships per annum (Total 1,50,000
DWT) to be achieved on completion of 10 years of production and on building 11
ships. However, subsequent studies by consultants have indicated that certain addi.
tional balancing facilities are indispensable to achieve this capacity. '
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(b) The besy capacity utilisation was during 1984-85 accounting for 58,510 DWT,
During 1985-86 the production plan is 53,700 DWT only. This low capacity utilisation
is due to want of orders for new construction,

(¢) Orders for construction of 3 tankers each of 86 000 DWT for Shipping Cor-
poration of India are likely to materialise shortly, Better productivity has been
achieved by introduction of various systems and procedures in production and materi-
als management arcas, There has also bsen better maunagerial control, supervison
and improvement in general discipline contributing to better productivity,

7. Hisdustan Shipyard Limited
Y

(a) Installed Capacity Target Target Percentage
Capacity Utilisation for the for Utilisation
(1985-86) (Apr. Nov. 85) year (80%  Apt.- over target

of Nov. 85 (Apr.-
Capacity) Nov., 1985
4.10 ships 2.16 ships 3.28 2,18 99.089%,
(Ships of (Bquivalent to ships ships
Pioneer type 46440 DWT)
of 21500
DWT each.
Equivalent
to 88,150
DWT)

(b) There was a marginal shortfall in utilisation of capacity during April-
November, 1985, :

() (i) Hindustan Shipyard Limited has diversified its activity and has taken
up construction of Drill ship and OPSSVS for Oil and Natural Gas
Commission.

(ii) An exclusive yard has been developed, adjacent to the existing Ship-
yard, for construction of platforms for Oil and Natural Gas

Commission,
8. Indian Road Construction Corporation

(s) IRCC is eyecuting work in Libya, Irag, YAR and India. -The name of .the
works, rated capacity in each sector and average output in each sector are given as

uader :—
Title of Preject
Rated Average
Output Output
Per month achieved
Rs, Lakhs Rs, Lakhs .
Libys '

() Agedabia, Tobwak.Roaé. 290.5 108.1
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(ii) Gheriat-Derj Road 283.5 142.1

(iii) Zliten Group of Projects 157.5 69.0
Iraq

(iv) Road and Concrete Project 87.5 38,7
YAR

(v) Ibb.Al-Udyan Road Project 70.0 11,8
India

(vi) Ans Bridge 5.4 0.75

(b) There has been less productivity.

(¢) To improve the productivity and capacity utilisation of the Corpotation,
the following measures have been taken :—

Libyan Projects

(I) (i) Clients were approached for granting visas as required. Recently
Corporation has been informed that the visas as required-would be
given. As such it is expected that problem of induction of ‘manpeswer
would be eased now.

(ii) To improve the on.road state of plants/equipments, a loan of 3.$
M US $§ for the procurement of spares and tips has been receividin
first week of December, 1985, A case for additional loan for thess
projects is being projected separately for purchase of additional equip-
ments to complete the the project speedily.

YAR Projects

(1) (i) Clients have been approached for granting visas as required. It is
expected that the visas will be released since the long pending issus
of labour rates is now settled,

(ii) A loan of Rs. 1,77 crores as approved by Exim Bank has already been
placed with the Project to ease out the cash fund problem, A case for
additional loan amounting 1,50 m, US § is being projected to eater
for future requirements till project is completed.

Iraqi Projects
(III) (i) Original works have been completed. However, client has increased
the scope of work, : '

(ii) The necessary guaratee for placement of funds by State Bank of Indlia
has since been obtained. 1t is expected that the Bankers will releass
the funds early,

Indian Projects

(Iv) The work is being executed with M/s Gammon India Limited as an
associate. All resources have been inducted at site. The workis-in

progress.
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Railway Car shed at Panskura Railway
Station, South Eastern Rail way

4739. SHRI SATYAGOPAL MISRA :
Will the Mianister of TRANSPORT be
pleased to state ;

(a) whether there is a proposal for
setting up a Railway car shed at Panskura
Railway Station in the Howrah-Kharagpur *
Section of South Eastern Railway :

(b)

(c) what will be the total employ-
ment potential of the said car shed; and

if so, the details thereof;

(d) how many persons have been em-
ployed so far ?

THE MINISTER OF STATE IN THE

- DEPARTMENT OF RAILWAYS (SHRI

MADHAVRAO SCINDIA): (a) Yes,

Sir. There is a proposal to set up a car

shed at Panskura Railway Station in the

Howrah—Kharagpur section of South
Rastern Railway in future,

(b) In the first phase, work for pro-
visioning of seven stabling lines bas been
sanctioned.

(c) About 403, when the shed will
come up to its full capacity.
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Dredger Salvage at Paradip Port

4740, SHRI CHINTAMANI JENA :
Will the Minister of TRANSPORT be
pleased to state :

(a) whether it is a fact that Govern-
ment have decided to salvage the dredger
M.O.T. 3 which sunk at Pairadip Port in
Orissa in the month of June, 1985;

(b) if so, the details thereof;

(c) whether a global tender has been
floated;

(d) if so, the countries and organisa-
tions which have responded and whose

tender has been accepted;

(¢) the details of terms and condi-
tions; and
(f) when the work is likely to be

started and when it is likely to be com.
pleted ?

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL): (a) Yes, Sir,

(b) It is proposed to arrange for the
removal of the wreck by awarding a con-
tract on a ‘‘no cure go pay’’ basis,

(c) The Paradip Port invited a global
tender for removal of MOT-III and ano-
ther wreck,

(d) Three valid tcnders were received,

(d) None. the details which are furnished below :
S. No.’ Organisation Country
1. M/s. Smit Tak Towage and Salvage Singapore
(S) Pvt. Ltd, (This firm is a subsidiary
of a firm in Netherlands)
2. M/s. Wijsmuller Salvage B.V, Netherlands
I M/s. Marine Divetech Ltd, India

The tender of the firm at serial 1
above was accepted by the Paradip Port
Trust.

{¢) The main terms and conditions are
as follows :

(1) The coatract will be on *“‘no cure no
pay basis”

(2) The wreck of MOT-III will be remo-

ved at a cost of § 950,000 and of otber
wreck (of Konparka) at a cost of §
1,550,000,

(3) Complete removal of wreck of
MOT-III and another wreck  within
this fair season failing which during
pext fair season within the some con.
tract price,
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(4) Removal of wrecks from their present
positions to the locations assigned by
Port Trust Authorities without any
damage to port property, third parties,
personnel or waterways,

The wreck removal operation should in
no way ereate any navigational hazard
or hindrance to navigation or to the
maintenance and/or capital dredging
being done in the approach channel
and sand trap,

&)

(f) The firm has informed Paradip
Port Trust on 6,12 85 that they are now
not interested in the contract, It is,
therefore, not possible to say when the
work will be completed,

Ban on appointments to vacant posts

4741. SHRI MANVENDRA SINGH :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that Govern.
ment have banned appointments to alil
categories of vacant posts in the Central
Council for Research in Ayurveda and
Siddha and Homoeopathic Pharmacopoeial
Laboratory, National Institute of Homoeo-
pathy and Central Council of Homoeo.
pathy vide order dated 9 October, 1985;

(b) if so, whether the instructions in
this regard are being followed by concer-
ped organisations and no new appoint-
ments or offer of appointment have been
made by any of these organisations;

(c) which of these organisations have
made new appointments or offer of appoint-
ment since the ban orders came into effect
thereby ignoring the directive of the
Ministry; and

(d) the action Government propose
to take in the matter ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR) : (a) Vide
Government Order dated 9th October,
1985 all sanctions issued for filling up of
vacant posts in respect of these institutions
were ordered to be held in abeyance until

further orders. These ipstructions arse,
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however, not applicable in cases where
vacancy is to be filled on deputation or by
promotion,

(b), (c) & (d)
being collected.

The information is

Shortage of vital drags in CGHS Dispen:

saries
4742, SHRIMATI KRISHNA SAHI :
Will the Minister of HEALTH AND

FAMILY WELFARE be plecased to state :

(a) whether there is shortage of vital
drugs in the CGHS Dispensaries as well as
in-Super Bazar in Delbi;

(b) whether CGHS dispensaries have
medicincs categorised as listed or nen-
listed; '

(c) ifso, whether medicines such as
Indral, Ancidal, Aldomet and disprine are
listed or un-listed; and

(d) on what basis, medicines are
categorised as ‘““Listed’ or *‘un-listed”’ ?

THE DFPUTY MINISTER IN THE
DEPARTMENT OF PAMILY WELFARE
(SHRI S. KRISHNA KUMAR) : (a) No,
Sir.

{b) Yes, Sir,

(¢) The medicines such as Indral,
Ancidal, Aldomet and disprine are listed
items and supplied in ggneric names.

(d) the medicines for use in CGHS
dispensaries are selected by a Committee
namely the CGHS Formulary Committes,
The medicines included in the CGHS For-
mulary are listed items, The Formulary
is revised once in a year to making addi-
tiops and deletions of medicines as per
requirements of the Scheme,

Central water and power research station
Pune :

4743. SHRI MANIK REDDY : Will
the Minister of WATER RESOURCRES
be pleased to state :

(a) whether Cential Water & Powar
Rescarch Station at Pvre is handling 450
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major problems referred to it by Govern-
ment and others including the problems
received from abroad;

(b) if so, whether this is in keeping
with Government’s new policies/program-
mes to handle only about 10 Technology
Missions; and

(c) when does Centre] Water & Power
Research Station with 1600 staff expect to
find solutions to the problems in hand ?

THE MINISTER OF WATER RESOUR-

CES (SHRI B, SHANKARANAND):
(a) to (¢} The Central Water & Power
Research Staticn, Pune, bandles about
400 to 500 specific problems referred
to them by various State Governments,
Public Sector Undertakinrgs, Central
Departments and others and also a few
problems from abroad from the countries
of the ESCAP region This does not con.
flict with any policy of the Government,
The problems are attended to in accor-
dance with the terms and time schedules
laid down in each case.

OQOutlay for education in West Bengal
daring Seventh Plan

4744. SHRTI PRIYA RANIJAN DAS
MUNSI : Will the Mini«ter of HUMAN
RESOURCE DEVELOPMENT be pleased
to state : *

(a) whether Government of West
Bengal had proposed any outlay for edu-
eation in West Bengal under the Seventh
Plan;

(b) if so, the details of the outlay
proposed by the Government of West
Bengal for education under the Seventh
Plan;

(c) the recommendations of the
working groups on education regarding
the Seventh Plan OQutlay for West
Bengal;

(d) the contemplation of the Union
Goveroment in the matter; and

(¢) the steps proposed to be taken to
ensure proper utilisation of funds in West
Bengal during the Scventh Plan Period ?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SMT. SUSHILA ROHATGI):
(a) to (c) The details of Seventh Plan
outlay proposed by the Government of
West Bengal and the recommendations of

- the Working Group on Education in the

Planning Commission are as uuder :

(Rs, in lakhs)

Seventh Plan Outlay

Proposed by Recom-
State Govt, mended
by the
Working
Group
1. General 43728 75428
Education
2.. Technical 4528 4528
Education
3. Sports & Youth 3810 3810
Welfare
4. Art & Culture 1088 1088
Total : 53154 84854

(d) The Planning Commission have
approved an outlay of Rs. 32, 000 lakhs
for West Bengal in the Seventh Five Year
Plan fo- Education, Sports and Youth
Welfare und Arts and Culture.

(¢) The schemes of education arc im-
plemented by the State Governmenis. In
order to ensure proper utilisation of funds
for the core sector programmes of elemen.
tary and adult education, these have becn
included under the Minimum Needs Pro-
grammes and funds for them are specially
earmarked. Also, at the time of State
Annual Plan discussions, the Working
Group on Education reviews position of
utilisation of funds while recommending
the outlay for the subsequent year.
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Serving of poor quality of food on Indian
Airlines Flights ‘

4745, SHRI V. S, KRISHNA IYER :
Wili the Minister of * TRANSPORT be
pleased to state ;

(a) whether poor quality of break-
fast/lunch/dinner is being served on Indian
Airlines Flights;

(b) whether the sandwitches and buns
supplied are very stale;

(c) whether Government will ensure
that good quality of South Indian break-
fast/lunch dinner is also served on Indian
Airlines flights; and

(d) if so, what steps are being taken
to improve the quality of food ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) No, Sir.

(b) No, Sir.

(c) Good quality South Indian dicles
like idli, vada, sambar and chatni already
form part of one of the breakfast menus
served by Indian Airlines,

(d) Indian Airlines makes continuous
efforts to improve the quality of food
served on its flights through better plan-
ning, changes in the menus and by engag-
ing the best caterers.

Objections by Education Minister of
West Bengal

4746. SHRI S, M. BHATTAM : W.lI
.the Minister of HUMAN RESOURCE
DEVELOPMENT be plcased to state : -

(a) whether a decision was taken in a

two day conference of Education Ministers

. held in August, 1985 in Delhi whereby a

national system of education was endorsed;
and

(b) what are the salient features of
the same which were objected to by the
Education Minister of West Bengal ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
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CULTURE (SHRIMATI SUSHILA
ROHATGI) : (a) and (b) A two-day
Conference of State Education Ministers
was held on 29-30 August, 1985 to initiate
consultations with State Governments on
the document : “Chalienge of Education—
A Policy Pzrspective’ brought out by the
Ministry of Education as a part of the
nation.wide debate preceding formulation
of the new education policy.

2. The Conference endorsed the im-
portance of moving towards a national
system of education which would’include
universal access to education for children
and adults, improvement of standards,
vocationalisation & promotion of national
integration through educational program-
mes. With the exception of the Education
Ministers of the Government of West
Bengal and Tripura, the idea of evoiving
and introducing a common corecurriculum
within an overall framcwork characterised
by a great degree of flexibility im respect
of content and innovative coreiation with
the eovironment 1o reiation to the teaching
learning process, was weicomed by all the
Ministers. They feit that this would be an
important means for estabiishing certain
national learning nporms, augiuenung
mobi.ity and instilling nationally shared
perceptions and values forming part of
the national system of education.

3, The Education Ministers of West
Bengal and Tripura, however, were of the
optnion that in view of the diversity of
languages, cultures and regional dispari-
ties, it should be left to the states to
exclusively develop the education system
according to their needs and aspirations,

Damage to roads and bridges due to
transport of heavy machinery

4747. SHRI K., RAMACHANDRA
REDDY : Will the Minister of TRANS-
PORT be pleased to state ;

(a) whether due to the transport of
heavy machinery by road, the roads and
bridges are getting damaged; and

(b) if so, whether Government pro~
pose to prohibit transport of heavy
machinery by road if the load weight is
more than 50 tonaes ?
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THE MINISTER OF TRANSPORT
(SHRI BANSI LAL) : (a) and (b)
In order that the total weight of the
vehicle moving on the road is within the
safe limits with reference to the capacity
of the road system, maximum safe axle
weights have been specified in relation to
the transport vehicles, further stipulating
that the maximum safe laden weight shall
not be more than the sum total of all the
maximum safe axle weights put together.
The State Governments have been advised
that the State Transport Authorities at
the time of registration of the vehicle
should fix weight accordingly, As for
transportation of heavy Machipery by
roads, which in many a cases is unavoi-
dable, due to indivisible nature of Cargo,
is permitted under specific relaxations on
recommendations of the State Govern-
ments and also subject to the conditions
that the transportation is effected after
taking all precautions regarding the safety
of roads, culverts, bridges and other
structures and under supervision of the
Highway Authorities,

Freguent strikes by nurses and doctors of
Government hospitals in the Capital

4748. SHR]1 CHITTA MAHATA :
Will the Minister of HEALTH AND
RAMILY WELFARE be pleased to state :

(a) whether it is a fact that the poor
working conditions and remuneration of
the nurses and the doctors in the central

Government hospitals of the Capital are

the maip cause to go on frequently on
strikes in the ho:pitals;

(b) if so, the details thereof and the
steps Government propose to take to
provide better working conditions and
remunerations to the nurses and the
doctors of Central Government hospitals;
and

(¢) if not, the reasons of frequent
strikes by them in the hospitals ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR) : (a)
to (¢) While there have not been instances
of frequent strikes amongst Doctors
and Naurses in the Central Goverpment
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Hospitals, it is true that there is scope
for improvement in several of their service
conditions, The Fourth Psy Commission
is seized of the matter and the recommen-
dations of the Ministry of Health and
Family Welfare are also before the Com-
mission.

Publication ef books by National Book
Trust

4749, DR. G. S, RAJHANS :

SHRI viJoy KUMAR
YADAV :

SHRI CHANDRA KISHORE
PATHAK :

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state :

(a) the numbar and names of original
books published in English, Hindi and
other Indian languages, language wise by
the National Book Trust during the last
two years; )

(b) the reasons for publishing more
books in English than in Hindi and other
Indian languages by the Trust;

(¢) the number of cases in which the
Hindi manuscripts were got prepared but
were pot published and no remuneration
was paid to the authors; and

(d) the reasons for not making the
payment for Hindi manuscript of Bihar
Ka Bhugol which was got prepared ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE SHRIMATI SUSHILA
ROHATGI) : (a) Number and names of
original books published in English, Hindi
and other Indian languages, language wise
during the last two years is given in the
statement attached,

(b) Number of books published in
Hindi and other Indian languages was 36
as compared to 24 in English.

(c) and (d) The manuscripts received
by the Trust are examined and agreement
is signed between the author and the Trust
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only if the manuseript is found acceptable,
Remuneration is paid only afier the manu-
script is published, The manuscript of
“Bihar Ka Bhugol’’ was not published by

the Trust
completed manuscript was
was found that
published it

time the
received, it
the author had already
under the same title

because by the

in Hindi through the Bihar Hindi Granth
Academy,

Statement

The number and names of original
books published in English, Hindi and
ether Indian Languages language-wise by

the National Book Trust during

the last

two years is as under :—

ENGLISH—24
S. No. Title
1. Bihar
2. A Career in the Book Publishing
3, Some Street Games of India
4. Puimomry Tuberculosis
5. Forecasting Earthquakes
6. Everyday Indian Processed Foods
7. How Munia Found Gold
8. India—Albiruni
9, We Indians
10. Pollution
11. Environmentel Pollution
12. History of Printing & Publishing
in India—Vol. 1
13, Report of the Attitudinal Study
and  Procuring Habit of Youth
Visitors
14. Red Kite
15. Mad Mango
16, Asaf Ali
17, Story of Blood
18, Geography of Himachal Pradesh
19. Ramalingam Poet & Prophet
20, Creative Drama and Puppetry i
Education :
21. Mecghanad Saha
22. A Story about Tea
23, Bullock Cart & Setelites

24,

Folklors of Himachal Pradesh .
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HINDI—23

1. Lets Play Asian Children Games

2. Alha Udal

3. Sanjh Sakara

4, Sur Hin

5. Jai Narmada

6. Esuri

7. Asali Gwah—Brahman Aur
Chamar

8. Rani Durgawati

9. -Jadi Booti

10, Hardol

11, Idgah

12, Hamara Natak

13, Sant Jambheshwar

14. Mhare Geet

15, Goojari Mahal

16. Aao Ghumen Hary#na
17, Anokha Swembar

18, Haryana Ke Tee; Tyohar
19, Chandan Pani

20. Dr. Rajendra Prasad
2t. Kala Aur Samajik Mulya
22. Diwali

23, Our Tree

BENGALI—2

1. Chhotoder Bangla Natak
2, Hari Nath De

'KANNADA—1

1. Mokshagundam Vishweswaraya
MARATHI—2

1. Samarath Ram Das
2. Vinoba

TAMIL—1
1. Subrmania Bharati
TELUGU—7
1. Suchi Subrati
2. Vyavasayamiokoha Panhralu
3. Vedi Vainthuru
4. Adavariki Hakkulunnagi
5. Mandu Mokkalu
6. Tenali Ramalingam Kathalu
7. Prakritito Chalagatam
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Labour unrest in Indian Medicine Phar-
maceutical Corporation Limited, Mohan
(Almora, U.P.)

4750, SHRI HARISH RAWAT ; Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether Government are aware
that production in Indian Medicine phar-
maceutical Corporation Limited, Moban
(Almora-Uttar Pradesh) has almost stopp-
ed due to labour unrest prevailing there ;
and

(b) if so, the causes of labour unrest
and the remedial steps Government pro-
pose to take in this regard ?

THE DEPUTY. MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR): (a) &
(b) The Government have no informaiion
about any labour unrest affecting produ-
ction at the Indian Medicines Pharma-
ceutical Corporation Limited, Mohan,
Uttar Pradesh, The factory continues to
be in production,

[English]

Reports of proliferation in sale & use of
dangeroas drugs

4751, SHRI B, V, DESALl :
SHRI M.Y. CHANDRASHE-
KARA MURTHY :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

"(a) whether Government had received
the reports of proliferation in the sale and
use of harmful and contraband drugs in
Capital during the last 2 months ;

(b) if so, umber of arrests have been
made against drug pedlars ; :

(c) if so, what is the total number of
drugs seized from them ;

(d) whether these drugs were dangerous
and could take many human lives ;

(¢) whether Upion Government have
iasued directive to all states to apply the
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Narcotic drugs and Psychotropic substan-
ces Act 1985 seriously ; and

(f) if so, how many States have so far
implementeqd this Act ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHR1 S, KRISHNA KUMAR): (a) to 6]
The Mnistry of Finance (Revenue
Department) has intimated that the Nar-
cotic Drugs and Psychotropic Substances
Act, 1985 (61 of 1985) and tbe Rules fram-
ed thereunder came 1010 force w.th effect
from the 14th November, 1985 all over the
country. Itis too early to assess the
impact of the application of the provisions
of this new Act at this juncture,

Relaxation for Scheduled Caste/Scheduled
tribe for the posts of clerks/assistants
advertised by 1A A of India

4752 SHRI ANADI CHARAN DAS :
Will the Minister of TRANSPORT be plea-
sed to state :

(a) whether it is a fact that in a re-
cent advertisemcnt issued by luternational
Airport Authoruy of India inviting apph-
cations for Clerks/Assistants no relaxation
in experience was given to the candidates
belonging to Scheduled Castes and Sche-
duled Tribes as provided under the rules ;

(b) number of applications received
from Scheduled Caste/Scheduled Tribe
candidates against this advertisement ;
and

(c) the reasons for not giving relaxa-
tion in expcrience at the time of recruit-
Jment ? '

THE MINISTER OF STATE IN THE
DEPARTMENT OF ClVIL AVIATION
(SHRI JAGDISH TYTLER) : (8) Yes,
Sir, )

(b) The pumber of applications recej.
ved is as under ;—
S.C. : 951
S.T, : 38

(c) The provision for relaxation of
experience in the case of S.C,/S,T. candi-
dates was not indieated in the advertise-
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ment due to oversight. The selection from
the S.C./ST. categories is, however, not
likely to be affected as the number of appli-
cations received from them is large com-
pared to the number of reserved posts,

Seaworthiness of M.V. Unilaxami

4753, SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of TRANS-
PORT be pleased to state :

(a) whether the Mercantile Marine
Department has recently ask>d the owners
of M.V. Unilaxami belonging to the
Universal Shipping Corporation, Bombay
to carry on certain repairs before it could
be dzxclared seaworthy and that because of
the poor condition of the ship the Tuti-
corin Port authorities had initally refused
to allow the ship to berth in the harbour ;

(b) if so, the details of the condition
of the ship at that relevant time ;

(c) the circumstances under which a
. certificate was issued declaring the ship
seaworthy ;

(d) the details of the warnings/reports
received thai the ship might be scuttled to
claim insurance ;

(e) the circumstances under which the
ship was drowned at midsea off Tuticorin
Post ; and

(f) the steps taken/proposed to pre-
vent reeurrence of such cases ?

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL): (a) The vessel
M.V. Unilaxami belonging to Universal
Shipping Company had been asked by
Mercantile Marine Department, Bombay
to rectify ccrtain deficiencies on 13.8,1985,
When the vessel left Bombay without _fur-
ther inspection by MMD, the owners were
asked to have the vessetl inspected at the
first Indian port, The vessel reached Tuti-

“corin on 31.8.1985 for loading salt. The
Tuaticorin Port was initially reluciant to
give it a berth for loading fearing that it
might occupy the berth for an unduly long
period ; thus preventing other ships, from
making use of the facility of the berth,
However, the Mercantile Marine Depart.
ment Surveyor who inspegted the ship felt
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that the repairs required could be done
even if the vessel continued to load carge
and therefore the vessel was allowed to
load. It was made clear to the owners
that they will have to complete the repairs
before the vessel was permitted to sail,

(b) The insp:ction of the ship at
Tuticorin revealed that the steel decks
were in poor condition and batchcomings
required maintenance and it was reco-
mmended that the vessel be dry-docked to
ascertain the condition of the hull.

(c) The vessel was pot given any cer-
tificite of seaworthiness, Rather the
owners were told that the vessel weuld
not be permitted to leave Bombay till all
the defects were rectified,

(d) According to the Director General
of Shipping no reports or warning relating
to the scutting of the ship have been
received,

(¢) When the recommended repairs
were not carried out the Director General
of Shipping withdrew the Cargo Ship
Safety Coastruction Certificate on
23,9 85. Moreover, the owper did not
maintain the crew cn board and as pro-
visions, oil and water ran out, the crew
abandoned the vessel. Consequently, the
vessal become a wreck and it was taken
over by the Port Trust on 7,11 85 as the
receiver of wreck in Tuticorin Port. Since
the vessel was posing a hazard to ships
pavigating in the port’s water, the Port
Trust Officers shifted the vessel by tow to
a safe anchorage away from all shipping
activity, The vessel sank because of the
ingress of water on 18 11.85 at 1800 hours.
A preliminary enquiry under the Mar-
chant Shipping Act is already underway.

(fy Any ship which is found to be in

_an unseaworthy condition as a conse-

quence of inspection carried out by a
surveyor could be detained vide Section
290 of Marchant Shipping Aet, 1958 and
not permitted to leave port till the defi-
ciencies observed are fully rectified, In
case the ship is in port and"is abandoned
by the owner as well as by the master and
crew as in case of Unilaxami, then 1he
vessel is treated as a wreck within the
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meaning of the Act,” the Receiver of
Wreck, which was Tuticorin Port Trust in
this case, has to take possession of the
wreck vide section 392 of the Act and has
to take appropriate steps as he thinks fit
for the preservation of the vessel and its
cargo and equipment, Instructions have
been issued to DG (S) to ensure that pro-
visions of the Merchant Shipping Act,
1958 are enforced strictly,

Maintenance of ancient historical manu-
ments in Madhya Pradesh

LY
4754. SHRI SUBHASH YADAV :
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased
to state :

(a) whether there are a number of
ancient historical places in Madhya Pra-
desh baving Maurya, Gupta and Samrat
Ashok monuments °

(b) names of such places where these
mounments are ;

(c) whether it is also a fact that most
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of these monuments remained unattended
so far ;

(d) whether Govermment propose to
develop all these monuments for the-tou-
rism ; and

(¢) funds allocated, if any, for the
purpose ?

THE MINISTER OF STATE IN THR
DEPARTMENTS OF EDUCATION AND
CULTURE  (SHRIMATI SUSHILA
ROHATGI) : (a) Yes, Sir,

(b) A list of such places is atteched
in the form of a statement,

(c) No, Sir.

(d) The Archaeological Survey of
India main*ains and preserves the
monuments under its protection which are
also for the benefit of the tourists,

(e) A sum of Rs, 5,55,000 has been .,
allocated fqr the purpose during 1985-86,

Statement

Gujjara, District Datia
Padaria, District Jabalpur

Pangoraria, District Sehore

Ramgadh Hill,District Surguja
Sanchi, District Raisen

Sonari, District Raisen

Q.O\u«.-b-uu..-

.

Ajaigarh, District Panna
Bachhaun, District Stana

Bagh, District Dhar

©

10. Bhumra, District Satna

11. Burgaon, District Jabalpur
12, Dhamnar, District Mandsaur
13, Eran, District Sagar

14, Gyaraspur, District Vidisha
15, Hakim Khedi, District Raisen
16. Kaundalpur, Distriet Damoh
17.  Murel Khurd, District Raisen

Mauryan
Mauryan
Mauryan
Mauryan
Mauryan/@upta
Mauryan
Gupta
Gupta
Gupta
Gupta
Gupta
Gupta .
Gupta
Gupta
Gupﬁ
Gupta
Gupts
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18. Nachna, District, Panna
19. Pathari, District Vidisha
20, Rajim, District Raipur
21, Sakaur, District Damoh
22, Sirpur, District Raipur
23, Udaygiri, District, Vidisha
24, Undasa, District Ujjain
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Gupta
Gupta
Gupta
Gupta
Gupta
Gupta
Gupta

Rural areas areas to be put on air map

4755. SHR1 BV, DESAI: Will the
Minister of TRANSPORT be pleased to
state .

(a) whether' the Prime Minister has
directed to put rural areas on air map
and that the best available technology
should be inducted to develop .the indi-
genous aviation industry;

(by if so, details of proposals to bring
the majority of rural areas on the air map
of the country;

(c) how many rural areas will be

covered during 1985.86; and

(d) total amount likely to be speant on
such schemes during the Scventh Five Year
Plan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) Whilc
there is no specific direction from the
Prime Minister to put rural areas on the
air map, he has expressed the view that
subject to the availability of resources, the
best technology should be inducted to
develop the indigenous industry 1nciuding
Aviation.

(b) to (d) Do not arise,

Survey by National Evironmental Engincer-
ing Research Institute regarding impact
of marine pollution on Bombay
Port

4756. PROF. RAMKRISHNA MORE :
Will the Mipister of TRANSPORT be
pleased to state :

(a) » hether the Natiopal Environ-
mental Engineering Research Institute,

Nagpur has conducted an exhaustive sur-
vey of Bombay Port with regard te the
impact of marine pollution on the port;

(b) if so, the main findiogs of the
Institute; and

(c) the
thereto ?

reaction  of

Goveroment

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL) : (a) Yes, Sir,

(b) The main findings of the Institute
are as undefr : —

(1) The water quality survey showed
that harbour water is adversely
pol'uied from the view _point of
sanitary quality and maiatenance
of marine life. The water used
in the wet docks is polluted as
the docks are tidal,

The poliution impact level can
be brought down toa desired
level by underiaking remedial
measures of pollution control at
source such as industries, municie
pal sewage outfalls etc., As a
pre.requisite to this endeavour
certain water quality norms
specifying desired levels of water
quality are recommended on the
basis of voluminous data genera-
ted in this study and considera-
tions of practical workability,
These water quality standards
will be useful inensuring the
impact level of pollutant below
the desired limit.

(3) These recommended
will  further enable review of
existing effluent discharge
standards for suggesting any
modifications so as not to impair

standards
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the harbour water quality by such
discharges,

(c) The report is under examination.

[Translation)
New schemes for welfare of women

4757, SHRI R M. BHOYE : Will the
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state the
details regarding the new schemes for the
‘welfare of women in the country likely
to be taken up by Government during the
current financial year ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS

AND SPORTS AND WOMEN’S
WELFARE (SHRIMATI MARGARET
ALVA) : The new schemes likeiy to be

taken up by the Department of Women’s
Welfare during the current financial year
are :—

(i} Assisting Women’s Development
Corporations in the States and
“Union Territories,

(ii) Setting up a separate Women's
Development  Planning and
Monitoring Cell in the Women’s
Welfare and Development Bureau
of the Ministry.

Some of the on-going programmes
relating to women’s welfare and develop-
ment being implemented during the current
financial year as follows :—

(i) Hostels for Working Women.,

(ii) Setting up of Employment and
Income Generating Training-cum-
Production Centres for Women
(with assistance from Norwegian
Agency for International
Development (NORAD).

Assistance for setting up of
Training Centres for rehabilita-
tion of women in distress,

(iii)

(iv) Women Development Centres in
the various colleges of the Delhi
University,
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(v) Condensed courses of education

and vocational training for
women beipg implemented by the

Central Social Welfare Board,

Socio-economic programmes of
the Central Social Welfare Board,

(vi)

(vii) Promotion and strengthening of
women’s organisations (Training
of rural women in public coopera-
tion) being implemented by the
Central Social Welfare Board.

(English]

Progress on new railway lines in North
Eastern States

4758. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
TRANSPORT be pleased to state :

(a) whether Government have taken
note of the slow progress on ihe on-going
projects costipg over Rs. 10 crores, which
were taken up in the form of new railway
lines in North Western States (Jammu and
Kashmir, Himacbal Pradesh, Pupjab,
Haryana, Rajasthan and Uttar Pradesh
and North Eastern States) (6 States and
Union Territories) and West Bengal in
the Sixth Piap and are languishing for
want of adequate funds;

(b) if so, the details of these new
lines in cach one of these regions the
estimatc! cost, thez present allocations
and the reasons for slow progress; and

(c) the steps
completion in
Plan ?

taken to ensure their
the Seventh Five Year

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and (b)
A statement is attached.

(c¢) Incrcased allotment of funds for
New Lines in the.Seventh Five Year Plan
has been requested. '
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Statement
(Figures in crores of Rupees)
S.No. Name of work Anti- Exp. Outlay % age Remarks
taken up in cipated upto 85-86  Pro-
Sixth Plan cost Mar’85 gress

Iy 2 3 4 5 6 7

1, Mathura-Alwar 3475 1.16 1.32 5
(U.P, & Rajasthan)

2, Budge Budge-Nam- 40.00 0,0003 0 000! — Not cleared by
khana including Planning Commis-

sion.
Lakshmikantapur-
Kulpi (West Bengal)

3. Nangal Dam-Talwara 37.68 4.11 0,50 € Nangal Dam-Rai
& taking over Mehatpur (6.4 kms)
Mukerian-Talwara completed in 3/85.
siding, (HP. &

(Punjab)

4. Jammu Tawi- 68.68 5,73 2.07 6
Udbhampur (J & K)

5. Rewa.Sultanpur 200,00 0.0001  0,0001 — Not cleared by
via Garhi Manikpur, Planning Commi.
(UP. & MP) ssion,

6, Construction of rail- 8773 0.37 1.00 1
cum.road bridge 29.61
across Brahmaputra (Deposit)
at Jogighopa alongwith
a BG railway line from
Jogighopa to Gauhati,

(Assam)

7. Eklakhi-Balurghat 48 85 2.87 0.50 3
with extension from
Eklakhi to Malda Town,

(West Bengal)
8. Kota.Chittaurgarh- 97.87 2033 12.00 16

Neemach.
(MP, and Rajasthan)



151 Written Answeis
Arrears outstanding against Railway
catering contractors

SUBHASH YADAV:
of TRANSPORT be

4759. SHRI
Will the Minister
pleased to state :

(a) whether huge arrears of licence
fec, water and electric charges efc, are
outsianding against many calering con-
tractors working in the Indian Railways;

(b) if so, the details thereof and the
amounts outstanding against those con-
tractors;

(c) since when the arrcars have been
outstanding;

(d) whether any action has been

taken for recovery of the dues: and
(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA; : (a) to (e)
Information is being collected and will
be laid on the Table of the Sabha.

Loss of revenue due to irregularities
in cargo Departments

4760. SHRI SUBHASH YADAV :
Will the Mipister of TRANSPORT be
pleased to state :

(a) whether Railways have been losing
huge revenue on high freighicd cargoes
inscribed as low-freighted;

(b) if so, the number of such cases
which have come to the notice of Govern.
ment during the last one year; and

(c) action taken by the Government
in those cases ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and (b)
A few cases of misdeclaration of goods
tendered for booking by rail have come

to notice. However, there is no huge
loss of revenue on this account to the
Railways,

(c) Pznal freight charges, as provided
in the Goods Tariff, are recovered in such
cases.
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Railway Caterers/Contractors

4761, SHRI SUBHASH YADAV:
Will the Minister of TRANSPORT be
pleased to state :

(a) whether jtisa fact thata large
number of private catering contractors
bave been continuously working as
Caterers for more than 25 years:

(b) if so, the particulars of such
Caterers/Contractors who have been work-
ing for more than 25 years and the places
where they have been operating their
business;

(c) the reasons for continuing their
contracts for more than 25 years; and

(d) whether Governmeat propose to
break their monopoly and if not, the
reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAQ SCINDIA): (a) to (d)
information is being collected and will be
laid on the Table of the Sabha,

Fare charged by Air India for journey
between Canada and India

4762, SHRI V.S. KRISHNA 1IYER
Will the Minister of TRANSPORT be
be pleased to state :

(a) whether other International Air-
ways are chargiog reduced air fare of
journey between Canada and India com-
pared to the air fare of Air India;

(b) if so, the reasons for charging full
air fare by Air India when other Airways
are charging reduced air fare; and

(c) whether Air India propose to give
concession in air fares for Indians on
vacations ?

THE MINISTER OF STATE IN THR
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a) Air fares
applicable on the Canada—India sector
have been fixed multilaterally at the Inter-
national Air Transport Associations
(IATA) forum & ratified by the concerned
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Governments, Hence official fares char-
ged by all airlines including Air India are
identical,

(b) Question does not arise,

(¢) Low promotional fares on Air
India flights are already available for the
benefit of Indians coming home on
vacations.

Indian Railways Management Cadre

4763. SHRI V. S. KRISHNA IYER :
Will the Minister of TRANSPORT be
pleased to state :

(a) whether there is no generalist
cadre like the IAS in Railways; and

(b) if so, whether there is any pro-
posal to group all the existing adminis-
trative posts together and create an Indian
Railways Mapagement Cadre IRMC) ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) There is
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(b) There is no such proposal.
[Translation]

Rly. lines in no-rly. districts during
7th Plan

4704, SHRI HARISH RAWAT : Will
the Minister of TRANSPORT be pleased
to state :

(a) the number of districts in the
country where railway lines have not been
laid so far;

(b) whether there is any proposal to
lay railway lines in any of the aforesaid
districts during the Seventh Five Year
Plan; and

(c) if so, the names of these districts ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) 79,

(b) & (¢) Yes, Sir. Construction of
pew rail lines covering the following
districts are appearing in Railway Budget
and will be progressed according to

no generalist Cadre like the JAS in  availability of funds in the 7th Plan
Railways. period :
S. No. District State/U.T,

1. Udhampur — Jammu & Kashmir

2, Shivpuri — Madhya Pradesh

3. Manipur West — Manipur

4, East Khasi Hills — Meghalaya

S, Mokokchung — Nagaland

6, Kameng — Arunachal Pradesh

7. Aizwal — Mizoram

DTC bus service between Delhi and
Uttar Pradesh

4765. SHRI HARISH RAWAT : Will
the Minister of TRANSPORT be pleased
to state !

(a) the total number of D.T,C.
passenger buses going to various towns of
Uttar Pradesh daily;

(b) whether D, T,C. have received
proposals from public representatives to
run passenger buses to Pithoragarh-
Bagheshwar, Ranikhet and other towns of
Uttar Pradesh also; and

(c) if so, the action proposed to be
taken in this regard ?

THE MINISTER OF TRANSPORT
(SHRT BANSI LAL) : (a) At present 112
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buses of DTC are going to various towns
of Uttar Pradesh.

(b) Yes, Sir.

(c) The DTC is running inter-state
services to areas in Uttar Pradesh on
reciprocal basis on a fixed ratio of Kilo-
meterage. The scheduled DTC services to
Uttar Pradesh fuily cover the mutually
agreed Kilometerage to it, This position
has beea explained to the cobncerned
representationists.

[English]

Time for loading, anloading and’
removal of commodities

4766. SHRI B, V. DESAI : Will the
Minister of TRANSPORT 'b.: pleased to
state :

(a) whether the Railway Board has
constituted a Commuttee for reviewing
demurrage and wharfage rules with a
view to evolving a more realistic and
workable policy with regard to free time
for loading, unloading and removal of
all commodities;

(b) whether due to the effective mea-
sures taken by the Northern Railway for
removal of operating restrictions, its earn-
ing from freight traffic has gone up; and

(c) if so, the other measures
considered in this regard ?

being

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) (a) Yes,
Sir.

(b) As a result of various measures
taken including lesser incidence of cperat-
ing frestrictions, ecarnings from freight
traffic have increased on Nerthern Rail-
way.

(c) The other measures being consi-
dered for developing and retaining the
traffic are :—

(1) Monitoring of supply and clear-
ance of stock,

(2) Intensification of contacts with
the trade and industries.
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(3) Before and after sales service to
important customers.

(4) Undertaking of road/commodity
surveys,

(5) Quotation of more station to

station rates,

Use of hexagonal precast ribbed concrete
blocks for laying highways -

4707, SHRI B. V. DESAI : Wiil the
Minister of TRANSPORT be pleased to
state :

(a) whether the Central Road Rese-
arch Institute has developed hexagonal
precast ribbed concrete blocks for laying
highways across desert sands;

(b) if so, whether an experimental 50
nietre double lane stretch is being laid on
the National Highway byepass at Surat-
garh in Gangapagar District of Rajasthan;

(¢) if so, which other National High-
ways are proposed to be undertaken during
the cucrent financial year for laying hexa-
conal precast ribbed concrete blocks; and

(d) the total amount to be spent on
these highways ?

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL) : (a) Yes, Sir,

(b) Councial of Scientific and Indus-
trial Research in cooperation with Border
Roads Organisation propose to lay a 50
metres long stretch with precast ribbed
concrete blocks on Dadusar. Bijidiyar road
in Rajasthan on an experimental basis,
This stretch is on a State Road and not
on the Suratgarh Byepass of National
Highway No. 15 in Ganganagar District of
Rzjasthan,

(c) & (d) The new pavement design
developed has yet to be field tested and
further work for laying such pavements
on Highways will depend upon the evalua.
tion of the results of field tests by the
concerned agencies,

Maternal deaths in pregnancy cases

4768 SHRIMATI D. K, BHANDARI
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :
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(a) whether it is a fact that one in 50
_pregnancies'in India ends in maternal death
because of lack of medical care and
awareness and if so, the corrective steps
proposed under the Seventh Plan;

(b) the corresponding position in
some of the developing countries in South
East Asia and the Western developed
nations;

(c) the other more frequest causes of
deaths amongst women and children in
the country and plans to reduce the same;
and

(d) whether medical education and
training will be extended on a wide scale
to nelp tbe situation ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR): (a)
Precise estimates of maternal mortality
for the country as a whole are not avail-
able, However, study conducted by Indian
Council of Medical Research in urban
slums of Calcutta, Delbi and Madras and
rural areas of Chandigarh, Hyderabad and
Varanasi sbowed a materpal mortality
of 3.6 & 2.6 per 1000 deliveries respecti-
vely. During VII Five Year Plan, health
infrastructure is being expanded to pro-
vide better care te mothers during pre-
gnaocy, delivery and after child birth.
Traditional birth attendants are also
trained in a septic deliveries in the
villages.

(b) The maternal mortality rates per
1000 live births in the countries of South
East Asia and Western countries are :

South East Asia : Bangladesh — 70

Burma — 1.3
Nepal — 80
Sri Lanka — 0.8

(including abortions).

Western countries : England &

Wales  — 0,09
(including abortions)
USA — 010

Canada — 0.06
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(c) Some of the other frequent causes
of deaths among women besides those
related to pregnancy and labour are :

Nutritional deficiencies,
Chroni anaemia.

Cancer dervix and breasts Tuberculosis
etc,

Among infants and
frequent causes of death are :

children the

Prematurity.

Disoraers of respiratory system,

Diarrhoea.
Tetanus
Malnutrition &

Fevers.

Under maternal and child health care
prograinmes various schemes covering both
women and childien bave teen taken up,

(d) Special curriculam has been in-
troduced in Medical Education. In-
service training is also given to both
medical and para-medical personnel.

Centraly sponscred dag well programme'

4769. SHRI MANVENDRA SINGH :
Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether the centrally sponsored
dug well programme is proposed to be
launched im the States during the year
1985-86; and

(b) if so, the names of the States
proposed to be covered under the above
programme and the total amount
sanctioned for the vear 1985-86 for this
programme ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B, SHANKARA.
NAND) : (a) & (d) There is no proposal
for launching any Ceatrally Sponsored
programme exclusively for dug wells in
the Siates during the year 1985-8.. How-
ever, under the Centrally Sponsored
Scheme for assistance to small and
marginal farmers for increasing agricul.
tural production which is being imple-
mented by the Department of Agricul.
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ture and Cooperation since 1983-84, a sum
of Rs. 3.50 lakhs is earmarked per block
per anpum for Minor Irrigation works,
which includs  dugwells, Assistance
for Minor Irrigation works is also
avaiable from the Department of
Rural Development under the Drought
Prone Area Programme and Desert
Development Programme. Funds are not
allocated separately for each component
of the programme,

Irrigation Potential in U.P.

4770, SHRI MANVENDRA SINGH :
Will the Minister of WATER RESOURCES
be pleased to state :

(2) the total irrigation potential in
Uttar Pradesh likely to increase (in
hectares) on completion of irrigation

projects undertakern in 1983-84; and

(b) the number of major and medium
projects at present under construction in
the State ?

THE MINISTER OF WATER RE-

SOURCES (SHRI B. SHANKARANAND):

(a) An irrigation potential of 5.48 million
ha. would be created after completion of
projects under implementation in 1983.84,
Information relating to minor irrigation
projects is not maintained at the Centre.

(b) 25 major and 21 medium irriga-
tion projects which spill over into the
Seventh Plan arc under implementation,

Coastruction of over bridge near Kodur
Railway Station (A P.)

4771, SHRI S, PALAKONDRAYUDU :
Will the Minister of TRANSPORT be
pleased to state :
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with South Central Railway to construct
over hridge near Kodur Railway Station
in Anchra Pradzsh;

(b) if the proposal is pending with
the South Central Railway when a
decision is likely to be taken in this
regard; and

‘c) if not, when Government would
take 1nitiative in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No, Sir,

(b) Does not arise,

() The Railways undertake construc-
tion of road over/under bridges in replace-
ment of existing busy level crossings
jointly with the State Governments con-
ceined on cost sharing basis. Proposals
in this rcgard are required to be sponsored
by the Staie Governmernts with an under-
taking to bear their share of ccst. No
firm proposal has been received from the
State Government in this regard.

Voluntary organisations given assistance
for adult education programmc

4772, SHRI CHINTAMANIJ] JENA:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state the
number of voluntary organisations in each
State which were given financial assistance
by Government for Adult Education dur-
ing 1983-84 and 1984-85 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND

CULTURE (SHRIMATI SUSHILA
(a) is there any proposal pending ROHATGI) : A Statement is attached,
Statement

Si, State/UT
No

Number of voluntary agencies

1983-84 1984-85

1. Andhra Pradesh

2. Assam

15 10
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I 2 3
3, Bihar 12
4. k Gujarat 47 33
s, Haryana 7
6. Karpataka 35
7. Madhya Pradesh — 5
8. Maharashtra 54 32
9 Masipur 1 2
10, Orissa 25 11
11. Punjab — 2
12, Rajasthan 8 27
13. Tamil Nadu 41 36
14. Uttar Pradesh 27 51
1%, West Bengal 11
16 Delhi 8
17, Goa, Daman and Diu 1 1
TOTAL : 258 284

Extension of rail line upto Alanb in
Bhavnagar District

4773, SHRI D P. JADEJA : Will the
Minister of TRANSPORT be pleased to
state :

(a) whether the Gujarat Government
has suggested the extension of the railway
line upto Alanb in Bhavnagar District;

(b) the details of this suggestion and
the estimated cost; and

(c) whether in view of the immense
potential this work will be taken up im-
mediately, and if so, when ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAQ SCINDIA) : (a) to (c)
Yes, Sit. The State Goveroment of
Gujarat made a request for cxtension of
the Railway line to connect Alang ship
breaking yard from Trapaj a station on
the Bhavnagar-Mahua N.G, section, State
Goverument was advised that it will be
nesessary to take off the suggested line/

siding from nearest Metre Gauge station
Bhavnagar or Sihore to avoid multiple
transhipment and for this a survey can be
undertaken at State Govis, cost. No
reply to this has been received from the
State Government.

Extension of rail line from Victor to
Port Pipavav

4774. SHRI D.P. JADEJA : Will thé
Minister of TRANSPORT be pleased to
state :

(a) whether the Government of
Guijarat has requested for extension of the
existing metre gauge rail line from Victor
to Port Pipavayv;

~ (b) what steps have railways taken to
cooperate with the Gujarat Government in
this matter; and
(c) at what stage is the railways pre-
sent involvement in this development ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes,
Sir,
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(b) & (c) : The existing Railway line
serves Pipavav Bunder via Victor. There

is no proposal to further extend this
line.

Construction of bridges in Andhra
Pradeésh with Central Assistance

4775. SHRI C.
Will the Minister
pleased to state :

(a) the construction works of bridges
which were taken up in Andhra Pradesh

JANGA REDDY :
of TRANSPORT be
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with Central Assistance during 1983-84 and
1984-85; and

(b)
bridges ?

= THE MINISTER OF TRANSPORT
(SHRI BANSILAL) : (b) & (a) Statement
Containing a list of the bridge
works approved/sanctioned during 1983-84
and 1984-85 in Andhra Pradesh under the
Central Aid Programme of loan assistance
for State Roads of Inter.State or Econo-
mic Importance ard Central Road Fund
Scheme showing the present progress is
attached,

the present position of those

Statement

Works under the Central Aid Programme of Loan Assistance for State Roads of
Inter-Statc or Economic Importance and Central Road Fund.

Name of works

Progress made

1. Under E &I Scheme

1,1 Improvement to road in Adilabad- 25%
Taliguda including constructicn of bridges.

2. Works approved under Central Road Fund Scheme

2.1 Bridge across Hundri river at km. 360/2 in 309,
Kurnoo! Town,

2.2 Canceway across Swarnmukhi nv~’r in Nellore 50%
District,

23 Bridge across G&V canal on the proposed Work yet to
Iink road in Taruke Town. commence,

2.4 Bridge over Tungabhadra near Nagaldinpa —do—

on Adoni-Gsdwal road in District
Mehboch Nagar,

Providinz new coaches and speeding
up of East Coast Express

4776. SHRI C. JANGA REDDY :
Will the Minicter of TRANSPORT be
pleased to state :

(a) whether the journey time of
Hyderabad-Howrah East Coast Express
between Vijayawada and Howrah..is 22
hours whereas the journey time of Madras-
Howrah Coramandal Express between
Vijayawada and H»owrah is 19 hours and
25 minutes only ; and

(b) whether the Ministry has taken a
decision to provide new coaches and

reduce the stoppages betweena Waltair and
Howrah of East Cozast Express 1o bricg
the journey time at par with Madras-
Howrah Coromandal Expiess to avoid
suffering of the long distance passengers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) The
journey time of 46 East Coast Express bet-
ween Vijayawada and Howrah is 24 hours
10 minv : and .hat of 142 Curomandal
Express between Vijayawada and Howrah
is 19 hours 50 minutes,

(by Withdrawa) of stoppages of 45/46
East Coast Express 1o speed it up is not

desirable as it will be resemcd by the
existing users. ’

Provision of new coachés on 45/46
East Coast Express will not help speeding
up the train.

Bibinagar-Nadikudi railway line °

4777. SHRI B.N. REDDY : Will the

Minister of TRANSPORT be pleased to
state :
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(a) the agtual progress so far made

in the construction of the railway line

betwqep Bibinagar and Nadikudi in Andhra
Pradesh; and

(b) by what time it is likely to be
completed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) 110 Kms.
from Bibinagar 10 Miryalguda has been
opened to goods traffic.’ Cumulative pro-
gress is 77%,

(b) Its completion will depend on
availability of resources in the coming
years,

Revision cf special aliowances to
Flying Checking Squad staff

4778. SHRI! RAMESHWAR
NEEKHRA : W.ll the Minister of
TRANSPORT b: piecased to s:iate:

(a) whether it is a facl that Raidway
Board had created a spzcial checking
squad npam:ly Flying Checking Sguad
in 1947 to check ticgetless traveilers:

(b) whsther it is also a fact that
special allowance of Rs. 25/- is being paid
to them since 1947 todate ; and

(¢). if so, the reasons why rates of
allowances have not been revised since
then ? \

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Special
Chécking Squads were created in the
post. Whether it was done in 1947,
canpot be definitely stated as those records
are not available now,

-(b) & (c) A special pay of Rs. 25/-
per month (not a special allowance) was,
" inter-alia sanctioned to Ticket Checking
staff attached to the Headquarters Flying
Squads with effect from Ist February.
1965. The Qquestion whether the Special
Pay need be revised, will be comsidered
in the light of the recommendation of the
Fourth Central Pay Commission which is
currently examining the pay and allow-
amces and other service conditions of
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Central Government employees
Railway employees.

including

Sale of medicines meant excluéively for
use in Government hospitals/
dispensaries

4779. DR. G,S., RPAJHANS : Will the
Minister of HEALTH AND FAMILY
WELFARE be plcased to state :

(a) whether Govorement are aware
that in several pars of the country, the
medicines which are exclusively for use
in Government hospitals,dispensaries and
having CGHS/CHS markings are openly
sold in the market;

(b) if so, whether any icvestigations
have been made by Government ip this
regard: and

(C) if so, dJetails thercof and  steps
coatempiated by Governmeat 10 stop
sale ot medicines with CGHS/CHS
markings in the open markst ?

THE MINISTER IN THE DEPART-
MEN[ OF FAMILY WELFARE (SHRI
S. KRISHNA KUMAR): (ay No such
case has come to notice recently. Fuither
there is no such miarking as CHS on
medicines supplied to the Central Govern-
ment Hospitals, The markings are either
CGHS jor CHS,

(b) & (¢) Do not arise,

Improvement of Gauhati-Silchar Railway
Line

4780, SHRI P, NAMGYAL : Wiil the
Minister of TRANSPORT be pleased to
state : .

(a) the number of railway accidents
both pessenger and goods trains which
occurred beiween Guwahati and Silchar
line in Assam during the last two years
(1984.85 and 1985 86 todate) ;

(b) the number of persons died and
estimated damage of property as a result
thereof; '

(¢ whether it is a fact that the rails

of the Guwahati-Silchar line are very old,
worn out and require replacement; and

(d) if so, the steps taken by Governs
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ment to improve the Guwabhati-Silchar
railway line ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) During
1984.85 and 1985-86 (upto November,
1985), 91 train accidents involving passen-
ger and goods trains occurred between

Guwabati and Silchar,

(b) 27 persons lost their lives in these
accidents and the cost of damage to rail-
way property bas been estimated at Rs.
10 3 lakhs approximately.

(c) & (d) Only 32 kms. out of total

Jength of 396 kms. has overaged track on

Guwabhati-Silchar line, The renewal of

this track is in progress,

Ameant paid or committed for construc-
tion work of Metro Railway, Calcutta

4781. SHRI AMAL DATTA : Wil
tbe Minister of TRANSPORT be pleased
to state :

(a) what was the estimated vaiue of
the construction work of the Metro
Transport Project/Metro Railway which
has now been substaintially completed and
what was the value at which tenders were

awarded ;

(b) in respect of such contract how
much, if any, amount bas already been
paid or committed as escalation ;

(c) what is the further amount which
is estimated as payable against such work;
and

(d) what js the claim of the contra-
ctors as against such estimates ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDI1A) : (a) to (d)
The information is being collected and
_will be laid on the table of the Sabha,

Vacast posts of doctors in CGHC dispen-
saries in Delhi

4782, SHRI JAGANNATH PRASAD:
‘be Minister of HEALTH AND
Y WELFARE be pleased to state :
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(a) whether the strength of doctors in
the C.G.H S. dispensaries in Dellii is not
full and many posts are lying vacant ;
and

(b) if so, the time by which full stre-
ngth of doctors will be provided in these
dispensaries ?

THE DEPUTY MINISTER IN THE -
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR) : (a) and
(b) The vacant posts of Doctors in CGHS
Delhi are likely to be filled on regular
basis on receipt of the recommendations
of Union Public Service Commission.
However, as an interim arrangement,
CGHS, Delhi has been recently authorised
to fill 100 post of Medical Officers on
short term (contract) basis,

Shortage of medicines in CGHS dispen-
saries

4783. SHRI JAGANNATH PRASAD:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that the supply
of medicines in CGHS dispensaries in
Delhi is not adequate due to which
patients are put to great inconvenience ;
and

(b) if so, the efforts made by Govern-
ment to arrtange for adequate supply of
medicines in these dispensaries ?

THE DEPUTY MINISTER IN THR
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR): (a)
Supply of medicines in CGHS dispensary
included in C'SHS Formulary are by and
large adeguate,

(b) In the event of shortage of medi.
cines in the Dispensary Medical Officer
Incharge has been authorised to precure
the medicines from Super Bazar.

Privileges/school passes and P.T.O’s to
tue wards of Rallway Employees

4784, SHRI VISHNU MODI: Wil
the Minister of TRANSPORT bo plessnd
to state ¢ '
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(=) '‘whether it is a fact that Railway
administration grants  priviieges/school
passes and PTOs to the sons over 21 years
of the Railway Employees with M/Tech,
degrees but refuses the sgme, who con-
tinue their studies for MS/MD courses ;

(b) if so, whether it is also a fact that
the Educational Institutions/Colleges/
Universities grant stipend to the students
who undertake M/Tech. as well as MS/MD
courses ; and

(c) if so, whether keeping in view the
"above fact Government propose to accord
sanction for allowing privileges/school
passes/PTOs to sons of Railway Emp-
loyees who continue their studies for
House Surgconship/Registrarship degrees
after MBBS ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No Sir,
there is po discrimination in the condi-
tienal facilities extended to M/Tech.
course students vis-a-vis MS/MD course
students,

() & (c) Do not arise,
[Translation)

Opening of H.P.Y Traffic booking for
sllotment of wagons

4785. SHRI VISHNU MODI : Will
the Minister of TRANSPORT be pleased
to state :

(a) whether in regard to booking of
wagons by traders for transporting their
goods from one place to another the
Divisional Railway Managers have been
dirécted by the Railway Board that officers

should keep open ooly H.P.Y, traffic
bouking for allotment of wagons;
(b) if so, the goods included in the

H.P.Y. traffic ;

(c) whether oaly low fare items are
included in the H.P.Y. traffic.

(@) if so, whether. Goverament - have
reecived uny complaint against closing of
booking of all other items and keeping
optt HP.Y, traffic only and not allowing
the tradefs to frasisport goods by Railway;
and
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(e) if so, the details in this regard and
remedial action taken by Government so
far in this regard and if no action has
been taken the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No, Sir,
However, selected H.PY. commodities
are exempted from normal operating rest-
rictions when offered for booking in
wagon loads from certain important goods
sheds.

(b) A statement is attached,
(c¢) No, Sir,

(d) No, Sir.

(e) Does not arise,

Statement

(b) List of selected High Profit Yield-
ing commodities exempted from operating
restrictions when offered for booking in
wagon-loads from certain important goods
sheds :

Sl. No. Name of commodity
1. Rubber
2. Lubricating Oil
3. Iron & Steel (from other
than steel plants)
4. Tea
5, Chemicals, non-explosive,
6, Leather
7. Jute
8, Bitumen/Coal Tar
9. Non-ferrous Metals
10. Machinery other than electri-
cal
11, Hemp
12. Staple Fibre
13, Soda
14. Cotton
15, Sugar
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16, Piecegoods
17. Electrical Appliances
18. Rosin
19, Soap
20. " Carving Wood
21. ' Tobacco
22, Paints
23, Marble
24, Colours & Dyes
25, Paper
26. Hardboard
TEnglish] B

Bemb houx aboard Indian Airlines Airbus

4786. SHRI
NAIK : Wil the Minister
PORT be pleased to state :

of TRANS-

(a) whether Government’s attention
has been drawn 1o the news ilem appear-
ing; in *‘Hindustan Times’ ot 25 November,
1985 regaraing bomb hoax aboard - the
Indian Airbus flight 105 (IC} on 24 Nove-
mber, 1985 morning even as a country-
wide red alert was given by airport autho-
rities ; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) and (b)
Yes, Sir, Ao anonymous call was received
by the Indian Airlines, Bombay at 0600
hours on 24.11,85, that there was a bomb
on the Indian Airlines Airbus going to.
Bangalore on flight No. 1C-105, The air-
craft was at taxying point at that time.
The aircraft was called back from the
taxying point immediately and taken to an
isolated parking pay where all passengers
and crew as well as baggage/mail were off-
loaded. As a result of a thorogh check as
per the prescribed bomb threat drill,
the threat was found to be a hoax,

While the aircraft was cleared for the.

fight, the mail and cargo were detained
‘ot a further cooling off period, The
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flight was delayed by 3 hours 10-- mmutes
on this account. v

Discrimination between cliniéal and non-
clinical staff of Central Council for Res-
earch in Ayurveda and Siddha

4787, PROF. K. V, THOMAS: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state o A

(a) whether Government have received
any complaint regarding discrimination
practised between clinical and non-clini-
cal staff working at Central Council for
Research in Ayurveda and Siddha ; and

(b) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR): (a)
Yes, Sir,

(b) The matter will be considered
after receipt of the recommendations of
the Fourth Pay commission,

Non practising allowance to doctor is Ayur-
veda and Siddha

4738. PROF. K.Y. THOMAS : Will
the Minister of HEALTH AND FAMILY
WELFARE be pieased to state :

(a) whether Government allows non-
practising allowance to the doctors work-
1ng in literary research, survey of medical
plants and drug standardisation upit of
the Central Council for Reseach in Ayur-
veda and Siddbha ; and -

(b) if pot, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR): (g
No, Sir,

(a) The posts in literary research,
survey of medicinal planis and drug
standardization unit of the CCRAS are
not treated as clinical posts for which
NPA is admissible,

Need to Improve scope of medical post-
graduate education-in the mntry‘

4789. SljRI CHINTA MOHAN will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state : .
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' (a) whether itis a fact thatin the
present coantext of new developments
and intricacies of medical service, there is
urgent need to improve, upgrade -and
widen the scope of medical post-graduate
education in the country ;

(b) whesther any ratio of undergra-
quate post graduate education has been
- fixed and- if so, details for all medical
colleges in the country ; and

(c) whether imbalances, if any, would
be set right ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHR1 S.  KRISHNA KUMAR) : (a)
The post-graduate Medical Education in
India is fully diversified to meet the
needs of the country in the present con-
text of new developments and intricacies
-of medical services,

(b) No, Sir,
(d) Does not arise,

, Treatment of Herpes Veneral disease

4790. SHRI CHINTA MOHAN : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether there Herpes Vereral
disease is becoming quite common in the
Urban areas of the country ;

(b) whether there is no remedy for
this ravaging disease ;

(c) whether any Research and Deve-
lopmant work is in progress to find out
treatment for this disease by vaccination
or drugs ;.and

" (d) if not, reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR) : (a) to
(d) According to the available infor-
mation, there were 3,231 cases of Herpes
reported during 1984 in the ocountry,
Though this disease is incurable, the
doctors ‘and medical-officers are well aware
of the signs and symptoms of the disease
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and the provide sympatomatic treatment
to the patients as and when they visit
them for treatment,

Two drugs-Vidarabine (Ara-A) and
Aciclovir are available for the treatment
of genital herpes. Vidarabine ean be used
toppically, orby intravenous injection. Acic-
lovir can be used topically, by intravenous
injection as well as by the oral route. The
latter drug is associated with low toxicity
and since it can also be given orally, can
be preferred to vidarabine,

Several vaccines aga‘nst this disease
have been developed and these are still
ynder trial. ;

Neglect of air safety regnlations at Sahar
International Airport

4791, SHRI CHINTA MOHAN : Wil
the Minister of TRANSPORT be pleased

to state :

(a) whether a five.star hotel npear
Sahar International Airport in Bombay
has been set up in total contravention of
aviation safety requirements laid down by
the Ministry and if so, reasons for neg-
lecting air safety regulations ; and

(b) whether Government have propo-
sals to shift the International Airport to
ensure safety of the air traffic ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHR] JAGDISH TYTLER) : (a) A five
star hotel is being constructed at Leela-
bagh, near Sahar International Airport,
Bombay by a private entrepreneur. The
builder had however constructed the hotel
beyond the permissible height without
waiting for the No Objection Certificate.
He has been asked to demolish the excess
height.

(b) No, Sir,

Import of coking coal through Visakha-
patnam, Haldia and Paradip ports

4792. SHRT HARTHAR SOREN :
SHRI SANAT KUMAR MAN.
DAL ;

Will the Minister of TRANSPORT be
pleased ta state :
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(a) whether Government propose to
import additional quantum of coking coal
through Visakhapatnam, Haldia and
Paradip ports ;

(b) if so, what steps are initiated by
his Mitiistry to clear stockpiling of impor-
ted coking coal at these ports at present;

c) whether additional quantum of
iports will be routed through other
ports in the country ; and

(d) the details of the proposal in this
regard ?

THE MINISTER OF TRANSPORT
(SHSI BANSI LAL) : (a) Yes, Sir.

(b) The question of clearing of the
imported coking coal from these.ports
has been discussed with the chief execu-
tives of the ports, the Steel Authority of
India Ltd. and the Railways. It was decid-
ed that all the concerned agencies would
thake a1l efforts to clear stocks of import-
ed coking coal and eansure its quick hand-
ling and movement.

(c) Itis proposed to import some
quantities through Madras Port,

(d) It has been decided that at pre-
sent the following quantities of imported
coking coal would be handled every month

at the following ports :(—

1. Vizag 1,30,000 tonnes
2. Haldia 60,000 tonnes
3. Madras 10,000 tonnes (with op-
tion to go upto
30,000 tonnes).
4. Paradip 50,000 tonnes.
Total : 2,50,000 tonnes,

Model University Act

4793, SHRI S.M, BHATTAM : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether Government intend to
introduce 8 Model University Act as re-
gommended by Gajendragadkar Committee;
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(b) the recommendations of the Ubi-
versity Grants Commission in this regard;
and

(c) whether Government intend to
ensure teachers’ majoritly in the elected
University bodies ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SHRIMATI SUSHILA
ROHATGI) : (a) and (b) The Gajend-
ragadkar Committee had made ssveral
recommendations on the board principles
that should be followed in the structure
of the Universities, the pattern of their
organisation, the composition of various
bodies and the manner of appoimtment,
and power and functions of various
officers. The report which was submitted
in 1971 was accepted by the University
Grants Commission and the Central
Government. It was also forwarded to the

State Governments for keeping the re-
commendations in view while framing
University legislations. @ The Central

Government have at present no propesal
to formulate a Model Act on the basis of
these recommendations,

(c) Does not arise.

Construction of bridge on Dirok River

4794, SHRI WANGPHA LOWANG : Will
the Minister of TRANSPORT be pleased
to state :

(a) whether it is a fact that Margheti-
ra-Deomali road connecting Assam-Arupa-
chal Pradesh was constructed under the
scheme of Noith Eastern Council six years
back but still the road remains cut-off
during monsoon as a small bridge en
Dirok river has not yet been constructed:

(b) if so, the reasons for the construc-
tion of the bridge being kept pending for
S0 many years;

(c) when the construction of the
bridge is proposed to be started ?

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL) : (a) & (b) Beinga
State Road the construction of the road
and the bridge in question is the responsi-
bility of the State Governments, However,
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it is reported that the Margherita-Deomali
Road coonecting Assam-Arunachal Pradesh
was constructed under NEC Scheme during
'1983-84 and the construction of proposed
bridge over river Dirok connecting Assam-
Arunachal Pradesh was kept pending since
the detailed Sub-Soil Investigation etc,
were not carried out.

(c) The Sub-Soil Investigation for the
_ proposed bridge over Dirok river has since
been sanctioned, As soon as the sub-
soil investigation is over and estimates
framed, construction of the bridge will be
taken up by the Assam Government,

37th Indian Pharmaceutical Congress in
December, 1985

4795. SHRI KRUPASINDHU BHOI :
Will the Mipister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether 37th Indian Pharmaceuti-
cal Congress will be held at New Delhi in
December, 1985;

(b) whether Government officials
associated with this Congress celebration
have obtained necessary permission from
the Government; and

(c) if so, the details thereof and if
not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR) : (a) Yes,
from 26-28 December, 1985.

(b) & (c) Government officials are not
normally required to obtain permission for
participation in National Confercnces on
subjects relating to their specialisation,
The period of absence is regulated in
accordance with the guidelines on the
subject.

Loss to Railways due to flood in Southern
States

4796. SHRI DHARAM PAL SINGH
MALIK : Will the Minister of TRANS-
" PORT be pleased to state :

(a) whether Railways suffered hug®
loss due to the recent unprecedented floods
in the Southern States during November,
1985;
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(b) if so, estimated loss to
Railways; and

the

(c) how far it has affected the smooth
running of trains from North to South ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir,

(b) The Railway suffered a loss of
approximately Rs, 8.62 crores on aceount
of damage to track, bridges, elsctrical
equipment, signalling gear and other
structures. Rs, 3.09 crores loss in earn-
ings resulted from the disruption to train
services, ‘

(c) On the North—South (Delhi-
Madras) route, 17/18 Madras-Jammu Tawi
Janata Express was partially or fully
cancelled in November, 1985 on this
account,

Loss to Railways in Kerala during receat
Rail Roko Agitation

4797. SHR1 DHARAM PAL SINGH
MALIK : Will the Minister of TRANS-
PORT be pleased to state :

Indian
Roko

(a) estimated loss to the
Railways during the recent Rail
Agitation in the State of Kerala;

(b) whether it is a fact that there was
no proper security force to avoid such
loss; and

(c) steps taken by Govcroment to
avoid such loss in future ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Due to
the Rail Roko Agitation on 18.11,1955 in
the State of Kerala, the Railways suffered
a direct loss of less than Rs, 1500/-.

(b) No, Sir,

(c) Adequate arrangements to main.
tain law and order and to preveat loss/
damage to railway property were made
both by State Police and Railway Protec-
tion Force. Vulnerable  sectiops, vital
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railway installations were properly guarded
and for ensuring safety of passengers and
security of running trains, police/RPF
escorts were provided inall passenger
trains. Patrolling of track was also
arranged to ensure safety of the track.

R estructuring of K.V.S. Headquarters

4798 SHRI RAJ KUMAR RAI : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether considering the expansion
of Kendriya Vidvalaya Sangathan, Steering
Committee, appointed by Government has
recommended a new organisational struc-
ture of its Head-Quarter;

(b) if so, whether the Headquarter has
been restructured recently;

(c) if so, whether It isin accordance
with the recommendations of the Steering
Commitece in letter and spirit;

(d) if not, the reasons therefor; and

(e) whether Government propose to
re-organise the set up in accordance with
the r1ecommendations of the Steering
Committee ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SHRIMATI SUSHILA
ROHATGTI) : (a) Yes, Sir.

(b) Yes, Sir.

(c) to (e) The Steering Committee as
a recommendatory body suggested a certain
structure that was firalised by a High-
Power Commiitee headed by the then
Education Sccretary, The organisational
structure of the Kendriya  Vidyalaya
Sangathan has been re.structured on the
basis of the decisions of the High.Power
Committee which largely conforms to the
recommendations of the Steering Com-
mittee.

Integrated watershed mapagement scheme

4799. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of WATER
RESOURCES be pleased to state :
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(a) whether some centrally sponsored
integrated watershed management schemes
are proposed to be implemented in West
Bepgal during the Sev-nth Plan Period;

(b) if so, the details thereof;

(c) the physical target and the Seventh
Plan outlay for such schemes; and

(d) the progress so far made in the
matter ?

THE MINISTER OF WATER
RESOURCES (SHRI B. SHANKARA-
NAND): (a)&(b) The Centrally sponsored
Scheroe of Integrated Watershed Manage-
ment in the catchments of flood prone rivers
of Gangetic basin is under operation in the
catchments of Ajoy and Rupnarain rivers
within West Bepgal since Sixth Five Year

Plan and is being continued during the
Seventh Plan.

Soil conservation measures are taken
up for treatipg agricultural lands with
bunding, terracing, levelling for increase
in crop production and treating other
lands by afforestation and development: of
grassland, construction of engineering
structures for water storage, silt detention,
etc.

(c) The physical targets and Seventh
Plan outlays for the scheme are yet to
be ffnalised.

(d) During the Sixth Plan, 1423 ha.
were treated and 2 engineering structures
constructed in the caichment of Ajoy river .
and 4630 ha_ were treated and 20 engineer-
ing struc iires constructed in ihe catchment
of Rupnarain river,

U.G.C. Assistance to West Bengal
Universities

4800. SHRI PRIYA RANJAN DAS
MUNSI :

SHRI BHOLANATH SEN :

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state :

(a) whether the Universily Grants
Commission had sgreed 10 extend assistance
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till 1987-88 to the Universities in West
Bengal for the posts created/filled with the

approval of the Commission during the
Sixth Plan period;

(b) if so, the details of such posts
approved by the Commission for the
Universities in Wast ‘Bengal during the
Sixth Plan period;

(c) the details of such approved posts

~ which were actually created/filled up by

the Universities of West Bzngal during the
stipulated Sixth Plan period;

(d) the reasons why some of the posts
could not be filled by the Universities
during 1980-85; and

(e) financial implications in (b), (c)
and (d) above ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SHRIMATI  SUSHILA
ROHATGI) : (a) Yes, Sir, The Com-
mission has agreed to provide assistance
for the posts created/{il:ied during the
Sixth Plan period, with the approval of the
Comimissicn upto 31.3,1988 subject to the
condition that the universities/Siate Govern-
ments would take over the recurring liabi-
lity thereafter and that the expenditure on
these posts beyond 31.3,1985 is chbarged
to the Seventh Plan aliocation of the
upiversities.

(b) The Corumission has sanctioned
the foilowing posts for the univcrsities in
West Bengal : —

Name of ths

Post approved

Upiversity e—m—e————
Professor Reader Lecturer Others
1. Burdwan University 7 9 6 7
2, Caicutta University 13 27 71 12
3. Jadavpur University 4 i 11 4
4, Kalyani University 2 10 16 11
5. North Beogal University 7 9 16 14

(e) The Commission has not received
any information regarding the filling up
of these posts from the Calcutta and

——

Jadavpur universities. The posts filled in
the other universities are :

Name of the Uaiversity

Post filled upto 31.3,1985

e S S it et St st e

Professor Reader Lecturer Others
1- Burdwan 4 4 2 —
2, Kalyani 1 8 12 6
3. North Bengal. 1 2 12 5

(d) The Universities bave to obtain an
assurance from the State Government to
maintain these posts after the Com-
mission’s assistance has ceased. The non
receipt of such assurance and the com-
pletion of the procedural formalities for
filling the posts could be the major reasons
for not filling up the posts during 1980-85,

(e) The total financial implications in
respect of the teaching posts approved by
the Commission is Rs. 63.01 lakhs.

Repair of National Highway No. 47 in
Kerala

4801, SHRI T. BASHEER : Will the
Minister of TRANSPORT be pleased (o
state @
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'(a) the amount sanctioned for re-
puirs of National Highway No, 47 after
thie recent floods in Kerala;

(b) the amount so far spent out of it;

(c) whether it is a fact that the con-
dition of the National Highway between
Ernakulam-Bdapally and Arrco:-Erpakulam
is very bad;

(d) whether Government propose (0
raise the level of the National Highway in
these stretches and dig up and lay proper
and adequate drains so that roads will not
get easily submerged during the floods.

(e) if not, the reasons therefor;

(f) whether the works on Ernakulam
byepass has been completed;

(g) if not, the reasons therefor;

(b) how much amount out of the
allotment has so far been spent; and

(i) by when it is expected to be ready
for traffic ?

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL): {a) An amount of
Rs, 25 lakhs bas been placed at the dis-
posal of the State Government for cover-
ing the repairs to NH 47 & 17 after the
recent floods in Kerala on an ad-hoc
basis. Further allotment will be made on
the basis of scrutiny of detailed e¢stimates.

(b) The allotment is being utilised
but the exact expenditure will be kaown
only after finalisation of accounts,

" (c) The condition of the National
Righway between Edapally and Arroor
bad become bad during recent rains but
after carrying out urgent temporary
restoration works, the road was improved
and made traffic worthy.

(d) & (¢) There is no such improve-
ment proposal as these stretches are to be
bye«passed by Cochin bye-pass which is
in an advanced stage of construction,

(f) to (i) No, Sir. The completion of
Ernakulam (Cochin) bye-pass is lioked
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with the completion of major bridge across
Kumbalam-Arroor and approaches to the
Railway over bridge at Ponnurunni, which’
are under progress. An amount of Rs,
14.72 crores has been spent on the cons-
truction of this bye.pass so far. The bye.-
pass is targetted for completion by Decem-

ber, 1987,
Tellichery-Mysore Rail line

4802. SHRI T. BASHEER : Will the
Minister of TRANSPORT be pleased to
state :

(a) whether any survey is being con-
ducted to link Tellicherry with Mysore
with a broad gauge Railway line;

(b) if so, details thereof;
(c) if not, reasons thereof;

(d) whether any memorandum has
been received in this connection; and

(e) if so,
taken thereon ?

details and also action

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No, Sir,

(b) Does not arise.

() to (e) Sccretary,  Pannanore
District Railway Passenger Association
has sent a memorandum requesting for
survey and construcuon of this line, In
view of scvere constraint of resources and
heavy commitments aiready on hand, cx.
penditure on survey for this line has not
been considered desirable,

Expansiot of Cochin Shipyard daring
Seventh Plan

4803. SHRI T, BASHEER : Will the
Minister of TRANSPORT be pleased to
state :

(a) the number of ships built in
Cochin Shipyard since its inception;

(b) whether there is any proposal for
its expansion during the Seventh Plan;

(&) ifso, details thsreof; and
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(d) Lif not, the reasons therefor ?

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL) - (a) Three.

(b) & {c) Yes. Proposals for expansion
include additional inputs in the form of
facilities and housing scheme, adoption
of new designs including collaboration
for technical know how for tankers,
augmentation of the training facilities,
additional quay, additiona) dry dock,
diversification of offshore facilities and
renewals and replacements, The total
amount allocated during VIith Plan period
for these schemes is Rs. 45 crorers.

(d) Does not arise.

Audio-visual teaching at Primary level

4804. SHRI K. RAMACHANDRA
REDDY : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

(a) whether Union Government are
willing to consider a proposal to switch
over to the Audio-visual teaching at
Primary level to replace the traditional
system of teaching text; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SHRIMATI SUSHILA
ROHATGI) : (a) & (b) From the academic
point of view it is neither possibie nor
desirable to replace the school teaching
by any other means inciuding Audio-

visual teaching. However, in view of
the in adequacy of the schoo) system the
Government has  been developing

alternative and supportive systems to the
school system like Non-formal Educa-
tion system, Use of radio and TV for
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educational purposes is also desirable only
to the extent of supporting and supple-

menting the school and non-formal
teaching.
Educational Programmes are being

broadcast through Radio and TV mostly
to the children of elementary age-group
and the Government proposes *o further
strengthen and expand this system duriag
the Seventh Five Year Plan period,

Grants sanctioned to West Bengal for
premotion of sports

4805, DR. PHULRENU GUHA : will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether the Upion Government
had sanctioned grants through the State
Government of West Bengal for the follow-
ing purposes during the Sixth Five Year
Plap period,

(i) bolding of annual coaching
camps,

(ii) establishment of rural sports
centres

(iii) comstruction of utility stadia/
swimming pools, indoor halls,
playfields and sports complex;

(b) if so, the details thereof; and

(c) to what extent these grants were
actually utilised ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF YOUTH AFFAIRS
AND SPORTS AND WOMEN’S WELFARE
(SHRIMATI MARGARET ALVA): (a)
to (c) On the basis of proposals received
from the Government of West Bengal,
the following grants were sanctioned during
the V1 Five Year Plan :

S. No, Purpose Amount of grant
- (Rsy)
(i) Construction of a Swimming Pool at Midoapore 50,000
(ii) Organisation of anaual coaching camps at state level 25,000
(iii) Purchase-of sports equipment of non-expendible nature 50,000
(iv) Development of 9 playfields and floodlighting of one
basketball court. 86,212

The grant at S. No, (i) above has been fully utilised. The utilisation certificates

in veapect of others.are not yet due,
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Benefits associated with ‘grcen card’ ander
family weifare scheme

4806, SHRI SRIBALLAV PANIG-
RAHI : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) the benefits associated with the
‘green card’ under the family welfare
scheme ;

(b) the reasons for not giving green
card to those who of their own have
undergone family planning operation
before a particular date ; and

(c) whether Government will consider
giving greep card to all such persons re-
gardless of date of operation ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR) : (a) to
(c) Under the Green Card scheme, the
acceptors of terminal methods having two

living children are given green cards as a’

mark of recognition The card enables
these acceptors to be accorded preferen-
tial treatment in all areas where such pre-
ferential treatment is fecasible as in the

case of sanction of loans, subsidies
and grants, bhouse allotments, medical
benefits and health facilities etc. Cantral

Government has requested all the States
and Union Territories to introduce the
scheme. Subsequent to the issue of the
guidelines by the Central Government on
3.12.1983, many States/Union Territories
have reported introduction of the scheme,
The scheme has been introduced as an in-
centive for future acceptance of the small
family norm rather than as a reward for
its past acceptance,

Making Karate International Game

4807. SHR1 THAMPAN THOMAS :
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether All India Karate-DO
Federation, Bombay has suggested to Go-
vernment to place the game of Karate on
the approved list of Games by the Indian
Olympic Association and also recommend
to International Olympic Committee for

approval ;
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(b) if so, the details thercof ; and

(c) whether Government have received
any communication from International
Olympic Committee in this connection ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
AND SPORTS AND WOMEN’S
WELFARE (SMT. MARGARET ALVA) :
(a) to (c) All India Karate-DO Federa-
tion, Bombay has represented to Govern-
ment for its recognition, Approval of the
game by Indian Olympic Association is an
important element for considering recogni-
tion, The Indian Olympic Association,
according to informatiop received from
them, approves only such Games as are
recognised for the Olympic Games by the
International Olympic Committee or are
included in the Commonwealth or Asian
Games. The Indian Olympic Association
has stated that it has written to the Inter-
national Olympic Committee to ascertain
as to whether the Game of Karate had
been recognised or affiliated by that Co-
mmittee. The Association has further
indicated that the Game of Karate has
not yet been approved by the International
Olympic Committee for inclusion in the
Oiympic Games.

Government do not normally corres-
pond directly with the Iaternational
Olympic Committee, but seek the
pecessary information from the Indian
Olympic Association.

Doubling of Malda-Cooch Behar rail line

4808. SHRI AMAR ROYPRADHAN:
Will the Minister of TRANSPORT be
pleased to state :

(a) whether it is a fact that there is
a proposal to make double rail line from
Malda to New Cooch-Behar in the North
East Frontier Railway ; and

(b) if so, the details thereof and deci-
sion so far taken thereon and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAOQ SCINDIA) : (a) and (b)
Paich doubling/other «sraffic facility works
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to increase the line capacity of Malda-
Raninagar-New Bongaigaon section are
being taken up in phases to match traffic
requirements, subject to availability of re-
sources. Doubling of Malda- Eklakhi sec-
tion, as a part of Eklakhi-Balurghat New
Line construction, doubling of Eklakhi-
Kumedpur section, patch doubling of
Kumedpur-New Jalpaiguri section are
approved works. These and other traffic
facility works are being progressed accor-
ding to availability of resources.

Certificate required for reimbursement of
medical bills

4809. SHRI MANVENDRA SINGH:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the reason why a certificate for
blood purchased from the market is re-
quired by CGHS department at the time
of setting the reimbursement of medical
bill stating that ‘the blood was not avai-
lable in the hospital at that time thus the
blood was purchased from the market’
while blood is always available in blood
banks of the hospitai ;

(b) though blood is given to the needy
patient from the blood bank of the hos-
pital on donation basis, yet while a patient
who needs more units of blood in com-
parison with the blood donated by his
relatives and friends, the reasons why
blood is not given by the blood bank to
save the life of the patient ; and

(c) if blood is purchased from the
open market to save the life of patient
the reason why the above certificate is re-
quired by C.G.H.S. authorities ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR): (a) to (¢)
At times, blood of the requisite group/
guantity may not be available in the blood
bank. Since the beneficiaries are allowed
full reimbursement of the cost of blood
purchased either from the blood bank or
from the market, it is necessary to ensure
that the beneficiary !xas resorted toa
econpomic mode of purchase, The certi-
ficate is required only to ensure that this
practice is resorted to,
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Interview of officers of D.G.H.S. medical
officers incharge and CGHS beneficiaries

4810. SHRI KAMLA PRASAD SINGH :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether a semior doctor of
D.G.H.S. was interviewed on television
on 22nd November, 1985 ;

(b) if so, the difficulties narrated by
the beneficiaries and the medical officers
incharge of CGHS dispensaries ;

(c) whether Super Bazar was attribut-
ed as one of the main reasons for delay
in the supply of medicines prescribed by
the specialists and if so0, the details
thereof ;

(d) the main reasons for entrusting
the job of making available the medicines
prescribed by specialists to Super Bazar ;
and

(e) whether there is any proposal to
substitute the present system with some
better one to ensure quick supply of
meidicines to the bzneficiaries and if so,
what will be the ncw system ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR) : (a) Yes
Sir,

(b) According to the Doctor, difficul-
ties expressed by the beneficiaries were not

commuanicated to him,

(c) Non-Formulary medicines pre-

scribed by Specialist, procured
through M/s Super Baz@r which are

are

normally supplied within 2 days,

(d) M/s Super Bazar has been entrust-
ed with ths job as per the policy of the
Government,

(¢) There is no such proposal,
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[Translation]

Employment oriented Post Graduate courses
is Bihar Universities
4811, SHRI KUNWAR RAM : Will

the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) the names of the universities in
Bihar where employment oriented Post-
Graduate courses bave been introduced ;

and
(d) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SMT. SUSHILA ROHATGI) :
{a) and |b) According to information avail-
able, the Bhagalpur University and the Birsa
Agricultural University are offering the
following Post-Graduate Diploma courses
which are employment oriented :—

1. Bhagalpur Uni- Diploma in Shilp-

versity, Bhagal- kala.
pur.

2. Birsa Agricul- Diploma in Forest
tural Univer-  Botany/Forest Zoo-
sity, Ranchi. logy/Forest Entomo-

logy/Forest  Social

Science/Forest FEco-
nomics Forest Myco-
logy and Pathology/
Forest Horticulture/
Forest Engineering/
Forest Agonomy/Fo-
rest  Soil Science/
Silviculture and Fo-
rest Management and
Production,

Upper Sakri and Tilaiya Thathar Project
of Bihar

4312. SHRI KUNWAR RAM : Will

the Minister of WATER RESOURCES

be pleased t®Pstate :

(a) the total amount likely to be in-
curred in the Seventh Five Year Plan on
Upper Sakri and Tilaiya Thathar Project
of Bihar;

(b) the paris of \he scheme hkely to
be completed durirg the ccming five
ycars as & sesult therof; and
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(c) the area likely to be brought under

irrigation ?

THE MINISTER OF WATER
RESOURCES (SHRI B. SHANKARA-
NAD) : (a) The project-wise allocation
of the Seventh Planirrigation outlay for
the Bihar State is not available, However,
the Working Group of the Planning Com-
mission had recommended an outlay of
Rs. 10 crores for Tilaiya Dhadhar Diver-
sion Project and po outlay for
Sakri
Year Plan,

Upper

Project during the Seventh Five

(b) The works to be completed on

the Seventh Plan
would depend oo the outlays to be provi-

these two projects in

ded by the Bihar Government.

(c) The ultimate irrigation potential to
be created from the Upper Sakri Project is
52,000 bs, that
Diversion Project is 48,600 ha.

and from the Tilaiya

Schemes/projects introduccd in Bihar to
achieve goal of ‘Health for al)’ by 2000

4813. SHRI KUNWAR RAM : Will
the Minister HEALTH AND FAMILY
WELFARE be pleased to state :

(a) the schemes/projects being introdu-
ced in Bihar to achieve the objectives of
Health for all’ by 2000; and

(b) the details of the progress made in
this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR): (a) & (b)
The strategies adopted in the Sixth Plan
have been adopted in the Seventh Plan to
achieve the gos! of ‘Health for ail’ by

200 A D,
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The schemes and the progress made in this respect are as under : —
1 Sub-centres as on 31-7-85 o= 7699
I, Primary Health Centres as .
on 31-7-85 665
III, Subsidiary Health
Centres as on 31-3-85 109
1v, Upgraded PHCs as on 31.3.85 50
No, of PHCs covered under
Health Guide Scheme as on
31-3-85 100
No, of Health Guides
trained as on 31-3-85 11,180
No. of Dais trained
as on 31-3-85 56,029
No. of ANMS in position
as on 31-3-85 7,541
No, of LHVs in position
as on 31,3.85 1,248
Number trained under MPW Scheme
(us on 31.3.85)
M.O, (PHCs) 1630
B.E.E. 572
Health Assistant (M) 1640
Health Assistant (F) 681
Multi-purpose Worker (Male) 5183
Maulti-purpose Worker (Female) 2933
[English] THE MINISTER OF STATE IN THE

Introduction of train between Titlagarh/
Sambalpur and Bhubaneswar

4814. SHRI NITYANANDA MISHRA:
Will the Minister of TRANSPORT be

pleased to state :

(a) whether Government have a pro-
poss! to introduce a train between Titl?-
garh/Sambalpur and  Bhubaneswar In

Orissa;

(b) if so, when the above proposal is
going te be implemented; aad

(c) if pot, the rcasoms therefor ?

DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No, Sir,

{b) Does not arise,

(c) It is not feasible due to paucity of
resources such as coaches, locomotives
and maintenance facilities at thess

stations,

Incentive scheme for Kendriya Vidyalayas
teachers

4815, SHRI ANAD]I CHARAN DAS :
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be plcased te state :
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(a) whether the Kendriya Vidyalaya
' Sangathan is following any incentive sche-
me by giving selection grades to its various
categories of teachers;

(b) if so, the details of the scheme in
eperation:

(c) the number of teachers of different
categories who have been given selection
grades in the various Kendriya Vidyalayas
in Delhi during the last three years; and

(c) the number of SC and ST teachers
among them ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SHRIMATI SUSHILA
ROHATGI): (a) and (b) There is a Scheme
of Selection Grade for teachers of Kendriva
Vidvalayas, Under the present Scheme
20% of sanctioned strerg'h of all categori-
es of teaching posts are converted into
Selection Grade posts, Teachers are
appointed to the Selection Grade posts on

the basis of senioritv-cum-fitness.

(c) The number of teachers given
Selection Grade in Kendriva Vidyalavas

in Delhi during last three vears is as

under :

Year Category Number

1982.83 PRT 13
TGT 11
PGT 1

1983-84 PRT 2
PET 2
WET
TGT 1

1984.85 WET 2
PRT 1
PGT 12

(d) Noune,
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[ Translation]

Financial crisis in Shippiog industry

4816, SHRI G.S. MISHRA : Will the
Migpister of TRANSPORT be pleased to
state :

(a) whether it is a fact that Shipping
industry in India in Public and
Private Sectors has been passing through
financial crisis and suffering losses;

(b) the number of chartered ships be-
ing operated in public sector undertakings;

(c) the amount of Indian currency
and foreign exchange, separately, being
spent thereon on an average daily; and

(d) the amount of brokerage being
paid thereon and to whom it is being paid
and io which currency ?

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL) : (a) Yes, Sir,

(b) Shipping Corporation of India has
17 ships on charter at present.

(c) On ap average approximately US
84095 is paid per day per ship as charter
hire in foreign exchange, as all the Vessels
chartered by SCI are foreign vessels.

(d) Brokerage for foreign parties is paid
in foreign currency and for Indian parties
in Indiap currency, The brokerage varies
from fixture to fixture and is paid by the
shipowner, The exact amount of brokerage
is not disclosed along with the fixtures
and henc information is not uvailable.

[English]

Provision for the welfare of women during
Seventh Plan

4817, SHR1 MULLAPPALLY RAM-
ACHANDRAN : Will the Minister of
HUMAN RESOURCE DEVELOPMENT
be pleased to state :

(a) whether anv provision has been
made under the Seventh Five Year Plan for
the welfare of women; and

(b) if so, the details thercof ?
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. THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
& SPORTS AND WOMEN’S WELFARE
(SHRIMATI MARGARET ALVA): (a)
Yes Sir,

(b) The following are the schemes of
the Department of Women’s Welfare for
which provision has been made in the
Seventh Plan :

Existing Schemes

(i) Hostels for Working Women,

(ii) Setting up of Employment and
Income Generating Training-cum-
Production Centres for Women,

(iii) Assistance for setting up of
Training Centres for Rchabilita-
tion of Wom+:n in Distress.

{iv) Socio-cconomic Programmes,

(v) Condensed Courses of Education
and Vocational Training for

women,

(vi) Promotion and strengthening of
Women’s Organisations (Training
of Rural Women in Public
Cooperation),

New Schemes

(i) Assisting Women’s Development
Corporation’s in
Union Territories,

(ii) Setting up of a Separate Women’s
Development Plapning and
Monitoring Cell in the Women's
Welfare and Development Bureau
of the Ministry,

University Grants Commission Assistance
to various colleges under universities
in Kerala

4818. SHRI MULLAPPALLY RAM-
ACHANDRAN : Will the Minister of
HUMAN RESOURCE DEVELOPMENT
be pleased to state the total amount of
grants extended by the University Graats
Commission to the various colleges the
Kerala University at Trivandrum, Gandhi
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University at Kottayam, Cochin University
at Cochin and Calicut University at:
Calicut respectively during Sixth Plan ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE ~ (SHRIMATI SUSHILA
ROHATGI) : According to information
furnished by the UGC, during the Sixth
Plan, grants totalling Rs, 131.58 crores
were sanetioned 10 coileges affiliaied to
the Calicut University and Rs, 175,59
crores to those affiliated to Kerala Univer.
sity, collcges afiiliated to Kerala Univer-
sity also inciude some colleges which aie
now affiliated to Gandbiji  Uuiversity,
There are no colleges atfiliated 1o Cochin
University,

Proposal to add passenger coaches to
goods train runming from Dabla to
Singhana

4319, SHRI MOHD, AYUB KHAN :
Will the Minister of TRANSPORT be
pleased to state :

(a) whether Government propose to add
passenger coaches to the goods train runn-
ing everyday from Dabla to Singhana which
carries goods for Khetri Coppes Project
in order to provide facility to the people
of the area; and

(b) if so, what time and if not, the
rea.ons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No, Sir.

(b) Apart from shortage of coaches,
runmpg of passenger coaches on these.
irains 1s not desirable as these goods traina
are not regular and run only when there
is demand to clear goods traffic.

Conversion of railway lines from M.G. to
B.G. in Karnataka

4820, SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will
the Minister of TRANSPORT be pleased

to state:

(a) whether Government have received
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a regaest from the Goverament of Karpa-
taka for coaversion of metre gavge railway
lives to broad gauge;

{b) if so, the total length ef such
metre gange railway lines existing in the
State of Karnataka and subseguent con-
vession to broad gauge lines requested
for;

(c) whether Government have taken
any steps for the above conversion of
railway lines;

(d) if mot, the reasons thercof ; and

(¢) the time by which a decision on
the subject is expected ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) :(a) Yes, Sir,

(b) to (¢) Karnataka State has 2?20
Kms, of Metre Gauge Lioe, Conversion
of Mysore-Bangalore MG line into B.G. is
in progress, Survey carried out for con-
version of Bangalore-Miraj section and
comnected branch lines from MG to B.G.
revealed that the project will be financially
unremuperative. In view of severe con-
straint of resources, approval for new
gauge conversion projects in Karnataka
cannot be considered at present,

Danger arising from commalative effect of
food preservatives

4821, SHRI MANIK REDDY :
DR. G, VIIAYARAMA RAO :

Wilt the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

{a) whether Government’s attention
has been drawa to the danger arising from
cumulative effect of food preservatives,
specially sulphites;

(b) if so, whether any studies have
been conducted so far;
(c) if not, reasons therefor;

(d) whetber Government propose to
ban on the use of sulphites in foods;
and .
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(e) whether C,E.R C. Abmedabad has
drawa attention to the danger of use eof

food additives and if so details thereof
and action taken thereon ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR) : (a) Yes,
Sir.

(b) to (d) Study on safe use of sulp-
hites has been undertaken by Joint FAO/
WHO Expert Committee who have cleared
the use of sulphites in foods,

(¢) The C.LER.C., Ahmedabad are
planning to undertake a study on the use
of sulphites as preservative in vegetables
and fruits, For this purpose they have
requested the Directorate General of
Health Services to supply them available
information with particular reference to
the latest siudies undertaken on use of
sulphites as preservative,

Information regarding danger of
Analgesic Drugs with CERC
Ahmedabad

4822. SHRI MANIK REDDY : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether Consumer Education
Research Centre, Ahmedabad has pleaded
for adequate information on OTC anal-
gesic drugs for consumers to avoid possi-
ble health hazards and if so, details
thereof;

(b) whether any studies on dangers
of these drugs have been carried out if so,
the findings thereof: and

(c) whether the inadeguacies in label.
ling etc. will be overcome by changes in
Rules etc. ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR) : (a)
The Consumer Education Research Centre,
Ahmedabad hss suggested 10 make certain
amendments to the Drugs and Cosmetic
Rules 1943, with a view to ensure adequate
information on O,T.C. analgesics t0 avoid
health hazards to consumers,
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(b) This Ministry is not aware of any
studies carried out in India on dangers of
analgesic drugs.

(¢) The Drugs and Cosmetics Rules
do not contain a specific provision regar-
ding manufacturers to include a package
insert in the packages of medicines by
them containing information on indica-
tions, contra-indications precautions, etc.
There are several aspects, including the
pricing of medicines, which are required
to be looked into carefully before making
such a provision,

[ Translation]
Machines for boring wells

4823. SHRI MAHENDRA SINGH :
Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether boring of wells is requi-
red for small irrigation purpose and most
of the State Governments are not in a
nosition 10 purchase these boring machires
in adequate number and tribal farmers are
also not in a position to pay for the cost
of boring wells and if so. whether Govern-
ment of India will provide any financial
assistance to the State Goveraments for
the purchase of these boring machines in
adequate number and if so, by what time
and up to what extent and on what gro-
unds;

(b) whether Government have any
proposal to grant additional assistance/
grant to the poor tribal farmers for boring
wells; and

(c) if so, the time by which the
decision in this regard will be taken ?

THE MINISTER OF WATER RE.
SOURCES (SHRI B. SHANKARA-
NAND): (a) A Centrally Sponsored
Scheme for strengthening of Ground
Water and Surface Water (Minor Irriga-
tion) organisations in the States/U. Ts,
which was under implementation in the
Sixth Plan is proposed to be continued in
the Seventh Plan, Under this Scheme which
will be operative within the current finan-
cial years, 509, grant will be given for
the purchase of boring machines to the
States/U.Ts, taking into account the
position regarding availability of rigs,
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their /utilisation, programme of work
during 7th Plan and the level of ground
walter development in the State/U T,

(b) and (c) Under a Centrally Spon-
sored Scheme for assisting small and mar-
ginal farmers for increasing agricultural
production which is being implemented by
the Department of Agriculture & Coopera-
tion, State Governments have been autho-
rised to undertake free boring in the lands
of tribal farmers upto a ceiling of Rs.
5000/-. Additional cost above this ceiling
is to be borne by the beneficiary.

[English]

Monopoly of M/S. A.H. Wheeler and
Company on Railway stations

4824. SHRI D.P, JADEJA : Will
the Minister of TRANSPORT be pleased

to state : L]

(a) whether Government do not
possess any power to withdraw the faci-
lity of sale of books ateven a single
platform on important staticn from A H,
Wheeler and Company without consulta-
tion with them:

(b) whether the grant of sole selling
rights given to A.H. Wheeler and Com-
pany have proved monopoly awards and
have not enabled young unemployed
graduates to take over this business on
these stations; and

(c) whether the position will be
corrected before the expiry of the nine
years period for which A H. Wheeler and
Company have been given this monopoly
right ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) to (c)
The present agreement with M/s. A H,
Wheeler & Co, is in force for nine years
from 1.1.1985. The contract can be ter-
minated earlier in the event of sub-letting ..
or breach of the provisions of the agree
ment as provided in the Agreement. The
Railway can permit opening of bookstalls
by other eligitle persons on rew platforms
(except those arising out of gauge conver«
sion) constructed on or after 1,1,1976
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even at those stations where M/s. A H,
Wheeler have the sole right. The Rail-
way can also permit sale of books etc.
published by non-profit making institu-
tions, philanthropic institutions and also
Govt, publications at those stations.

Allotment of bookstalls etc. to A.H.
Wheeler and Company on Railway
stations

4825. SHRI D.P, JADEJA : Wili the
Minister of TRANSPORT be plcased to
state :

(a) whether Government have been
encouraging Zonal Railways to the regular
allotments of bookstalls/counter tables/
trollies to only A H, Wheeler and Com.
pany since 1960,

(b) whether it is a fact that they held
260 such stallsgin the year 1961 which
increased to 394 stalls and unlimited num-
ber of small stalls and trollies till the year
1984; and

(c) whether there is any scope of
bookstalls being allotted to unemployed
graduates on these stations where A H.
Wheeler & Company are holding books-
talls, except new platforms according to
the policy of the Government ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a)to (c)
Prior to 1960, M/s. A.H, Wheeler & Co,
had exclusive rights for running book-
stalls over an entire Railway or over large
areas of a Railway, This resulted in
monopoly rights of the Company to open
bookstalls and to sell books, periodicals,
etc, over an entire Railway or over an
area. Bookstalls could, therefore, not be
licensed to other contractors even at
stations where M/s, A.H. Wheeler & Co.
were not having bookstalls, The matter
was examiped in 1960 and the exclusive
rights over an entire Railway or a major
part thereof was reduced to only ‘Sole
right’ at a a station where they were hold-
sing contract of bookstalls; These “Sole
selling rights® have further been modified
from time to time to accommodate other
Bookstall cootractors, especially unemp-
loyed Oraduates. At present, M/s. A H,
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Wheeler & Co. (P) Ltd, have the sole
selling rights on the platforms of the
stations where they are holding books-
stalls,including the platforms replaced due
to conversion of gauge. All additional
platforms constructed on or after 1.1.1976
(except tlhiose constructed in replacement
of the existing platforms due to gauge con-
version) are available for allotment to
eligible categories including unemployed
graduates, As oo 30,6,1962, M/s, A.H,
Wheeler & Co, held 330 bookstalls and at
present they are holding 391 Nos. of
bookstalls,

Metropolitan Transport Project report

4826. SHRI U.H, PATEL : Will the
Minister of TRANSPORT be pleased to
state ©

(a) whether Metropolitan Transport
Project (Railways) has been entrusted the
work of conducting a survey for provi-
ding computer railway line facility to
Ahmedabad city and its suburbanp area as
joint venture between Ahmedabad Muni-
cipal Corporation (Gujarat) and AUDA;

(b) if so, the details thereof;

(c) whether the said Transport Pro-
ject has prepared its primary report and
sent it to Ahmedabad Municipal Corpo-
ration;

(d) if so, the details thereof; and

(e) theaction taken on recommen-
dations contained in the report ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir,

(b) Metropolitan Transport Project
(Railways), Bombay at the instance and
cost of Ahmedabad Urban Development
Authority and Ahmedabad Municipal
Corporation is conducting a Techno-
Economic Feasibility Study for a com-
muter railway line within the city of
Ahmedabad, After carrying out field
survey, the various alternative alignments
have been identified. The traffic studies
have been carried out by the Indian
Institute of Management, Bangalore,
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(c) Yes, Sir,

(d) Preliminary Report covering details
of various alignments and technical
details bas bean submitted to the Ahmeda-
bad Development Authority for eliciting
views of concerned agencies.

(e) Does not arise until the final
report is prepared after receipt of com-
ments and views of the Ahmedabad
Development Authority on the Preliminary
Report,

[Translation]

Inquiry into sale of works of art by
Lalit Kala Academy

4827, SHRI VILAS MUTTEMWAR:
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased
to state :

{a) the names of the agency conduct-
ing inquiry into the illegal sale of work of
art by Lalit Kala Academy, Delhi and
since when;

(b) the time by which this inquiry
will be completed;

(c) the estimated value of the works
of art sold illegally; and

(d) the steps taken by Government to

check recurrence
future ?

of such incidents in

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SHRIMATI SUSHILA
ROHATGI) : (a) to (c¢) No enquiry is
being conducted into the disposal of un-
claimed works of art accummulated in the
Akademi over a period of time, which was
undertaken in the pursuance of the deci-
sion of the management of Lalit Kala
Akademy, an autonomous body. A sum
of Rs. 32,900 was realised from the dis-
posal of the unclaimed works of art,

(d) The Akademi has decided that in
fplure if the works of art remain unclai-
med by the Artists for over three years
they are to be distributed to various art
organisations,
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[English]

Government Medical Store Depot, Madras
to manufactore capsule

4828. SHRI M. MAHALINGAM :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Government Medical
Store Depot, Madras has been directed to
manufacture capsule preparations in view
of facilities existing there;

(b) if so, at the initial stages, which
capsules they propose to manufacture;

(c) what are the machines required
for filling and seallng of capsules, for
which the Ministry has accorded sanction;
and

(d) the manufacturing capacity of the
capsule section, if started and will it
fulfill the entire demands of all depots ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMARY) : (a) No,
Sir.

(b) to (d) Do not arise.

Shifting of venue of World Cup Cricket
Final

4829, KUMARI MAMATA BANERJEE:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether the World Cup Cricket
Fipal scheduled to be heid in 1987 is being
shifted from Calcutta; and

(b) if so, the reasons therecof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
AND SPORTS AND WOMEN'S WEL.
FARE (SHRIMATI  MARGARET
ALVA) : (a) No, Sir.

(b) Does not arise.

Inter linking of rivers through canals

4830. SHRIMATI USHA CHOU-
DHARI : Will the Minister of WATER
RESOURCES be pleased to state
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(a) whether Government propose to
set up a Board for looking into the opti-
mum utilisation of water resources by
linking big rivers through canals; and

(b) if so, the details thereof ?

THE MINISTER OF WATER RESOUR
CES (SHRI B, SHANKARANAND):
(a) & (b) Government have set up the
National! Water Development Ageocy to
carry out studies and investigations with
regard to the development of water
resources by linking Peninsular rivers for
the purpose of ensuring the optimum
utilization of the water, The studies are in
progress,

Geological fault located in Narmada
Dam Project

4831, SHRI MANIK REDDY : Wil
the Minister of WATER RESOURCES be
pleased to state :

(a) whether a major geological fault
bas been located im Rs. 4500 crore
Narmada Dam Project;

(b) if so, details thereof and correc-
tive steps taken or proposed 1o be taken
as this would be a perennial daoger; and

(c) whether Scientists of Central
Water Power Research Station, Pune have
been involved in finding solutions in this
and other Dam Safety work, and if so,
result of their R&D efforts over the last

decade ?

THE MINISTER OF WATER
RESOURCES (SHRI B. SHANKARA-
NAND) : (a) & (b) A geological fault
has been identified across the axis of the
Narmada Dam in Gujarat (Sardar Sarovar
Project). Appropriate structural plugs
across the width of the fault have been
proposed under the seat of the dam as a

corrective measure to ensure the safety of °

the dam,

(c) The Scientists of Central Water
& Power Research Station have been in-
volved in this work and their R & D work
over the last decade has epabled them to
contribute 10 the solution of such
problems,
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Punishment awarded to A.I. by a Paris
Tribunal

4832, SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of TRANS.-
PORT be pleased to state :

(a) how do the emoluments and per-
quisites gtanted to India based employees
of Air India compare with those of foreign
nationals employed by Air India in
different Stations abroad;

(b) the details of the case where Air
India has been awarded a punishment by a
Tribunal in Paris; and

(c) the implications of this decision
for the future ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) Emolu-
ments and perquisites of locally recruited
staff of Air India in different stations
abroad are governed by the level of
salaries, terms and conditions of Airline
wage agreement, compliance with statutory
requirements : wage awards declared by
the local Government and the level of
salaries obtaining in the respective
national carriers.

Emoluments and perquisites of Indian
based officers posted abroad are governed
by the Indian Salaries, which are
regulated according to Indian Regu-
lations/Understanding with the Unions/
Associations, plus Foreign allowance and
surcharge at the station of posting, The
surcharge on foreign allowance, is deter.
mined and revised on the basis of the
foreign allowance admissible to the stafl
of the Ipdian mission at the relevant

station.

Io U.S.A., however, dollar grades have
been prescribed which are applicable to
both India based staff posted in U,S A,
as well as to locally recruited staff.

India based employees of Air India,
posted abroad, receive benefits like
children education allowance, furnished
residential accommodation, transport
arrangements etc, :

~ (b) and (c) Air India was summoned 10
appear before a local tribunal in Paris for



209 Written Answerg

the infringement of French Collective
Convention in respect of emoluments of
the expatriate officers viz. :

(i) That India based staff in Paris
are not being paid the end of
year bonus (the Collective Con-
vention provides for the minimum
bonus of 15 days salary—half
month’s salary);

(ii) India based staff are not being
paid the seniority premium as
provided for in the Collective
Convention (Collective Conven-
tion provides at the rate of 19,
of the co-efficient level for every
year of service, subject to a
maximum of 157;).

In spite of the objection /contentions
made by Air India, the Tribunal awarded
a fine of 2,000 french francs for the
above infringements. Air India went to
the Appellate Court, which also upheld
the ruling of the Tribunal. Air India has
filed an appeal in the Supreme Court of
France on 27th June, 1985 against the
judgements of the Tribunal and the
Appellate Court. The matteris still sub-
judice; therefore, nothing can be said
about the implications of this decision
for the future.

Foreign Postings of Air India’s Traffic
Officers

4833, DR, G. VIJAYA RAMA RAO ;
Will the Minister of TRANSPORT be
pleased to state :

(a) whether any guidelines have been
laid down for foreign postings of Air
India’s Traffic Officers for Managers of
Air India’s Offices abroad particularly in
Stations in the East like Singapore, Gulf
and Saudi Arabia, if so, the details
thereof and if not, the reasons therefor;
and

(d) whether the prescribed guidelines
are followed invariably or there can be
some exceptions and if so, in what
circumstances ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (s) and (b)
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The criteria adopted by Air India in regard
to the posting for all foreign stations are
as follows :—

{1) A good record of service,

(2) An effective personality.

(3) Power of expression and ability
to communicate co related to the
job requirements.

(4) Decision making in terms of ini-

tiative, drive and decisiveness,

(5) Adaptability to living conditions.

(6) Suitability and ability to get along
with people_

There can be no criteria for exceptions
and generally exceptional treatment can-
not be given,

[Translation]

Proposal to connect Bikaner with Sarat-
garh with broad gauge line

4834, SHRI MOHD, AYUB KHAN :
Will the Minister of TRANSPORT be
pleased to state :

(a) whether the five railway level
crossings in the middle of the city of
Bikaner divide the city in two parts;

(b) the number of times in 24 hours
when these gates are opened and closed;

(c) whether Bikaner will be soon con-
nected with Saratgarh with broad gauge
line to solve the problem of level crossings
in Bikaner city;

(d) if so, the location of the new
station for the board gauge line; and

(¢) whether Railway Department pro-
pose to build this new Railway station
at Gharsisar or other suitable place in
accordance with the master plan of the

station ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir,



211 Written Answers

(b) Level crossing gate nos. 138, 139,
140 and 141 are closed and re-opened an
average of 32 times each while gate
number 5/246 is closed and opened an
average of 33 times in 24 hours.

(c) The existing Suratgarh-Lalgarh
Metre Gauge line is being converted into
Broad Gauge to meet the requirement of
rail traffic,

(d) Lalgarb is proposed
terminus of Broad Gauge line.

to be the

(¢) No, Sir,
[English]

Deletion of entrie; from approved drug
ist

4835, DR, G. VIJAYA RAMA RAOQ:
Will the Minister of HEBALTH AND
FAMILY WELFARE be pleased to state :

(a) whether consumer Education Re.
search Centre, Ahmedabad has drawn
attention to the 1986 version of UN “Con-
solidated List® and if so, action taken on
deletion of number of entries from approv-
ed drug list keeping in view safety/effi-
ciency of some of these drugs ; and

(b) whether Government are kecping
UN Centre on Transnational Corporations

informed of the trade-data on various
pesticides, pharmaceuticals, Industrial
Chemical and Consumer Products ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR) : (a) Yes,
Sir. The Copsumer Education and Re.
search Centre, Ahmedabad has recently
drawn attention of this Ministry to the
1986 version of UN “Consolidaed List.’

The Director General, World Health
Organisation, while forwarding the conso-
lidated list, has requested the member
countries to forward their comments and
apny additional contributions which they
wish to make to the 1986 ‘Consolidated
List.’

The ‘Consolidated List’ in respect of
pharmaceutical products figuring in this
list is being screcned in consultation with
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the experts before intimating
any additional contribution.

(b) No, Sir.

to W.H.O,

Pending proposals of Government medical
store depot, Madras

4836. SHRI M, MAHALINGAM :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether there is any proposal
pending approval ‘with the Ministry to
modernise the depot factory of Govern-
ment Medical Store Depot, Madras in
view of heavy demapds received for manu-
factured items from Veterinary institutions
of Tamil Nadu and from other sister
depots ;

(b) if so, whether manufacturing of
injectables transfusion fluids is also con-
sidered therein ;

(¢) what other new lines of manu-
facture have been suggested therein ; and

(d) what new machinaries are pro-
posed to be acquired in the first stage of
its expansion programme ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR) : (a) No
Sir,

(b) to (d) Do not arise,

Cadmach double notary machine and
collied mill for Government medical store
depot, Madras

4837. SHRI M, MAHALINGAM:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to refer
to the reply given to USQ No. 4900 dated
2.5-85 reinstallation of cornish boiler
and state :

(a) whether one cadmach double no-
tary machine and colloid mill has since
been acquired for Government Medical
Store Depot, Madras ;

(b) if not, the impediments in procyr-
ing such machine ; and
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(c) what other machinery items are
proposed to be procured for the said
store to step up production in ointment,
steam and tablet sections ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR) : (a) No,
Sir,

(b) Due to paucity of funds, it has
not been possible to procure ihese
machines, '

(c) No proposal for procurement of
any other machinery itcms has been receiv-
ed so far from the Government Medical
Store Depot, Madras,

Automatic pouch filling macuine for Go-
vernment medical storc depot, Madras

4838. SHRI M, MAHALINGAM : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether UNICEF once agreed to
send one automatcic pouch filling machine
for augmeating the manufacture of Oral
Rebydration salts in Governm=nt Medical
Store Depot, Madras ;

(b) if so, whco this machines expected
to reach this Depot ; and

(c) bow many such machines have
similarly been obtained from UNICEF ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR) : (a) Yes,
Sir,

(b) The proposal to procure the
machine from the UNICEF, however, did
not materialise.

(c) No such machine has been obtain-
ed from UNICEF, for any of the Depots,

[Translation]

Opening a CGHS dispensary in tonk
" district

4839, SHRI BANWARI LAL BAIRWA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to statc ;
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(a) whether Government .propose to
open a Central Government Health
Scheme Dispensary in Tonk District of
Rajasthan ; and

(b) if so, tne details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(OHRI S, KRiSHNA KUMAR) ; (a) and
(v) Thercis no propusal for Qpeulng 4
Central Government Health Scheme dise
pensary in Tonk District of Rajasthan.

[Englishj

Ipland water transport system between
Kanyakumari aed Ernakulam

4840, SHR1 N, DENNIS
SHRI T. BASHEER

Will the Miaister of TRANSPORT be
pleased to state :

(a) what steps have beea taken to
develop the inland water transport system
between Kanyakumari and Ernakulam ;

(b) whether any investigations bhave
been uadertaken in this connection ; and

(c) if so, the details thereof ?

THE MINISTER OF TRANSPORT
(SHR1 BANSI LAL) : {a) Thus streich is
a State Waterway. Responsibility vests
with the State Government.

(b) & (c) However, for the streich
from Ernakulam (Cochin) to  Quilon,
which 1S a part of the stretch between
Erpakulam (Cochin) and Kanyakumari,
the Siate Govt, has been requesied to
carry out hydrographic surveys and techno-
economic studies,

[Translation]
Baoning of books of NCERT by some
states

4841, SHR1 SARFARAZ AHMAD :
SHRI VILAS MUTTEMWAR :

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state : ) :
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(a) whether it is a fact that some
baoks of the NCERT (National Council
of Educational Research and Training)
have been baonned by some State
Governments in their States ;

(b) if so, the names of the State
Goverpments which have banned these

books and the names of the books so

banned and the basis thereof ; and

(c) the reaction of Government

thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SMT, SUSHILA ROHATGI):
(a) to (c) School Education is being look-
ed after maioly by the State Governments,
The State Governments and their Boards
of Education frame and prescribe the
curriculum, schemes of study, syllabus,
textbeoks etc. at school stage, At the

national level the National Council of
Educational Research and Training
(NCERT) has framed model syllabus,

textbooks and curriculum which the
State Governments are free to adopt/
adapt.

The Gevernment is not aware that
any of the NCERT books has been banned
by any of the State Governments.

[English]
Pending major irrigation projects

4842, SHRI B.N, REDDY : Will the
Minister of WATER RESOURCES be
pleased to state

(a) names of major irrigation projects
which are pending for approval with
Ubpion Government ; and

(b) what action is proposed to be
taken with regard to the approval of each
projest 7

THE MINISTER OF WATER RE-

SOURCES (SHRI B, SHANKARANAND):

(a) The following projects for which full
information has been received from the
State Governmeants are awaiting the
approval of the Central Government :

1, Singur Project—Andhra Pradesh

DECEMBER 19, 1985

Written Answers 916

Watrak Reservoir Project—Gujarat
. Kanupur Project—Orissa

w N

4, Indira Gandhi Nahar Pariyojana—
Rajasthan

5. Gyanpur Pump Canal—Uttar Pra-
desh

6. Raising of Me¢ja Dam—Uttar Pra-
desh

(b) The clearance of project reports
received from State Governments depends
upon the proper preparation of the reports
and the promptness with which the obser-
vations of the Central agencies are comp-
lied with by the State Authorities. How-
ever, every effort is being made te expedite
the clearance of projects.

Terminal lie over period of rakes

4843, DR. A. K, PATEL :
SHRI C. JANGA REDDY :

Will the Minister of TRANSPORT be
pleased to state :

(a) whether in Chapter 1, ‘Coaching
Services® V (vi) of the 1980-81 (Railways)
Advance Report of the Auditor General
of India (laid in Parliament) on 5 April,
1982 concern was expressed about *No
Decision’ of the Railway Board about its
continued consideration since 1977-78 of
reducing the ‘terminal lie-over period’ of
rakes by making the train-rakes inter-
changeable by reducing their varieties to
minimise infructuous detention of huge
number of coaches ;

(b) bow many train.rakes (Mail/Ex-
press/Passenger) each Zone-wise were
there in 1977.78, 1982-83 and at present ;
and

(c) what is the target for the year
1985-86 to minimise infructuous detentions
of coaches at terminals ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes
Sir,

(b) Railways have different types of
rakes ranging from short branch line rakes
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of two coaches to 21 coach rakes hauled
by two diesel engines and the total
number of such rakes keeps on changing
pormally every 6 months with change of
Time Table.

(¢) Reducing detention of coaches at
terminals to the minimum is the objective
given to the Railways though no specific
target has bean set for each terminal and
each rake for the year 1985-86 as traips
have to leave at a time most suitable to
the passengers,

[Translation]

Women Polytechnic College in each distt.
of Rajasthan

4844, SHRI SHANTI DHARIWAL :
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether Government have received
a number of representations regarding
opening of at least one Girls/Women
Polytechnic college in each district of
Rajasthan ;

(b) if se, whether Government have
taken any action to open at least one
women Polytechnic College in Rajasthan ;

(c) if so, the details thereof ; and
(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SMT. SUSHILA ROHATGI):
(a) to (d) No such -representation has
been received by the Central Government,
However, the establishment of girls/
women polytechnics by the various State
Governments is encouraged by- the All
India Council for Technical Education
and the Central Government, as a matter
of policy.

[Translations]

Railway zonal office at Ajmer

4845. SHRI VISHNU MODI : Wil
the Minister of TRANSPORT be pleased
to state :

(a) whether Government bave been
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receiving representations continuously re-
garding establishment of a Railway Zonal
Office at Ajmer ;

(b) if so, the action taken by the

Government in this regard 5o far ;

(c) whether Government propose to
establish a Zonal Office at Ajmer ; and

(d) ifso, by what time and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA; : (a) Yes,
Sir,

(b) to (d) In view of acute shortage
of resources, the Government is at pre-
sent not considering creation eof any
additional Raliway Zones.

Complaints against Divisional Railway
Manager, Ajmer

4846, SHRI VISHNU MODI : Will
the Minister of TRANSPORT be pleased
to state :

(a) whether Divisional Railway
Managers have been permitted by Govern-
ment to discontinue at their direction
running goods trains ussd for carrying
goods from one place to another on
certain routes and to send them via some
other place;

(b) if so, details thereof;

(c) whether from the last many months
Railway Board is continuously receiving
complaints of violation of these instruc-
tions by Divisional Railway Manager,
Ajmer regarding routes via certain places;

(d) if so, whether government bave
taken apy action thereon; and

(e) if s0, the details thercof and if not,
the reasons therefor ? .

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir,

(b) The Divisional Raifway Managers
are permitted to divert traffic by altermae
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tive routes in case exigencies of situation
demand so,

(c) Some complaints were received
abeut not permitting booking of traffic
from Beawar via Delhi Sarai Roailla
when the normal route via Agra East Bank
was restricted and via Sabarmati when
the normal route via Akola was restricted.

(d) Yes, Sir; permission was granted
to book goods by the alternative routes
whenever feasible,

() In these cases the traffic was per-
mitted to be booked via Delhi-Sarai-
Rohilla and via Sabarmati,

(English]
INCERT Rooks to be Prescribed by the States

4847. SHRI V. S. VIJAYARAGHA.
VAN : Wul th: Minisierof HUMAN
RESOURCE DEVELOPMENT b pleased
to state

(a) whcther any State Governments
have decided not 1o prescribe history
books prepared by NCERT;

(b) if so, the reaction of the Govern-
ment thereto; and

(c) whether Government propose to
impress upon the States Governments
to prescribe text books on history etc,
prepared by NCERT only in their schools ?

THE MINISTER OF STATE IN TIHE
DEPARTMENTS OF EDUCATION AND
CULTIURE (SHRIMATI SUSHILA
ROHATGI) : (2) to (c) School education
including laying down of syllab: and re-
coguition/preparation/prescription of text
books is being mostly looked after by the
State Governments, At the national level
the National Council of Educational Rese-
ch and Training has prepared the syllabi&
textbooks 10 various subjects which are
available to State Governments for ado-
ptionfadaptation. While there is no speci-
fic decision pot to use NCERT text books,
some State Governments use these books
while others use other books. Although
the Government of India has not specifi-
cally asked the States to use the NCERT
books, the Government of India would be
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happy if more and more States use
NCERT books,

[Translation]

University status to Pali Pratishthan and
Prakrit Pratishtban in Bihar

4848. SHRI KUNWAR RAM : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) the action being taken to give
university status to Pali Pratishthan and
Prakrit Pratishihan in Bihar; and

(b) the Bihar Government’s recom-
mendation in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE  (SHRIMATI SUSHILA
ROHATGI) : (a) and (b) The Government
have not received any proposal to give
deemed to be university siatus 1o Pali
Pratishthan and Prakrit Pratishthap in
Bihar,

(English;

Code of ethics for practitioners of lndian
Systems of Medicines

4849, SHRI AJOY BISWAS : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) how many cases regarding profes-
sional misconduct and etiquette have been
reported after approval of the regulations
by the Union Government regarding pro-
fessional conduct and etiquette for the
practitioners of Indian Systems of Medi-
cine and the code of ethics; and

(b) the steps Government have taken
in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR) : (a) The
Central Council of Indian Medicine, New
Delhi has not received any complaints of
this nature.

(b) Does not arise,
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Implementation of agreement between
UGC and Delhi University Teachers

4850, PROF, NARAIN CHAND
PARASHAR : Will the Minister of
HUMAN RESOURCE DEVELOPMENT
be pleased to state :

(a) whether Government and the
University Grants Commission are aware
of the agreement between University
Grants Commission, Delhi University and
the Delhi University Teachers, Associa-
tion arrived at in 1983 and the provision
of promotional avenues, removal of
stagnation and the provision of bousing
facilities in a.phased manner were promi-
sed to the Teachers of Dethi College;

(b) if so, the exact terms of the agre-
ment arrived at and whether it has bzen
implemented;

(c) if so, the date and extent of im-
plementation; and

(d) if not, the reasons for delay and
the likety date by which it would be
implemented ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SHRIMATI SUSHILA
ROHATG]) : (a) to (d) On January 28,
1983, the University Grants Commission
had agreed to certain flexibility in imple-
menting the Merit Promotion Scheme in
regard to the Delhi University and its
Colleges, The Scheme is being implemented
on this basis from 1.1.1983. As the Merit
Promotion Scheme was formulated by the
U.G.C. as a Sixth Plan Scheme, the Com-
mission informed the Universities that the
Scheme stood terminated at the end of
the Sixth Plan, In the meanwhile, the
Commission had appointed a Committee
bheaded by Prof. R.C, Malhotra to examine
the present structure of emoluments and
conditions of Service of University and
College teachers and to make recommenda-
tions on them, including the provision of
opportunities for professional advancement
of teachers. As the report of the Com-
mittec has not been received as yet, the
Commission has since advised that the
Scheme will continue until such time the
revision of Pay scales and related matters
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are finalised b;' the U.G.C.
In January, 1983 the Delbi University

was advised that they might formulate a
Scheme for construction of staff quarters
at a cost of Rs. 3.0 crores for University
employees and Rs. 6.0 crores for College
employees, The Scheme for University
employees has since been Sanctioned and
construction is in progress. The Scheme
for college employees is in the process of
finalisation and approval,

The University had informed the
DUTA on January 28, 1983, that their
demand for removal of stagnation and
introduction of Professor’s Grade in
Colleges would be placed before the appro-
priate authorities of the University and
their recommendation would be taken up
with the U G,C. for implementation,

The proposal for sanctioning increment
to remove stagnation of Selection Grade
Teachers who are at the maximum of their
scale of Rs. 1900/- was referred by the
University to U.G.C. in November, 1983.
The proposal for stagnation removal was
examined by Government at the request
of UG C. In Government service, the
concept of stagnation removal increment
has been accepted only in respect of
employees who are in pay scales whose
maximum does not exceed Rs, 1260/- p.m,

The proposal for introduction of
Professor’s Grade in College made by the
University in April, 1983, has been referred
by the UGC to the Pay Revision Com-
mittee which 1s also examining the provi-
sion of opportunities for professional
advancement of teachers.

Regular flights frem Trivandrum to Gulf
countries

4851, PROF. P.J. KURIEN : Will the
Minister of TRANSPORT be pleased to
state :

(a) the pames of Gulf countries to
which there are regular flights fiom Trivan-
drum airport; and

N

(b) if so, details of such flights ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) & (b)
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Air India is operating eight flights per
week from Trivandrum to six eountries in
the Gulf, namely, Dubai, Abu Dhabi,
Sharjah, Ras-al-Khaimah, Kuwait and
Dhahran on the following route :

Trivandrum-Dubai-Kuwait
Trivandrum-Dhahran
Trivandrum-Abu Dhabi-Dubai
Trivandrum-Sharjah-Abu Dhabi

Trivandrum- Dubai
Trivandrum-Abu Dhabi-Ras-al-
Khaimah
Trivandrum-Dubai-Abu-Dhabi

Trivandrum-Abu Dhabi-Dubai,
Development of Satna Airfield

4852, SHRI AZ1Z QURESHI : Will
the MINISTER OF TRANSPORT be
pleased to state :

(a) whether he is aware that Satna
City in Madhya Pradesh has got an air-
field which could be used for civil aviation
purposes;

(b) whether this airficld was built by
the funds given by the Union Government
and is also being maintained by Union
Government;

(c) whether it is also a fact that
hundreds of acres of land is part of the
property of this airfield and if property
developed a regular air service could be
started to connect Satna with the rest of
India; and

(d) if so, whether he would consider
to connect Satna with the Vayudoot ser-
vice for its development ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHR1 JAGDISH TYTLER): (a) Yes,
Sir.

(a) Yes, Sir. The airfield is at present
non.operational and, is therefore, not
being maintained in fully serviceable
condition.

(c) and (d) : There is adequate land
for development and Vayudoot plans to
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introduce air services to Satna in 1987-88,
subject to economic viability of operations
and availability of aircraft capacity and
necessary infrastructure.

Contract for supply of glucese solu-
tion to black listed firm

4852-A, SHRI GADADHAR SAHA :
SHRI AJIT KUMAR SAHA :
SHRI ZAINAL ABEDIN :

SHRI DHARAM PAL SINGH
MALIK :

SHRIM, RAGHUMA
REDDY :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to

state :

Whether attention of Government has
been drawn to the news item regarding
killer glucose firm of Madhya Pradesh
which was twice black-listed and decima-
ted 48 patients has now been given the
coptract to supply of glucose solution to
Punjab;

(b) if so, details thereof;

(c} whether Government propose to
take precautionary measures to prevent
further killing of innocent patients by
the killer glucose solution;

(d) if so, the details thereof; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S, KRISHNA KUMAR) : (a) to
{e) A report under the caption ‘Killer
glucose firm gets new contract’ appeared
in the Hindustan Times dated 21-9-1985_

The State Health Department, Punjab
has ‘confirmed that no glucose solution
was procured from any firm of Madhya
Pradesh. The State Government of
Madhya Pradesh has also intimated that
they have no knowledge of such firm sup.
plying glucose solution to Punjab,
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‘Theft of Idol at Garuda Temple

4852.B, SHRI CHINTAMANI JENA:
Will the -Minister of HUMAN RESO-
URCE DEVELOPMENT be pleased to
state :

(a) whether Lord Garuda Ido! which
was fixed at a Garuda Temple Pillar was
found missing;

(b)y if so, whether
been made in this respect;

any arrcst has

(¢c) whether Government are aware
that the idols from our temple are being
stolen and exported to other countries;

(d) if so, the number of such theft
reported to the Government and the
number of persons arrested; and

{e) steps taken for the safeguard of
the idols ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE (SMT, SUSHILA
ROHATGI) : (a) According to avaijlable
information, an idol of Garuda has been
stolen from Gundicha Mandir, Puri which
is not a centrally protected monument,

(b) to (d)
collected.

The information is being

(e) Several measures have been faken
for the safeguard of the idols and to pre.
vent thefts in centrally  protected
monuments as indicated in the statement
attached.

' Statement

1, Armed Guards have heen posted
in some of the centrally protected monu-
ments and museums administered by the
Archaeological Survev of India, in addi-
tion to strengthening of watch and ward
arrangements in other monuments/sites,

2. Construction of sculpture-sheds at
important sites to house loose and uncared
for sculptures, their documentation and

¥ establishment of archaeological site muse-
ums.

Table Reports by Private Members

3. Promulgation of the Antiquities
and Art Treasures Act, 1972 to regulate
the export trade in antiquities and art
treasures, to provide for the prevention of
smuggling and fraudulent dealing in
antiquities; to provide for the compulsory
acquisition of antiquities and art trea-
sures for preservation at public places.

4, Creation of Investigating Unit
(Antiques) in the Central Buresu of In-
vestigation to investigate cases concerning
theft of antiguities.

5. Maintenance of a computerised
data bank of the cases of theft and reco-
veries of certain important cultural pro-
perties (sculptures, idols and paintings)
containing information about crimes,
criminals and cultural property in the
Central Bureau of Investigation.

6. Coordination between the Central
Bureau of Investigation, the Archaeologi-
cal Survey of India, State Police, Cus-
toms and Checkposts for prompt reporting
of crimes, criminals, thefts concerning
cultural property and smuggling of
objects,

7. Assistance of Interpol is also sou-
ght where necessary for investigation of
such cases,

MEMBER SWORN

SHRI NARENDRA BUDANIYA

(Churu)

RULING RE : LAYING ON THE
TABLE RFPORTS BY PRIVATE
MEMBERS

[English]

MR. SPEAKER : On 4th December,
1085, Y had given my ruling withholding
permission asked for _bv Prof, Madhu
Dandavate to day on the Table of the
House the Report of the Jyotirmoy Rosu
Committee with repard to the High Rate
of Mortality at the Central Sheep and
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Wool Research Institute, Avikanagar
(Rajasthan). Prof. Dandavate repeated
his demand while seeking certain clarificg-
tions from the Minister of State for Finan-
ce during the Ilatter’s reply to the debate
on Supplementary Demands for Grants
(General) for 1985.86, Prof. Dandavate
followed it up with a letter addressed to
me, I received another letter from Shri
Basudeb Acharia on 5th December 1985
demanding that the said Report be laid
on the Table of the House. The same
day, I forwarded the Report to the
Minister of Agriculture for his comments,
particularly about the authenticity of the
document. I have since received a detailed
reply on 17th December 1985,

2. It has been brought to my notice
that the Committee was required to sub-
mit its report within the months but even
the first part was delayed by more than
a year. An unsigned first part of the
Report dated 9th October, 1980 was prese-
nted by late Shri Jyotirmoy Bosu to the
President,Indian Council of Agricultural
Research, in the Special General Body
meeting held on 10th October, 1980, An
unsigned second part of the Report was
presented to the ICAR Society in the
General Body meeting held on 2lst
February, 1981. Part three of the Report,
which was again unsigned, was handed
over to the President of ICAR Society by
Shri Inderjit Bosu, son of late Shri
Jyotirmoy Bosu, on 20th February, 1982,
after the death of Shri Bosu, It has
been further brought to my notice that
neither the minutes nor the Report are
supported by written documents. No pro-
ceedings of the meetings of the Committee
are available, In the circumstances, it is
not established whether the Report had
the approval of the Committee members,

3. In view of the fact that Report
has not been signed or authenticated by
any of its members, I do not find any
reason for reviewing my ruling given on
4th December, 1985, I, therefore, rule
that the matter is now to be treated as
closed.

PROF. MADHU DANDAVATE : Just
a minute, Sir. I do not want to challenge
Your ruling, I cannotdoit, Will you
kindly...(Interruptions)
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MR, SPEAKER : You come to me.

PROF, MADHU DANDAVATE : It was
the Speaker who...(Interruptions)

MR, SPEAKER : I will again ask you
to come to me.
(Interruptions)*

MR. SPEAKER : Not allowed.
(Interruptions)*

MR. SPEAKER :1 will not
No. discussion on my Ruling.

allow.

( Interru ptions)*

MR. SPEAKER : You can come to
me. I never allowed the Executive to
domipate over me, My office is above
everything else.

(Interruptions)*

MR, SPEAKER : You can come to me.
When I differ, I differ.

PROF, MADHU DANDAVATE
About the intergrity of the Member...

(Interruptions)*

MR, SPEAKER : Not at all.
are above reproach, Sir.

You

(Interruptions)*

MR, SPEAKER : There in no discus-
sion on my ruling, No, Sir, Not allowed,

(Interruptions)*
MR. SPEAKER : | have not allowed.

(Interruptions)*

MR, SPEAKER : No discussion is
allowed, You can come and see me. You
are welcome at any time to my office,

(Interruptions)*
MR. SPEAKER : Not allowed,
(Interruptions)*

MR, SPEAKER : Not allowed.
(Interruptions)*

*Not recorded.
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MR, SPEAKER : You are welcome to
come to me, for making suggestions, or
you can bring out anything further
to my notice.

(Interruptions)*

MR. SPEAKER : Not allowed.
(Interruptions)**

MR. SPEAKER : No aspersions on
you,
(Interruptions)**

MR, SPEAKER : You are welcome to
my chamber at any time.

SHRI BASUDEB ACHARIA
(Bankura) : 1 have given a notice of
adjournment motion on the decision of the

Madhya Pradesh Government to wind up,...

MR, SPEAKER : There cannot be any
discussion on that,

SHRI INDRAIJIT GUPTA : Madhya
Pradesh Minister has said that he has
been advised by the Central Government.
He has stated this in the Madhya Pradesh
Assembly. ..

MR. SPEAKER : I have not allowed
the adjournment motion..,

SHRI INDRAJIT GUPTA The
Minisier should make a statement in the
House,

MR. SPEAKER : You do not listen to
me, what can I do ? I am saying the same
thing, [ did not allow the adjournment
motion, But at the same time, I had
asked for the information. The Minister
will be making a statement either today
or tomoriow,

SHRI INDRAIJIT GUPTA : Tomorrow
is the last day of the session.

MR, SPEAKER : I thiok he has con-
veyed to me that he will be making a
staternent,

SHRI INDRAIJIT GUPTA : If the
statement is not made by tomorrow, than

*Not recorded,
**Not recorded.

Private Members
there will be a lot of trouble afterwards,

SHRI AMITABH BACHCHAN
(Allahabad) : Nitya Ram and Nitya
Nanak, the two ships had supposedly sunk,
I wish to say that I had met the relatives
of these,.,

MR, SPEAKER : I am also concerned
about them. But you should have given
something in writing also.

SHRI AMITABH BACHCHAN : Well
it is a very grievous matter,

MR. SPEAKER : I agree with you.
Please give it to mie.

SHRI AMITABH BACHCHAN
Those relatives have not got any informa-
tion from the Government. ..

MR. SPEAKER : You give it to me.
(Interruptions)

MR, SPEAKER : You have to give to
me something in writing.’
[Translation]
(Interruptions)

SHRI V. TULSIRAM : Mr. Speaker,
Sir, you look towards others but do not
look towards us, and waatever we want to
ask we forget by that time...

(Interruptions)

MR. SPEAKER : What is your point
of order ?

(Interruptions)

SHRI V. TULSIRAM : In Gujrat, an
oil well has been afire since Sunday...
(Interrupiions)

MR. SPEAKER : We shall look into
it, do not worry. Fires do take place
and accidents also occur. Their causes are
also found out...(Interruptions)

v
SHRI V. TULSIRAM : If the earth
splits, lakhs of people...(Interruptions)

MR. SPEAKER ; What is the use of
doing this. That is why I get annoyed.
Under the rules, you should not do like
this.

.
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Reports by Private Members
[English)

SHRI INDRAIJIT GUPTA : Regarding
the Government giving permission to a
delegation to visit South Africa...

MR, SPEAKER ; I have sent the reply
to Madam.

SHRIMATI GEETA MUKHERIJEE
(Panskura) : In the reply which you have
given to us, the Ministry has said that
they are going for religious purposes...

MR. SPEAKER : 1 do not know. I
have sent you the reply, If you are not
satisfied, then it is something else,

SHRI INDRAJIT GUPTA : What kind
of reaction will be there on the people of
South Africa ? The people of South Africa
are so much worried..,(Interruptions)

MR. SPEAKER : That has been going
on since 78. You can comc to me and
discuss it.

SHRI KADAMBUR JANARTHANAN
(Tirunelveli) : When the session is on, one
Sec cretary Mr, P,R, Latey has announced
the unlikelyhood of a naphtha cracking
unit for Tamil Nadu.

MR. SPEAKER : There is nothing in
this,

SHR]I SURESH KURUP (Kottayam) :
Regarding the visit of a delegation to
South Africa, the Minister should make a
statement in the House,

MR, SPEAKER : No.
(Interruptions)
[Translation)

SHRI V. TULSIRAM Get
Haryana-Punjab problem solved,..

the

(Interruptions)

MR, SPEAKER : You have raised one
question, that is sufficient, If you raise
all the problems, how will it work ? I am
saying this in your interest that this is not
the way to work, You should work 'in a
proper manner,

{Interruptions)
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SHR1 V, TULSIRAM : Let a stalc-
mcent be made in the House.
{(Interruptions)

MR, SPEAKER : We shall see to it...
(Interruptions)

12.07 brs.
PAPERS LAID ON THE TABLE
[English]

Annual Report and Review on the work-

ing of Water and Power Cousultancy Ser- -

vices (India) Limited for the year 1984-85

THE MINISTER OF WATER RE.
SOURCES (SHRI B, SHANKARA-
NAND) : I beg to lay on the Table a copy
cach of thc following papers (Hindi and
English versions) under sub-section (I) of
section 619A of the Companies Act,
1956 :—

(1) Review by the Government on

the working of the Water and
Power Consultancey Services
(India) Limited, for the year
1984.85,

(2) Aunual Report of the Water and
Power Consultancy Services (India)
Limited for the year 1984 85 along
with Audited Accounts and the
comments of the Comptroller and
Auditor General thereon,

[Placed in Libuary See No, L.T.
1709/85]

Notification under Merchant Shipping
Act, and Seamen’s Provident Fund Act,
1966.

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL) : 1 beg to lay on the
Table—

(1) A copy each of the following
Notifications (Hindi and Enbglish
versions) under sub-section (3) of
section 458 of the Merchant
Shipping Act, 1958 :—

(i) The Merchant Shipping
(Form of Certificate of In-
surance for Civil Liability
for Oil Pollution Damage)
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(2)

3

4)

&)
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Rules, 1985 /published ip
Notification No, G S.R.
588(E) in Gazette of India
dated the 17th July, 1985.

(iiy) The Merchant Shipping
(Examination of Masters
Mates) Rules, 1985 published
in Notification No, G.S.R,
712 (E) in Gazette of India
dated the 3rd September,
1985,

A statement (Hind: and English
versions) showing reasons for
delay in laying the Notification
mentioned at (i) of item (1)
above.

fPlaced in Library. See No. L.T
1710/85) *

A copy each of the following
Notifications (Hindi and English
versions) under section 24 of
the Seamen’s Provident Fund Act,
1966 :—

(i) The Seamen’s Provident Fund
(Amendment) Scheme, 1985
published in Notification
No. G.S.R. 504 in Gazette
of India dated the 25th May,
1985.

(ii) The Seamen’s Provident
Fund (Amendment) Scheme,
1985 published in Notifica-
tion No. G.S,R. 1057 in
Gazette of India dated the
9th November, 1983.

A statement (Hindi and English
versions) shoiwng reasons for
delay in laying the notification
mentioned at (i) of item (3)
above.

[Placed in Liberary. See No. L.T
1711/85]

(i) A copy of the Annual
Report (Hindi and English
versions) of the Madras
Dock Labour Board for the
year 1984-85 along with
Audited Accounts,

(ii) A copy of the Review (Hindi
and English versions) by
the Government on the
working of the Madras Dock
Labour Board for the year
1984-85. -

[Placed in Liberary. See No.
L.T 1712/85]

(6) (i) A copy of the Annual Report
Hindi and English versions)
of the Cochin Dock Labour
Board for the year 1984.85
along with Audited
Accounts, '

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of tne Cochin Dock Labour
Beard, for the year 1984.85.
[Placed in Liberary. See No,
LT 1713/85]

(7) () A copy of the Annual Re-
port (Hindi and English
versions) of the Kandla
Dock Labour Board for the
year 1984-85 along with
Audited Accounts,

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Kandla Dock Labour
Board for the year 1984.85.
[Placed ia Liberary, See No,
LT 1714/85]

Annual Report and Reviews on the work-
ing of the Indian Medicines Pharmaceutical
Corporation Limited and Nationa) Institute
of Ayurveda, Jaipur, etc. etc.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAI) : I beg to lay on
the Table—

(1) A copy of the following papers
(Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act,
1956 :—

(i) Review by the Goverament

on the working of the Indian
Medicines Pharmaceutical
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(i1

) @)
(ii)
(iii)

3) O
(ii)

@ O

Corporation Limited, for
the year 1984.85.

Annual Report of the Indian
Medicines Pharmaceutical
Corporation  Limited for
the year 1984-85 along with
Audited Accounts and the
comments of the Comptroller
and Auditor General there-
on,

[Placed is Liberary. See No,
LT 1715/85)

A copy of the Annual Re-
port (Hindi and English
versions) of the National
Institute of Ayurveda, Jai-
pur, for the year 1984.85.

A copy of tbe Annual
Accounts (Hindi and English
versions) of the National
Institute of Ayurveda, Jai-
pur, for the year 1984-85
together with Audit Report
thereon.

A copy of the Review (Hindi
and English versions) by
the Government on the
working of the National
Institute of  Ayurveda,
Jaipur, for the year 1984.85,
[Placed in Liberary. See No,
LT 1716/85]

A copy of the Annual Re-
port (Hindi and English
versions) of the Central
Council of Homoeopathy for
the year 1984-85 along with
Audited Accounts,

A copy of the Review {Hindi
and English versions) by the
Government on the working
of the Central Council of
Homoeopathy for the year
1984.85.

[Placed in Liberary, See No,
LT 1717/85)

A copy of the Annunl Re-

port (Hindi and English
versions) of the Central
Council for Research in

Ayurveda and Siddha for the
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year 1983-84,

(ii) A copy of the Annual
Accounts (Hindi and English
versions) of the Central
Council for Research in
Ayurveda and Siddha, for
the year 1983-84 together
with Audit Report thereon.

(iii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Central Council for
Research in Ayurveda and
Siddba, for the year 1983-84.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (4) above,

[Placed in Library. See No, LT
1718/85]

(i) A copy of the Annual Re-
port (Hindi and English
versions) of the Indian
Nursing Council for the
year 1984-85 along with
Audited Accounts,

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Indian Nursing Coun-
cil for the year 1984-85,
| Placed in Library See No,
LT 1719/85]

A statement (Hindi and English
versions) explaining the reasons
for not laying the Annual Report
and Audited Accounts of the Ins-
titute of Post Graduate Teaching
and Research, Gujarat Ayurved
University, Jamnagar, for the year
1984-85 within the stipulated
period of nine months after the
close of the Accounting Year,
[Placed in Library See No. LT
1720/85]

A statement (Hindi and English
versions) explaining the reasons
for not laying the Annual Report
and Audited Accounts of the
National Institute of Homoeo.
pathy, Calcutta, for the year
1984.85 within the stipulated
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period of nine months after the
close of the Accounting year,
[Placed in Library See No, LT
1721/85) '

(9) A statement (Hindi and English
versions) explaining the reasons
for not laying the Annual Report
and Audited Accounts of the Cen-
tral Council for Research Ho-
moeopathy, New Delhi, for the
year 1984-85 within the stipulated
period of nine months after the
close of the Accounting Year,
[Placed in Library See. No, LT.
1722/85]
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Council for Research in Unani
Medicine, New Delhi, for the
year 1984.85 within the stipulated
period of nine months after the
close of the Accounting Year.
[Placed in Library See, No, LT
1723/85]

Statement showing action taken by
Government on various assarances, promises
and.undertakings.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI
AZAD) : I beg to lay on the Table the
following statements (Hindi and English
versions) showing the action taken by the

(10) A statement (Hindi and English Government on various assurances, pro-
versions) explaining the reasons Mises and undertakings given by the
for not laying the Annual Report Ministers during the various sessions of
& Audited Accounts of the Central Lok Sabha :—

(1) Statement No. XVII—Eleventh Session, 1983, B
[Placed in Library. See. No. LT 1724/85] |

(2) Statement No. XIII —Twelfth Session, 1983. | Seventh
[Placed in Library. See. No, LT 1725/85] | Lok

(3) Statement No. XII—Fourteenth Session, 1984. | Sabha,
{Placed in Library. See, No. LT 1726/84] |

(4) Statement No. VIII—Fifteenth Session, 1984, |
[Placed in Library See. No, LT 1727/85] J

(5) Statement No. V—Second Session, 1985.
[Placed in Library See, No, LT 1728/85] Eighth

(6) Statement No. II —Third Session, 1985, Lok
[Placed in Library. See. No. LT 1729/85] | Satha.

(7) Statement No. I—Fourth Session, 1985.

Annual Report and Review on the wor-
king of the International Airports Authority
of India for the year 1984-85. _

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): I beg to
lay on the Table—

(1) A copy of the Annual Report
(Hindi and English versions) of
the International Airports Autho-
rity of India for the year 4984-85
along with Audited Accounts,
under sub-section (4) of section
24 and sub-section (2) of section
25 of the Internal Airports Autho-
rity, Act, 1971,

I
[Placed in Library See, No, LT 1730/85] J

[N

(2) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
International Airports Authority
of India for the year 1984-85.

[Placed in Library, See. No, L.T.
1731/85]

Report of the Committee to examine
Principles of a possible shift from Physical

to Financial Controls.

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP SINGH):
On behalf of Shri Janardhana Poojary, I
bed to lay on the Table acopy of the
Report (Hindi and English versions) of the
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Committee to examine Principles of a
Possible shift from Physical to Financial
Controls.

[Placed in Library See, No, LT
1732/85)
Copy of the Railway (Notices of and

Enquiries into Accidents) (Second Amend-
ment) Rules, 1985. Annual Report and
Review on the wooking of the Indian Rail-
way Construction Company Ltd., 1984-85.
Report of progress made in the intake of
SC and ST Candidates against vacancics
reserved for them

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): Ibeg to
lay on the Table—

(1) A copy of the Railway (Notices
of and Enquiries into Accidents)
(Second Amendment) Rules, 1985
(H:ndi and Fnglish versions)
published in Notification No,
G . S.R. 1124 in Gazette of India
dated the 30th November, 1985
issued under section 84 of the

Indian Railways Act, 1890,
[Placed in library, See. No. LT
1733/85]

A copy cach of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the companies
Act, 1956 :—

@)

(i) Review by the Government
on the working of the Indian
Raijlwayv Construction Com-
pany Limited for the year
198485,

Annual Report of the Indian
Railway Construction Com-
pany Limited for the vear
1984.85 along with Audited
Accounts and the com-
ments of the Comptroller
and Auditor gencral there-
on,

[Placed in Library See No,
LT 1734/85)

(i)
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(3) A copy of the Report (Hindi and
English versions) on the progress
made in the intake of Scheduled
Castes and Scheduled tribes against
vacancies reserved for them in
recruitment and promotion cate-
gories of the Railways for the

Half Year ending 30th September,
1982.

(4) A copy of the Report (Hindi and
English versions) on the progress
made in the intake of Scheduled
Castes and Scheduled Tribes
against vacancies reserved for
them in recruitment and promo-
tion categories on the Railways
for Half Year ending 31st March,
1983,

(5 A copy of the Report (Hindi
and English versions) on the
progress made in the intake of
Scheduled Castes and Scheduled
Tribes against vacancies reserved
for them in recruitment and pro-
motion categories of the Railways

for Half Year ending 30th
September, 1983,
[Placed in Librarv See. No. LT

1735/85]

Annunal Report and Revicw on the working
of the-Hindustan Insecticides 1.td. for year,
1984-85

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMTICALS AND
PETRO.CHEMICALS (SHRI R.K.
JAICHANDRA SINGH) : I beg to lay on
the Table a copy each of the following
papers (Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act, 1956 :—

(1) Review by the Government on
the working of the Hindustan
Insecticides Limited for the year
1984.8S.

Annual Report of the Hindustan
Insecticides Limited, for the year
1084.85 along with Audited
Accounts and the comments of

@)
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the
General thereon.

[Placed in Library See. No, L.T,
1736/85]

Comptroller and Auditor

Annual Reports and Reviews on the working
of the Kendriya. Vidyalaya Sangathan and
Centre for Cultural Resources and Train-

ing etc. etc.

SHRI GHULAM NABI AZAD : On
behalf of Shrimati Sushila Rohatgi, 1 beg
to lay on the the Table—

(1

(2)

&)

)

(i)

(i)

(i)

A copy of the Annual
Report (Hindi and Epglish
versions) of the Kendriya
Vidyalaya Sangathan, New
Delhi, for the year 1984-85.

A statement (Hindi and
English versions) regarding
Review by the Government
on the working of the Ken-
driya Vidyalaya Sangathan,
New Delhi, for the year
1984.85. [Placed in Library
See. No, LT 1737/85]

A copy of the Annual
Report (Hindi and English
versions) of the Centre for
Cultural  Resources  and
Training, New Delbi, for the
year 1984-85 along  with
Audited Accounts,

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Centre for Cultural
Resources and Training,
New Delbi, for the year
1984-85,

[Placed in Library See. No.
LT 1738/85)

A copy of the Anbnual
Report (Hindi and English
versions) of the Technical
Teachers Training Institute
(Eastern Region) Calcutta,
for the year 1984-85

4

)

(6)
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A copy of the  Anpual
Accounts (Hindi and English .
versions) of the Technical
Teachers Training Institute
(Bastern Region) Calcutta,
for the year 1984-85 toge-
ther with Audit Report
thereon.

A copy of the Review (Hindi
and English versions) by
the. Goveroment on the
working of the Technieal
Teachers Training Institute
(Eastern Region) Calcutta,
for the year 1984.85,

[Placed in Library See, No,
LT 1739/85]
(i) A copy of the Annual

(i1)

(i)

(ii)

(i) A copy of

Report (Hindi and English
versions) of the Motilal
Nehru Regional Engineering
College, Allahabad, for the
year 1984.85.

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Motilal Nehru Regional
Engineering College, Allaha.
bad, for the year 1984-85,

[Placed in Library See. No.
LT 1740/85]

A copy of the Annual
Report (Hindi and English
versious) of the National
Institute of Foundry and
Forge Technology, Ranchi,
for the year 1984-85.

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the National Institute of
Foundry and Forge Techno-
logy, Ranchi, for the year
1984-85,

[Placed in Library See. No.
LT 1741/85]

the Anpual
Report (Hindi and Eoglish
versions) of the Regiopal
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Engineering College, Durga-
pur, for the year 1984.85.

(ii) A copy of the Review
(Hindi and English ver-
sions) by the Government
on the working of the Regio-
nal Engineering College,
Durgapur, for the year
1984-85.

[Placed in Library See_. No.
LT 1742 /85]

(7) A copy of he Annual Accounts

(Hindi and English versions) of
the Regional Engineripg College,
Warangal, for the year 1984.85
together with  Audit Report
thereon.

[Placed in Library See, No, LT
1743/85]

(8) (i) A copy of the Annual Re-

port (Hindi and English ver-
sions) of the Regional Insti-
tute of Technology, Jamshed-
pur, for the year 1984-85,

(ii) A copy of the Review
(Hindi and English versions)
by the Government on the

working of the Regional
Institute of Technology,
Jamshedpur, for the year
1984.85.

[Placed in Library See., No,
LT 1744/85]

(9) (i) A copy of the Annual Report

(Hindi and English versions) of
the Karnataka Regional Engineer-
ipg College, SuraikLkal, for the
year 1984.85.

(ii) A copy of the Review (Hindi
and English versions) by the
Goverament on the working
of the Karnataka Regional
Enginecring College, Sura-
thkal, for the year 1984.85.

[Placed in Library, Sce. No,
LT 1745/85)

(10) A copy of the Annual Accounts

(Hindi and English versions) of
the Rashtriya Sanskrit Sanstbam
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for the year 1983-84 together with
Audit Report thereon,

A statement (Hindi and English
versions)showing reasons for delay
in laying the papers mentioned at
(10) above, [Placed ip Library,
See. No, LT 1746/85)

(i) A copy of the Annual
Report (Hindi and English
versions) of the Malaviya

Regional Engineering
College, Jaipur, for the year
1984-8S5.

(ii) A copy of the Review (Hindi
and Englisb versions) by the
Government on the working
of the Malaviya Regional
Engineering College, Jaipur,
for the year 1984.85, [Placed
in Library, See. No. LT
1747,85].

(i) A copy of the Anaual Report
(Hindi and Engl'sh versions)
of the Regional Engineering
College, Calicut. for the
year 1984-85.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Regional Engineering
College, Calicut, for the
year 1984 85.

[Placed in Library See, No,
LT 1748 85]

(i) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the Regional Engi-
neering College, Kuruks-
hetra, for the year 1984.85,

(ii) A copy of the TReview
(Hindi and English versions)
by the Goveroment on the
working of the Regional
Eogineering College, Kuruk-
shetra, for the year 1984.85.
[Placed in Library, See, No,
LT 1749/85]
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(15) A copy of the Annual Accounts

(16)

a7

(Hindi and English
versions) of Visveswaraya Regio-
nal Coliege of Engineering,
Nagpur, for the year 1984-85 to-

gether with Audit Report thereon,

[Placed in Library See. No. LT
1750/85]

A copy of the Annual Re-
port (Hindi and English ver-
siorns) of the National Coun-
cil of Science Museums,
Calcutta, for the year
1984-85,

(1)

A copy of the Anpual
Accounts (Hindi and English
vers.ons) of the National
Council of Science Museums,
Calcutta, for the yvear
1984-85 together with Audit
Report thereon.

(ii)

A copy of the Review
(Hind: and English versions)
by the Government on the
working of the National
Counci! of Science Museums,
Calcutta, for the year
1984-85,

[Placed in Library See. No.
LT 1751/85]

(iii)

A copy of the Annual Re-
port (Hindi and English ver-
sicns) of the Central [ibetan
Schools Administration,
New Delbi, for the year
1984-85.

)

A copy of the Annual
Accounts (Hindi and English
versions) of the Central
Tibetan Schools Adminis-
trations, New Delhi, for the
year 1984-85 together with
Audit Report thereon.

(ii)

A statement (Hindi and
English versions) regarding
Review by the Government
on the working of the Cen.
tral Tibetan Schools Ad-
ministration, New Delhi, for

Gii)
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the year 1934.85,

[Placed in Library, See. No,
L T. 1752/85)

Annual Reports and Reviews on the work-
ing of the Hindustan latex, for the year
198485 and International Institute for popu-
lation Sciences, Bombay for 1984-85

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE

(SHR1 S. KRISHNA KUMAR) :

I beg

to lay on the Table—

(¢ )]

(2

A copy each of the follow-
ing papers (Hindi and English
versions) uncer sub-section (1) of
section 619A of the Crmpanics
Act, 1956:—

(i) Review by the Government
on the working of the Hindu-
stan Latex Limited for the
ycar 1984-85,

(ii) Aonwal Report of the

Hindusian Latex Limited for
the year 1954.85 along with
Audited Accounts and the
comments of the Compt-
roller and Auditor General
thereon.

[Placed in Library. See. No

LT 1753/8]

A copy of the Annual Re-
port (Hindi and Engiish
versions) of the International
Institute for population
Sciences, Bombay, for the
year 1984-85 along with Au-
dited Accounts.

6))

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the International Institute
for Population Sciences,
Bombay, for the year 1984-85,

No,

(ii)

[Placed in Library See.
LT 1754/85)
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MESSAGES FROM RAJYA SABHA

[English]

SECRETARY-GENERAL : I have to
report the following messages received
from the Secretary-General of Rajya

Sabha:—

(i) “In accordance with the

(if)

(iii)

provisions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the
Rajya Sabha, I am directed
to inform the Lok Sabha
that the Rajya Sabha, at its
sitting held on the 18th
December, 1985, agreed wi-
thout any amendment to the
Futwah-Islampur Light Rail-
way Line (Nationalisation)
Bill, 1985, which was passed
by the Lok Sabha at its sitt-
ing held on the 13th Decem-
ber, 1985."

“In accordance with the pro-
visions of sub-rule (6) of
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I
am directed to return here-
with the Appropriation (Rail-
way) No. 5 Bill, 1985, which
was passed by the Lok Sabha
at its sitting held on the 13th
December, 1985 and trans-
mitted to the Rajya Sabha
for its recommendations and
to state that this house has
no recommendations to make
to the Lok Sabha in regard
to the said Bill.”’

““In accordance with the
provisions of sub-rule (6) of
rule 186 of the Rules of Pro.
cedure and Conduct of Busi-
pess in the Rajya Sabha, I
am directed to return here-
with the Central Excise
Tariff Bill, 1985, which was
passed by the Lok Sabha at
its sitting held on the 16th
December, 1985, and trans-
mitted to the Rajya Sabha

- for its recommendations and
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to state that this House has
no recommendations to make
to the Lok Sabha in regard
to the said Bill.”

“In accordance with the
provisions of sub-rule (6) of
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, 1
am directed to return here-
with the Additional Duties
of Excise (Textiles and Tex-
tile Articles) Amendment
Bill, 1985, which was passed
by the Lok Sabha at its sitt-
ing held on the 16th Decem-
ber, 1985, and transmitted
to the Rajya Sabha for its
recommendations and to
state that this House bas no
recommendations to make to
the Lok Sabha in regard to
the said Bill.”’

(v) *In accordance with the pro-

(vi)

visions of sub-rule (6) of
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I
am directed to return here-
with the Additional Duties
of Excise (Goods of Special
Importance) Amendment
Bill, 1935, which was passed
by the Lok Sabha at its sitt-
ing held on the 16th Decem-
ber, 1985, and transmitted
to the Rajya Sabha for its
recommendations and to
state that this House has no
recommendations to make to
the Lok Sabha in regard to
the said Bill,

“In accordance with the
provisions of rule 127 of the
Rules of Procedure and
Conduct of Business in the
Rajya Sabha, I am directed
to inform the Lok Sabha
that the Rajya Sabha, at its
sitting held on the 18th

" December, 1985, agreed wi-

thout any amendment to the
Agricultural and processed
Food Products Export Deve-
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\ lopment Authority Bill, 1985,

which was passed by the

. Lok Sabha at its sitting held

" on the 17th December,
1985.”

(vii) “*In accordance with the pro-
yisions of sub-rule (6) of
rule 186 of the Rules of
Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to return
herewith the Agricultural
and Processed Food Products
Export Cess Bill, 1985,
which was passed by the Lok
Sabha at its sitting held on
the 17th December, 1935,
and transmitted to the
Rajya Sabha for its reco-
mmendations and to state
that this House has no re-
commendations to make to
the Lok Sabha in regard to
the said Bill,”

«In accordance with the
provisions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the
Rajya Sabha, I am directed
to inform the Lok Sabha
that the Rajya Sabha, it its
sitting held on the 18th
December, 1985, agreed wi-
thout any amendment to the
Inland Waterways Authority
of India Bill, 1985, which
was passed by the Lok
Sabha at its sitting held on
the 25th November, 1985.”’

(viii)

ESTIMATES COMMITTEE
Nineteen Report and Minutes

[English]

SHRI CHINTAMANI PANIGRAHI :
Sir, I beg to present the Nineteenth Re-
port (Hindi and English versions) of "the
Estimates Committee on the Ministry of
Transport (Department of Surface Trans-
port)—Border Roads and Minutes of the
Sittings of the Committee relating thereto,

Estimates Committee AGRAHAYANA 28, 1907 (SAKA) Comm. on Govt.

550
Assurances

PUBLIC ACCOUNTS COMMITTEE
Twenty-Second and Twenty-Third Reports

[English]

SHRI E. AYYAPU REDDY : Sir, I
beg to present the following Reports
(Hindi and English versions) of the
Accounts Committee:—

(1) Twenty-Second Report relating
to Overall Review of Sixth Five
Year Plan in respect of Posts &
Telegraphs Department.

(2) Twenty-Third Report relating to
Union Excise Duties.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

Seventh Report

[English]

SHRI K, D. SULTANPURI ; Sir, 1
beg to present the Seventh Report (Hindi
and English versions) of the Committee
on the Welfare of Scheduled Castas and
Scheduled Tribes on Action Taken by
Government on the recommendations con-
tained in the Fiftieth Report of the
Committee (Seventh Lok Sabha) on the
Ministry of Steel & Mines (Department of
Steel)—Reservations for, and employ-
ment of, Scheduled Castes and Scheduled
Tribes in Rourkela Steel Plant,

————

COMMITTEE ON GOVERNMENT
ASSURANCES

Third Report

[Englizh]

SHRI B. K. GADHVI : Sir, I beg to
present the Third Report (Hindi and
English versions) of the Committee on
Government Assurances,
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STATEMENT RE : LONG TERM
FISCAL POLICY

[English]

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP SINGH):
In my Budget Spcech earlier this year I
had indicated that the Government will
be moving towards the formulation of a
long Term Fiscal Policy co-terminous
with the Pian. The Seventh Pian was
placed in the House a fcw days ago. Itis
my privilege to place the Government’s
Paper on Long Term Fiscal Policy bsfore
the House today, [Placed in Library. See
No. LT 17690/85]

The basic purpose of this document is
to impart a pearspective to our anpual
exercises of Budgzt. making, The Govern-
ment’s views on this matter are now be-
fore you, I look forward to a full and
vigorus debate on this subject in Parlia-
ment and in the country.

As the Hon’ble Members would no
doubt wish to study the document them-
selves, I will not take their valuable time
by going over its contents, However, 1
would like to take this opportunity to
thank the Hon’ble Members for the trouble
they have taken in giving us the bznefit
of their views in discussions in the
meetings of Consuitative Committee and
other fora on this subject. 1 may add
that 1 have benefited greatly from the dis-
cussions that I have had with economists,
labour leaders, industrialists and represen-
tatives of agriculturists on this subject,

PROF, MADHU DANDAVATE : Sir,
since this document has far-reaching
effects, I demand that under rule 193 a
discussion should be held. Tomorrow is
the last day,

MR. DEPUTY-SPEAKER : Discussion
on what ?

PROF. MADHU DANDAVATE : On
this statement on the fiscal policy,

MR. DEPUTY-SPEAKER : Statement,
we canpot. Shei Sodi.
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PROF. MADHU DANDAVATE :
What is this, Sir ? You do not make any
observation.

MR. DEPUTY-SPEAKER : Discussion
on this statement we cannot allow.

PROF. MADHU DANDAVATE : I am
only saying that under rule 193 you may
consider... (Interruptions)

MR, DEPUTY-SPEAKER : You give
in writing, we will see.

PROF, MADHU DANDAVATE : I
have given in writing and then I spoke,
Sir,

MR. DEPUTY-SPEAKER :
sec it,

We will

MATTERS UNDER RULE 377

[Translation]

(i) Need to providec a hand-pump for
drinking water in cvery ward of
Bastar district in Madbya Pradesh

SHRI MANKURAM SODI (Bastar) :
Mr. Deputy Spzaker, Sir, I want to raise
the following matter 1n the House under
Rule 377 :

In district Bastar of Madhya Pradesh,
the drinking water facility has not been
provided fully so far, There are 3388
villages in Bastar and in majority of them,
there is only ome well or handpump and
there are villages where there is nota
single well or handpump. The villages are
spread over a vastarea. Even now the
villagers in mapy villages have to trudge
at distance of two to three kms to fetch
water, that also not from a well or a
handpump but from some river or a
drain containing dirty water. By dripking
contaminated water they fall victim to
many diseases. We have been observing
for the last two years that with the onset
of rains many diseases break-out and
hundreds of Adivasi men, women and
children die of diarrhoea vomiting, dysen-
try etc, South Bastar is more affected
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with these diseases as last year and during
the current year also many persons died
in Bijabur and Konta-tehsils,

In view of the serious protlem, I
request the Central Goverpment that
arrangements should be made to instal
one handpump in every ward of district
Bastar. For this the population of the
village should not be made the basis. The
handpumps should be installed in each
ward, The Central Government should
should give special exemption from popula-
tion critcrion to the State Government,
and also Public Works Department should
be provided with sufficient funds to instal
handpumps in each ward,

(ii) Need to a adopt necessary measures o
provide housing facility to the Sindhi
migraots working at Kandla Port.

SHRIMATI USHA THAKKAR
(Kutch) : Sir, under Rule 377 I want to
draw the attention of the Government,
through this House, to an important
matter, At the time of partition of India
aod Pakistan in 1948, a large number of
Sindhis migrated to India from Pakistan
for whom a city named Gandhi Dham was
built and since then they have been living
there, Most of them are working at
Kandla Port. These people live in small,
jhuggi jhonpris, Iaosanitary conditions
prevail there due to congestion, which
causes various diseases. -

These people have been working at
Kandla port for the last 25 years but so
far they have not been provided any
regidential accommodation, The responsi-
bility of providing land and houses is of
the Sindhi Resettlement Corpoiation but
but it too has not provided any house or
land.

I, therefore, request the Government
to appoint some government representative
for this work who may solve their pro-
blems. ‘

In this connection I urge the Govern-
ment to make available land at cheap
rates and direct SRC and Kandla port to
do the needful,
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[English]

(iii) Need to provide relief to the Com-
muters in Bombay by providing addi-
tional rakes on the Western Railway
Suburban Section

SHRI ANOOPCHAND SHAH
(Bombay North) : I would like to draw
the attention of the Minister for Transport
(Railways) regarding the following urgent
and important matters of the Waestern
Railway Suburban Section of Bombay.

At present we are running rakes on subur-
ban section of Bombay with nine carriages
only. As our resources are limited we are
not in a position to put more trains,
But Government can give relief to com-
muters by giving a rake with twelve car-
riage which may help to solve the present
problems to some extent, Railway autho-
rity should take up the work of fly over
bridges to increase the speed of the trains
and to save the expenditure on electricity
also. This will solve the traffic problems
of Bombay, I hope the Minister will
consider the same on most priority basis.

[Translation]

(iv) Need to increase the capacity of Kota
T.V. Relay Station to 10 K.W. to
enaliie the people of the Adjoining
districts to avail of T.V. facility

SHRI SHANTI DHARIWAL (Kota) :
Mr, Deputy Speaker, Sir, under Rule 377
I want to raise the fellcwing matter of
public importance :

In Rajasthan the number of Doordar.
shap Kendra Stations is very less because
of which crores of people are deptived of
Doordarshan programmes. About 30 lakh
people of Kota-Bundi and Jhalawar remain
deprived of Doordarshan farcility in spite
of a relay centre because Kota relay centre
has a low power transmission capacity,
The importance of television for imparting
education and general knowledge has
increased very much and therefore, the
television facilities are in much demand.

I, therefore, demand fiom thke Central
Government that the transmission capacity
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of Kota relay centre should be increased
to 10 Kilowatt so that the people residing
in Kota, Bundi, Jhalawar and Sawai-

Madhopur acd Morena and Mandsaur

districts of Madhya Pradesh may also get
the facility of Doordarshan programmes,”’

[English]

(v) Need to set up a nickel extraction plant
in Sukinda area of Orissa.

SHRIMATI JAYANTI PATNAIK
(Cuttack) : The Government of lndia had
approved a proposal for establishment of
a nickel extraction plant in Sukinda area
in the district of Cuttack in Orissa in
1974. But the project has not been tuken
up so far on the pretext of ceriain techai-
cal difficultics. Sukiaoda area  contains
the only commz:rcially workable deposits

of nickel ore in the country, As India
is a net importer of nickel meial
involving sizavle foreign exchange,

produciion of nickel from ores available
in the country is necessary from all
considerations.

It is understood that the Ministry of

" Steel and Mines had approached Govern-
ment of Canada for assistance in providing
an appropriate technology for setting up a
Nickel Extraction plant in Orissa. This
project should be implemented expedi-
tiously as otherwise the cost which has al-
ready escalated appreciably, will  increase
still further, It is already nine years since
the Government of Iudia accorded appro-
val to this project, Fur her delay of this
project will create discontentment among
the local people. Therefore, I demand
that the nickel extraction plant should be
set up in Sukinda area in Orissa forthwith .

(vi) Need to provide a ring electric Railway
system in Trivandrum city.

k]

SHRI A. CHARLES (Trivandrum) :
Ttivandtum', the capital of Kerala, is a
fast developing city, Unfortunately the
roads of this city are very narrow and
there is no scope for developing these
roads. Road traffic in this city is very
congested and it may take hours together
to pass through the city during peak hours.
The State Transport system is also far too
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inadequate to meet the growing demands.
The only way to tide over the difficulty is
to provide electric trains connecting the
city, with the subarban areas. Electricity
is also available in abundance, compara-
tively ata cheaper rate and the State
Government has agreed to give electricity
at half the rate in case eclectric train is
provided, There are a number of Central
Government offices here including the
famous Vikram Sarabhai Space Centre,
the Southern Air Command and the Sout-
hern Military Command. It would also
attract tourists since the internationally
famous Kovalam beach resort is only
about 12 km. from the city, It would be
a real blessing to the several lakhs of
passengers if a ring electric railway system
is provided to this neglected city as early
as possible,

I, therefore, request that the hon,
Minister of Railways may look into this
very gepuine need of this capital city
and take immediate steps for conducting
the necessary survey of this railway during
1986 itself and 1he railway project comple-
ted in the Seventh Plan, coonccling the
following places :—

Trivandrum—Medical College—Kazha-
kuttam—Mannanthala—Nedum argad—
Kattakada — Neyyattinkava — Kapjram
Kulam—XKovilam—Trivandrum,

(vii) Need to streamline the drug policy and
regulate the production and marketing

of drugs.

SHRI SANAT KUMAR MANDAL
(Joynasar) : 11 is a matter of grave concern
that a study made by the Voluntary Health
Association of India (VHAI) has revealed
that more than 10,000 of the 15,000 basic
drugs produced in India are ‘worthless’
and nearly 40 per cent of them are ‘cither
harmful or potcntially harmful’ to human
beings. i
Although the Hathi Committee had
recommended in 1975 that just 117 drugs
would meet the needs of the entire country,
more than 8,000 firms continued to pro-
duce and market at least 45,000 combina-
tion drug formulations in India, most of
which were either tonics, vitamins, cough

syrups, apalgesics or balms.
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It appears that there exists a very
flourishing racket in India where cheaply
manufactured vitamins, cough syrups and
health tonics, were aggressively - advertised
and sold for very high profits. Doctors
were given free samples and gifts and they

thus ‘induced’ the use of these sub-stan-
dard drugs. :

Even on the C.G H S, side compara-
tively cheaper drugs have recently been
introduced and the result is that these are
not only at times ineffective but are also
issued without being wrapped in foils and
one canpnot make out what itis, Itis
high tims that Government even at the
expense of ignoring whatever little money
might be saved in getting tablets open
without being wrapped in foils,
should make it a rule that all tablets be
sold in foils which. should be properly
labelled and the npame of the
manufacturing drug unit indicated
thereon, No encouragement in the name
- of promotion of small scale industries be
given to any units lacking in any proper
research and testing apparatus, Govern-
ment should take immediately steps to
streamline their drug policy and regulate
the production and marketing of drugs and
see that none of these drugs have got any
side effects,

(viii) Need to consider the proposal of the
Bihar citizens’ council on Education
for improvement of Education in
clementary schools in Bihar.

SHRI VIJIOY KUMAR YADAYV
(Nalanca) : The condition of ¢lemen-
tary edueation in Bihar is in a deplorable
condition,

A survey conducted this year by the
Bihar Citizens Council on Education
General Secretary, Prof, Harishanker
Prasad Sinha, who is a reader of political
science in Patna University reveals that
about 70 per cent schools in Patna bave
teachers fewer than the number of classes;
24 per cent have only one room or only a
varandah for holding four or even five
classes; 50-per cent are in a very bad con-
dition for want of proper repair; and 48
per cent of the schools do not have
latrines or even unnais Voo,
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Besides, there is hardly any school in
Patna where teaching aids are available,
not to speak of children undergoing any
medical check up.

The Bihar Citizens’ Council on Edu-
cation has from time to time been bring-
ing to the State Government’s notice the
problems that beset elementary education
in Patna, in particular, and Bibhar in gene-
ral, While the children of the privileged
classes receive education in the private or
missionary schools like the St, Michals,
St. Xavier’s Notse Dame, St., Joseph's
Convent, efc,, the rest continue to be
hampered by poor standards, inadequate
facilities and over crowding in schools
maintained by the State Government, says
a note prepared by the Council,

In view of that, I urge upon the Cen-
tral Government to give serious thought to
the several constructive proposals of the
Citizens’ Council for improvement of ele-

mentary school education in Patna and

Bihar and also to implement the sugges-
tions of the Kothari Commission,

PRESENTATION OF PETITION

[Translation]
SHRI KAMMODI LAL JATAV
(Morena) : Mr Deputy Speaker, Sir, I

beg to present a petition signed by shri
Sadhu Singh Tomar, Vice-President, Dis -
trict Congress (I), Morena, regarding cons-
truction of a ‘pucca® bridge on Chambal
River, )

12.26 hrs.

MOTION RE : SEVENTH FIVE
YEAR PLAN, 1985-90— Contd.

[English]

MR, DEPUTY-SPEAKER :
now - take up
Madhu Dandavate.

We will
item No. 19. Prof,

-

PROF, MADHU DANDAVATE
(Rajapur) On  which subjeat,
Sir? I thought, you allowed my. mohgn
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MR. DEPUTY-SPEAKER : You can
speak on item No. 19, whatever comes
under that item. ’

PROF, MADHU DANDAVATE:
Mr. Deputy-Speaker, Sir, we are having
discussion on the Seventh Five Year Plan
that has been finalised by - the National
Development Council. I am constrained
to find at the very outset that gradually

this House is undergoing devaluation and-

denigration. Piof, Ranpga, because you
have been a very veteran Parliamentarian
in this House, I say ¢‘‘gradually’’, As far
as the planning processes are concerned
this House is subjected to the process of
‘devaluation and denigration,

Sir, gone are the days of late Prime
Minister, Pandit Jawahar Lal Nehru when
even at the stage of formulation of the
Plan, even at the stage of approach docu-
ment, there used to be a considerable
debate in this House and the former
Speakers in this House including Dr,
Dhillon will bear me out that there were
considerable debate and discussions even
at the formulation stage, so that whatever
the suggestions the Members of Parlia-
ment would offer were considered as rele-
vant to the finalisation of the Plan. But
today, I find that that process is already
scuttled, Therefore, the debate has be-
come unreal as far as our contribution to
the formulation of the Plan and finalisa-
tion of the plan is concerned.

The second aspect to which I would
like to make a reference is the base of the
Plan, Sir, I do not mind they violated
certain assurances that are given but even
on some of their own prcoouncements,
they totally reversed them while presenting
certain documents to this House, Instead
of the year 1984-85 as the bace vear for
this Plan, it is now ]985-86.
considering the fact that the total in-
vestment in this Plan is going (o be of the
order of Rs, 320 thcusand crores, inclu-
ding, of course, Rs, 180 thousand crores
for the public sector, when such a Plan is
to be inaugurated, whatever was the ear-
lier commitment at the time of approach
docuwment, namely 1984-85 would be the
base year, that ought to have been stuck
to, But they bave shifted the base to
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1985-86, I don't think, it is just an aca-
demic proposition that we are objecting to
the change of base of the Plan. There
are certain financial and economic conse-
quences that are very relevant to the shif-
ting of the base year of the Plan. The
shift in the base year, at one stroke, has
redaced the real outlay of the Plan by 69,
to 8%, Reducing the outlay by 69 to
8% itself is a loss in terms of investment
of the Plan, and, therefore, 1 fec) that
even the shift jn the base of the Plan year
is definitely highly objectionable., The
entire Plan is based on certain wrong
premises. :

1 know that it is too late in the day to
discuss the basic premise of the Plan,
When we are just supposed to pay some
sort of a handsome tribute to the Plan
when it is already finalised, to talk and
challenge its very basic premise, I fully
realise, is too late in the day. But for
future historians, il is better that we re.
main on record what exactly our basic
objections are. What are the wrong pre-
mises to which I am referring? Take, for
instance, the questicn of deficit financing,
This Plan has admitted that in the course
of five years, the total quantum of deficit
expected is of the order of Rs, 14,000 cro-
res, I think this is a great under-estimate,
I do not want to repeat what I said when
I initiated a debate on the impact of the
present Budget, this year’s Budget, oo the
prices and inflationary pressure on the
economy. 1 have just placed before 1his
House all the figures of projected deficits
in the last ten years Budgets and the cor-
responding deficit that was projected in
the revis: ¢ Budget ond actualiy what hap-
pened when the financial year was com-
pleted and the actual reality was available
to the House. I had indicated that in the
last ten years, it has been the consistent
experience of the House that whatever be
the projected deficit in the Budget, every
time that has been ipcreased to a every
great extent. (Interruptions)

I do not want to repeat all those
figures for the ten years.

SHRI RAM PYARE PANIKA : 1
want a clarification.
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{Translation]

1 was going through the previous
papers from which it is clear that it had
never happened that the matter might have
been considered without the approval cf
the National Development Council,

[English]

MR. DEPUTY-SPEAKER : Why are
you raising that point now? Tbe Minister
has already spoken. You take your seat.
Professor, you can speak,

SHRI RAM PYARE PANIKA : I want
information from the Professor. Actually,
I was looking to the paper and I came to
the conclusion, ..

MR. DEPUTY.SPEAKER‘® When 1
give chance, you can speak at that time,
not now, Professor, you can carry on,

PROF, MADHU DANDAVATE : 1
myself spoke in the Fifth Lok Sabha,
The form=r Speaker was here up toa few
minutes back, Prof. Dhilion. He would
have pointed out to you that we had a
d=bate,

Anyway, since you are listening to me
at random, he got up and sought certain
clarification on the basis of something
which he did not hear. Anyway, that is
all right,

It requires a great acumen to scek
clarification without listening ! I appre-
ciate your intelligence!

I was just pointing out to you, I do
not want to indulge in the exercise of
repeating for the information of the House
last ten years’ deficit but just in a sum-
mary way, I am pointing out to the ex-
perience of even the last Budget and the
present Budget. Last time, when the
projected Budget was of - the order of Rs.
17,000 crores that was the progress of the
projected deficit last time, And this
time when the projected deficit is of the
order-.of Rs 3,949 crores, you can well
imagine; when we come to the end of the
financial year, whether it will not go up to
Rs. 7,000 crores-or Rs; 8,000 crores. And
if_that ip.the.experingce of these, two years,
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from the accumulated experience of the
past, if you draw the inference to the
coming five years, I have not the least
~-doubt that this particular quantum of
deficit indicated, that is Rs, 14,000/-crores
will be extended by a very big margin and
as a result of that, it is again not an
academic proposition whether the deficit
should be less or more. We are wor-
ried about the deficit because there is an
inflationary pressure generated by the high
deficits and we have not got a siiuation
in which ours is a developed eccnomy in
which even the shock of a deficit can be
totally absorbed by the economy. Unfor-
tunately, our economy cannot sustain the
shock created by the deficit and invariably
you will find the deficit, part of it can be
absorped by better monsoon and I always
called this Government as a Government
of the monsoon gamble, The only way is
for the Gods to give them better rains and
they say that if God gives us better rains,
we will give you tetter econcmy and if we
give better ecoromy, you will have price
stabilisation and inflationary pressure will
be less.

On wrong premises they proceed, This
time again the monsoon gamble, to some
extent, was in.their favour, but it has not
fully succeeded and, therefore, again the
economy is likely to be shattered; inflatio-
pary pressures are bound to be generaied;
and if the same exercise is repeated for
the next four or five years, it cannot be
different from what has happened in the
past. You will find that these inflationary
pressures on the economy will upset all
our calculations. Therefore, whatever
has been projected, the total investment
and also the investment in the-public sec-
tor, when you take in real terms the invest-
ment that will be available for producing
economic and financial results, you will
find that the situation will be extremely -
difficult, That is one aspect,

Then, expenditure; see the way it has
been growing. In this particular docu-
ment which has been finalised by the
National Development Council, they have
estimated that, both from the Centre and
from the States, the rate of growth of ex.
peaditure will.be annually five per cent,
1 think, this galculation also is going to be
totally wrong, if you take: into account
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. [Prof. Madhu Dandavate]

impending projects, the
on the coffers
of the economy; and if you take
that inte account both at the
Central level and at the State level, again
you will find that this is an under-estima-
tion that the annual rate of growth of ex-
penditure in the country, of course non-
plan expenditure, will be of the order of
five per cent. Bven that particular pre-
mise is geing to be wrong,

the  various
various pressures

The third premijse is about poverty-
line. A wrong assessment has been made
that the number of people below the
poverty-line will decline by five per cent
by the end of the Century, That means,
when our Prime Minister will be entering
the Twenty-first Century, which he is very
much aspiring for, he will find that,
though it has been assessed that by the
end of the Century the decline in the
population living below the poverty.line
will be five per cent, actually the number
will not be satisfying that particular thing,
and he will find that five per cent decline
will not be there at all, That will also
‘arise out of the fact that certain norms of
poverty.line, estimation of people living
below the poverty-line, are already mis-
guiding. Iraised this question with the
Prime Minister during the Question Hour
the other day : ‘*Are you carrying oo with
the same norms for estimating the pover-
ty?”’ For instance, in the Seventies, the
two famous economists, Mr. Dandekar
and Mr. Rath said that, for the existence
of buman life, the minimum calorieintake
should be 2,250 calories, and if we work
out the money equivalent, it comes to Rs,
14,20 per capita per month, That was the
norm proposed in the Seventies, Now the
eonsumption patterns of the people have
changed; the hygienic and health condi-
tion have changrd, As a result of that,
the old norm that was proposed in the
Seveties would become rather obsolete as
far as the present position of estimation
of poverty is concerned, Therefore, I
said it ip a humorous way : Mr. Prime
Minister, there are two ways of lifting the
people above the poverty-line; one way is,
try to improve their position, :mp(ove
their purchasing capacny. Improve their
standard of living, improve their wages,
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solve the problem of unemployment and
as a result of that, people lift themselves
above the poverty-line; and the second
academic ptoposition is re-defining the
poverty-line in such a way that the pover-
ty-lihe itself is depressed and without
Government doing anything, people are
lifted above the poverty-line, 1 said it
with a sense of humour, and as Bernard
Shaw rightly said,
reveals half-truth™. Though I said it with
a sense of bumour,,

SHRI RAM PYARE PANIKA : Only
balf-truth, not full truth,

PROF. MADHU DANDAVATE : Not
full truth; I agree, Therefore, I would like
to point out to you that there is an ele-
ment of truth in this also. Therefore, the
time has come when there is a need for
.cestructuring our. entire methodology;
for instance, constructing the price indices
itself needs to be looked into, There was
a Committee which tried to rationalise the
structure of indices. The manner in which
we have been measuring the rise in prices
in this country is an absolute method,
What is the basket, which are the com-
modities which are to be considered when
we have to decide as to what is the present
index, the wholesale as well as consumer,
that methodology needs to be changed.
Unfortunately, by not revising the metho-
dology for assessing the price index and
also for assessing the poverty.line in this
country, probably by statistical jugglary
we will be able to say by the end of the
century that there will be 5% decline in
the population living below the poverty
line. But 1 don’t think in terms of the
new consumer pattern, in terms of the new
human needs, in terms of the new ecolo-
gical balance in the country, whatever
estimate has been made, will not be much
relevant.

I would like to strike another point
regarding the basic goals which we have
set during our freedom struggle, I am
glad that whatever be the parfy in power
and opposition, certain goals of planning
were accepted as basic national goals of
our Indian planning.

Self-reliance was one among them. In ,

“Sometimes humour ..
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this land of Gandhiji, decentralisation and
narrowing down the economic disparities
were accepted. We did not strive merely
for growth. We never accepted Reagano-
mics. We strived constaptly for more
and more development, more and more
standard of living for the affluent classes,
more rate of growth, not worrying about
the social justice. Along with growth we
wanted that incomes and the wealtn gene-
rated will if not have equal, at least have
equitable distribution and therefore, social
justice will be attended to. ’

This is the concept of the Planners and
this is the concept that we have evolved
during the freedom stiuggle. Even in the
post independence years, whatever the
political difference between the ruling party
and the opposition, broadly it was accep-
ted. Just as non-aljgnment is the national
concensus, similarly self.reliance, decen-
tralisation, growth with justice and redu-
cing the economic and financial disparities
ingluding the disparities between the deve-
loped regions of India and the under deve-
loped regions of India were accepted as
national goals of our country.

I am sorry tosay Sir, that looking to
the priorities, looking to the Plan, looking
to the allocations and looking to the
thrust of the Plan and not merely the
slogan that has been actually rhetorially
put the Plan, and also looking to the
dwindling value of the rupee thereby redu-
cing the investment guatum by back door,
probably the goals of felf-reliance, decen-
tralisation of economy and economic power
_and also reducing the cconomic disparities
between individuals and also from region
to region are likely to be destroyed thro-
ugh these plans,

I will give a concrete instance, We
have heard so much about the policy of
the present Governmant regarding the
imports and exports, This is one parti-
cular field and area in which we must ry
to find out what will happen to the natio-
‘'nal goal of self-reliance in the context of
what the Chairman of the Planning Com-
mission and Prime Minister of the coun-
try Shri Rajiv Gandhi has been saying in
the public platform, - Of course, some-
times he speaks in the beginning and then
thinks about the problem. 1 would very
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much like that he thinks first and then
speaks. Unfortupately probably the
entire order has been topsy turvied,

What did he say about the import and
export strajegy ? I don’t know who are
the financial experts who are advising
him. In one of the seminars on science
and technology, he said that if we find
that in our country the imports and im-
port substitutions become very costly, it is
better to liberalise the imports. When I
raised that question, even the Finance
Minister found it very difficult fo inter-
pret the mind of the Prime Minister.
Because the Prime Minister on the spur of
the moment made a political statement,
Finance Minister was conscious of the
financial and economical realities and,
therefore, he tried to explain away the
fallacy in the statement of the Prime
Minister by saying that what the Prime
Minister said is that if the import sub-
stitutions generated in the country are
such that even to manufacture all the im-
port substitutions, some of the inputs and
raw-materials ar:z actually to be imported
from outside. In the true sense there
would not be any indigenous import sub-
stitutions at all,

This is only covering up the contra-
dictions in the Prime Minister’s statement,
I feel that the contradictions in the Prime
Minister’s statemeats are not merely the
contradictions in his mind, but these are
the contradictions in the policy of the
Government, Therefore, I would warn
that—not that we want outmoded techno-
legy in the country, we do want that we
should be able to have more rationalised
technology, we should te able to have
quality production in the country, if we
find that certain commodities are to be
exported, in that case sophisticated tech-
nology would facilitate the process of
producing better products which would
be exported abroad and we should be able
to mop up the foreign exchange resources.
I realise that. But at the same time in
this land where there is a large army of
unemployed, where we have inadequacy of
capital and where we have outmoded
technology, for the rationalisation .of

‘which large investments will be required,
We cannot accept the model as it exists

in the 'western countries, or in the come
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munist countries or any other country for
that matter and borrow the mode! from
them and super-impose on the economy of
the country, The borrowed model in this
land of Gandhi—I am referring to Maha-
tma- Gandhi— will not work at all. There-
fore, I fee! in this country a balance bet-
ween the technology and man has to be
achieved. We want to modernise our
machinery. We want to moderaise our
industry but our search for modernisation
shoald not reach heights that at that stage
there will be more displacement of labour

_as it is going to happean in the case of
textiles. I told you if a suzler loom is
inducted into the spinning Department
of a textile mill the work which can be
don: in the spinning Department by 500
men c¢anp be doane by 20 persons
and out of every 500 four hundred and
eighty will be thrown out of the -job.
We do not want such a machine where a
human being bzcomes a dzbris, We want
the glory of the machine but we do not
want the glory of the machine to be built
on the debris and dignity of the man.
This has been the consistent point of view
of this land of Mahaima Gandhi. That
is the direction to the economic thinking
of the country and some of us you may
eéall us orthodox; you may call us out-
moded but we still cling to this particular
aspect which is rooted in the soi! of this land
and, therefore, that particular course has
to be adopted but that is being rejected
today, The export and import strategy
will ultimately land into lot of trouble.
As a result of ‘hat whatis happening.
Already from April to July the trade gap
has extended to Rs. 3000 crores and, I
am afraid, if this process continued the
trade deficit will increase still and we will
be in further crisis.

Now, I came to the aspect of anti-
poverty measures. We want certain mini-
mum requirements to be met in our
eountry. Our priority is that. Coloured
television is not my priority. My priority
is that villages—which are problem
villages—which go without drinking water
must get drinking water, The kissans must
be able to get remunerative prices, They
must be able to got cheap fcrhhzeu and
seeds, ‘There must be cottage and smal)
séale’ industties in decentralised manneg'
ﬂéﬁ turtf peOplé w:il be able ‘to ﬁnd
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better employment and, therefore, I have
attacked the textile policy, It will add to
the getriment of bandlooms and powe:
looms —the decentralised sector, If anti-
poverty measures are to be successful this
bas to be atiended to. In the present
document what is the total aljocation ?
The utlay is Rs. 11,500 crores. It is too
inadequate and, therefore, it has to be
augmented and also the infra-structural
facilities like railways, shipping and so
many other things in order to briag about
development of the backward regions of
the country. Just as we have to reduce
the economic disparity between man and
man we are also to reduce the economic
disparity between region and region. The
metropolitan cities like Bombay, Calcutta,
Hyderabad, Delhi, etc. are facing pro-
blems of great congestion, pollution and
health hazards are being created, You
cannot just have a ban that on a parti-
cular date nobody should enter Bomtay
and Dclhi, Count:r-magn ets have to be
created far beyond these lands, If hinter-
lands of these metropolitan cities have to
be developed there should be infra-struc-
ture of railways which will be able to give
better development in the hinterlands,
Then congestion in the cities and pollution
in the cities can be reducel. I do not find
there is stress on that. There is only a
cursory reference to the development of
backward regions. I do not think that
problem has been effectively attended to,

Sir, in one word I will tell you what
is the development perspective of this
‘Gandhi’, I said this on the previous
occasion, This new ‘Gandhi’ has put the
old Gandhi on his head. Old Gandhi said
let us bave projects of development at
grass root and development should start
from bottom and it must bring up., The
ncw development perspective of Rajiv
Gandbi's government seems to b® the
same perspective of Reagan government,
Let us not worry about social jystice as-
pect now. Let us concentrate on develop-
ments for the upper strata of society and
what will be the gains for lower society,
the poverty stricken people should stand,
with'a begging bow! il thele hands i, by,
grass soot' Tevel ‘and’ wbgteyer pcrpoht%
down from-the top ¢ Bbt(o;n, thu
be a dev:lopmm f‘or

? ‘n

‘Lﬁe e pogr, W,g do,pot
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want the poor to be reduced to destitute
and bowl carriers. Therefore, the entire
developmental strategy will have to be
this strategy. It should not be develop-
ment at the top and percolation down to
the bottom. I do not accept it, For that,

certain structural changes should be
necessary,
Sir, in regard to the mopping up of

resources, I am glad that there are raids
in the big industrial houses, Those who
have resorted to irregularities, they must
be taken to task, You should utilise
all  these raids and stringent fiscal
measures to extract the blackmoney
and utilise them for constructive and pro-
ductive channel. (Interrvptions) 1 have
correctly suggested that unless you are
able to take radical measures, where demo-
netisation of currency is to start from
hundred rupees oanwards, you will not be
able to touch the fringe of the problem,
as far as black money is concerned,
Countries like Belgium did that right from
500 francs onwards, They actual'y demo-
netised the currency and within a few
months they were able to contract black
money currency to less than half. This is
what happened there, But this is not
happening here. I would like the raids to
be conducted whether they are smugglers
or black money.holders to pick out that
money. But don’t utilise it as a lever to
cxtract donations. 1f you have Cenlenary
and you tell some industrial houses *'if
you don’t contribute to the Centenary
fund, in that case you are in for trouble.”
(Interruptions)

AN HON, MEMBER : Sir, he cann’t
talk like that. I object to this. This
should be expunged. (Interruptions)

PROF. MADHU DANDAVATE:
You go through the records, I have not
referred to any political party. You check
the records,

MR, DEPUTY SPEAKER : I will go
through the records, 1If there is anything
to be expunged, I will expunge,

PROF, MADHU DANDAVATE : I
havée not mentioned the name of any
political parties. (Interruptions)

MR, DEPUTY.SPEAKER : [ bhave
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already told you that if thefe is anything
objectionable, I will expunge it,

{Interruptions)

SHRI RAM PYARE PANIKA : Sir,
what he said was objectionable,

(Interruptions)

MR. DEPUTY.SPEAKER :
take your seat, Mr, Panika.

Please

SHRI RAM PYARE PANIKA : Dur-
ing the Japata regime, what happened ?
They did not do any new plaoning. They
had rolling Plan, (Inter:-uptions)

PROF. MADHU DANDAVATE : I
bave not referred to any political party.
Why do you feel that the cap fits you ?
You check the records, (Interruptions)

PROF. N. G, RANGA : One would
have expected Mr. Dandavate to have a
sense of decency as well as decorum. When
you utter the word ‘Centenary’ you
certainly had the Congress Centenary
in your mind, There is no other Centenary.
Therefore, it is not befitting you that you
should make a reference like this,

(Interruptions)

PROF, MADHU DANDAVATE : You
have not completed huondred years A
young girl of 17 years old cancot claim that
she is hundred years old. I am not
referring to your party because your party
is only 17 years old. (Interruptions) How
can I refer to their Centenary ?

PROF. N.G, RANGA : What do you
mean by 17 years,

PROF. MADHU DANDAVATE : Yes,
Congress—I is 17 years old. :

PROF. N G, RANGA : You are talk-
ing about the history, You are also a
student of History. Considcring the posi-
tion that you hold as a leader of your
party, with all your seniority, is it fair
for you to say this. It is improper.

(Interruptions)

PROF, MADHU DANDAVATE: There
is no question of withdrawal. I will with.
draw from the Parliament, But I will not
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withdraw my word, I have not referred
to any political party. (Interruptions).
You can refer this to the Speaker.

If you go thcough the debates of the
House of Commons you will find that the
Opposition Labour Party attacked the
Conservative Government with  the
strongest language to which they were
not accustomed and so did the Conser-
vative MPs when they attacked the Labour
Government.

Even when we are attacked we
_have faced that. We have never objected
that you cannot criticise, In the .most
strongest possible language they had
attacked Janta Government., I had never
objected to that...(Interruptions) 1 shall
quote to any number of parliamentary
precedents  in parliamentary debates
of making severe criticism. It has
been made against the Janta Party; it has
been made against the Congress Party; it
has- been made against the Commuuist

Party, Nobody has objected to that...
(Interrupuons)
AN HON. MEMBER : He should

withdraw his remarks.

PROF. MADHU DANDAVATE: 1
have not wused any unparljameatary
language, There is no guestion of with-
drawing any remarks . (Interruptions)

MR. DEPUTY-SPEAKER : I have
already told you that 1 will go through
the record, If there is anything objecti-
onable, I. will expunge it, Please take
your seat.

Now, wind up Prof Dandavate,

PROF. MADHU DANDAVATE : 1
will give you a concrete instance, While
1 am myself demanding that there should
be raids to bring out black money which
exists in the country; bave raids, have
raids, have demonetization, have the
strictest measures, but what I am trying
to say is that in doing that see that the
officers concerned or the Departnents
concerped do not cross their limits, Let
me go on record, I am giving you one
oconcrete instance. ¥ challenge, let  the
Minister come forward with ‘a categorical
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statement. I will repeat again before
giving that instance, that I want ali
the black money te be extracted,..
(Interruptions), 1 am giving you the
concrete instance. of the raid on the
business houses of Kirloskars, One officer
of the Directorate of Revenue Intelligenoe
goes there and he says : ‘‘Certain ears are
carrying certain files from your company"’,
They say that they have not get these cars,
He calls the officer and the officer telis
him that that these cars are not there: they
gavefictitions car numbers in order to deter
and threaten these people. This bas given
a handle to the industrialist, If you
want to raid the industrial houses, do it
in a proper and legal way and pot in
a fraudulent wav, I am only giving you an
instance, how the officers are bebaving.

SHR] RAM PYARE PANIKA : His
remarks about the Congress Party should
expunged.

PROF, MADHU DANDAVATE : |
have not referred to Congress Party,

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A.K.
PANJA) : Now, the cat is out of the bag,
The hon. Member wanted to support
Kirloskars and his black money.

PROF, MADHU DANDAVATE : Not
at all, T am demanding that all black
money holders should be raided, but in
doing that, do not cross your limits, I
just now gave you the concrefe instance
how certain cars were cairying some of
their files from the company, and later
on the officer told that he had given the
fictitious car npumbers.

AN HON. MEMBER : How much
money had been paid by Kirloskars to
Janta Party ? ... (Interruptions)

PROF, MADHU DANDAVATE : This
sort of politics will pot affect me. They
can abuse Janta Party to their heart’s

content,..(Interruptions),
MR, DEPUTY-SPEAKER : Please
wind up; you have already = taken thirty-

five minutes ...
»PROP, MADHU DANDAVATE : Even

{Interruptions)
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if there is one Member in the House, he
has the right to say his views, Acharya
Kriplani was one single individual
Member in this House, Nobody told him
that he was a single independent Member
in this House and that he had no strength
behind him He said : **I am speaking out
my mind & nobody can stop me.’’He was a
senior Member of this House, In demo-
cracy, it is not the theory of numbers,
it is the theory of arguments.

Therefore, in the end I have to make
a concrete suggestion, In order that our
national goals of planning could be ful-
filled, certain structural changes are
necessary, And I am the one who believe
that in this country we should take note
of the fact that even in developed capita-
list countries, there is no equality. Even
in some of the Communist countries there
are disparities, But in the Scandanavian
countries, where the cooperative move-
ment has succeeded to a very great extent,
there is no disparity, Gandhiji always
~ stood for a strong and healthy cooperative
tradition. When a healthy cooperative
movement grows, not only there will be
incentive for production, but there will
be more equitable distribution and-econo-
mic disparity in this country can be
reduced to a very great extent This one
aspect which is neglected to a great extent
in the entire plan terminology. That should
be reviewed and corrected. But as T told
you earlier, everything has been completed.

I began my saying that the last ritual of .

getting the plan approved by the National
Development Council, even that has been
completed, Whatever we have said, it
will only go as a part of the record to
find out in the future how your strategy
went wrong,

13.01 brs.

The Lok Sabha then adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha reassembled after lunch
at Fourteen of the clock.

[MR. DEPUTY SPEAKER inthe
Chair}
MOTION RE: ¢“SEVENTH FIVE

YEAR PLAN, 1985-90,” Contd.
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[Translation]

DR, G. S. RAJHANS {Jhanjharpur) :
Mr, Deputy Speaker, Sir, before lunch
the leader of the opposition was very much
perturbed, He started sweating. I appeal
to him not to be agitated so much. 1 feel
that he is ill, otherwise be should net
have become so agitated. Now, I come
to the subject...(Interruptions)

The three main features of the Seventh
Five Year Plan inter-alia are, (1) removal
of poverty; (2) removal of unemployment;
and (3) removal of regional imbalance.
In my opinion maximum stress should be
laid on removal of unemployment, I do
not know your views in this regard, About
100 to 150 persons from my constitueney
come to me daily and ask for help in
getting employment, 1 find mayself in a
strange situation as to how I will be able
to provide employment to so many per-
sons, This problem is assuming alarming
proportion.

The number of unemployed persons
will increase manifold as compared to the
number of persons proposed to be pro-
vided employment during the Seventh
Five Year Plan, Hence, this problem is
required to be looked into very seriously,
I would request you to lay maximum
stress on the removal of unemployment.
If this problem is not solved, none of us
would be able to check the increasing
resentment among the youths and our
democracy would be jeopardised,

I am saying it in all sincerity that
unemployment problem is becoming very
acute and it should be solved as soon as
possible, If this problem is solved, the
problem of poverty would automatically
be solved. An employed person will feed
a family of 10 members and the problem
of poverty will automatically be solved.

Our hon. Members became perturbed

-on accourt of the raids conducted against

certain persons. I had stated in this House
earlier also that Government had spent a
lot but its benefit had not reached the
people,

T had referred to the well.known theory
of Lf4,scheme, i e. the money spent is Joot
which is appropreated by 4 persons i.c,
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the engineers, contractors, politicians and
bureaucrats,

SHRI D, P, YADAVA : I do not
agree so far as politicians are concerned,

DR, G. S. RAJHANS: T am not
saying this thing about all the politicians.

I would like to say that if raids are to
be conducted, they should be conducted
against all those persons who are suspects
in the eyes of Government. Nobody should
be spared., 1 say that raid should be
conducted against me also, There is a
famous saying—

Kabira khada bazar main, liye lukathi hath.
Jo ghar phoonke aapna, chale hamare
raath.

People are not getting the benefit of
the amount being spent on development
works. You only ensure that people get
the benefit of the amount spent on deve-
Jopment works,

In this context I would like to parrate
a very interesting thing, I received my
education in U.S A. Recently, I visited
U.S.S.R I saw that communes get match-
ing grants from the Government Tt
opened my eyes, Nehru ji used to say and
today Rajiv ji also says that the plann-
ing and economic development being made
in the country is Indian. It is consonance
with Indian environment. Our country
should follow their example,

I s-e that people do not feel involved
with the planning: they feel it is the job
of the B.D O. and he will the disburse the
amount. If there is public iovolvment in
the planning, it will prove a success,
Without their involvement, nothing is go-
ing to happen even if academic discussions
take place here.

Recently, Rajiv ji referred to the
Ganga Plap, (ianga will be cleaped. The
people of the area should come forward
for voluntary labour. Nothing can be
better than this, People should be involved
io development in the form of Voluntary
labour. We have got this experience dur.
ing voluntary labour in the Kosi Project
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in Bihar, People will come to know there-
by that they are part and parcel of this
project. If people take interest, they will
not allow continuation of L/4 system. We
have to crecate feelings among the people
that the plabning is for their interest. It
is not the responsibility of Government
alone, stress should be laid on public
participation also.

Today, we sece that many mills of
National Textile Corporation are laying
closed. Do whatever you like, but you
will not be able to review these sick mills,
We are in favour of the public sector and
we want the public sector to grow because
the question of the livelihood of thousands
of persons is linked with it, The public
sector is running at a loss, You should
see to it. I would like to tell you a very
interesting thing. Some sugar mills were
running at a loss in Bihar, When they
were taken over by the Sugar Corporation,
their losses increased. I would like to say
taking over such sugar factories is of no
use. In a State, The Transport Corpora-
tion sold a bus itself as scrap. The Public
sector is a very good sector, You should
keep a watch on the persons who manage
its affairs, They have pocketed money
worth crores of rupees,

Shrimati Krishna Sahi ; Statc
port seffers loses.

DR. G.S. RAJHANS : State Trans-
port suffers losses, but the Managing Dire-
ctor is becoming richer, State Transport
should continue to function because in-

vestment made in the public sector is our
own.

Tsans-

Now, T would like to say something
about rer onal imbatlance, Much strees
has been laid on it this plan, 1 feel very
much depressed when I think about North
Bihar where there is abject poverty, Where
will these poor people go ? The people of
that area go to Punjab and Haryana to
work as agricultural labour, It is heard
that new technique is proposed to be
adopted there now due to which they will
be rendered jobless. Where will those poor
people go after all 7 This matter should
be looked into seriously. This backward
area remains waterlogged for 6 months in
a year. During the remaining 6 months
they cultivate their land. They go to
other parts of the country to earn their
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livelihood, Now, in other parts
mechanical equipments are proposed
to .be pressed into service, due to

which they are likely to be rendered job-
less, Therefore, you should look into this
matter seriously.

Despite huge natural wealth, Bihar is
a backward state, What are the reasons
therefor ? You shotild go into those rea-
sons seriously, There is definitely some
cause which hinders our progress, We
should find out those reasons and do
somethiog for the development of Bibar.
North Bihar is still more backward, The
condition of roads there is very bad, You
claim that you have made agricultural
development. Does an agriculturist get
remunerative price ? The poor fellow,
however, makes arrangements for seeds,
fertilizers and irrigation, but he gets very
low price far his produce due to which his
condition has become worst, Today in
Bihar, Bengal and Assam, jute crisis has
assumsad alarming proportion, The grower
invested huge amount in its cultivation,
but later on he was ruined. Will the
country be run like this ? You give this
matter a patient consideration sometime,
You talk about increasing agricultural
production, but you are not prepared to
pay the agriculturists remuanerative price
for that.

The situation is not confined to jule
alone. The same is tru: about sugarcane
and paddy as well. Where will then the
poor people go. It seems that you want
to throw u, into Brahmaputra. We should
give it is a serious consideration.
(Interruptions)...

SHRI BALKAVI BAIRAGI (Mand-
saur) : Mr, Dzputy Speaker, Sir, he is
Rajhans, he will be thrown into the ganga,
he will taken to the Mansarovar..,
( Interruptions)

DR. G.S. RAJHANS : What I am
‘saying is that our plan should be practi-
«cal. Uranium is produced in Bihar, You
'should generate power from atomic energy
in North Bihar. A number of industries
ban be set up there and the people would
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get empioyment. Mango is produced there
in abundance and it sells at throw away
prices. You set up agro-based industries
there and export the product. You must
do something so that the people could
know that you are doing something for
them, otherwise the people will continue
to say that you are not paying attention
to backward States and that the regional
inbalance was increasing,

On the one hand you see that the
people are groaning under the impact of
poverty, I go by the statistics, 1 also
know a bit of economics. If you want, I
can prove this all with figures, You can
prove through statistics whatever you
want, But you accompany me to the
market and see for yourself how theé
priges are soaring. You daily announce on
Radio and Television that whosoever
weighs the carton with the sweet will be
punished. How many persons have been
jailed on this account ? The price of
sweets touched Rs, 50 per Kilogram during
Diwali. I have purchased myself....
{Interruptions) No it was not cashewnut
burfee. Who can dare to take action
agajnst them,

Therefore, I shall urge you to let
improvement in true sense take place in
the condition of the country. Similar to
your policy of non.alignment is your eco-
nomic policy, neither are we pro rich nor
pro poor, We are pro big industrialists,

We should bring prosperity to the-
country by raising efficiency, by effecting
economy and by raising the scale of pro-
duction. I congratulate the hon, Prime
Minister and the hon. Finance Minister
that they have caught the big sharks.
Keep it up. The good wishes of the entire
nation are with you. I say that the cou-
ntry is bigger than an individual, We have
to take the nation forword because this is
the first time that a climate has been
created in the country in which the peopie
are thinking that a clean government has
come into power. We should not give the
countrymen an opportunity to say that
our deads are different from what we pro-
fers. Tais Five Year Plan has a great
responsibility, . :
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[Dr, G.S. Rajhans]

The hon. Minister of Plapning bhas
said that our suggestions would be incor-
porated in the plan. In view thereof, I
would request that there should be a
debate every Year on the progress of the
Five Year Plan so that we could assess
the progress achieved in each state, other-
wise this Five Year Plan would become
meaningless.

[English]

PROF. N.G, RANGA (Guntur) : Mr,
Deputy-Speaker, I would like to express
my appreciation of the manner in which
our Prime Minister has presznted the
Government’s case for this Five Year Plan,
I am entirely in agreement with him, but
it is not enough. Some other additional
aspects of the planning also have to be
kept in mind very prominently by the
planners and then, later on by the Govern.
ment¢ here and by the Governments at the
State level.

Too much attention is being paid to
what are known as *'Private Sector and
Public Sector’’. But they too alone are
not the two aspects of our economy in
our country. Itis high time now that
our Government as well as the nation
would realise the need for e:pying the
importance of what is known as self-
employed sector and cooperative sector,
Ounly today the Cooperative Congress is
mecting in Delhi. Their President has
drawn our attention to the fact that there
are as many as 120 million members in
the cooperatives all over India. Even if
we take only 60 million as active members,
that is a considerable section of our
population. They are interested in pro-
duction and distribution. They should
be given sufficient attention by tbe Plan-
ning Commission-much more than what
has been done till now. Then there are
sclf employed pcople in our country in-
cluding the cooperators and otherzs, You
koow that except fora small fringe of
the farmers who own more than 10 acres
of land, all the rest of them are self-
employed. They employ hired labour
oecasionally and that too in small num-
bers. Theirs is a non-exploitative sector,
They should also be treated as a separate
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sector. Peasants and artisans are forming
amajor portion of the self-employed
people working in the self.employed sector.
If we espy these two sectors with equal
importance with those employed in the
so-called private sector i.e. large scale and
medium scale industries that is corporate
sector and the public sector where " all the
industrial concerns are being managed,
owned and supervised by the Government
in one way or the other, then the whole
attitude of the Planning Commission as
well as the Government will come to ba
in distributing our national
resources in regard to expenditure and ine
come also. These self-employed people
are not exploiters as such. When we
achieve complete socialism in a democratic -
society and make it possible for all work-
ers to bz free from exploitation, they will
achieve self-employed status. They would
be employing themselves as in Yugoslavia
with three partners inside-the workers, the
Government and local governmental unit.
There was not that kind of socio-econo-
mic status was there during the period of
Marx, Lenin and other socialists of the
west. Some of them called themselves as
socialists, others called themselves as com-
munists and so on. They were hoping to
achieve a status like that for all proletaria’,
But in the meanwhile they tound these
capitalists being in the control of the
whole of the industrial sector of the west,
Therefore, they wanted to get rid of them.
In order to get rid of them, they found so
many ways of approach and one of them
was Russian approach-capture power for
the proletariat and in the name of pro-
letariat and have their dictatorship and
then achieve all these freedom for workees
according to their priority,

If we were to have that kind of a plan,
we could certainly limit our population
more effectively and more easily as they
are doing now in China. If we were to
do work in that way, we could manage
and control everybody and everything,
But Russians themselves have found it not
80 very progressive., Therefore, they are
resiling from that experiment of dictator-
ship. In our democracy we have distribu-
ted power among ourselves, We see that
cven crstwhile Jana Sangh people also
would come to profess socialism, Com-
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munalists would also come to say that
they are socialists. So, all of us have
become socialists, What does it mean ?
When we come to trass tacks what would
itm:an so far as people are concerned ?
That is why, this 20 Point Programme was
conceived., That is how the socialist
approach was placed before us in an econo-
mic and potitical manper by Indiraji,
But this minor approach is only the child
of the general approach of Service to
Daridra Narayan that Mahatma Gandhi
placed before the whole country, For
two generations we have all accepted it.
There is no differenc: amongst ourselves,
Theste are Opposition parties in power in
different Srates in our couatry, They are
busy in implementing these points. In the
implementation, they differ with one ano-

ther, they go on competing with one
apother. We welcome that kind of com.
petition. In one State they do it in some

direction and in some other State they do
it in some othe direction, but nevertheless
they are ali bound to this kind*f a pro-
gramme. This is the programme for which
the Planning Commission has prepared
their Plan. It his got to be
time-bound. Therefore, they have made
it for five years. There is no doubt what-
soever that we have to make it more
progressive but we would have bezn.able
to make greater progre-s with less trouble
if only w. had agreed from the very begin-
ning orif we agree even mow to trzat
thes: two scctions of people as bz=longing
to two different addtitional sectors and
then think of providiong capital and other
resources which are at the disposal of the
States, Therefore, it is high time now for
the Planning Commission to reorganise
their own priorities in this manner-public
sector, private or corporate sector, self-
employed sector and cooperative sector.
There was a time, not so long ago, when
the Avadi Congress declared itself to be
in favour of a socialist democratic country
when right from Pandit Jawah r'al Nehru to
all those of us who are also socialists, said
that we wanted to establish a cooperative
Commonwealth. Therefore, let us hark
back to that concept of cooperative
socialist country which should be demo-
cratic,

And onge it is democratic, there are
certain limitations also. We have to
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carry all people with us, Tt is not good
for different political parties (0 go cn
vying with cach otber and then arguing
with each other over the manner in which
the objective is to be achieved. What is
our objective ? Our objective is to move
towards the abolition of poverty and this
Plan aims at achieving this objective to
the tune of 75 per cent of the population,
At thc end of this plan, there would still
be 25 per cent of the population which
would be below the poverty line. ‘Who is
responsible for it ? Everybody is responsi-
ble for it, Who would be praised and
who would be upneld ? If the Opposition
parties, wherever they are in power, are
able to implement this particular Plan in
so effective a manner that they would be
able to make inroads ¢ven in to these 25
people and help more
and more of them to rise above poverty
line, nobody would take any objection to
that. Similarly, our party also would
have to make these efforts. And in
making these cfforts, cooperative approach
is the best and it should be helped in every
possible manner. Indeed, the Planping
Commission has rcalised the importance
of self-employment. But most unfortuna-
tely they bave started it at the wrong end,
that is, they have begun to tr.at only edu-
cated people—engineers, doctors and indus-
trially traioed peopl:—as self-employed peo
ple. They want help to them to start small
industrial units and so on. So far so good,
but that is not enough, You have already
got the self-employed masses, Millions
and millions of them are there in every
State, except in North-Eastern States
where they are only a few millions, There-
fore, this has got to be kept very promi-
pently in their mind by our planners as
well as by-our Government,

Now I come to the other point. How
are we t> deal with all these self-empioyed
people 7 There should be lesser controls,
The Government should drop as many of
these licences and controls and permit
and all such things, This is exactly what
1 have been fighting for. The Control
licence, permit raj, as it was nicely
phrased by Poojya Raja Ji of the past,
Lessor the controls, the greater would be
the production and greater would be the
initiative. Now, why do we not want
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controls ? Who are going to implement
these controls ? Not many of the Members
of Parliament of Legislators in the Legis-
latures and the Ministers, Now, it is the
Government administrative officers. It is
not even the administrative officers as
officers, It is the clerks and the superin-
tendents and just one or two higher
cadres, We koow that they are not all
honest. Large numbers of them are not
public spirited and too many of them are
forgetful of their duty towards society
and towards Goverpment!. And neither
Ministers por these highly placed officers
have gained sufficient control over them.
Who can control them ? The ordinary
people have got to control them, but
they have got to be helped by voluntary
organisations. It is where I appreciate
the readiness with which our Prime
Miaister has gone the other day (o . their
Conference to encourage the non-official
volontary organisations to come to the
ficld and buttress our Adminpistration and
buttress our Government as a whole,

I agree with my hon, friend from
Bibhar who has just spoken, Unless we
seek the cooperation of the people and
win their cooperation and h:zlp them to
behave themselves properly, nothing can
be done. In their cwn villages Panchayats,
cooperatives, voiuntary organisations can
can be themselves honest at their end and
then help people to deal with this
administration. All these clerks and other
people of our administration at the bottom
four or five rungs have to be dealt with.
Unless we do it, we would not be able to
achieve real results as per the wishes of
our planners and of our Govenment. That
is why I am extremely anxious that we
should revive our enthusiasm for what
was known as Bharat Sevak Samaj which
we used to have, It is a great pity that
Gaondhi Peace Mission was brough into
political controversy Such other organisa-
tions, as the Rayal Seema Seva Sangh
(RSS) and several other organisations
bhave to be organised in increasing numbers
in our country. Toose who will be organis-
ing them have got to be encouraged, As
a result of our political controversies
unfortunately several of them have been
troubled,
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Strengthened as we would be with
these organisations, we would to have move
towards elementary education. 1 am not
satisfied with this Plan so far as elemen.
tary education is concerned. The elemen-
tary education has got two aspects : One
is formal and the other is non-formal.
Non-formal ecducation can be developed
very quickly with the help of broadcasting
Radio and T.V, provided they place radio
and TV sets also at the disposal of the
Villag:  Panchayats and Cooperative
Societies which we are organising in our
villages and also at the Fair Price Shops.
Then people will go there. They will be.-
come what is known as Shruta Parditah.
They will become learned by hearing so
many of these educational programmes
that are broadcast on the radio. Similarly
through the TV telecast they will become
what is known as Drichya Panditah, This
kind of tradional learning we also had
already for a very long time, We have
got to modernise it with these new
machines and we should be able to lay
special stress on that aspect.

So many people go on complaining
there are schools with only one teacher, I
would like to have-schools with one teacher
rather than having no school at all. So
many of us were brought up in the educa-
tional field when we were little children
where there was only one teacher, There-
fore, let us not decry that approach,
Then they want big bulldings. Where is
the need for big buildings in all places.
During the first five post war years
Burope did not have all equipment they
wanted even at the university stage, So
also here we must be prepared to get on,
encourage our people to have schools, if
need lge under the Bavayan trces, under
Payaals, everywhere and anywhere, wher-
ever there can be some public open space
with some sheiter, but we should have
schools even with one teacher, if we
cannot afford to have more teachers.
Surely there are plenty of educated people
who are upemployed, We can make an
appeal from the podium of the Prime
Ministership and also of the Chief
Ministership to all these educated un-
employed people to come forward and
offer themselves as primary school teachers
with the promisc that if and when we are
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in a pgsition to find sufficient funds, we
would be able to make them permanent
teachers, then I am sure lakhs and lakbs
of them would be available for us and
with them we would be able to make much
more rapid progress in the sphere of
elementary education than is proposed by
our planners at present,

The same thing applies to housing
also. We do not want costly houses. Surely
in towns we should have cement bound
buildings so that they would not fall and
kill too many people. But in the villages,
we can live in hats with thattis streng-
theped by mud packing, Mud can be
churned into gunny paste as we used to do
in the past by our cattle, With that
mud itself, we can raise walls and even
with unburat bricks we can build walls,

where possible with burnt bricks and
with cement roofs we can carry on.
Cement should be the last element.

But now everybody wants to depend upon
cement alone, But there is not enough of
cement to go round and therefore,
planners simply say we cannot provide
housing for our masses w.thin these plan
periods.

MR. DEPUTY-SPEAKER : Prof.
Ranga, even when we are using cement
nowadays what is happening is that the
existing buildings collapse, Therefore,
with the sort of mud and other things
you can understand what will happen,

PROF. N.G. RANGA : I know, even
the thattis huts are also collapsing. Yet,
people are alive even in Madras city it-
self. In fact, in the whole of Tamil Nadu,
in the whole of Andhra, we have mostly
thattis bound and for mud walled houses
for the poor,

MR, DEPUTY-SPEAKER : No, that
depends on how the peopl- are construct-
ing,

PROF. N.G. RANGA : People are
not dying. Once they see that the rain is
coming, they simply get out of the thatc-
hed houses and find some shelter, but we
must first make a start. After all, what
is the use of going on waiting until we
have big halls like this ? And at the same

time we don’t do anything with the labour .

of the unemployed people,
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‘'We were talking about human dignity,
My friend, Mr, Dandavate referred to it
and the Prime Minpister also was talking
about it, and Indiraji used to talk about
the quality of life, Quality of life can be
raised in the minds of the people when
their sense of self-respect and dignity goes
up, That will go up once a man become
literate. Supposing your father or my
father had been a literate man, he would .
have given us greater push when we were
little children, But when the father is
illiterate, he becomes depressed, and then
he becomes a dwarf intel'ectually, he-is
not able to give as much push and as much
encouragement to his children. That
uppish sense of self respect is what is
needed today in our country. Therefore,
the highest possible priority should be
given to literacy. How can we achieve
literacy ? Russia achieved it, China achie-
ved itin ten years and that was the
reason why we people who were working
in the Constituent Assembly were hoping
to be able to enthuse the masses in our
country and win their cooperation and
achieve only anti-illiteracy here in our
country within ten years, But once we
came into power, we became mad after
power, we forgot so many of these things and
people also lost their interest in the man-
ner in which we were advising them to
work coliectively for social progress be-
cause they said to themselves, *‘Well, here
is the Government which is to do every-
thing for themselves. There{ore, why
bother ?' Unfortunately, perhaps Mahatma
Gandhi died at the wrong moment. If
he had only been alive, things would have
been different. But what is the use now ?
Then Indiraji also has passed away into
the realm of god to bemoan that irrepara.
ble loss. Now we are left to look after
ourselves. Therefore, I make this arp:al
to the planners as well as the Government
ar well as the governments in the States
and to the people as a whole to look at
these things from the people’s end. What
is it we can do ? That is where, Sir, I pay
special tribute to Indiraji for having in.
troduced a special Chapter in our Consti-
tution on the duties of a citizen in our
country. So many people go on insisting
upon Fundamental Rights, About Direc-
tive Principles so many people go on
harping. But they don’t talk about the
Chapter on citizens’ duties. Let us pro-

14
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pagate these duties of citizens and win the
cooperation of the masses. In this pro-
cess I want the wholehearted cooperation
of all political parties, not only in the
kind of attenuated strength in  which
people have thought it fit to send them
here, but in the strength by which they
have given tham the votes, Itis not these
numbers that these people represent. It
1S the numbers of all those people standing
in their name whom they represent. So
also is the case with us, We have got to
win the cooperation of all our masses,
How can we win their cooperation ? Let
us compete with each other, Let the con-
gress Party comp:te with all these Opposi-
tion Parties inside the House as well as
outside the House ia winning cooperation
of the masses, in making these program-
mes successfull. These programmes should
include housing and elementary education.

Then, there is drinking water. Some-
body was saying that there were so many
villages without drinking water. Things
bave improved very much now. There are
certain States where drinking water is
available in almost every village, In some
States, the pzrcentage of ths villages
having drinking water has gone up. These
villagers also live without safe drinking
water. They learn to live. We should
win their cooperation and give them all
help to have bore wells as well as ordinary
wells also, Best water, we may not how-
ever be able to give them for some tims,

We are talking about pollution. I
agree that we must carry on the anti-
pollution campaign. At the same time,
all these years, crores of people have been
taking water and keeping themselves alive,
The Ganges water at Banaras itself is
polluted. People who drank that water
did not die. There is a way of living.
We would have to learn to live with such
hings, But we must help them to have
safe dripking water as soon as possible
Therefore, highest possible priority should
be given to drinking water,

Then, I come to commuanication. Take
Northeastern States, 1 gave a note the
other day to our Planning Minister, to the
Finance Miuister and also to the Railway
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Miagister, There are State capitals and
cities which are not connected by Railways,
what to talk of our villages there, Can
we be satisfied with ourselves with this
state of things, And yet, our dissatisfac-
tion must be creative, Therefore, I appeal
to the Railway people 1o give highest
possible priority for that also, )

Similarly, let us come to roads. Where
are the roads in many areas, We must
build, by all means, bridges on the rivers,
nullahs and huge big rivulets, Let private
people come forward, let contractors come
forward to build a bridge and then charge
a toll on all motor vehicles passing over
the bridge over a period of 5 years or 10
years, The Americans have made that
experiment. The Canadians have donc
that, with a very good result. Why do we
not make such efforts ? In this creative
and constructive manner, we have got to
provide these things. Otherwise, it would
be very difficult to make rapid progress.

Then, there is Panchayati Raj, My
bhon, friend Dandavate has said that from
the grassroot we should come up. Yes,
we should. There is no difference of
opinion between us. We only disagree
for the sake of politics, Panchayati Raj
must be made a success. Why is it not a
success now, because so many people are
sufféring from caste consciousness—upper
caste consciousness and the depressed
class people suffer from thcir own sense
of depression. That is where social justice
has got to be helped to come into its own.
That is exactly where Jayaprakashji and
myself were in agreement, There should
not be majority or minority regimes in the
Panchayati Raj. We should choose the
leadership of the Panchayati Raj by com.
bining election process in electing a pancl-
of eligible candidates and then choosiog
one half and 2/3 of them by drawing lots.
Out of those 25 eligible candidates you
can select 15 persons. Out of these 15,
you just set aside 5 places for Backward,
Harijans or tribal peoples.

PROF, MADHU DANDAVATE:
Prof, Ranga, it is a good system. In that
case, booth capturing will be eliminated.

PROF, N.G. RANGA : Evcn then also,
there will be booth capturing because our
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people are not always gods Sometimes,
they will play mischief. Anyhow, we
have got to take necessary precautions to
prevent that also,

But, we must minimise the mischief of
our present practice majority rule. One
vyote majority is a tyranny, Thisis not the
time for me to suggest it for Assemblies
and Parliaments. But certainly for
cooperatives and village panchayats, we
should have that kind of a system.

We have also gotto do some social
work as Members of Parliament and other
legislators to educate our masses. We
must learn to treat the Harijans, the
tribal people and the backward people as
human beings, We are not treating them
properly. In order to do this, Planning
Commission has got to devise some way
by which they can possibly encourage the
existing as well as future voluntary
organisations.

Finally, take the question of human
dignity about which we are talking, the
quality of life. What was it that the DMK
has placed before itself 2 What for Shri
E.,V, Ramaswamy Naicker was fightiog ?
What for did Shri Veeresalingam and
other social rcformers fought?  Even
though all our society, the whole lot of
our people, arc divided by our castes and
by our religions and all such things, we
must leara to treat cach other as human
beings, as equals, We do not do it. We talk
of our culture, the hoary past and all the
rest of it, There is so much of dross, We
have got to dismiss it, There is certainly
so much of gold in our cultural heritage,
We must discover it. Once we get that
gold, we must treasure it. That is what
exactly our philosophers have placed be-
fore us, Let me come to Planning Com-
mission. They should try, with the help
of the University Grants Commission and
all the 120 Universities that we have here
among us, to help our peole to behave
&s self respecting humao beings towards
each other and treat every human-being
as something precious, as precious as God
himself and even more so, if it is possible,

SHRI KADAMBUR JANARTHANAN
(Tirunelveli) : Mr.. Deputy Speaker, I
tbank you for the opportunity given to me
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to participate in the Seventh Five Year
Plan discussion. With a very good base
of success in the rate of growth in the
Sixth Plan, we are entering into the

Seventh Plan to form a new India by 2000
AD,

The rate of growth of 5.029, achieved
by us in the Sixth Plan shows our mobi-
lity of sources and the capability of machi.
nery to use the available sources properly
and achieve the target,

At this juncture, our learned Prof,
Rangaji pictured to us what is India today
and what was India. At the same time,
we pass on from the first to the Sevenmth
Plan. The main success of our Plag will
be the family planning.

PROF, MADHU DANDAVATE
That is not five year planning.

SHRI KADAMBUR JANARTHA-
NAN : Thatis not. But ag Tamilnadu

stands first in family plapning, I am proud
to say that,

Let us hope that our target rate of
growth of 570 should be achieved in
Seventh Plan also, In accordance with
the proverb, a work well begun is half
done, Let us hope for the best,

Development of plans is not only in
factories, dams and roads but development

is basically about people. That is what
Gandhiji also told us,

Since the first two objectives are still
there even after six plans have passed, the
planning benefits should reach the hands
of the people. At least in the Seventh
Plan, we must see that it reaches the
hands of the people,

The important objective to be welcom.-
ed in the Secventb Plan is the allocation
of 30-pcr cent of the total outlay for
public sector energy. Production of ade.
quate amount of energy alone will be the
base of success of the Seventh Plan, §o,
this allocation of 30 per cent of the out-
lay for energy in public seetor is a very
well planned objective in the Seventh
Plan, Following this, we have to welcome
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the per capita targets.in the Seventh Plan:
the per capita income which is now Rs,
2,616 is to be raised to Rs. 3,207 by 1989.
90 ; the per capita consumption of food-
grains which today is 178 kgs is to be rais-
ed to 193 kgs-; the per capila consumption
of cloth which is now 16,6 metres is to be
raised to 17,85 metres ; the per capita
consumpticn of power which is now 226
kilowatts is to be raised to 362 kilowatts ;
and bringing down the percentage of
people below the povertyline from 37 per
cent to 26 per cent. If the two targets of
per capita income and per capita consum-
ption of power are achieved, then the
Seventh Plan will become a plan of
people’s prosperity.

Looking back all these decades, we
must be proud that our poor peasants have
done their job with tolerance and coope-
ration. It is the fim>rs of our country
who have raised our food production which
was only 50,8 million in 1950-51 to nearly
150 million tonnes in 1984-85. But many
of our peasants are still struggling for
their 100d and shelter. As Prof, Ranga
mentioned, they toiled and increased our
food production three times what it was
at ths time of independence, making
use of the schemes under Ceniral and
State Governments, and we have a com-
fortable position in regard to food today.
Even big Communist countries are buying
American wheat, but we are self-sufficient
in food, and we are scli-sufficient in food
because of the contributions made by the
kisans of our country, It is Shri Lal
Bahadur Shastri who gave us the slogans
*Jai Kisan' and ‘Jai Jawan’. OQOur kisans
have done very well and we canaoot forget
their contribution to this couatry. But
what have we done for the poor farmers ?
What is the outlay for Agriculture in the
Seventh Plan ? 1t is only Rs, 10,573,62
crores whereas in the Sixth Plan on the
expenditure side it was Rs, 7,318 crores.
In the Sixth Plan, the public sector got
Rs. 97,500 crores, But in the Seventh
Plan, the outlay for the public sector is
Rs. 1,80,000 crores, In the same ratio, the
outlay for Agriculture in the Seventh Plan
should have beep not less than Rs. 15,000
erores, If the Goverpment does not come
forward. with this money, they will not be
doing justice 10 the poor kisans who. have
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raised the agricultural production in thig
country. At this juncture I must say that
the benefits of the IRDP, NREP and
RLEGP schemes have not reached the
poor peasants because of the bureaucratic
administration. Whatever plans we may
make in Parliament, it is the IAS officers
who have to implement these. In the
British period we had ICS officers, now
we have the Indian Administrative Service,
But those officers think that they are the
‘Indian Administrative Superiors’ to all
That attitude should change. The politi-
cians may be making plans and pro-
grammes, but only if the bureaucrats
chapge their attitude, will planping
become a success,

I was speaking about the outlay for
Agriculture We have not allotted the due
amount for our Agriculture. for the poor
kisans. The outlay given for Agriculture
in the Seventh Plan is quite inadequate,
It should be not less than Rs. 15,000
crores.

Coming to crop insurance, till 1984,
we had brought 6,92,000 hectares of land
under crop insurance. In the whole of
India we have 143 million hectares of
land under the plough, The crop insurance
scheme is not at all encouraging for our
kisans.

As the proverb goes, Indian budget is
a gamble of monsoons, It was well said
by Prof. Dandavateji, Yesterday also our
Hon. Prime Minister told about the
havos of monsoon. The crop insurance
should come to the rescue of the Kisans
for their welfare, At Jeast 25% of the
crops of the whole India should be
brought u..der the crop insurance. The
crop insurance should be made not only
for the foodgrains but it should te made
for cereals, cotton and other crops also.
Then only the Kisans will be encouraged
and the 7th Five Year Plan will be a su-
ccessful one to form a new great India in
2000 AD,

To face all the unexpected calamities
to the crops of agricultural produce, the
scope of the crop insurance should be ex-
panded considerably. At least.25%, of the
total.area under cultivation sheuld .come
uander this,
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Prionity should be given to dry land
farming and hill side farming in accor-
dance with the environmental position,
created during each monsoon.

Cotton production should be encourag-
ed b:cause it is the only agro-based mate-
rial which is completely used in textile
industry, No other agro-based product is
entirely used by the industry. So, cotton
production should be given as much
importance as food production, An agro-
based product which is entirely used by
the industry is cotton.

Regarding industrial growth, we wish
that we acheive the Plan’s target of 89,

I am sorry to state that in Tamil
Nadu, for the Salem Stcel Plant the
amount allotted is not in proportion to
the amounts allotted to the steel plants
like Bhilai, Rourkela and Bokaro. I reg-
uest  the hon, Minister to allot more
fands for this steel plant.

Still we are short of fertilisers, But all
the six units to be constructed in the 7th
Plan are io the northern States, There is
no single unit in the Southern states. This
is a matter of great imbalance to the
Kisans of the south,

Since 1967 there is no Central Govern-
ment sponsored heavy industry installed
in Tamil Nadu. I request the dynamia
Prime Minister to sanction the Sethusa-
mudram project for Tamil Nadu, It is a
long pending plea of the people of Tamil
Nadu since independence, The Sethusa-
mudram project is a commercial project.
It will help us to save huge amount in our
inland transport and create huge employ-
ment opportunities to lakhs of people of
Tamil Nadu.

Since the time is short, without giving
further details that have already been re-
peated so many times in this House by the
Hon. Members of Tamil Nadu, I would
like to' say that as a reward for our out-
standing success of family planning in the
whole of India, we should be rewarded
with the = Sethusamudram project, It
shouid be included in the Plan. That is
my himble request, so'that by 2000 AD
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the congestion in ports like Calcutta and
Madras will be reduced and‘tbe Tuticorin
port will receive the importance of an
international sea port.

At the end I would like to say that
if our country is to be powerful in the
world map of industries, the power supply
to the industries should be guaranteed
within 2000 AD, Our kisans should have
a continuous supply of poaer at least for
six hours in a day for irrigation purposes.
The power supply to the kisans should be
continuous and ubinterrupted. Ample
power production alone will make us
powerful to form a new India by 2000
AD,

Bzfore concluding I want to tell some.
thing about Prof, Rangaji's opinion of
castes at the Panchayat level, In Anna’s
time in Porur constituency Mr. Srinivasan,
8 Hindu fisherman was the candidate,
Only five members of his family belonged
to his community. With that minority
candidate we had made that election
victorious for us, It was the Appa and
Periyar who made politicians like us to be
brave and to put minority candidates for
elections. If that attitude is taken by all
of us, then the caste barciers wili fly away
from India,

With these words I conclude Sir.

15.00 hrs.

[Shri
in the Chair]

Vakkom Purushothaman

DR. PHULRENU GUHA (Contai) :
Sir, I stand to “support the Seventh Five
Year Plan. I know that we have limita.
tion of funds and, as such, plans cannot
be drawn up actording to our satisfac-
tion, In the same way the time of the
House is so limited that we cannot express
our views fully on the document.

The Plan Document is to give a picture of
economic progress and the social Commit-
ment, Plan is for the development of the
couatry.l know the limitation on our resour-
ces. Unfortunately, we have to spend so
much moaey for defence, If the circumstan-
ces were different, I am sure, we could
divert the money for development and wg
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could reduce the number of people below
the poverty line. But unfortunately the
situation is not such in the country tbday,

Inspite of these limitations I would
like to point out a few areas which should
be looked into. I do not find any mention
of eradication of bonded labour and the
child labour in the document. Everyone
of us is very unhappy that we still have
bonded latour. No doubt, a Bill on
bonded labour is coming before the House
and laws are necessary to abolish some-
thing or reduce the difficulties, yet at the
same time we know that unless there is a
planned programme nothing could be done.
Programmes must be formulated to abolish
bonded labour. I strongly suggest that
comprehensive Plan must be drawn up to
abolish child labour also in the country
with definite time-limit, Unless there is
definite time limit, it will not be easy
to abolish child labour, We must work
out that Plan and we should all work to-
gether to see that child labour does not
exist after certain years. I would like to
suggest in this work help of the voluntary
organisations all over the country should
also be taken,

Now, a word about drought. As far
as I can see there was a plan and money
was allotted for flood control but I do
not find any provision for drought, Certain
parts of our country suffer from drought,
every year. So, there should be a plan to
change the drought prone areas into normal
areas, In this connection I would like to
menticn that in West Bengal a certain
portion is suffering from drought.

MR, CHAIRMAN : Please conclude.

DR. PHULRENU GUHA : 1 would
like to point out that although we pro-
duce enough yet our distribution system is
defective.

We have enough of agricultural pro-
duce in the whole of country, but we sec
that many of our people do not get even Iwo
square mecals, As there is no time, I can-
not claborate that. But I suggest that a
plan should be drawn up so that each
Jodian is able to get basic staple food
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two times a day, That can be done and
we have to spend some time to draw out
that plan. - -

In West Bengal, Midnapur area has a
fertile land. If there is an irrigation
system, that portion of our country can
give enough food for the country and also
the people of that area can be economi-

cally better.

When any particular project is drawn
up or approved. I am sure, it is not con-
sidered only from the point of view whe-
ther it is viable or not; certain human
considerations have also to be taken into
consideration, There is a place called
Contai in West Bengal where the buses
come from different directions and you
will be surprised that more people travel
on the top of the buses than inside those
buses. They travel risking their lives.
Last year, Contai-Digha railway line was
inaugurated, the land was acquired and
the office was also opened, This year we
understand that the project has not been
cleared by the Plannirg Commission, be-
cause they are not sure of certain issues.
The people of that area cannot send
their products to other areas easily Fares
of buses are much more than the railway
fares. Digha is a tourist centre and an

- acquarium is being constructed at Digha,

How will the people to able to reach
there if is pot connected with railway ?
There is sea-at Digha. The people of
West Bengal, Assam and east India have
the right to enjoy the sca-shore. Human
considerations must be there in this case
also. I would request that you ask the
Planpning Commission to clear the project.

Lastly, whatever allotment is made to
any State by Central Government, the
Central Government must see that the
allotted amount is spent by them and it is
not returned at the end of the year.

[Translation]

SHRIMATI KRISHNA SAHI (Begu-
sarai) : Mr, Chairman, Sir, the Five year
Plans are an essential part of our national
development, Through these plans, we put
before the people our targets and our pri-
oritiés during the next five years, This
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is the medium through which we give in-
formation on all these matters to the
people, I thank the Goveroment for
putting so much hard work in formulating
this Five Year Plan, Our hon, Minister
of State for Planning has put in alot

of labour in formulating this plan.
The main objectives of this Plan
are to remove poverty and to raise
the standard of living. Had

this not been ithe objective or intention,
our Prime Minister would not have gone
to the remote areas of Madhya Pradesh
and Rajasthan to get first hand informa-
tion about their difficulties and to know
the realities of their lives and shortcom-
ings on the part of the Government so as
to work for a better furtuie for them.
Prof, Daandavate is a veteran parliamen-
tarian, but he said that it was nothing
but a jugglery of figures—I do not agree
with bhim. I want to know irom him
whether it is a jugglery of figures or a fact
that our per capita income was Rs. 466 in
1950-51 which rose to Rs, 632 80 in 1970-
71 and further rose to over Rs, 748 in
1983-84, Similarly, there is no denying
the fact that our achievements are dazzling
the world and they are also appreciating
it. Sianlarly, our foodgrains production
in 1951-52 was 52 .8 million tonnes which
rose to 149 1o 154 million tonnes in 1983.
84, We are seif-sufficient in foodgrains.
Sull, I cannot say that we have achieved a
lot, but at the same I cannot also say that
we have achieved nothing. Likewise, you
see that we produce 30 per cent of the
total tea production in the worid, In the
case of tobacco and cotton, 10 per cent of
the total world production is produced in
India. The production of cement, iron-
ore, manganzse, etc. is also satisfactory.
In the field of industrial production,
India’s name appears in the upper portion
of the list. Our achievement in the oil
sector has been most significant In
1980-81 we used to import 66 per cent of
our total petroleum requirement, but in
1983-84 we were importing only 27 per
cent, Similarly, the pumber of those
living below the poverty line has also gone
down. We have made a commendable
progress, What I mean to says is that it
is pot a fact that we have achieved noth-
ing, Therefore, the submission of Prof,
Dandavate that the Seventh Five Year
Plan bas been revised in view of the
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‘Approach Paper, is not correct. The
premise is the same, our principles remain
the same, our ideals conticue to be the
same, there cannot be any change in them,
but our Prime Minister has given it a new
direction, a new approach, a human

approach. He has said that the develop-
ment does not mean industries, dams

and roads alone; development
means elevation of the man and
the society Its objective is achieving
physical, targets and cultural apd
spiritual advancement of the society,
What I mean to say is that from develop-
ment we generally mean progress in the
economic field. Development has a wide-
ranging meaning, We can have realistic
base for our development only if we pay
equal attention to all fields whether it is
social, political or cultural. Today, while
we are discussing this Pian, I would like
to tell the hon. Minister that we have not
been able to achieve the main ohjectives,
we have not been able to remove regional
imbalances. We shall have to effect
chabges in the administrative set up for
that. Our policies are, no doubt, good,
But you will have to make changes in the
administrative set up to remove regional
imbalances so that the objectives of the
Seventh Five Year Plan could be achieved,
The administrative set up which we inheri-
ted from the British is faulty You do
formulate plans but the administrators
have no practical experience; they do not
go to the villages and are pot aware of
their difficulties, How can then develop-
ment take place. It takes a long time
for a file to move from one table to ano-
ther for any developmental work. There-
fore, 1 want to say that many of our pro-
jects which are lying incomplete since the
First or the Second Five Year Plan should
be completed. Just now, one of our
colleagues has said that situation in
Bihar is grim. Therefore, I would suggest

that improvement should be effected in

the Government machioery and the poor

states should be told the ways and means

to mobilize additional resources. Secon-

dly, our plan can succeed only if emphasis

is laid on infrastructure and timebound

programmes. First of all, there is need

to make changes in the administrative set

up,

With these words, I thank you for
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giving me an opportunity to speak,

SHRI MOHD. AYUB KHAN (Jhunj-
hunu) : Mr. Chairman, Sir, I rise to
support the Seventh Five Year Plan and
welcome it wholeheartedly.

Planning is most essential for the
achievement of an objective or success of
a mission and if planning is done saga-
ciously it bears rich fruits. We are all
praise for this Plan but 1 have a few
suggestions in respect of my State Rajas-
than and my constituency. I belong to
Jhunjhuonu-constituency in Rajasthan, The
most unique feature of the area is that
during the freedom struggle the people of
this area raised slogans like ‘/nqualab
Zindabad’, ‘Do or Diec and ‘Vande
Mataram’ and struck terror in the heart of
the British, It was this area which con-
tributed largest number of soldiers to the
Indian Army to guard the borders of the
motherland. But despite this, the pro.
blem of drinking water is most acute in
this area. Even blood is cheaper than
water there. [, therefore, request the
governmsant to m:et th: drinking water
requirem:nts of the area urgeantly, The
Indira Cinal has reachad Taranagar, The
waters of that Caonal cin be supplied to
Jhunjhunu through pipes. This would
bhelp in providiag water to all., Churu
which is adjac:nt to Jhunmjhunu is also
facing scarcity of water. I would request
the governmznt to provide water in these
areas keeping in view the sacrifices made
by the area by contributing largest number
of soldiers to the Indian Army and there-
by solve their drinking water problem
which has not been done for the past
many centuries,

Secondly, I would request the Govern-
ment to instal a T.V. tower at Jhunjbunu,
which, as I have already said, contri-
butes largest number of soldiers to the
army so that the people there could
watch the progress made in different
parts of the country and also with respect
to Science and technology.

Thirdly, I request the government to
construct a stadium, The people of this
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area are excellent football players, A
stadium should, therefore, be provided in
the area, Fourthly, there has been no in-
crease in the Rail services in the area since
its inception. Khetri Assembly segment
lies in my constituency. One goods train
runs between Dabra and Singuna daily, I
would like to request that if it is not
possible to provide complete train for
this section, § to 6 coaches should be
attached for the convenience of the people
of the area, Neem Ka Thana, Sikar and
Jhunjhunu should be linked with Udaipur.
wati so as to provide train- service to the
people of that area, who never seen a
train,

A ‘Sainik School’ should be opened in
the area so that children could get better
education. There is no government college
in the area so far. Besides, an agricul-
tural college should also be opened imme-
diately,

Better transport arrangements should
also be made in the area in order to pro-
vide convenience to the passengers. ‘Vayu-

doot’ service should be introduced in the
area,
The farmers do not gzt adequate

power supply. Heavy tax has been im-
posed on power. The plight of the farmers
in that area is miserable, They neither
have enough food nor drinking water.
Heavy tax on power has broken the
farmer’s back. I would, therefore, request
the government to provide adequate power
supply without 1ax to the drought affected
areas of Rajasthan so that the farmers
who are facing crisis at the moment could
heave a sigh of relief. They will not be
able to bear the burdern of heavy tax-
ation on power,

The level of water in the wells is low
and this is due to scanty rainfall in the
area. The farmers should be provided
regular power supply and without tax so
that they could get relief from the serious
drought situation in the area, The farmers
should also be provided seeds and ferti-
lizers free of cost.

The farmers should be provided pass.
books, on the pattern of bank account
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pasg books, indicating their landed pro-
perty so that they could esasily get loans
from banks and thereby escape the
clutches of middlemen and corruption in
banks, I would suggest that when
farmer makes payment of his loan instal-
ments, an entry to that effect must be
made in his pass-book,

Barmer, Jaisalmer and Jodhpur are
border areas, Caravans of people travel
from ope part of the are to another in
search of water, They bave to travel 20
to 25 Kilometres in search of water.
Necessary arrangements for drinking water
should be made so that peoplc have not
cover long distances.

Cows of good stock are found in the
area and they are considered sacred. The
cows are not getting adequate fodder
there. Drinking Water and fodder points
should be opened in the area so that cows
and other lives took could be saved, More
Ratiop depots should be opened. As it is
a sensitive border area it becomes all the
more necessary to provide these things.

With these words, [ support the Plan,

[English]

SHRI BALWANT SINGH RAMOO-
WALITA (Sangrur) ;: While going through
the complete text of the 7th five year
plan, not only myseif but crores of
Indiugs felt di-mayed, because it has been
referred to Parliament after it has been
was completely adopted by Government.
A certain period of time has also elapsed.
It should have becn referred first to Parlia-
ment, and then accepted,

May I ask the Minister whether he is
going to have a discussions on these issues
in order to have a mid-term review of the
Plan ? If not, our views will go only on
the record, and there will be nothing
else to gain. I was dismayed, and felt
that certain considerations should have
been given while the Plan proposals were
finalized.

Punjab bas suffered during the last
four years, It has faced a disturbed situa-
tien for the whole of the period. But to
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my utter surprise, no special considera-
tion has been given to Punjab’s problems.

I urge upoan the Minister through you
that he should have a mid-term review of
the - whole proposal and following steps
should be immediately taken in regard
to—Punjab. Punjab should be treated. as
a special case because while going through
it, I have come to the conclusion that in
the planning proposal the centrally spon-
sored schemes are over-shadowed. I urge
upon him to withdraw the centrally
sponsored schemes and government should
give direct assistance to the States so that
they can further plan as per their require.
meants,

Regarding the agricultural sector,
traditional approach has been adopted.
For instance, the rich areas which are
contributing to the food-grains pool of
the country are ignored and nothing has
been said about the piling up of food-
grains in the States. At present about
93 lac tonnes of foodgrains are stored in
Punjab, This is about 1/3rd of the
country’s buffer stock of foodgrains, Of
this, about 40 lac tonnes are stored in
the open under polythene covers and 15
lac tonnes are two to three years old.
Look at the gravity of the situation, It
is lying in the open in Punjab and that is
to the tune of 93 lac tonnes of foodgrains.
In such a situation, higher productivity
on which there is a repeated stress in the
Plan Document, loses much of its rele-
vance. I would, therefore, suggest that
the sirategy for this sector may be tho-
roughly overbauled and the problems of
the States making maximum caentribution
to the country’s stock of foodgrains should
not be treated as their local problems, It
is a national problem.

Nothing has been said about the em-
ployment of the rural youths, There is a
problem of unemployed rural youths. The
government should reserve 80 per cent of
the services for the rural youths because
talking of equal opportunity under un-
equal circumstance is a big hoax. I again
stress upon the government that in' Punjab
case, additional resource mobilization is
done. The additional resource maobiliza.,
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tion in the country is 3.1 and for Punjab
it has been asked to raise it to 6.1, that
is, it is dauble than what is at the
national level. There is one more point
and it is this 20 per cent of the budget
has been allotted for below the poverty
line States. If that is so, then Punjab
will get nothing out this 20 per cent of
the total budget.

I also urge upon you that effective
steps should be taken to help Punjab in
power "generation. Punjab contributes 65
per cent to the national pool. The electri-
city of Punjab goes to farmers, but
Punjab docs not gain anything out of it,
out of its contribution of electricity. The
Government of India should do something
about it. Effective and urgent steps should
be taken to develop hydro potential for
Punjab so that 2, 55000 diesel operated
tube-wells are brought under electricity.
Then, there is a Nangal Fertilizer Factory
which is a major portion of the power
gonerated in Punjab,

The electricity-based position of the
Naungal Fertiliser Plant and the heavy
water plant is a great drain on our limited
power availability, Besides, the plant pays
for this power at a ridiculously low rate
of 8.23 paise per unit, It is requested that
the plant may ecither set up a captive
power capacity of its own or, as has been
reported by done in the case of Andhra
Pradesh additional funds may be made
available to Punjab to create additional
capacity equivalent to the power drawp by
the Nangal Plant which will also pay for
it at reasonable rates.

MR. CHAIRMAN : Please conclude.

SHRI BALWANT SINGH RAMOO-
WALIA : In the end 1 request, through
you, that as Punjab has a sensitive border,
sufficient amount should be allotted to
look after the problems of the border
arcas of Punjab.

SHRI SRIBALLAV PANIGRAHI
(Deogarh) : Mr, Chairman, thank you for
giving me this opportunily to participate
in this important discussion on the Seventh
Five Year Plan document that is presented
in this House by the Minister in charge of
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Plaoning. Before speaking anything, I
would like to pay tributes to the sacred
memory of the late Prime Minister,
Pandit Jawaharlal Nehru, the architect of
Modern India who had initiated this pro-
cess of planning and since, 1951-52 till
now we have covered six plans and we are
on the verge of starting the Seventh Plan.
So, duriag the last thirty-five years we
have achieved at a lot in the process of
this planning of the past six Five Year
Plans. We have really achieved alot. I
cannot understand how our hon, Mcmbers
from the opposition criticise and say that
planoing and plans have 1ot achieved
in India,

We have not illustrations in the statis-
given here, and I would like to meantion
here and illustrate how our progress in
different fields has been quite spectacular.
In the field of agriculture in 1951.52 we
were producing only 55 million tonns, and
that figure has now risen to only 153
million tonues, And, fertilizer again today
the production is 5.8 millions as against
1 8 million tonnes in 1951-52. In the case
of steel the production is 6 14 million
tonnes today as against 1.04 million tonnes
in the beginning of the First Five Year

Plan. Cement production also in 27.1
million tonnes as against 2.7 million
tonnes, coal production is 144 9 million

tonnes today as against 32,5 million tonnes
at that time. Our dependance on imported
oil also has come down from 56 per cent
of 31 percent in 1984, Particularly, our
progress in the last Plan has been very
laudable spectacular and more remarkable.

Aad, the number of people below the
poverty line come down to 38 per cent,
from 52 per cent, during this five year
period and also our growth rate has re-
is a record —— 5,2

per cent, and as against 3.5 p.c. which
was the average growth rate from 1951-52
to 1979-80 As against this 3.5 average
growth rate it has risen to 5.2 per cent
during the last five years, and it is a spec-
tacular performance and the Government
the Congress Government I should say,
deserves congratulations for such progress,

As you know, what is the objective of
our planning ? The cradication of poverty,
and building up a strong and firm India.
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Bach Plan has taken us nearer to our
. chzrished goal of socialism, The national
consensus is that we must have growth in
the eeonomy—not only growth but growth
with social justice, Food, work and pro-
ductivity are the main priorities of the
Seventh Five Year Plan which discussing.

There is a criticism from the opposi-
tion that what is the use of having this
discussion in this House today, Actually
it is the right time because the approach
papstr was also discussed in some form or
the other. After the plan proposals were
finaliged and approved by the NDC, only
it could be called a plan that we are dis-
cussing now. The N.D.C, approval draft
Plan only in November last.

In regard to agriculture [ would like to
meution that by the turn of century our
‘population will touch 100 crore and will
be requiring 225 million tonnes of food-
grains. All out effort should be made to
control the population. But at the same
time, it should be our endeavour to feed
the growing population. That way, extena
sion of the green revolution to eastern
India in the Seventh Plan is a welcome
feature. In agriculture the per hectare
yield is quite less in ecastern India—West
Beogal, Assam, Orissa and Bihar as com-
pared to other regions. And there he per
quintal cultivation cost is higher, I cop-
gratulate the Prime Minister when he said
that the latest technology would be intro-
dueed in the fie'd of agriculture so that
cultivation cost does not; go up : other:
wise it will not be remunerative to the
farmers. ‘In seventies procurement was
made at the point of payonet because
market prices were higher and the culti-
vators waere not willing to part with their
surplus produce at the procurement rates,
But now the situation is reversed.

Emphasis on buman resource develop-
ment is another highlight of the Plan,

Rightly a lot of emphasis is placed on
onergy. The Soviet Union which is one of
the most advanced countries of the world
could bring about socialism with the use
of energy and manpower t(aken together.
We have a lot of coal in many place in
India, Orissa has abundant coal deposits.
The policy framework objectives are quite

AGRAHAYANA 28, 1907 (SAKA)

" and seriousness.

Five Year Plan 306

laudable. We welcome them, They should
be implemented properly, with full vigour
Political motive and in-
efficiency on the part of the implementing
machinery should not be there in allotting
different projects and working out diffe-
rent schemes,

Super thermal power stations at Tal-
char and If valley, at the pitheads of coal
mines, should be set up in the Seventh
Plan itself. PEradication or regional im-
balance has got to be attended to on prio-
rity basis. Orissa is fall of natural re.
sources, It is an irony of fate that Orissa
which is a State full of natural resources,
remains backward, Itis a State ridden
with poverty amidst plenty. It needs spe-
cial care to develop the State by locating
a number of central projects in the State
in the interest of balanced development of
the nation,

We are commitled to planning,
Planning is an effective instrument to
ehange for society, to build up a socia-
listic pattern of society—a society free
from exploitation, hunger and illiteracy,

SHRI ASUTOSH LAW . (Dum Dum) :
First of all, let me congratulate the Pian-
ping Minister for placing the 7th Plan
document on the Table, This is a Plan
which will help our country in further
development. It will help India enter the
20th century with speed, marching forward
in all directions_ Basically, the planning
or the future of the country depends on
two things, that is, agriculture and industry
I find that all along, since the First Five
Year Plan to the present one, more em-
phasis has been given on the development
of agriculture. I think that proper imple-
mention of the Plan is pecessary, I find
that out of 80 million hectares of land
which is under agriculture, about 40
million hectares of land is degraded land.
In order to increase our food production
and plantation arcas, more emphasis
should be given to improve this waste or
degraded land in this Plan period so that
in future, or even during the Seventh Plan,
India will be in a position to produce
more food. Basically, the people of India
depend on agriculture. Therefore, more
emphasis should be given on proper imple.
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mentation of agricultural plarning which
has been embodied in the Seventh Plan.

Second thing is industry which is the
basic need of the country, Along with
Agriculture, obviously we want that India
should be industrialised, or industria-
lisation or industrial revolution should
take place very fast in the country. I fully
support the planning for industrial develop-
ment in the Seventh Plan, But one thing
I miss which 1 was eagar to sec. I can
well appreciate that even in this Seventh
Plap, more emphasis will be given on
industrialisation but what about those sick
industries ? Industrialisation cannot take
place only by setting up of new industries.
By this process, the country cannot sur-
vive. We cannot ignore that there are
80 many industries which are sick. Even
there are some public undertakings which
are either sick or according to the defini-
tion of this House, potentially sick. If
that is the position, more emphasis should
be given on reviving those industrial units,
particularly in Eastern States like Assam,
Bihar, Orissa and West Bengal where we
find that most of the industries, which are
traditional industries like jute, cotton and
heavy engineering industries, are either
sick or are about to be sick Therefore, I
request the Planning Minister to give more
emphasis, or to allot more money, or to
give more importance to this so that along
with the new industries, the sick industries
can also survive, We have to remember
one thing, About 2.18 crores people of
our country are potentially unemployed,
Under this Plin period cbviously we will
reduce their number, but if no extra
emphasis is given on reviving those sick
industries, it is obvious that this figure of
2.18 crores, which is now the official
figure, will further increase. On the one
hand, new pcople will get employment in
the Plan period if we set up new factories
and on the other hand, those who are
working in those industries which are sick
or are going to be sick, will lose their
employment, So, this aspect has also to
be taken care of.

Regarding the poverty lipe, officially
38 per cent of the total population of the
eountry is living below the poverty line
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even after 38 years of Independence.
Obviously, we will hope that in this Plan
period, this figure should be reduced so
that in future our country will have the
least percentage below the poverty line.

To achieve success in the Seventh Plan,
I feel that apart from food and industria-
lisation, eradication of unemployment as

~also removal of poverty should also be

given more importance. The allocation
which has been made in the Seventh Plan
in regard to education is quite sufficient,
but the mouey which has been allocated in
the Plan shouid be utilised more and more
for the eastern sector where illiteracy is
much more concentrated. Moreover, there
should be proper monitoring in regard te
the utilisation of money aliotted for deve-
lopment of educational institutions or
opening of new universities, Unless this is
done we will not be able to achieve our
targets in the Seventh Plan,

With these words 1 wholeheartedly
support the Seventh Five-Year Plan,

(Translation]
SHRI MANVENDRA SINGH
(Mathura) : Mr, Chairman, Sir, 1 whole-

heartedly support the Seventh Five Year
Plan and also thaok the young Prime
Miaister and the hon Minister {or presen-
uing a very well prepared and balanced
plan. Under this Plan progress of every
area has been taken care of and the
amount has been al'ocated accordingly,

So far as the question of the Congress
Party an{ the Government is concerned,
Congress 18 going to celebrate  its
centenary, It has always been the aim
of the Congress Party and the Government
to bring speedy progress in every arca of
the country,

During the independence struggle also,
Mahatma Gandhi made the rural arcas as
his base to carry out the struggle. In the
Five Year Plan, industrics—whether based
on petroleum or minersls—defence, health,
education, backward classes, agriculture
all have been covered, Rural development
and agriculture have been given special
priority, As India is predominantly an
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agricultural country, maximum amount
should be allocated for this sector,

Even after 38 years of independence,
there are no roads, electricity, drinking
water, small scale industries ino a number
of villages, This has hampered the deve-
lopment of rural areas 1 would also
draw the attention of the hon. Minister
to the health services, Health services in
amy state of the country, whether it is in
the plains or in the hill areas, should be
given top priority.

As regards agricuiture, I would urge
the hon, Muinister to chalk out schemes for
agriculture to ensure maximur supply of
water through deep canals for agriculture
in the areas where there is no provision of
water or where the water is brackish,
Besides, dams should be constructed across
the rivers to make more and more water
available for irrigation. I would also
request that small scale industries should
be established 1n the rural areas, The
other day, during discussion on the cold
storages, I referred to food preservation
and requested that cold storages should be
set up in the rural arcas, If these cold
storages are established in the rural areas,
it would be helpful in creating employ-
ment, setting up of industries and ensur-
ing progress of the rural sector. Besides,
setting up of sugar factories should a'so
bz encouraged, I had requested earlier
also that in view of increase in the prices
of sugar, Government should set up Sugar
Factories in the rural areas, This will
give maximum b:nefits to the farmers,
The setting up of sugar factories will also
create employment opportunities in the
areas where they are established.

The Government sh-uld open agricul-
tural colleges in large number. I repre-
sent district Mathara, No agricultural
college has been opened there to date,
The hon. Minister should pay attention
in this direction also. 1 have raised the
issue of power supply a oumber of times
in the House. There is an oil refinery in
Mathura and wherever there are refineries,
the gas generated in the refineries, is
neutralised by burning it. Why do you
not set up gas based thermal power sta-
tions? This will incroase the capacity of
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power generation and the problem of the
power will also be solved.

Our Prime Minister has said that
scheme to check pollution in the river
Ganga will be started shortly, 1 want to
say that Mathura, which is the birth place
of Lord Krishpa, Is visited by lakhs of
pilgrims both domestic and from abroad,
So, why not the work of checking the
pollution of Yamuna river should also be
undertaken, I would request the hon
Minister to work on the scheme of cons-
tructing a bridge and barrage across the
river Yamuna in Mathura.

With these words I support the Seventh
Five Ycar Plan and request that maximum
efforts shoula be made for the develop-
ment of the rural areas.

[English)]

SHRI VIOY KUMAR YADAYV
(Nalanda) : Mr, Chairman, Sir, the Prime
Minister inteivened in the discussion
yesteiday with high promises which I
think, are not goirg to be fulfilled.

It is a Plan with a small anti-poverty
component, It means, the entire Plan 1s
not anti-poverty but only partly, The
anti- poverty part of the Plan, in terms of
public outlay on rural development pro-
gramme comes to only 57 of the total
7th Plan outlay. If we add to it to:al
housing and urban development, water
supply and sanitation, social and women’s
welfare, Scheduled Castes and Tribes and
other backward classes programmes, nutri-
tion labour and labour welfaie pro-
grammes (which give benefit to other
than poor as well), the total would come
to about 14,19, of the total public secior
outlay, For the rest, the poour are to
depend on the so-called percolation from
the enrichment of the rich,

As against the share of the poor, those
who are in control of organised industry,
trade and scrvices will get the liou’s share
of the public and private outlays on in-
dustry and infrastructure, The market
process of giving more to those who
already have more will be strengthened by
alocating about two-thirds of Plan outiay.
The beoefits of agricultural development
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are proportionate to contro! over land-
holdings. About 17 per cent of the Public
sector outlay, directly earmarked for
agricultural development, would thus
largely benefit the big, rich and middle
farmers, constituting a small minority of
the rural sector,

The plan is supposed to cover both
public and private investment. Private
investment is just an estimate and no
spesific policy instruments have been
perfected for its realisation, But itis
obvious the poor majority, both above
and below official poverty line cannot
participate in investment. Only those
who own property i.e., no more than 10
per cent of the population would directly
benefit from it, The antipoverty outlays
are a bare 2 per cent of total (both public
and private) investment, It is clear that
antipoverty programmes are a mere win-
dow dressing for enabling the poor to
just survive as poor voters for the ruling

party,

An honest people’s plan—discussed,
debated by the people and with their in-
volvement in formulation in India has
no meaning if it is not one—point plan—
oone hundred per cent—that is, it has to
be purely and wholly an anti-poverty plan,
Growth, modernisation, high techoology,
self-reliance, everything gets meaning and
legitimaey if it belps to eradicate poveriy
which science, technology and social and
planning theories and practices have made
it possible. Even the longterm (now made
conjestical) 2lst century entry scenario
given by the planners shows 90 million
unemployed (about 10 per cent of the
population—though one is expected to
digest the atrocity that with 10 per cent
of the population and 22 per cent of the
foree being unemployed, only § per cent
of the population would be below poverty
line), and per capita expenditure of Rs, 8
and paise 56 per day only, presumably at
1984.85 prices.

This brings the most glaring hypocrisy
of the plans, in fact, the parody of
planning—to the forefront. Social justice,
seduction in disparities, intor-regional,
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inter-personal and inter-class—are always
rcpeated as the objective, But this is never
made an operational element of the Plan.
Neither targets are fixed nor any policy
instruments are desired. In fact, hefty dose
of inequity bred by the plan through further
enriching the big industrialists, traders,
professionals, rich peasants and landlords
is not even measured, let alone any steps
and polices for reducing it. The plan
which claims to be technically sophisti-

cated is a poor attempt on the part of
the Government to protect the
interests of the rich, To say that
earning something like rupees three

for providing minimum calories intake is
sccial justice is to make the term social
justice a meaningless noise Since this

.paitry sum does not provide for a mini-

mum of non-food consumption and since
no one lives by bread alore, this expen-
diture fails to provide even the minimum
level of calories,

Let the planners say by how much in-
come wealth and economic power would
be further concentrated at the end of the
Plan, through the market process, through
plan programmes and fiscal measures, in-
dustry, trade, educational and other
policies. Can any ecobomist say iha!
adverse results will not increase further
by the plan ?

Thus the reference to social justice,
equity etc. are a mere cye-wash to cover
up the ugly reality hidden in carefully and
not -so-carcfully doctored figures in the
Plan,

The exercise on resources for the Plan
is a world of make.believe, By the time
the Plan is out, the figures worked out
at 1984 85 prices have already lost some
value because of inflation, The approach

‘to the Seventh Plan assumed 26 per cent

savings rate and said, “'it has already been
achieved’’.,,

MR. CHAIRMAN : Please conclude.
I am calling the next Member,

SHRI VIJOY KUMAR YADAYV : The
same Planning Commission now says that
we have a savings rate of 23.1 per eeat
whieh would be increased by the end eof
Plao to 24.3 per eent.,,
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MR. CHAIRMAN : Please conclude,
Kumari Mamata Banerjee.

SHRI VIJOY KUMAR YADAYV : Even
with a smalier savings rate than visualised
carlier land the same rate of growth of
national income, the planners have esti-
mated financial resources of the same
magnitude as visualised in the approach,

What is the magic which makes this
possible, one is left wondeting.
MR. CHAIRMAN : Please resume

your seat.

SHRI VIJOY KUMAR YADAV:
Then the hope to raise over Rs. 3:,u00
crores from the public enterprises, while
less than one-fourth was realised from
this source during (he Sixth Plan is hard
understand.,,

MR. CHAIRMAN
your seat,

Please resume

Kumari Mamata Banerjee.

KUMARI MAMTA  BANERIJEE
(Jadavpur) : Sir, 1 welcome the Seventh
Five-Year Plan, and 1 am sure, under the
dymamic leadership of our Prime Minister,
this will create a new era and it will help
develop all sections of the people, We
are moviag towards the Twenty-first
Century, and our Prime Minister has
categorically said that our plans and
programmes should be with a modern
outlook in order to cope up with the
Century to come,

The Plan bas got two major aspects :
one is industry and the other is agri-
culture. On the side of the agriculture,
our performance has been very impressive,
especially in foodgrains, There has been
& steady growth in agriculture, reinforced
by speeial schemes to help the weaker
sections. The Seventh Five-Year Plan
will lay a strong foundation. It seeks to
maintain the momentum of growth in the
esconomy while redoubling our effort to
remove the poverty,

) On the industry side, 1 am of the same
opinion as that gives by hon, Member
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Shri Asutosh Law that in t(he eastern
region there are many sick industries; 1
know that it 1s not the Government’s
policy to take over sick industries. But
the Government should take the initiative
to set up new industsics in order to absorb
the poor woikers, Actually so many in-
dustries are now closed down becauss of
mismapagement, The poor workers are
virtually oo the streets; they are starviag
for food, I know, in my own cJostitueacy,
two big factories, Steel & Allied Products
Lid. and A. Stock & Co., have been
remainiog closed for the last five years,
Under the leadership of Shri Jyoti Basu,
the Chief Minister of West Bengal, these
industries are remaiuing closed.
(Interruptions) You will be surprised to
know that the Chief Minister is blaming
me for the closure of the factories. I have
been here only for one year, but he has
been there for eight years, But he is
blaming us, Why is be not getting the fact-
ories reopened ? (Interruptions) 1 would
make this request to the hon. Minister :
if it is not possible to take over these sick
units, you have to set up new industries
where you can absorb these poor workers.
We are not playing politics here, We
kpow that the West Bengal Chief Minister
is categorically opposed to the Seventh
Five-Year Plan. Why ? ({aterruptions)
Last year, an amount of Rs, 1200 crores
was returned by bim. Why ? Are funds not
required there ? The people of West Bengal
are not getting drinking water, water they
are not having goods, there is no Primary
Health Centre. Why is it happening ? Why
has that money been returned by the West
Bengal Government ? What s the condi-
tion of West Bengal today?l am notplaying
politics here. I am really intcrested in
the development of West Beogal, I am
really interested in the upliftment of the
poor people of West Bengal. I am asking
the hon, Minister whetbher the Government
is taking any action to find out why the
West Bengal Government has not speat
Rs, 1200 crores, why the West Bengal
Government has returned that -money,
That is because these people are not
habituated to doing cosstructive work,
they are habituated to doing destructive
work. I am speaking in favour of the
people cf West Bengal,

My Hon, colleague Prof. Rajhans stat-
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ed that unemplovment problem is the main
problem.
(Interruptiens)

The number of unemployed youth is in-
creasing day by day, It is my suggestion
to the Government that this being the
year of Iaternational Youth, recruitment
for the Central Government service should
not be banned. 1t has been banned for so
many years. In our State only Marxist
backed people are appointed omn priority,
Then what will the genuine people do 71
request our Hon, Minister to relax the age
bar of the youth from 28 to 33 so that
more and more youth will get priority,

I have a small request that the postal
order fees should be relaxed, because the
poor youth cannot get mobey for postal
orders, They are crying on the road just
as they are crying behind the administ-
ration,

I would also like to mention here that
your plan has not mentioned about the
refugee problem, This is a very sentimental
issue, It concerns not only West Bengal;

but also Assam, Tripura and Orissa. You
have changed your industrial policy, then
why don’t you change the rehabilitation
policy also ? Why are you not giving free
hold.rights in urban areas also ?

There was an ill-feeling expressed
against those who had come from East
Pakistan before 30 or 40 years, In West
Bengal 1 know particularly that the
Government is giving two types of lease
deeds. One is 99 years lease deed and the
other is 999 years lease deed, Why is
there this type of discrimination ? The
Chief Minpister is playing duplicity regard-
ing this problem, He is saying that the
Central Government is not alloting the
land for refugees; so, we cannot do any-
thing,

I think, in this August House I am
the only one who is speaking about
refugee problem. None from the opposi-
tion is interested to speak about this,
You should do something in this regard
aiso.

(Interrupiions)
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AN, HON, MEMBER : What about

Assam ?

KUMARI MAMATA BANERJEE :
We are in favour of Assamese also, We
have passed the Citizen,

(Interruptions)

I would like "0 say that more and
more small scale industries should be set,
up. Then only the rural people will get
more and more priority. Small is beauti-
ful in our language, but in the Marxist’s
language, small is dangerous: That is why
they are not interested to encourage small
scale industries. If you set up some small
scale industries, the rural people will get
msye and more chances and their morale
will go up.

I would also like to say that in regard
to shortage of drinking water, I am of the
same opinion of my Rajasthani friends.
Drinking water is not available in Rajas-

than, but blood is available there. We
are living in an era of modern age, Our
outlook should be broad-minded. Our

outlook should also be modern for the
upliftment of the poor. Drinking water
is not available in many parts of West
B:ngal also, The poor people of the
villages are not getting drinking water,
There is no primary health centre. Poor
people are not getting any medicine.
Even a pregnant lady cannot reach hospi-
tal in proper time. This is the horrible
condition there.

1 would like to thank the Hon,
Minister because in the 7th Five Year
Pian all these things will be covered and
it will create a new era. Itis the Con-
gress Party which can serve the people,
which can serve the workers better.

(Interruptions)

Our Prime Minister categorically said
that this Plan will create a new era for
the upliftment of the poor people. Only
Mr. Jyoti Basu has opposed this 7th Five
Year Plan, Why is it ? Because this Chief
Minister is not babituated to the construc-
tive work. Opposition can oppose. but
it should be constructive. He th.nks that
he is bigger than the Prime Minister, 1
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oppose the attitude of th: Chief Minister,
Mr, Jyoti Basu and I whole heartedly
support this plan, Thank you.

(Interruptions)

SHRI NARAYAN CHOUBEY : Mr.
Jyoti Basu called a spade a spade, nobody,
else could do it

[Translation)

SHRI RAJ KUMAR RAI (Ghosi) :

- Mr. Chairman, Sir, the Government of
any developing country considers plaouned

development necessary for the development

of the country and for the removal of

regional imbalance. So, our national
leaders introduced Five Year Plans for the

all round progress of the country after we

achieved independence. With the com-

pletion of Six Five Years Plans, the pace

of development in the counitry has been
considerably accelerated and in spheres

like agriculture, industry, education etc,,

we made progress beyond expectation.

Today is an auspicious day whep we are
discussing the S=venth Five Year Plan in

this august Houset. It is the Seventh

milestone on the path of development,
We have made a lot of progress in the

- matter of foodgrains. Previously, we
used to approach other countries with a
begging bowl to procure foodgrains but

now we are exporting foodgrains to other

countries. Similarly, we have made a lot
of progressin the field industries. We
have expanded educational facilities, con-
trolled the incidence of diseases and
raised the standard of living, By increas-
ing irrigation facilities to this extent, we
have set a commendable example to the
worid, All these achievements are before
us. I would like to request through you
that with all these successes, many lacunae
have crept into the basic objectives which
these plans  were started. 1t was

Pandit Jawaharalal Nehru who conceived

five year plans keeping in perspactive the

coming fifty years. Regional imbalance

is still there. We hope that in the impor-

tant document which the hon. Minister

has prepared on the Seventh Plan, he

would suggest measures to remove the

lacunae and of course he spelt out some

measures. In the first instance, I have a

charge to-make_. 1 belong to the eastern

part of Uttar Pradesh. In the ecastern
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Uttar Pradesh and the western Bihar, most
of the people out of about3 to] 4
crote of population are living below the po-
verty line. There is a saving that some die
due to overeating some due to starvation.
There are a number of such persons. If
'you go to villages, you will that the stam-
dard of education is very low. We may
evolve schemes sitting in Delhi and prepare
a number of documents but I can show
you hundreds of such villages where there
is no proper building for primary schools,
We may have discussion on the education
policy and prepare a lot of programmes
but the basic thing is that the primary
schools lack proper building. If there is
rainfall, the water falls on the heads of
teachers and pupils in the absence of a
roof in the building We had hoped that
in the Seventh Plan these basic necessities
would be met,

There is an acute shortage of irrigation
facilities and power in our aiea, I have
constantly been drawing tbe attentien of
the hon. Minister to it in the House.
But I regret to say that nothing concrete
has been done in this regard.

You have claimed that regional imbal.
ance will be removed and allocation of
funds will be made to those states which
have got nothing. We hope that this
matter will be considered in right pers-
pective, Our eastern region is very back-
ward. If it is taken as a separate unit
for development purposes, only then pro-
gress can be ensured here.

We sce that there has beeu no impro-
vement in the canal system. Of course the
Government allocate funds but they go
waste. In 1978 there was a proposal to
set up a thermal power station at Dohari-
ghat but there has been no follow up
action. 1 had made rtequest n  \his

House on the 3rd of this month that this
thermal power station should be taken up.
But as it lies in the eastern Uttar Pradesh
and is connected with Western Bihar also,
it may not have been taken up for consi=
deration on this account, The bon.
Minister stated in reply to my question
that a communication bad been sent to the
Government of Uttar Pradesh asking them
to take up the matter for consideration;
the Centre is unable to take it up, We
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shall sec what can be done. It would be
better if that scheme is taken up now, In
this connection Shri Vasant Sathe has
also promised to look into the matter,
With the setting up of this Power Station,
the power generation will increase and in
this way industries will be set up in large
number. Districts, Ghazipur, Azamgarh
and Ballia have no industry worth the
name, If there are a few mills there, they
are just like a white elephant,

Some mills run for 10 days while some
for 20 days. I would like that you may
pay more attention towards the poor and
the people of the weaker section in our
area,

Many schemes have S2en  taken up
under the 20 Point Programme, Along-
with it many schemes have been taken up
in the Seventh Plan also. NREP and
RLBGP are a happy augury for the coun-
tey but it is a matter of regret that though
the Government of India has allocated
crores of rupees for villagc-oriented schemes
and to improve the living standards of the
people, the funds are not being properly
utilised, The extent to which NREP funds

- and its implementation are being bungled
is matchless. I would Jike that as you
are allocating huge sums for the Seventh
Five Year Plap, a separate cell for proper
monitoring of the utilisation of the funds
should be up,

With these words I thank you.

SHRI SALAHUDDIN (Godda) : Mr,
Chairman, Sir, by secing this Seventh
Plan document it become; clear that thro-
ugh this document we have tried to find a
via media between socialism and capitalism.
Under this scheme, the main thing that
has been observed is that_it is based on
production planning and there is no em-
phasis on coansumption planning. This
is the reason that no coordination is
being established between the two, We
have controlled the production but we have
te see as to how consumption can be
controlled.

Another thing is that in this document
of the Seventh Plan it has been stated
that ;
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[English]

The total demand for coal is estimated
to reach 236.7 miHion tonnes by 1989.90.
The gap between demand and production
will be met by drawing on the coal stocks
and through some ‘import’ of coking
coal,

[Translation]

This document is saying that the gap
b:tween demand and production will be
met by import. We nationalised the coal
mipes in 1973 and we have ex ploited the
country’s coal mines but in spite of that
we have not been able to open many eoal
mines. On the one hand certain eoal
mines are lying closed and on the other
hand you say that the gap between de-
mand and production will be met through
import,
textile it has been

Similarly, about

stated that
[English]

“Handlooms will be the ]argest pro-
ducer and it will accoumt for 40 per
cent of output,

[Translation)

The document mentions about 40 per
cent output but an analysis thereof has
not been mentioned. Our textile policy
says something else; there is no mention
of 40 per e¢ent therein but in the draft
Plan we are saying that we shall preduce
40 per cent in handloom sector.

(English]

There is a controversy between the
textile policy and the draft of the Seventh
Five Year Plan.

[ Translation]

I find much contradiction bctween the
two. Now I want to draw your atten-
tion towards the Railways :

[English]

*In terms of originating freight traffic,
the load on the railway system is lkely
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to be 340 miliion tonnes in 1989-90 as
against 263 million tonnes in 1984-85.”°

The Plan envisages that the growthin
passenger traffic will be restrained to 2
per cent per annum and that within this,
priority will be given to long distance
passenger traffic and high density suburban
traffic,

[ Translations)

On the one hand the condition of the
passenger trains in our country is appall-
ing and on the other hand you are not
planning more than 2 per cent growth in
relation to entry into the 2Ist century,
In that also you are caying that growth
will be in the long distance trains. It is a
very complicated problem, You have said
nothing about the conditions of the local
trains and the 2 per cent growth in passen-
ger traffic is envisaged in the long dis-
tance trains.

T would like to draw your attention
towards one more point :

[English]

36 million peoplc crossed the poverty line
between 1977-78 and 1983-84. In absolute
terms, the number of poor persons is ex-
pected to fall from 273 millions in 1984-
85 to 211 millions in 1989-90,

[Translation]

The biggest
figures before us.
agricultural country.
population lives in the villages but our
planning is not rural oriented, The
fruits of the planning are not reaching
them. Only partial success has been
achieved so far in the current plan, the
remaining plans have failed. No plan
has succeeded fully, We should, therefore
have practical approach and it should be
kept in mind that India is an agricultural
country. The Plan should be adjusted in
a way that the people living in the villages
get proper benefits thereof,

discrepancy is in the
India is basically an
80 per cent of our

SHRI KAMLA PRASAD SINGH
(Jauopur) # Mr, Chairmap, Sir, I rise to
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support the Seventh Five Year Plan.
Through this Plan people living below the
poverty line will definitely be benefited.
Alongwith it, the welfare schemes included
in the Plan will definitely go a long way
in benefiting the poor and the weaker
sections of the society, I want to con-
gratulate the Hon. Prime Minister and
Minister of State for Planning for includ-
ing very good programmes in it. They will
definitely bepefit every one.

Now I would like to say certain
things about my own region and the
State, Eastern Uttar Pradesh is a very
backward area, as was stated by Shri
Raj Kumar just now. In 1962, Pt Jawahar
Lal Nehru had constituted a commitiee
under the Chairmanship of Shri Patel,
the Deputy Chairman of the Planning
Commission to find out the extent of
poverty prevailing in the four districts of
the State, nmamely Jaunpur, Azamgarh,
Deoria and Ghazipur. The committee had
visited these areas and felt concerned
about the abje:t poverty and backward-
ness there. It then submitted a report
recommending setting up of heavy indus-
tries in these districts so that unemploy-
ment could be removed and the unemp-
loyed could earn livelihood, To-.date not
a single heavy industry has been opened
in Jaunpur. Through you, I request the
hon Minister that a project relating to
establishment of a heavy industry in
Jaunpur must be included in the Seventh
Five Year Plan.

The eastern part of Uttar Pradesh has
always remained in the grip of floods.
Every year the area suffers losses worth
crores of rupees and there is loss of life
also_ Recently, Jaunpur remained inunda-
ted for months together. The urban as
well as rural arcas remain submerged
under water which result in loss of crops
and damage to houses worth crores of
rupees. The Government has to distri-
bute foodgrains there worth Jakhs- of
rupeces. When I wasa Member of the
Legislative Assembly, there also I used to
say and, today, through you also I want to
request the hon. Minister that some per-
manent solution of their problem should

be found, 1 had asked a question in this
conpection to which the Minister of water
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respurces had replied that the Commission
wds considering the Jaunpur conservation
scheme- I hope that some
scheme envisaging permanent solution to
control the recurring floods in Jaunpur
district will be included in the Seventh
Rive Year Plan,

14 8) hrs.

In our district many schools are with.-
out buildings. consequently, the boys
bhave to sit under the trees—be it winter,
summer or rains. They are always in

trotble and because of these diﬁiculties,}

schools are closed, This situation pre-
vails in winter as well as in floeds and
during heatwave, I, therefore, request that
you should definitely make schemes to
provide buildings to those schools which
are without buildings,

In Bhadiah tehsil of our distriet there
is acute crisis of drinking water, So much
so that during summer it is not possible to
offer water even to a marriage party After
taking sweets they lecave without water,
The Uttar Pradesh Government have stop-
ped constructing tanks there, The hand
pumps are being installed on the basis of
1972 survey and not on the baais of
present population, I request that hand
pumps should be installed on the basis of
population and in those areas which lack
facilities, The 1972 survey should be
dispensed with and the hand pumps should
be instalied on the basis of the present
population.

In our area there are as many as two
municipalities and notified areas and town
Areas, The roacs are in very bad shape
there,

Drinking water should be provided by
installing tube-wells there. The farmers
having tube.wells are facing great difi-
eulty in the absence of power. District
Plan is in operation in Uttar Prade:h and
it is being implemented in our district
also. Development works like construc-
tion of roads and canals or installation of
tubewells are in progress there, But when
the Question of flood centrol comces, we
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coannot function in such a wanner, I
would like to point out to the hon,
Minister that the Seventh Five Year Pl-n
has -been formulated with a view to remo-
ving such difficuities and to undertake
welfare measures. This document has
been prepared in such a way that there
will not be a single person who will not be
benefited thereby. I would like to say that
if such features are made part of the Plan,
we will get considerable benefi’,

You are providing funds very liberally.
You should entrust the responsibility of
ensuring implementation of the projects to
the committees set up at district level
under the 20-point programme. No doubt,
you provide funds for construction of
roads or opening of schools and for some
other work, but those funds are not fully
utilised. The result is that for the same
work i.e. for earth work on 1 Km. long
road the District Council receives an
amount of Rs. 18-19 thousand, the Biloek
Development Officer receives Rs. 12-13
thousand and, some other ageney
receives an amount of Rs, 30.35 thoussnd
There should not b: such wide variation,
Every one is certainly getting benefit under
the 20-point programme you will find that
no person has besen left uncovered under
one or the other point under this pro-
gramme, If you extend the pecessary co-
operation in its implementation, it will
definitely prove beneficial,

With these words I congrztualte the
bon. Prime Minister and the hon, Minis-
ter for preparing this document i.e. ihe
Scventh F.v: Year Plan and corclude my
speech.

[English]

SHRI P1YUS TIRAKY (Alipurduars):
We have already finished our
Sixth Five Year Plan and we are entering
the Seventh Five Year Plan. Before going
into that, the Government and the Plan-
ning Commission should assess what
achievements we have made in the previ-
ous plans, I have some record just to
remind the government how much we have
achieved in the  consecutive five year
'ptans.
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Though in agricultural production and
industrial production we have some achie-
vements, it has created some sort of con-
dusion, as tha national income has been

growing very slow. At th: end of the
Sixth Five Ycar Plan, the agricultural
production was found to be about

154 million tonnes with 4.5 per cent
increase and increase industrial
production came about 7 per

cent has the national income grew only 3
per cent but amnum. So, it was decrea-
sing after every five year plan. In 1951-56,
the national income was 3.6 per cent; in
1956:61, it was 4 per cent;in 1966-69, it
was 4 per cent; in 1974-79 it was 54 per
cent and in 1980-85, it was 3 per cent,
Presently in India 70 per cent of the total
population shares 7 per cent to 8 per cent
of the nation’s personal income. Besides
this, 20 per cent are sharing 45 to 48 per
cent of the total personal income. On
the other hand, assets of the top 20 big
houses in 1981 were Rs 8987,02 crores
having 30 per cent growth in assets. This
has been summed up in 1972 to Rs,
2883 69 crores, So, the government should
koow where our average growth stands and
who is enjoying the benefits of indepen-
dznce and should see how everybody
should enjoy these benefits equally.

The central public undertakings—the
major items like steel, coal and textile
accounted for heavy loss of Rs. 872 crores
in 1983.84 against Rs, 192 crores in the
prceeding year. The losses increased 35
per cent in one year.

We are very much thinking of colla-
borations, financial collaboration, invest-
menis and foreign money. You kinaly see
the figures which 1 am going to give with
regard to our development projects from
the psople coming from the foreign coun.
tries or the foreign companies. We are
very much looking at other countries to
assist us, Du:z to lack of time, I shall
g've the figure of 1984 only, 755 colla-
borations have already been approved by
the Government,

The investiment in the foreign colla.
borations is pow Rs. 11,300 crores,
Trat is a loss now, So, what we have
already dome in the Sixth Plan, let us
3%,
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The number of sick units in the indus-
try was more than 80,000 for the small,
medium and large sick units —83,597 to be
precise-——and it hae resulted in a loss of
Rs. 3,274 crores. Itisa bad record, It
is not encouraging for the Government.

The. pumber of closures was 187 and
the number of workers affected is 71,370,
We are depending on foreign assistance
and collaborations with the multinatuonal
companies. Our record shcows that the
total collaboration aund fereign invesiment
Rs. 11,322 crores of rupees,

The percentage of poople that we dre
thinking, who would be literate after the
five year Plan, that is comibg to a very
small figure only. We wanted to achieve
complete literary, or it was said that any-
body in the age group of seven to fourtcen
years will be literate by the end of
2000 AD,

MR, CHAIRMAN : Please conclude,

SHRI PIYUS TIRAKY : The per-
ceniage of people below the poverty line
will be doubled, and it wili decline to the
level of five per cent in the year
2000 AD. It may be that the other
people below the poverty line will be to-
tally washed out,

The per capita consumption of food-
grains is expected to increase from 178
kg in 1984.85 to 275 kg in 1999.2000 AD.

I wonder how this Goverament is
going to meet these problems, The-
people are paturally getting agitated.

MR. CHAIRMAN : Please conclude.
Nothing will go on record. No more
now,

SHRI PIYUS TIRAKY : The Govern-
ment should carefuly look into these
things.

MR, CHAIRMAN: No use wasting
your time; it will not be recorded.

Now, Mr, Kuppuswamy,
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[Translatien]

*SHRI C_ K. KUPPUSWAMY (Coim-
batore) ; Hon, Mr, Chairman, Sir, in
support of the Seventh Five Year Plan 1
wish to say a few words,

At the very outset I would like to con-
vey on behalf of the people of Tamil
Nadu our gratitude to the hon. Prime
Minister of India, Shri Rajiv Gandhi for
having sanctioned an outlay of Rs, 5,750
crores to Tamil Nadu in the Seventh Plan,
But for the intervention of the hon, Prime
Minister 609 increase over the Sixth Plan
investments in Tamil Nadu would not have
been possible,

The principal objective of the Seventh
Plan is alleviation of poverty and upemp-
ment, This objective will be achieved
under the dynamic leadership of our hon.

"Prime Minister. The targets in the Plan
document aim at elimination of poverty,
creation of conditions of near full emp-
loyment, provision of basic needs of people
in terms of food, clothing, shelter and
access to primary health facilities,

I would like to take this opportuuity
to 'point out that tbe main problem of
rural areas in Tamil Nadu is drinking
water, I want that special attention should
be paid to supply potable water to all the
villages in Tamil Nadu, This target should
be achieved by the end of the 7th Plan.

Secondly, the agricultural growth in Tamil
Nadu is dependent on continuous and reg-
ular supply of electric power Unfortunately
there is acute paucity of power and during
summer season the power cut goes to the
extent of 60%,. The major industries are
subjected to such power cuts, It is un-
fortunate that the farmers are not getting
power at the time they require, Hence
I suggest that the Seventh Five Year Plan
should pay full attention to the creation
of electric power capacity in the State of
Tamil Nadu.

Thirdly, Tamil Nadu has not been able
to make significant industrial progress

*The speech was originally delivered
in Tamil,
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because of the existence of metre-gauge
railway line. Bven after 38 years of in-
dependence no major Broadgauge Railway
project has been completed. In 1981
the BG project between Karur-Dindigul
and Tuticorin was sanctioned and it is
progressing at snail’s pace because of
paucity of funds, I want that this im-
portant BG project should be completed
by the end of 7th Plan as this project
alope will remove the backwardness in the
State of Tamil Nadu. I want that sub-
stantial allocation should be made for
completing Karur-Dindigul-Tuticorin BG
project before the 7th Plan comes to a
close,

Fourthly, the long pending Punpnam-
puzha-Aliyar project should be completed

on a war footing. I want that adequate
allocation should be made for this
project.

Fifthly, I request the hon. Minister of
Plapning that the poverty alleviation pro-
grammes throughout the country should be
implemented vigorously 1 want that the
7th Plan should ensure that a larger per-
centage of people below the poverty line
is uplifted by the plan programmes. There
should be regular monitoring of N RE.P
and RL E G.P programmes in all the
States. Emphasis on the rural industries
sector should be greater than what has
been assigned in the 7th Plan document,
Similarly, greater attention should be paid .
to the successful implementation of family
welfare programmes. The Public Distribu-
tion systems in the country, particularly
in the rural areas should be strengthened.

Before I conclude, I suggest that the
supply of required raw materials like steel,
coal etc. should be ensured so far as
Tamil Nadu is concerned. Sometimes the
coal supply to Tamil Nadu Thermal Pro-

" jects is tardy. Such bottlenecks should be

removed in a councerted manper.

I wish to take this opportunity to su-
ggest that the Sethusamudram Project
should be taken up during the 7th Plan,

as it is strategically important for the
country as a whole,
With these few words I conclude

my
speech, -
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PROF. NARAIN CHAND PARA-
SHAR (Hamirpur) : I support the Docu-
ment which has been placed on the Table,
entitled Seventh Five Year Plan It is for
the first time that the Government tho-
ught it fit to draw up this Plan with 15
year perspective, So, it is a precursor to
other two five year plans also, They will
also get guidelines from this plan,

The planning has been very much in
the air since the Indian National Congress
set up its National Committee on Plann-
ing in the year 1938, When Netaji Subhas
Chandra Bose was the President of the
Indian National Congress, Jawabarial
Nehru was cailed upon to head the Natio-
nal Committee on planning. Sioce then,
planning has been thought as the mode of
economic development of the country.

The main objectives of the Seventh
Five Year Plan were highlighted by the
hon. Prime Minister who is also the
Chairman of the Planning Commission,
Yesterday, The main thrust of the plan is
removal of poverty, umemployment and
acceleration of growth rate of the
economy,

Actually various sectors have not been
given their due in the matter of allocation.
I particularly draw the attention of the
Planning Minister to the allotment for
transport infrastructure. IBRD has given
its report and said that Indian economy is
going quite well, but it has certain con-

straints and the major difficuly is in the
area of transport infrastructure,
16.47 hrs.

{SHRI SOMNATH RATH

in the chair)

Unless there is a proper appreciation
of the transport network and other items
of infrastructure, the nation cannot be on
the move as a whole, because we are only
spending now for linking all the major
metropolitan cities like Bombay, Calcutta,
Madras and Delbi. It is called a golden
quadrangle. There is a golden triangle for
telecommunications i.e, Delhi-Bombay-
Calcutta, There is golden triangle in every
sphere. The hilly and border arcas are
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being left far hehind. In this connection, I
would invite the atiention of the Planning
Minister to the very poor allocations made
for new railway lines. It is on page 215,
Chapter 8 Rs, 350 have been allotted, If
you have to complete only all the on-going
works which were started ip the Sixth
Plan, this amount will not be sufficient
even for those lines, I remember the case
of Nangal Talwara line, It was 11 years
ago that late L. N. Mishra laid the founda-
tion stone of this line on 22nd Dacember,
1974. The State Government is providing
Rs. 1 crore in its budget for land and
earth work fcr this line and the Centr al
Government is providing Rs, 50 lakhs in
the current Railway budget, It is an irony
of fate that thc central responsibility for
development of hilly and border areas is
not being accepted and discharged.

I have carefully examined the Sixteenth
Chapter of this document which high-
lights the Government’s intention to
develop the hill areas. But it only [ays
emphasis on the Hill Area Development
Programme and to the subjec,ts which are
listed in the State List, Now who is going
to develop the hill areas so far as the
Central List is concerned ? Railway is not
the concern of the State Governments,
P&T is not the concern of the State Go-
vernments, Broadcasting is not the con-
cern of the State Governments, Banking is
not the concern of the State Governments
So, all these major areas should get their,
priority and I would request the Minister
for Planninrg that he should remember
those days, especially the day of 12th
March 1965 when the National Develop-
ment Council identified certain areas as
hill areas and there was a notification by
the Plapning Commission on 9th of
September 1966 that following are the
areas which should be treated as priority
areas of the category areas for special
development, But no Central liberalisa-
tion of allotment of funds has been done
so far as Central projects are concerned,
So, I would request you to devise various
schemes. The Telecommunications De-
partment, for example, has divided the
entire country into 29,000 hexagons of
five-kilometre radius each so that a tele-
phone could be provided within five kilo-
metres for every village. But what hag
happened ? Now, in the beginning of thiy'
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plan, the target has been shifted from
1990 A.D_ to 2000 A. D, Only one-third of
those hexagons are to be covered. So, I
would plead that in those areas where the
density of population is very low but
which are the border arcas and strategic
areas, this should be revised and the tar-
get should be that the hexagons in these
arcas should be’covered within the Seventh
Pive Year Plan, Similarly, I wou'd plead
carnestly that all the on-going projects, at
least in the hill States, which are to re-
ceive priority as per your commitment to
to the mation as far back as twenty years
in 1966, should be completed in the
Seventh Plan, It would be 2 major argu-
ment in favour of the development of hill
areas if the projects already started by
you, sanctioned by you, approved by vou,
budgeted by you, and started long ago,
some time in the first, second, third, or
.fourth year of the Sixth Plan, are included
and they are completed well within the
Seventh Five Year Plan,

Secondly, I would plead for a general
increcase, a liberal increase for the expan-
sion of the railway system, Replacing the
overaged assets is not much. Unless you
connect more rural areas, more villages,
more district hea.quarters, the industrial
development of the country will not pick
up, So, the raiiway infrastructure and
the national transport infrastructure are
the two very important things.

Similarly, [ would plead for a larger
allocation to Tclecommunicatiops De-
partment. They had proposed a plan of
Rs. 11,000 crores but what you have
given is Rs. 4,000 crores. So, it has been
slashed by about 70 per cent. Therefore,
wbat I would sugg=st is that in certain
core areas, which are the infrastructural
areas, which are the areas linking up the
nation, may be through telephones, or
through railway lines, or through national
highways, or through bridges, they should
be given importance. Similarly, air link-
isg, like Simla airport and other things
which are not being given priority, should
be given priority, Within these coastraints,
1 would appeal t0 you for an upward re-
vision of the sectoral allocations in favour
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of these projects which are on-going, These
should be completed and priority should be
given to the hill areas. With these words
I thank you,

[Translation]

SHRI K.N. PRADHAN (Bhopal}: Mr,
Chairman, Sir, since the time is very
sbhort, I would straight away come to the
suggestions, The Plan is very good, Iis
aims and targets are very fine. Unless its
targets are achieved, it cannot be called a
good plan. The greatest hurdle in the
achievement of the target which we have
been facing right from the First Five Year
Plan is the population growth rate. We
are about to move into the 21st Century.
We have, therefore, envisaged that we
shall bring it down 1o 1.53%,. Unless we
bring the population growth rate to zero,
we cannot think of prosperity 1o the
country, If we are not able to do 80 even
in the 21st Cecntury, we certainly cannot
achieve our aim of bringing prosperity, I
would like to submit that we shall have to
adopt certain deterrent/cutative measures
in ordzr to reduce the population growth
rate just as we adopt certain methods like
taking bitter medicines or injection or
undergoing operation for the treatment of
a disease. Only then we shall become su-
ccessful. The greatest constraint is of re-
sources, If we do not have resources, we
cannot achieve our targets howsoever fine
they may be.

We had enacted the Gold Control Act
in 1968. Even now, the country say that
this country was known as EI Dorado in
the past. But I would like to say that
even now this country has huge quantity
of gold. According to government’s esti-
mate, 5000 tonnes of gold are available
here, but the reality is that it is much
more than 5000 tonnes, which can be uti-
lised in the form of resources, If we take
some bold steps to bring it under Govern.
ment control in future, we can get ade-
quate resources thereby. Sometimes
an evil also proves blessing in
disguise. Gold is the cause behind
increase in the incidents of  theft,
dacoity and loot. For this very
reason, women have given up wearing goid
ornaments. Now most of the wolmen wesr
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silver ornamects which are in great demand
these days. Today, women wear silver
and rolled gold ornaments. Naturally the
men have started feeling that since women-
folk have given up wearing gold ornaments,
why should they have attachment towards
it. We should have complete control over
gold, Posisession, sale and purchase of
gold should bs made a penal offence. In
this way we can definitely get huge quantity
of gold. You should pay compensation
immediately to those who give small
quantity of gold and in instalments to
those who g:ve gold in large quantity,
They should also be paid handsome inter-
est on their money, You can tell them
that they can start wearing gold ornaments
again in the 21st Century. In this way
we shall be able to mobilise huge re-
sources, Ogne of its advantages will be
that smuggling of gold, which is highest,
will be checked and black mon:y will be
curbed. The incidents of theft, dacoity
would be reduced and the incidence of
crime will also come down. So, gold
should bz fully brought under Government
control.

I have to give 2 to 3 more suggestions.
There is imbalance in the Central assis-
tance given to Stat. 8 for lifting the people
above the poverty hine, If we want to
remove this imbalance, it would be better
if ascistance is given to a State in propor-
tion to the pumber of persons living below
the poverty line there instcad of the
population of a State, This would be
helpful in removing poverty in a balanced
way.,

In the Sixth Five Ycar Plan we had
fixed a target of 600 families in each
Development Block who were to be given
assistance, In Madhya Pradesh there were
56 lakh families, In that plao 14 lakh
families got benefit and the remaining can
certainly get benetit by 2000 A D. But
according to fresh directives, assistance
should be g.ven to only 200 families in
each Development Block. 1n this way it
will take 45 years to raise the standard of
living of all the families above poverty
line. So, you should look into this matter
also.

Water is in great need today. In addi-
tion, (rrigation facilities are also required
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to be provided, Stop dams should alee
be constructed by the side of new bridges-
culverts. Steps should be taken to store
the water which falls into the sea. Also,
new technology should be adopted to tap
under-ground water resources, If we think
on these lines, we shall definitely succeed
in our aim, The drinking water problem
will also be solved thereby and irrigation
facilities will also increase considerably.
While formulating irrigation scheme we
should see as to whether we can include
the adjacent areas into the scheme meant
for providing drinking water tc people,

With these words I thank you,
[English)

SHRI JAFFAR SHRIEF (Bangalofe
North) : Today we are discussing the
Seventh Five-Year Plan, | personally
feel that this is an opportunity for us te
introgspect the whole thing,

Prof, Madhu Dandavate made a com-
ment that it has been brought in a hurried
way and the people have not been taken
into econfidence. Sir, he has a got point to
make. ! am sure that may hLon. friend,
Sari Indrajit Gupta will also agree with
me. Sometime back in the country, there
was a debate whether we should have a
parliamentary democracy or presidential
system. I am referring to ihis not for
anything else, We are going through a
debating democracy. Everybody wants
to participate, everybody wants to speak
something about their region, their con-.
stituency and their people, Sir, a time has
come when we think that we have to think
afresh and anew and we should certain'y
think out of our experience, whether we
should continue with this debating demo-
cracy or we should think of functional
democracy. It is the functional deme-
cracy which will give us more area to con-
tribute in pot only formulating Plan but
also in its implementaticn. Here, I would
appeal to the entire House that when we
talk, when we discuss ourselves our region,
about our people, we should also address
ourselves that whether we should leave the
entire thing only implementation
by the bureaucracy or- we should, as troe
represeptatives of the people, think of the
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prescnt system and whether we should
change the system into a functional demo.
cracy, rather than a debating society.

Here, again what is the goal ? We
should be proud of our forefathers and
eur founders who have given a planned
development, which has put the country
on self-reliance, We are one of the most
important countries today in the develop-
ing world. It goes to our credit that what
has been achicved— whatever may be the
criticism, whoever may criticise either
from this side or that side of the House
I am quite sure that everybody wiil agree
that India has made a name. Indla has
achieved its objuctives to be felt not only
by the devcloping countries but even by the
developed countries. It is the greatest
contribution not only beause of the system
but also because it is the contribution of
the people,

Here, what is the Plan 7 What s the
approach of the Plan? 1 am of the opinion
that the plan is to meet the requirements

_of the basic needs of 1he individuals and
the regions  We talk that we are passing
through an era where regionalism also s
rising its head, Why does regionalism
come in ? It is because of the unbalanced
development, because of the backwardness
either of the pesople or of the region., We
should bear in mind this basic facior, When
we address ourselves, we should address
ourselves to the basic needs
also. It is here, I must pay my tribute to
late Prime Minister, Shrimati Indira
Gandhi who gave us the 20 poiut pro-
gramme. The 20 point programme, as an
anti-proverty programme, is aimed to
bring the poorer people from below the
poverty line to above the line. She said,
«people should live as hon. citizens of
this country, Itis, here, I want to appeal
to the Opposition that tcday Congress has
learned a lesson while it implemented the
family planning programme. Today no
political party wants to talk of family

planning. Unless we control the popula-
tion growth...
DR. A. KALANIDHI (Madras

Central) : We bave done it in Tamil Nadu.
That is why, we are suffering.
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SHRI JAFFAR SHARIEF : I am re-
ferring to those who are sitting here and
who are not implementing this programme.
We sit here and talk here but produce 10
children, That is not going to help
unless we control the population growth,
no plan will be successful, Whatever be
year investment, the population explosion
will engulf all the investment and we will
not be able to see the fruits of the Planned
development. It is here I personally feel
that this should be the basic criterion of
controlling the popuiation growth. Then
look to the basic needs of the people and
regions. I would only ref-r to one point
as I was associated with the railways. In
the Plan, I have seen my friend Prof.
Narain Chand Parashar from Himachal
Pradesh  was telling about the
poor allocation to railways. 1 would
appeal to the Planning Minister and he
shou!d convey it to the Prime Minister and
to the Finance Minister that unless you
make adequate allocations, the basic infra-
structure cannot develop. Look at the
way. You cannot goon increasing the
freight and fares saying that it is inevitable
and you have to doit, But the only way
not to do it is to go in for morc electrifica-
tion which is our national goal. What is
the total Kilometres ? It is about 53,596,
It is the route length. But what is the
electrification ? It is 6,440 KM, 8.6%.
When are you going to achieve ? When are
you going to control ? Here again, about
the new lines Prof. Narain Chand Para-
shar has said something, 1 agree with him.
This is two faces of the same coin, Unless
there is infrastructure development, no
industrial development can come. If you
want industrial development, they will
say that there is no infrastructure, Ope
has to come with some coaviction as in
the past,

About Karnataka, my own region, it
is a State which was surplus in power
when we got freedom. All these strategic
industries were located there because of
its climate, because of the strategic impor-
tance of the area, Today while we have
contributed much to the national projects,
Karpataka is suffering from shortage of
power, We cannot think of any industry,
As many speakers have rightly pointed
out, our country basically is an agricultur-
al country, There are arcas where people
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are poor, There i3 po irrigation facility.”
We have' not been able to develop our
irrigation facility because of lack of
resources. You want the State to mobi-
lise resources. How much will they
mobilise ? Unless there is economic gro-
wth within the State, they.cannot also
contribute much. [t is here the Central
assistance is much more needed.

~ I would urge upon the planning Com-
mission , the Government of India, to look.
to the needs of the Karnataka State, both
in the matter of irrigation and power
projects and also while we think of meet.
ing the basic needs of the people, we must
not allow further growth of the urban
areas, It is going to be a problem,

1, therefore, appeal to the Prime
Minister, Shri Rajiv Candhi, who is dyna-
mic, to concentrate more on the rural
development also so that urban areas will
not get congested.

1 am sure the younger and new genera-
tion will give anew look to the whole
thought and think seriously whether we
should have-a debating democracy or we
should have a pational democracy.

DR. A. KALANIDHI (Madras
Central) : I would like to express my
views on the Seventh Five Year Plan

presented to this House for discussion after
it is finalised. It is just like sending an
invitation for a function which is already
over. The Seventh Five Year Plan has
almost the same priority allocation and
sectoral contribution to the gross value
as in the Sixth Plan, During all the four
dec ades of the Plan modeling the Govern-
meant or the Planning Commission has not
chosen to change the priorities
so as to raise the level of the living of
the common man in India, the landless,
the upemployed and under-employed pro-
letariat, The Plan is merely a develop-
ment Plan of the eapitalist variety. It
has no socialist pattern, it has no socialist
leanings, it has no socialist framework,
It is the same old home-work which has
been repeated nestly. In other words, it
is the old wine in a new bottle,

A mere 16.31 per cent of Rs, 180,000
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crores is allotted to social services for
which the Centre gives one-third and the
State-two-thirds, The other allocations
for  Agriculture, Industry and Rural
Development, which are very vital for
the growth of national income, are as in
the previous Plan.

In a country where there is massive
poverty, the Plan should apply its
resources to eradicate it at least a decade
before the advent of the Twenty-first
Century. This Plan and the next Plan,
as it augurs well, will land the country in
the Twenty-first Century with a backlog
of unemployment and mass poverty.

One saving grace in this Plan is the
ma.sive ipvestment in energy, namely,
Rs. 54,821 crores, about 30 per cent of
the Plan outlay, for which the States have
to bear an almost equal share of invest-
ment, Pecrhaps, energy is the core of the
development activities, The Plan has rightly
stressed it, and [ am quite happy about
it. If we have an energy surplus by 1955
or 2000 A.D., our country will be on the
high road to prosperity. In this connec-
tion 1 want to make a submission that
Tamil Nadu has an insufficient allocation
of Rs. 5,750 crores. Compared to Mabha-
rashtra, even though the land area may
be small, the trend of development is
almost comparable to that of Mabha-.
rashtra, The insufficient allocation to
Tamil Nadu will make the development
process rather slow and unimpressive,

Much has been said about the Sethu
samudram Project, I raised this issue in
the last Lok Sabha and I have raised it
in the present Lok Sabha also. Since 40
years we have been fighting for this pro.
ject to be implemented. The time has now
come to implement it immediately, so
that this project not only serves for in-
land traffic but also serves as a security
base, namely, naval base, as we are
getting threat from  the neighbouring
country, Sri Lanka; we can thus protect
our Tamils from the onslaught of the Sri
Lankan military rule. ¢

The Tuticorin.Karur broad gauge
railway line, the Rapid Transit System
for Madras and the carly execution of-
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the Telgu-Ganga scheme will add to in-
come generation, :

Ido not want to speak much about
the Salom Steel Plant. When Dr.
Kalaignar Karunanidhi was the Chief
Minister of Tamil Nadu, late Shrimati
Indira Gandhi laid the foundation-stone
for the Salem Steel Plant. Unfortunately
now it has been converted into a Steel
Rolling Piant, I request the Government
to take earnest action and set it asa
Steel Plant and not as a Steel Rolling
Plant,

When the question of southern States
comes, I do not know what happens to
the Government; they conveniently South
India is also in the map of India; they
should mot forget it Either the
projects have been rudely left out or
_are partially undertaken. They have put
hurdies for Tamil Nadu for obtaining an
impressive level of growth during this
Plan or during the foreseeable future,
That is why, cur late Founder leader
Anna said, ““The North is flourishing and
the South is deteriorating”’.

The former Minister of Railways and
the present Mzmber of Lok Sabha, Shri
Jaffer Sharief, has mentioned about im-
plementation of family planning, I can
remind you that, when Dr. Karunanidhi
was the Chief Minister of Tamil Nadu,
family plaoning programme was imple-
mented effectively and also subsequently
by the present Government, for which
you have given us an award of Rs. |
crore. But unfortunately the pumber of
Lok Sabha seats has teduced from 40 to
39, Instead of patting us on the back,
you are stabbing us, 1 once again say
that the family planning programme should
be implemented by all the religions.
Religion or caste or creed should not be
a bar for sterilisation, As a doctor this is
my personal opigion, not my party
opinion Sterilisation should be made
compulsory, Unless the family planning
programme is implemented very effecti-
vely. whatever plan we may draw up,
the benefits will not reach the common
man, : .

As has ‘been rightly pointed aut by
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Prof, Madbu Dandavate, this Plan is

. going to shatter the economy, itis going

to create inflationary trends; the poor
are going to become poorer and the rich
are going to become richer,

So, this Plan is of capitalist variety,
It is not socialistic pattern or framework,

With these few words, I conclude Sir.
Thank you,

[Translation]
SHRI RAM PYARE PANJKA
{Robertsganj) Mr. Chairman, Sir

our Hon. Prime Minister rightly said yes-
terday that out of all the Five Year Plans,
the Sixth Five Year Plan had proved a
success to the maximum extent. I would
like to inform you that a shattered econo-
my was handed over to us by the Japata
regime in 1980 when we introduced the
Sixth Five Year Plan. At that time agri-
cultural production had come down by 17
per cent and industrial production had
come down to the level of minus 14 per
cent. Efforts were made in the Sixth
Five Year Plan to improve the shattered
economy, You will be glad to know that
we succeeded in achieving 4 3 per cent in-
crease in agricultural production against a
target of 3.8 per cent fixed in the Sixth
Five Year Plan, despite unprecedented
drought, floods and hailstorm witnessed in
the years 1982 & 1983, I would, therefore,
like to congratulate the Government, the
Planning Commission, Hon. Prime Minis-
and the hon. Minister that they did not
conceal the facts. While referring to
increase in agricultural producticn, he has
also conce.'ed that 1o the mining and the
industrial sectors we achieved a growth
rate of 3 7 per only against a target of 6.9
per cent, So, true facts have been pub-
lished for which I would like to thank the
Government and the Planning Commissior,
A mention has also been made about the
sectors in which we could not achieve the
desired targets, The Oppositien is using
these very facts in support of their argu-
ment that our plan has failed. A Telugu
Desatn Member has said that this plan has
no direction. Foo1, work and productivity
are the guiding principles on which this
Seventh Five Year Plan is based, I would
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like to inform you that this document of
the Seventh Five Year Plan will definitely
help in the implementation of the Poverty
Eradication Programme and in the crea-
tion of an agricultural and industrial at-
mosphere in the country, Not only this,
this documen’ clearly states our achieve-
ments in the agricultural sector. It cle-
arly states that we have achieved 56 per
ceat production in only 1/15th part of the
country. Italso mentions that 70 per
cent of country’s area is dry land and it
has to be brought under cultivation,

17.18 hrs.
[MR. DEPUTY SPEAKER
in the Chair]
Not only this. Indicatlen has been

given in it about those things which need
attention, I would like to inform you
that there is need to bring about improve-
ment and efficiency in the public sector—
whether it relates to the state sector or
the central sector—in which an invest-
ment to the tune of Rs. 35,000 crores has
been made. Whnat is happening today ?
In the name of autonomy the public sector
undertakings are behaving is an arbitrary
manner, The Planning Commission should
scrutinise their balance sheets. A watch
will have to kept on the nepotism indul-
ged by them while awarding contracts and
making recruitment. In the name of
autonomy they are indulging in various
malpractices. These will have to be remo-
ved, The things have come to a pass
that contracts are awarded without invi-
ting tenders, The contracts are given to
parties of their own choice. We will have
to look into the shortcomings prevailing
in the public sector, Recently, when our
Hon, Prime Minister said that the public
sector will have to show results, they star-
ted submitting wrong balance sheets, I
would like to say that the Planning Com-
mission should examine the balance sheets
of those public sector undertaking also
which are showing profit in order to keep
coutrol on them,

Besides, an exhaustive discussion took
place on the existing reserved balances. [
want to mention the case of Uttar Pra-
desh, The Chief Migister of Uttar
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Pradesh had effectively placed the facts
before the National Development Council,
I would like to submit that when the
First Five Year Plan was started in 1952,
the per capita income of Uttar Pradesh
was 16 per cent, but today Uttar Pradesh
is at the bottom; oonly Bihar is below
it.

The reason why we have lagged behind
during the last three Five Ycar Plans is
that we did not get as mush central assis-
1ance as we required, As a result of that we
could not create inirasiructure Not oaly
this, we did not get the required assistance
even from the financial institutions,

scondly, the assistance which you are
giving to other States for special schemes
was not given to Uttar Pradesh, It was
because of this that the State had sugges-
ted this time that the Planning Commission
should look into these factors and remove
these shortcomings during the Sevenih
Five Year Plan. 15 districts of eastern
Uttar Pradesh, 5 districts of Bundelkhand
and 12 other districts of the State are
decoit-prone distsicis for which special
assistance is nceded t.ecause there are many
backward districts In this connection, a
scheme with an outly of Rs, 398 crores
was submitted by the U P. Government
to the Centre. The Central Government
should allocate the required funds for
these districts,

Sp=cial development programmes for
the tribal area .of Mirzapur district of
Uttar Pradesh should be staried vigorously
during the Scventh Five Year Plan. You
have categorised the areas into six cate-
gories, viz, hill areas, desert areas, tribal
areas, drought areas, flood prone areas
and cyclonic areas and bhave formulated
schemes for their developwment treating
them as reserved areas. You will have 10
allocate funds to the tribal arcas, hill
areas, drought prone areas and flood prone
areas of Uttar Pradesh also according to
these norms,

Qur Seventh Five Year Plan in job-
oriented. 1 want to say that this Plan is
going to solve our biggest problem—the
problem of unemployment, Not only that,
the plan also envisages removal of backe
wardness, This is a commendable step.

While referring to resources, you have
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said that 4.5 per cent would come from
the public sector. Ifyou want to mobi-
lize resources from the public sector, you
will have to exercise control over this
sector. You have allowed it to function
as an autonomous body,

Secondly, you will have to raise re-
sources of your own, You are going to
set up agrobased industries, You will
have to pay more attention to them. You
will have to curb oil consumption in the
country, At the same time, you will have
to out your import bill,

If we go by the rate of inflation, it is
very low in our country., The economy
at the international level has deteriorated
so much that in some couantries the rate of
inflation has gone up by as much as 21 per
cent. We have exercised complete control
over inflation and we have been able to
bring it to seven per cent, Is it pot an
achievement? Our brothers in the opposi-
tion do not see it.

Shri Madhu Dandavate, while speak-
ing, bad said that the Planning Commis-
sion has not yet approved the Seventh
Plan document and it was laid on the
Table of the House for discussion, which
was a wrong precedent. He is completely
wrong in saying so. This was not a pre-
cedent which could be called wrong. Sir,
the Members of the opposition cast asper-
sions on the Government without any
basis. .

Our Planning Commission has clearly
indicated in this document the sectors in
which there have been some shortcomings
and also the sectors in which we have lag-
ged behind. They have also given sugges-
tions in that regard, [ want to request
all the hon, Members to take this thing
seriously and extend their full cooperation
in making this Plan a success. We talk
of entering into the 21st Century, but we
must enter into it fully prepared, then
only the welfare .of the country and of the
coming generation is possible,
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Commission of Enquiry on Bhopal
Gas Leak Disaster

STATEMENT RE: NON-.EXTEN-
SION OF THE TERM OF THE COM-
MISSION OF INQUIRY APPOINTED
BY GOVERNMENT OF MADHYA
PRADESH ON THE BHOPAL GAS LEAK
DISASTER.

[English)

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO CHEMICALS (SHRI KK,
JAICHANDRA SINGH) : Some Hon’ble
Members raised the question about the
non-extension of the term of the Com-
mission of Inquiry appointed by the
Madhya Pradesh Government to inguire
into the Bhopal gas leakage disaster which
occurred on the night intervening 2nd/3rd
December, 1984. This House is aware
that this Commission of Inquiry was
appointed by the State Government of
Madhya Pradesh on 6th Dec,, 1984, The
term of the Commission was initially
fixed upto 15th March, 1985. This was
subsequently extended upto 15th Decem-
ber, 1985. The term has now expired and
the Government of Madhya Pradesh has
not extened the term.

The State Government appears to have
come to its decision of not extending the
term of the Commission for the following
reasons: ’

(i) At the instance of the Central
Government, Dr. S, Varadarajan
Secretary, Department of Scien-
tific and Industrial Research of
the Govt, of India along with a
team of experts of high standing
numbering 16, including Dr.
Varadarajan, commenced and in-
quiry into the causes of the
Bhopal gas leakage disaster and
the circumstances leading (o0 it
and other matters connected
therewith, Dr_  Varadarajan and
his team of experts has now sub-
mitted a report to the Central
Goveroment on the causes and
circumstances leading to the
Bhopal gas leakage disaster and
other matters connected there-
with, This report has been
accepted by the Central Govern-
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. Term of Commission of

ment and will be placed on the
Table of the House on the 20th
December, 1985. The Govern-
ment also proposes to file it in
the District Court of New York
where the suit filed by the Govt,
of India against the Union Car-
bide of the United States is

pending.

The same matters are aiso being
inquired into by the Central
Bureau of Investigation and the
investigation is in progress. If the
investigation shows the culpabi-
lity of various persons, they will
become the subject matter of pro-
secution,

(i

A Commission has also been
appointed by the Central Govern-
ment under the chairmanship of
Dr. C.R, Krishna Murti, a for-
mer Director of Indian Toxicolo-

gical Research Centre, Lucknow,
for conducting studies on the
effects on the live system in
Bhopal and the affected areas of
the toxic gas leakage in Bhopal,
This study is in addition to the
investigation conducted by the
team, headed by Dr. Varadarajan.

(iiiy

As the matters which were to be
inquired by the Commission of
Inquiry appointed by the Madhya
Pradesh Government are sub-
stantially covered by the report of
the team headed by Dr, Vara-
darajan and will also be covered
by the investigation being conduc-
ted by the Central Bureau of
Investigation and the studies
being conducted by Dr, CR,
Krishna Murti, a former Direc-
tor of the Indian Toxicological
Research Centre, it would not be
proper or necessary to have the
same matlers inquired again by
another authority

(iv)

In these circumstances, the Govern-
ment of Madhya Pradesh did not think it

Gas Leak Disasier

fit and proper to extend the term of the
Commission of Inquiry appointed by. it
to inquire into the Bhopal gas leakage
disaster.

(Interruptions)

MR. DEPUTY-SPEAKER : No discus-
sion on the statement,

{Interruptions)

SHRI INDRAJIT GUPTA : Chairman
of the Union Carbide Warren Apderson has
made a statement threatening Government
of India that if it did not wind up all
these enquiries, USA aid to India would
be stopped, People have succumbed to
the pressure of the Union Carbide, This
was the only epquiry which was ordered
...(Interruptions) .. You must allow a
discussion at least tomorrow.

MR. DEPUTY-SPEAKER : That is
enough. You give me in writing...No
more discussion on this statement,

SHRI INDRAJIT GUPTA :1 want
some clarifications...(/nterruptions)

MR. DEPUTY.SPEAKER : On this
statement, I will not allow anything.

(Interruptions)*
SHRI BASUDEB ACHARIA : But why
Sir ?
4 (Interruptions)*

MR. DEPUTY-SPEAKER : Not all-
owed. This is the practice we are following,
If you want any further discussions on
this, you please give it in writing, No
please.

(Interruptions)*

MR. DEPUTY-SPEAXER : Order

please. Please sit down.

SHRI BASUDEB ACHARIA: We
protest against this. We are walking out.

(Shri Basudeb Acharia and some other
hon. members then left the House)

*Not recorded,
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PAPER LAID ON THE TABLE ~-Contd,

[English]
THE MINISTER OF STATE IN THE
MINISTER OF FINANCE  (SHRI

JANARDHANA POOJARY) : I beg to lay
on the Table a copy of Notification No,
359/35 (Hindi and English versions)
published in Gazette of lndia dated the
19th December 1985 together with an
explanatory memorandum making certain
amendment to Notification No. 153/85-
Customs dated the 24th May 1985 so as to
excmpt pewsprint from the whole of the
auxiliary duty of customs leviable thereon,
under section 159 of the Customs Act,
1962,

[Placed in Library See No. LT 1759/85]

RE : BUSINESS OF THE HOUSE
[English}

THE MINISTER OF STATE iN THE
DEPARTMENT OF PARLIAMENTAKY
AFFAIRS (SHR1I GHULAM NABI
AZAD) ; Sir, I wouid tike to submit that
after we finish this Half-an-Hour discus-
sion, there will be furiher discussion on
the Seventh Plan, We have arranged
dinper also for the hon, Members.

MR DEPUTY SPEAKER : Shall we
extend the time by two hours aow ?

SHRI GHULAM NABI AZAD : Yes,
initially let u- exten it for two hours,

DR. A. KALANIDHI : Sir, as there
is Do other member present from our side,
you please allow me ...(Interruptions)

MR. DEPUTY SPEAKER :
please sit down, I will call you,

You

SHRI G. S. BASAVARAJU : You
please  allow
(Inserruptions)

from each State......
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MR, DEPUTY SPEAKER :
sit-down, You
not speeches,

Please
can put questions and
I will call you,

SHRI M, V., CHANDRASHEKARA
MURTHY : Sir, last week it was admitted
in my name. The hon. Speaker called me.
It was postponed.. ([nterruptions)

MR, DEPUTY SPEAKER : I will
allow two persons from that State. Ip the
notice if one person’s name is theie, one
more person will be allowed. Suppose
Shri Krishna lyer’s name is there in the
list, one more person from Karnataka will
be allowed, We now take up Half-An-
Hour-discussion; Shri Ayvapu Reddy.

HALF-AN-HOUR DISCUSSION
TELUGU -GANGA PROJECT

[(English]

SHRI E. AYYAPU REDDY (Kur-
nool) : Mr. zputy Speaker, Sir 25th
May 1983 was characterised by ihe Chief
Minister of Tam:l Nadu as a historic date,
On that date, our late Prime Minister, Shri-
mati Indira (vandhi inavgurated the project
called the ‘Telugu Ganga P:oject® at the
Ne¢hru Stadium in Madras City. She was
surrouned by four Chief Ministers-Chief
Minister from Tamil Nadu, Shri M.G,
Ramachandran; Chief Minister of Andhra
Pradesh, Shri N T, Rama Rao; Chief
Minister of Karnataka, Shri Ramakrishna
Hegde; and Chief Minister of Maharash-
tra, Shri Vasant Rao Dada Patil.

Sir, at that function, she inaugurated
a project called the Telugu Ganga Project
by switching a button which unveiled a
tablet and illuminated the geographical
model of the Telugu Ganga Project. She
also handed over to the Chief Minister of
Andhra Pradesh, Shri N-T, Rama Rao a
cheque for Rs 30 crores, representing the
first instalment of Tamil Nadu’s share of
the cost of the project.

Sir, I have got The Hindu of the 26th
May wherein in the photos of all the Chief
Ministers alongwith the Prime Minister on
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the dais is published prominently on the
first page as demanded by the hon, Mem-
ber, I am laying it on the Table of the
House. I have even authenticated it.

MR, DEPUTY SPEAKER : No, no,
Not necessary,

SHRI E AYYAPU REDDY : Now
1 will come to that point.

MR. DEPUTY SPEAKER : Already
the paper is available, It need not be
done,

SHRI E. AYYAPU REDDY : This
was calied a historic event and as a matter
of fact the Prime Minister stated this.
*“Inaugurating the work on the Krishna
Water supplies scheme in the project,
Mrs. Gandhi appealed to the people not
to regard this as belonging to one State or
another, but citizens of India united by
a common bond of making the country
self-reliant.”’

The Prime Minister as aiso the
Chief Ministers who participated in the
function hailed the project as a symbol
of mutual understanding and cooperation
between two States and hoped that this
spirit would help solve the State problems
—including the Cauvery Water issue also,
The Government of Tamil Nadu published
a souvenir, which was freely distributed
and suppiied to all the Chief Ministers
and all the representatives of the various
States. This project detailed the plan in
the map of the Telugu-Ganga project, It
also showed in broad colours the areas
which are going to be irrigated under the
Telugu-Ganga project in the State of
Andhra Pradesh. As 1 submitted, the
switchihg on the ceremony...

(Intcrruptions)

MR, DEPUTY SPEAKER :
the paper is there.

Already

SHRI E. AYYAPU REDDY : ThisI
am placing on the Table of the House.
This souvenir also 1 am placing on the

table of the House.,,
' (Interruptions)*

MR, DEPUTY SPEAKER : No,
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H.A.H. Dis, 350

SHRI E. AYYAPU REDDY : This is
a very important document, It has to be
placed on the table of House...
(Interruptions)

MR. DEPUTY SPEAKER : You can
quote, I am allowing you to quote,

SHRI E,Z AYYAPU REDDY : I am
quoting from tnis. 1 have already given
notice that I am placing this document on
the table of the House, Sir this pro-
ject,..

(Interruptions)

MR, DEPUTY SPEAKER : Please

take your seat.

SHRI V. SOBHANADREESWARA
RAO : Will heavens fali if it is placed
on the table of the House ?...

(Intertuptions)

MR, DEPUTY SPEAKER : I have
allowed himn to quote ir. It is Dpot neces-
sary to place it on the table of the house,
because already there is no time.,,

{(Interruptions)

SHRI E, AYYAPU REDDY : Mr,
Dcputy Speaker, Sir, 1 have already
given notice so that, I am allowed to quote
I have quoted  only favourable
portions. The plan  itself will
show  that switch which Smt.
Jndira Gaodhi pressed also clearly dis.
close that the arcas which were going to
be irrigated, The project was envisaged
to carry 29 TMC water in the State of An-
dhra Pradesh for the purpose of irrigating
chrenicaily drought prone areas of Rayal-
secrma. besides carrying 15 TMC of water for
supplying drinking water to the people of
the city of Madras, this has been clarified
and clcarly stated and kept beyond reason-
able doubt, beyond the shadow of doubt,
Be:ause, the irrigation part of the scheme
was an integiai part of the scheme and
it was a condition precedent 10 the agree-
ment between the two Chief Ministers of
Tamil Nadu and Andhra Pradesh, Not
only that. The sharing of costs between
Tamil Nadu Government and the Andhra
Pradesh Government was apportioned on
the basis of the irrigation which Andhra
State is going to derive or going to have
under the project. The cost component
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itself shows that the State of Andhra
Pradesh was going to bave irrigation of
29 TMC of water. The souvneir published
by the Government of Andhra Pradesh
also displayed prominently the letter
written by the then Minister for Irrigation
Shri Ram Niwas Mirdha. And he has
clearly stated as follows :

«Besides providing water for
Madras city and irrigation to
drought prone areas in ‘the dis-
tricts of Rayalaseema and the
Nellore district......

Heartiest good wishes on this
occasion.”’

This is what the Minister for Irriga-
tion, Shri Raw Niwas Mirdha had stated
in his letter, And this letter has also been
published in the Souvepir published by
the Government of Andhra Pradesh on
that occassion, ! may be permitted to lay
this also on the Table of the House.
(Interruptions)

SOME HON. MEMBERS : There is
no need to lay it on the Table.

SHRI E. AYYAPU REDDY: Why
are you afraid of the documents which
have been published ? (Interruptions) Dont
forget history,

MR, DEPUTY SPEAKER : Order
please; take your seats, (/nrerruptions) |
request the hon, Member to cooperate in
the conduct of the proceedings. Why are
you shouting, all of you ?

AN HON, MEMBER : Why are these
Members objecting to the laying of it on
the Table of the House ? (Interrupiions)

MR, DEPUTY SPEAKER :1 am the
presiding officer. I can contro) the House;
why are you controlling it ?

AN HON. MEMBER : They can state
their viewpoints later,

MR, DEPUTY SPEAKER : Al of
you keep quict, 1 will answer Mr, Reddy,
if there is any need. 1 do not want others
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to interfere. Take your seats,
(Interruptions) Please... order, ‘

SHRI E. AYYAPU REDDY : Suffice
it for me to say that Shri Ramakrishna
Hegde who was present on that occasion,
hailed it as a shining example of inter-
State cooperation. (Interruptions),

MR DEPUTY SPEAKER : I do not -
want anybody to interrupt.

SHRI E, AYYAPU REDDY ; Every

body knew that it was for the benefit of
both the States. The irrigation compo-
nent of the scheme was published, It was
published very much in the Press; and on
the 25th May 1983, ““The Hindu'’ promi-
nently published the scheme, its plant and
also the portions which are going to be
irrigated under this scheme, So, this has
been done,

By November 1985, what is the posi-
tion ? Rs, 80,2 crores have already been
spent on this project, out of which Rs, 47
crores have been advanced by the Tamil
Nadu Government; Rs 33 crores have been
spent by the Government of Andhra
Pradesh. A labour force, 40,000 strong
is working on this project, At this stage,
some unseem!y controversy has been rais-
ed unfortunately. We never expected that
there will be any scope for a controversy
with regard to a matter which was settled
by a judicial tribunal, by the Bachawat
Tribunal where all the issues relating to
the sharing of the waters between the three
States have been very clearly and cate-
gorically laid down, without giving any
scope for any doubt whatsoever.
We expected the Union  Govern-
ment to take a clear and firm stand, so
that these matters which were settled by a
judicial tribuhal are pot allowed to be
raked up and recycled, and a finality
which was reached, is not undone. But
unfortunately, the aaswer given to this
question under discussion gave scope for
doubting matters which were settled by the
tribunal already,

I will only quote the Tribunal from

- which the hon. Minister quoted, i.c. sub«

clause (5) of Clause 5 of the Tribyng). .



383  H.A.H.Dis.

“(C) The State of Andhra Pra-
desh will be at liberity to use in
apy water year the remaining
water that may be flowing in the
river Krishna but thereby it shall
not reguire any right whatsoever
to use in any water year not be
deemed to have been allocated in
any water year water of the river
Krishna in excess of the quantity
specified hereunder.”’

Under clause (a) and (b) the water
which the Maharashtra Government was
entitled to use and the Karnataka Govern-
ment was entitled to use was specified by
the tribunal, Under clause (c), they said :

““The remaining water the state
of Andhra Pradesh is entitled to
use subject to clause (a) and (b)
and also subject to its own allo-
cated water 820 TMC of water.”

The reason given by the tribunal is to be
found on page 167 of the Award. It reads
as follows :

;‘We restrain the States of Maha-
rashtra and" Mysore from using

more water than that which is’

allocated to each of them, We
 permit the State of Andhra Pra-
desh to use the remaining
water but we lay dowo that by
such the State of Andhra
Pradesh shall not acquire any
right to use the waters of the
river Krishna except to the extent
allocated to it. In making allo-
cations to the three States in this
mapner under Scheme A we do
not expressly provide for the
sharing of deficiency.
may mention that we have taken
notice of the fact that out of
100 years, there may occur defi-
ciencies in 25 years and in these

25 years the State of Andhra Pra.

desh is likely to suffer more than
the States of Maharashtra and
Mysore. In this connection we
have discussed the carryover
capacities of the Nagarjunasagar
Dam and the Srisailam Dam and

‘have mmitted the State of .
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Andhra Pradesh to utilise the
carryover capacities available in
these two Dams.’’

The reason for allowing the State of
Apndhra Pradesh to use the remaining ex-
cess of water while expressly restraining
the States of Karnataka and Maharashtra
not to use any water other than allocated
has been clearly staied by the tribunal be-
cause out of 100,25 years are considered
to be drought years and the sufferer would
be the State of Andhra Pradesh and not
the States of Maharashtra and Karnataka,
That is the reason why they have given
this clause. Now, the Government of
Karnataka did raise an objection to clauss
(c) of allocating of excess water for the
use of the State of Andhra Pradesh. They
raised their objection under 5b of the
Inter-State Water Dispute Act. This came .
up of final hearing before the tribunal and
the tribunal has unequivocally stated as
follows :

«“Karnataka prays that this Tri-
bunal may be pleased to clarify
and/or explain —

(i) that the liberty given to
Andhra Pradesh to use the re-
maining water in excess of allo-
cations made to it under Clause
(V) (C) is limited to the existing
carry-over capacity as found by
this Tribunal to meet the defi-
ciency in deficit years,

(ii) that the liberty given to
Andhra Pradesh to utilise surplus
waters be restricted to utilisa.
tion within the basin, and

(iii) that the liberity given -
to Andhra Pradesh for the utili-
sation of surplus waters does not
confer rights on Andhra Pradesh
either to divert waters outside
the basin in excess of its all-
ocations or to construct new
works for utilisation outside the
basin, except with prior consent
of the upper States.

There is no ground for
limiting the use of the remaining
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water hy Andhra Pradesh to its
existing carryover capacity. If
the remaining water is not used
by Andhra Pradesh, it will be
wasted to the sea,

At Pages 409 411 of VoI, II
of the Report, we have given full
reasons for not imposing restri-
ctions on Andhra Pradesh regard.
ing diversion of water outside
the Krishna basin, We sec no
ground for further clarifying this

matter’""
Therefore, after the Tribunsl gave
this decision, after it did not accept the

objections of the Government of Kar-
nataka, and overruled there abjections and
gave full freedom to the State of Andhra
Pradesh to utilise the excess water npot
only in the Krishna basin, but in any
other basin. not only in any existing pro-
ject, but anv other project, the matter
" beeame finally decided by a judicial tri-
butdl, And now, the Government of
Maharash!ra did not even raise this
objection ! It is only the Government of
Karnataka that raised the objection. The
objections were overruled and were not
accepted by the Tribunal.

The maftter is once egain sought to be
re-oycled and the matter which had
become final by an award of a tribural is
sought to be raked up once again. Now,
this sort of re-cycling a dispute in the
nation,——for whose benefitis it being
done 2 Now, is it consistent with the
policy statement made by the Prime
Minister at the Conference of the newly
‘formed Water Resources Council ? I shall
only quote the Prime Minister, what he
state on the 30th of October, 1985,

«“Prime Minister Rajiv Gandhi
today called for the best produc-
tive use of the country’s water re-
sources withot worrying too much
about how much water belonged
to which State. °*With better

utilization’, be told the Council,

_‘there will be very few States
actually short of water, The key
isin not wasting .water.” He
further stated~Mr., @Gandhi—
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that he was not siiggesting that
the mimmum requirements of
Certain States should be reduced
“‘but it is ridiculous to have
water flowing into-the sea going
waste in certain areas while other
States and other arcas are dry"’,

Now, about 300 TMC of water is going
waste into the sea.

DR, V., VENKATESH : This is with
reference to the North India.

SHRI E, AYYAPU REDDY : About
300 TMC of water in the Krishna Tiver is
going as a waste today. This is a fact,
Nobody can deny it. Neither the Central
water and Power Commission, bpor the
Upnion Government, nor the State Govern-
ments of Karnataka and Maharashtra can
deny it, Can they deny the fact that 300
TMC of water is going waste into the sea?
They cannot ! They do not have any obje-
ction if this water goes to the sea !

AN HON, MEMBER : It is pnot so.

SHRI E. AYYAPU REDDY : You do
not have any objection if this water goes
to the sea, you have got objection if 29
TMC—which is only 10 per cent of the
water which is gbing waste —is diverted
to give irrigation facilitics to a chioni-
cally drought-brone area !

DR. V. VENKATESH : Karnataka
is also suffering from drought.

SHRI E. AYYAPU REDDY : Now,
unfortur:tely, one of the objections which
we are not able to understand is that if
we construct dams add prevant water
going to the sea, how is it going to affect
Karnataka and Maharashtira 7 Water
flows from Karnataka to Andhra. Wa er
flows from Maharashtra to Karnataka.
Water does pnot flow from Andhra to
Karpataka and vice-versa., Everybody
knows that the lower riparian owner and
the lower riparian State cannot adversely
affect the rights of the upper riparian
States.

In thvis-sase 1 am remionded of Qne of
Ascop’s fabiles. A wolf wan drishing water
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over upsiream and a lamp was taking
water.down steeam, The walf :said, “You
arc omuddying the.water.’’ The lamp we-
.plied, **No, Sir. You ' arc muddying the
water, The muddy water is coming down.”’
We are down-siream, we are dewn below.
Been if we constcuct ten ar fifteen or
twenty dams we can only prevent water
from going into the sea, We capnot pre-
veot water which gautematically—natu-
rally —flows into the Karnataka Siate.
The Karnataka Goverament can prevent
water flowing .to Andhra and it is physi-
cally .not possible for Andhra State .to
prevent water from flowing into
Karnataka ! In a drought-stricken year,
if there is deficiency of water, Karnataka
and Maharashtra will take their water. It
is only Andhra that will be put to the
necessily of making good of what is re-
maining, for its water needs.

The basic fact is, nobody is concen-
trating on this basic, physical fact, I have
also quoted history, history which was
made by Shrimati Gandhi on the 25th May
1983, But the basic physical fact that we
are a lower riparian State, Andhra is a
lower riparian State, .and -that we.cannot
.adversely affect the rights of Karnataka in
any manner, has not been recogaised.

Kindly let them say, how by construc-
ting a dam here it is going to affect them.

This is.a miscanception.
(Interruptions)*

By calling a lamp a dog, a lamb will
not become a dog. The basic physical
facts are there,

Then, coming to the,,.(Interruptions)

MR. DEPUTY SPEAKER :
put the question, Mr, Ayyapu Reddy.

You

SHRI E. AYYAPU REDDY : Then,
having stated this much, -with regard to
the physical features.and the facts, that
we will not be able to affect the rights of
Karnataka and Maharashtra, and having
also stated the findings oftbe Tribunal,
I wonder why the answer to this quest:on
said, *‘The techno-econmic aspects of the
project would be considered’”,

And again, the inter-state aspects have
to be resolved, The inter:State aspects
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were resolved by the Tribungl., The
Tribunal itself envisaged that there was
no necessity for an implementing aufbo-
rity, The Tribunal has purposefully sta-
ted that it is not necessary to have an
implementing authority for the simple
reason that everything has been clarified
and there is no scope for dispute. That
is why the Tribunal has very happily and
very pruden:ly did not envisage any im-
Pplementing machinery. Now, everything
was going on smoothly and every persoa
was actually thinking that the dispute has
been settled and the rights of the parties
have also been settled, and they are free to
ge along with the agreement.

Now, the only point is, I am making
it unequiveocally, that extra use of water
or whatever projects, come up, the matter
can be reviewed after the 31st May-2000
AD, The matter would be reviewed only
after the 31st May 2000 AD. Nouw the
capacity of various States—Karnataka
apprehends and Maharashtra apprebhends
—may change, If the Andhra State
develops its capacity to utilise the water
that may—that may—adversely affect
‘their rights ‘for a review, They wan,
though they are not able to develop their
capacity now, they do not want Andera
State to develop its capacity at any time,
80 that they can stand on an equal foot-
ing. This policy of preventing others
from progressing, others from developing,
other States from raising their standards
is certainly not in the nationa! interest,

Above all, my submission is this ; As
the Prime Minister has stated, the best use
of water has to be kept in view.

1 may assure the hon. Members from
Karnataka as well as from Maharashtra
that if the irrigation potentialities of
‘Apdhra Pradesh are fully exploited and
developed, it will not only help the State
of Andhra Pradesh but it is goigg to help
the entire country. Instead of water
flowing to Karnataka and Maharashtra,
grain will flow from Andhra Pradesh to
Karnataka and Mabharashtra, Today
Punjab grain is flowing to every part of
the country. You do not want A,ndhrg
Pradesh grain to flow to other parts of the
country if it is possible, chegper and
quicker. * If Andbry Pradesh dovelops ity
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potentialities, the nation will prosper.
After all, the Prime Minister has said the
other day that only 40 per cent of the
water is being used. Apdhra Pradesh
is capable of making use of this water
immediately and developing its irrigation
potentialities as envisgged in the Seventh
Plan. Allow the grain to flow from
Andhra Pradesh to other States. It will
be on asset of the nation. Unfortunately,
this aspect has not been taken into con-
sideration by the hon. Minister in giving
his reply.

My last point is that they are trying

to rely upon clause 4 of the 1977 agree-
_ment which was entered into between the
States, Clause 4 says that from the
puint of offtake to be agreed upon bet-
ween the Governments of Tamil Nadu &
Andhra Pradesh, there shall not be irriga-
tion from the canal which is taking water
to the city of Madras, That is sought for
the purpose of saying that there should be
po irrigation whatsoever .., (Interruptions)

AN HON. MEMBER : So, you agree
to 1977 agreement. You stand by it,

SHRI E, AYYAPU REDDY : Please
permit me to say. We are standing by
everything but you are not standing by
. anything., That is an agreement between
the Tamil Nadu Goveraoment and the
Andhra Pradesh Government and it says
that from the point of offtake to be agreed
upon between these two governments, the
canal shall not be used for irrigation, that
is, the 50 TMC of water which is going to
be diverted to the city of Madras should
not be tapped for irrigation. That was
the purpose of that clause 4, But unfor-
tunately, &8 perverse interpretation is sou-
ght to be given to that clause overlooking
the entire award given by the Bachawat
Tribunal, Therefore, my submission is
that the State of Andbra Pradesh has done
everything which is within the possibility,

to satisfy every doubt raised by everyone .

of these States and also by the Central
Water Commission as well as the planning
Commission, Number of representations
have becu made and alrcady the work was
inaugurated on 25th May 1983 by the late

Prime uininef. "'Ifyo years and six
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months have elapsed. Rs. 637 crores have-
been apportioned, Do you mean to say
that the Government of Andhra Pradesh
agreed to give land only for the purpose
of supplying water to the city of Madras?
You cannot convince even an ordinary
illiterate that the Government of Andhra
Pradesh has agreed to spare Rs. 637
crores and aiso to give land be it only for
the purpose of giving water, Don’t try to
exercise what i8 called ingenuity to the
extent of exploring credibility of every
person. So, my submission is that this

scheme ought to have been cleared by the
CWC,

I am pained to say only one thing in
the end and conclude. Mr. Shankaranand
hails from Karnataka, It is not his fault,
I have got absolute faith in his objectivity
and reasonableness . (Interruptions) jJys-
tice should not only be done...

{Interruptions)

AN HON, MEMBER : It is a very
bad thing, Sir. On a point of order

(Interruptions)

SHRI E. AYYAPU REDDY : Justice
must not only be done......(Inierruptions)

MR. DEPUTY-SPEAKER :
conclude now,

Please

SHRI E. AYYAPU REDDY :1I am

concluding...... (Interruptions), Piease sit
down, I have not said anything against
him...... (Interruptions)

MR, DEPUTY-SPEAKER :
not allowing further discussion...

(Interruptions)

You are

MR, DEPUTY-SPEAKER : Minister

is there. It is for the Minister (o ask,

Why are you worrying about this 2......
(Interruptions)
(Interruptions)

SHRI E, AYYAPU REDDY : What
is that I have said and what is it that they
are objecting? ’

{Interruptiom)
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MR. DEPUTY-SPEAKER : Pleate
all o\‘ you take your seats.
(Interruptions)
MR. DEPUTY—SPEAKER: Mr,

Reddy, you alfso take your seat, Please all
of you sit down.

SHRI VIJAYA KUMAR RAJU: It

should be withdrawn by the HON,
MEBMBER, It is an allegation,
SHRI M. V. CHANDRASHEK ARA

MURTHY : Itis an allegation on the
Government and on the bona-fide of the
Minister. It should be withdrawn,

(Interruptions)

MR, DEPUTY-SPEAKER : Who
are you all shouting.? Please take your
scats,

(Interrupxions)
SHRI E. AYYAPU REDDY : What

is it that I have to withdraw ? What is it
that I have said ? Please sit down, Don’t
try to bamboozie us.

SHRI M.V, CHANDRASHEKARA
MURTHY : He is making allegations,
Sir,

SHRI E. AYYAPU REDDY : 1
not making allegations,

am

MR. DEPUTY-SPEAKER : I will
request all the Members to be very cordial,
We are discussing it in a very smooth
manner, There may be some sensitivities,
because their interests......

(Interruptions)

MR, DEPUTY-SPEAKER Listen
to me first. Then you speak,
(Interruptions)

MR. DEPUTY-SPEAKER : If any-

thing objectionable bas been said by any-
body, it will not go in the records. Defini-
tely it would not go in the records, I will
expenge if there is anything wrong. There-
fore, you all to cooperate. Only then the
Minister can reply and the Members can
oxpress their views, When a Member is
speaking do not try to interrupt him and
stop him to speak. This is not the way, I
request all of you to cooperate.

“ SHRI B AYYAPU REDDY: The
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basic principle is that justice must net only
be done, but should appear to have peen
done, I, as a person, as Ayyapy Reddy,
have got abselute faith ib Shri Shankara.
nand’s objectivity, but all the six crores
people of Andhra Pradesh do not have the
same impression, They always comsider -
that Shri Shankaranand is not discharging
his duties, (Interruptions)

So, it is in his own interest that he
should deal with the Telugu-Ganga Project.
It is in his interest, It is absolutely ne-
cessary 8o far as the Telugu-Ganga project
is concerned that any objection from any
one of these States must straight be dealt
with by the Prime Minister or by some
other Minister who does not hail from any
one of these controversial States.

(Interruptions)
That itself exposes you,

(Interruptions)

MR. DEPUTY-SPEAKER : Do not
go on shouting. If Members cooperate,
this discussion will go on, otherwise I
will have to wind it up.

(Interruptions)

SHRI M.V. CHANDRASHEKARA
MURTHY : He is doubting the integrity
of the Minister.

(Interruptions)

MR. DEPUTY.SPEAKER : I request
the hon: Members on this side not to
interrupt the Member’s reply, Let him
finish. If you go on interrupting and
making noise, then others definitely. can-
not cxpress their views, I am telling this
to everyone. If anybody goes on like that
I will not aliow any further discussiop.
This is very clear. ’

SHR1 C. MADHAY REDDI:
should be no discussion at all,
questions should be but.

There
Only

]

SEVERAL HON, MEMBERS. We

have objection to that. ¢
(Interruptiom)

SHRI V. KRISHNA RAO : mq“g'
will walk out or stage a Dharna,

P
{ Interrupiions) :
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 'SHRI S.M. GURADDI: Iamona

"Pdint of order, When you have given an

‘opporténity to a Member from another
State, why have you not given an oppor:

‘twoRly to -‘a Member from XKarnataka to

spewk?

MR, DEPUTY-SPEAKER Why
have you come to that conclusion. There
is no point of order. Please sit down. I
have not given any of my ruling like
thiat.

(Interruptions) -

MR. DEPUTY-SPEAKER Please
take your seats. . The Minister is on his
legs. -

THE MINISTER OF WATER RE-

SOURCES (SHRI B, SHANKARANAND):

The House .is aware that the Telugu-Ganga
Projcet is under very hot discussion both
inside and outside the House.

Specially, the concerned States are
veéry thuch agitated over their rights and
‘f¢ars whether ill-founded or well-founded,
And we as a npation are sitting here to
solve the problems, speciatly to find solu-
tions to the vexatious problems, and I ¢an
very well appreciate the agitation-of the
‘hen, ‘Member from Telugu Party.

‘SHRI C, JANGA REDDY : Not
Telugu Party, but Andhra ‘Pradesh M.P s,

AN HON. MEMBER : Famil Nadu
-also.
' (Interruptions)

‘MR, DEPUTY-SPEAKER :-Everybody
§s:comcerned, even Karnaraka also is con-
oernéd, Please take your seats. Let him

ek,

SHRI B. SHANKARANAND: Sir, now
I'témember, if I can get two minutes to
fllastrate what the hon, Member said, a
case was being argued in a court of law
and the lawyer of one side presented his
site in‘a calm, quiet fhanmer wety ‘con-
vincingly. Then the othér liwyer .got up
and started stouting, beating the bench,
shouting at the Cair and the opposition
#ile, "and ‘all ‘noise and no ‘argbiments.
That was over, So, the other lawyer was
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called upon 1 reply. Then (ke other
lawyer got up and jost without opening his
mouth and telking-anything, was thumping
Ris table -and making his hands pushing
in the air, The Judge asxed : ‘What ere
you doing’. Then he replied, ‘I am seply-
ing to the first part of the argument of the
-other lawyer’. That, of oourse, { am not
goiog to de.

The hoo., Member said so many things,
but he forgot to say the main .thing.
May 1 tell for the benefit of the Member ?
You should have said that the Telugu
Ganga project should be cleared early,
You did not say that,

SHRI V. SOBHANADREESWARA
RAO : We have told that a number of
times on the floor of the House,

(interruptions)

SHRI:B. SHANKARANAND ;] am
here not to upholid the right of any parti-
cular State against any particular State,
1 beloog to-a Party which is an all India
party, 1 belong to a party which has the
history of 100 years.

(Interruptions)

SHRI BASUDEB ACHARIA : Your
Party has the history of only 17 years, the

‘Congress (1).

(Interruptions)

MR. DEPUTY.SPEAKER : I do not
want such kind of discussion, Please sig
down.

(Inserruptions)

SHR]I B. SHANKARANAND : I
am saying this because a personal refe-
rence ‘was ade to methat!bchnsto

Karnataka,
(Interruptions)

‘MR, DBPUTY-SPEAKER : -Can 1
request the Members:to e cslm 7 Please
hear what ihbe Minister says, ‘Bven when
the Minister is speaking all-are iutem:’t
ing. ‘What is this 7 \

SHRI B, SHANKARANAND : 1 ani
just explaining certain semarks -which were
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made'against me individually saying that
I belong to Karnataka. The hon,
Member bas said it, others may not have
the same feeling, but shouid I say to the
House that I am proud that I belong to
Karnataka, I am proud that I am a Kan-
nadiga, I have a culture which the Prime
Minister has praised the otber day.

(Interruptions)

MR. DEPUTY-SPEAKER : 1 do met
want any cootroversy. Mr. Ayyapu Reddy
he is not mentioning like that,

(Interruptions)

SHRI B, SHANKARANAND To
that State I belong, but I also beloag to
the Party whose leader was Mrs. Gandhi
and whom you have praiscd. I also belong
to the Party which held the young leader
Rajiv Gandhi as the Prime Minister of
this country. He is the Prime Minister of
this country and the country has chosen
him to be the Prime Minister to shaye the
destiny of the country and the policy of
this country, On behalf of tbat Party
and that Government, I am speaking and
pot on behalf of any State,

{Interruptions)

SHRI ANAND GAJAPATHI RAJU
Bebbili) : Sir, let him come to brass tacks.
Why does he beat about the bush ?

SHRI B. SHANKARANAND : As a
Member of Parliament and Minister be-
longing to that Party, itis our national
commitment. I cannot forget the nation-
al interests, I will always keep the
pational interests above the regional in.
terests That is my poficy.

SHRI ANAND GAJAPATHI RAJU :
Sir, we are not asking for rogional inmter.
est, Let the issue be settied. Don't
denigrate us that we are standing for re.
gional interest.

SHRI A. CHARLES (Trivandrum) :
Why can't you listen ?

SHRI B, SHANKARANAND : Before
going into the rigmarole of the arguments
on the three sides, sy 1 just point oat a
sipl¢ thing'? Before entering into the
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diaputablq aspects of the case, i.e inter-
State aspects, may I bring to the notiee of
the House that the Andhra Pradesh
Government has yet to reply to many of
the comments of the Central water Com-
mission before the project is asked for
clearance ? May I just for the benefit of
the House and also for the benefft of the .
Members from Andhra Pradesh, bring it
on record it on record what are be points
which need clarification from th.e Apdhra
Pradesh Government ? This is for ‘athe
information of the House including the
hon. Members from Andhza Pradesh.
The replies from Andbra Pradesh Govern-
ment are awaited on the following points :

(i) further comments on National

Water Planning perspective sent
to State in June, 198S.
(ii) simulation studies in the light of
suggestions of Central Water
Commission.

(iii) details of designs and drawing of
Spillways of 3 dams—Veiugoda
reservoir, Sir Pothuluri Veera-
brahmendra Swamy Vari Matham
Reservoir, Kandaleru Reservoir—
the balancing reservoirs.

(iv) compliance to further comments
on Irrigation aspect sent in
December, 1985.

Now the important aspects which are
still required to be sorted out are :—

(a) Water availability from Krishha
and Pennar for en-route irrigation
envisaged (Simulation studies -
awaited).

(b) Irrigation planning ineluding
finalisation of crop’ water re-
quirement,

(c) Designs of dams spillways of the
three balancing reservgirs.

(d) Firming up of cost estimates and
working out realistic Bepefit Cost
ratio, ‘

(e) Cledranee of the project frbm'@, '



367 H.A.H. Dis.

| [Shri B. Shankaranand

covironmental angle/Forest con-
servation Act of 1980,

(f) Resolving of Inter-State aspects,

May I request hon.

Audhra Pradesh...

" SHRI E, AYYAPU REDDY : Youcan
ask 100 more gnestions and pray for
eternity.

DR. A. KALANIDHI : If that is the
case, then how Mrs. Gandhi came to
Madras and made an announcement that
Krishna water would be given to Madras,

MR. DEPUTY-SPEAKER : Sir, No,
please. No interruptions.

DR, A. KALANIDHI She
come to make a spontaneous announce.
ment., How she came and announced like
that ?

SHRI B, SHANKARANAND : Mrs.
Gandhi came to Madras to give you water,

DR, A. KALANIDHI : If the Central
water Commission has raised so many
queries, then how she said so ?

~ MR, DEPUTY-SPEAKER Dr,
Kalanidhi, please take your seat. Let
his finish. Then you can ask question.
1 am sllowing you afterwards, When I
will give you a chance, you can express,
I cannnot allow like this. If everybody is
speaking, then, you connot hear anything,

(Interruptions)

SHRI B. SHANKARANAND : May
1 say, we are equally, if not much more,
cancerned for the water supply to Madras
city than the hon, Member himself because
we are here to deliver goods. He is there
to raise objection,

DR. A. KALANIDHI : I do not raise
any objection, I need water.

SHRI E. AYYAPU REDDY : You
send the information on how many ladies
ars there and how many water points are
there.
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DR. A. KALANIDHI : Our ladies
get up at 2 O’Clock to get water.

SHRI B, SHANKARANAND : I am
happy that all the Members are referrimg
to the participation of Mrs. Gandbi, the
then Prime Minister who had identified
herself with the hopes and aspirations of
this country, specially the down-trodden,
the weaker section of the people who are
suppressed and oppressed and who ars in
need and that is the reason why she was
present in the inaugural fuaction,
(Interruptions) We are for the people whe
are really sufferinig for want of water,
whether drinking or irrigation, Let it is
very clear tc the hon, Members that we
have to create irrigation potential to those
areas which are specially drought areas of
this country, whether Andhra Pradesh,
Tamilnadu or any part of the country,
We have to see (hat their grievances are
redressed by supply of water to them for
irrigation and drinking water. May I for
the information of the House say that on
30th October, 1985 we had the first Natio-
nal water Resources Council mecting of
which the Chairman is the Prime Minister
bimse!f and he did make refercnece to ths
drought-prone areas of this country, the
drought-affectied areas of this country. Of
course, Rayalaseema and other paris really
do deserve immediate attention of the
Government.  (Interruptions)  Bijapur,
Gulberga and Kolar are chronically affec-
ted areas. All these deserve our atten- -
tion but we are in the process of drafting
the National Water Policy. This Natio-
nal water Resources Coungil consists of
all the Chief Ministers including Andhra
Pradesh, Karnataka and Tamilnadu. We
have appointed a Sub-Group for preparing
a draft paper of the policy and may I
inform the House that the Chief. Minister
of Andbra Pradesh Mr, N-T. Rama Rao,
the Chief Minister of Tamilpadu, Mr. M,
G. Ramachandran and the Chief Minister
of Karnataka, Mr. Hegde are the Members
of this Group who are burdened with the
responsibility of drafting the National
Water Policy and who have uonanimously
accepted the principle of giving the hige
thest priority to drinking waters Madras
stands at the highest and that is the
reason why Mrs. Gandhi went to particie
pate in the inauguration of the water sup..
ply scheme, c
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SHRI E. AYYAPU REDDY: We
take serious note of this because the entire
scheme was a component-

SHR]I B. SHANKARANAND : I am
coming to your help. Please do mot spoil
8 good case by bad argument,

SHRI E. AYYAPU REDDY : We
know how to plead our own case.

SHRI B. SHANKARANAND : I am
telling for your own bsnefit, Andhra
Pradesh, I koow, my heart goes to the
people who are suff:ring for want of water.
It-is a drought-prone area, Rayalaseema,
‘I know that,

For the survival of man, for the sus-
tenance of life, drinking water is a must.
I beseech every Member of this hon.
House to help in finding a solution so
that Madras gets water first; in the pro-
cess, the problems of Andhra Pradesh,
Karnataka and Maharashtra are also
going to be solved. T am not pessimistic
about this. I myself went to Hyderabad —
I thiok, the hon, Members from Andhra
Pradesh will agree with me —and I myself
went to the Chief Minister’s house in the
honest hope of finding a solution by hav-
ing discussion with him on the various
issues, I had discussion with the Irriga-
tiow Minister also, along with the officers,
very recently. We have had discussion
with Maharashtra, I am going to talk to
Karnataka Government also; I have told
the Karnataka Chief Minister that I am
going to talk to him about their problems,
I am doing all this only to find out a
to find out a solition so that every one in
consensus; [ am makirg an honest
approach to find out anm unanimity,
this country stands benefited. Whether
grain flows from onc State 10 another; we
do want all that; nobody can deny, But,
this we can do if we all put our heads to-
gether, if we came face te face and hones-
tly try to find a solution, We should
understand the problems; without knowing
the problems, solutions camnot be fouad.
"That is the reasen why I made an appeal
last time also in this House, Letad -the
Chief Ministers come together and help me,
Aftor all, we are Indians: first. I do not
thiok that any Chief Miaister is interested
only in his own State at the cost of the
other States. 1do not think that Shri
N.T. Rama Rao or Shri M.G. Ramachan-
dran or Shri Hegde is interested in their
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own State only. They are all leadess of
their own Parties and I do not think that
they will think only about their own State
1 believe in their
magnanimity, I believe in their large-hear-
tedness, I believe in their broad vision, I
believe that their interest is not limited
only to the boundaries of their respective
States, The poor people are beyond the
boundaries of their respective States.
The drought-prone areas are beyond the
boundaries of their respective States.
Water is needed for farmers not only in
these three States but in the other States
also. May I say that the difficulties are
not insurmountable, the difficulties- are
surmountable, We can find solutions.
But let us come with a clear heart. Let
us not depend on the various Agreements.
I do not want to go into the merits of the
Agreements because, may I tell the
House, these Agreements are not going
to help, strictly speaking, in the legal
sense of the term, any side, Being a
lawyer myself, I know what legal aspects
are involved. But that is not the ease
pow. I do not want to find out the
faults or mistakes in any Agreement. Here
I am, with the help of this House, with
the help of the bhon. Members, tryieg to
find out solution to the problems, Let the
Chief Ministers come together and belp
the Government of India to find a solu-
tion, The Government of India is here,
the Prime Minister is here, I am here; let
ns find an early solution to all these
problems .

SHRI V.S, KRISHNA IYER (Banga-
lore South) : Mr. - Deputy-Speaker, Sir, I
have just listened to the agruments of the
very able lawyer, Shri Ayypapu Reddy...

MR. DEPUTY-SPEAKER : You have

"only to put a question to the Minister,

The Minister bas replied to the hon,
Member. If youwant to seek any clari-
fication, you may just asy a question,

SHRI V, S, KRISHNA IYBR : Shri
Reddy referred to the innugural function
of the water scheme for Madres city. That

_was meant only to provide water to

Madras city and nothing elee. Andhra
Pradesh, Mahareshira and Karpatika
Governments readily agreed on humani-
tarian ground that S TMC of water should
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be given by each State. There isno dis-
pute about that, That function also was
meant only for that.

If it was for irrigation purpose, the
function would have been held somewhere
in Andhra Pradesh. I am sure about it.
I remember the invitation ; I forget to
bring it because I thought that it was Dot
proper it on the table of the House.

Mr. Ayyapu Reddy aiso referred to the
message given by the then Irrigation
Minister, It can never be a Government
order, It is not a clearance by the Centre,
Mr. Reddy said one thing which 1 agree,
i e., that the concerned states must abide
by the award of the tribunal, That is
what the Karnataka Government is also
asking. We want all the coacerned states
to abide by the award of the tribunal and
noting beyond that, That is our demand.
If they accept that, I need not even speak
here,

What does the tribunal award say ?
The Bachawat Tribunal gave an award,
According to the tribunal—I have been
forced to give the figures because Mr,
Reddy did not give figures—depending
upon the percentage, the tribunal deter-
mined that the available quota of water
would be 2060 TMC and the allotted
quantum among the three basin states are
as follows :

Maharashtra—560 TMC, Karnataka —
700 TMC Andhra Pradesh—800 TMC, It
is a fact, The Andhra Pradesh Govern-
ment has been gjven liberty to use the
remaining water that may be flowing in
the river Krishna over and above 2060
TMC, But it shall have no right...

(Interruption)

Mr, Reddy had already read it, That is
one portion of the Tribunal’s award. Mr.
Reddy did pot refer to the other portion
i.e. Scheme ‘B°, It further indicated that
when the Krishna Valley Authority is con-
stituted, ecither by agreement among the
three states or by law to be made by the
Parliament, it shares the surplus water if
it is upto 2060, Between 2060 TMC, upta
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2130 TMC it is going to be allocated as
follows :

Maharashtra—35%, Karnataka—50%,
Andhra Pradesh—159,. If it is above
2130 TMC,

Maharashtra—25%, Karnataka—50%,
Andbra Pradesh—259

This is the award. What we are asking
is that it is the duty of the Central (So-
vernment to implement it, I also accuse
the Central Government that why they
have delayed it so long, They should have
implemented this also already, Mr, Reddy
also asked for it, We are also asking for
it. All the three basin states are asking
for it. All the three basin states are
asking for it. Whenever there is a tribu-
nal appointed with the consent of the
States or even according to the 1950 Act
on Water Dispute, it is the bounden duty
of all Maharashtra, Karnataka and
Andhra Praderh to abide by the award,

Karnataka is very generous, It is a
very-very generous State, We are very
kind, Karnataka has absolutely no obje-
ction. We never wanted water to be wast-
ed., Every drop of water should be harne-
ssed and used in the interest of the country. .
We always look at the national interest.

AN. HON. MEMBER : As
other states are not,

though

SHR1 V,S. KRISHNA IYER : Why I
mentioned it is because Mr, Reddy, in his
speech said the Karnataka is unnecessarily
objecting. That is not correct,

Now, I will come to the facts. In
respect of 700 TMC to which we are le-
gally entitled we have got the projects,
The Upper Krishna project alone requires
400 TMC. The Upper Bhadra and Upper
Tunga projects require the remaining allo-
cated water, The Upper Krishna project
will irrigate 300 million arcas and it may
not be an exaggeration to say that 60
per cent of the basin area is in Karnataka
and 40 per cent is in Andhra.

(Interruptions)
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Sir, tpought Karnataka is generous
yet we cannot afford to lose even a drop
of water because we are committed to
that, Let me assure the hon, Members
that in Karnataka we do not want evea a
drop more than what has been allocated,

SHRI E, AYYAPU REDDY :We will

not take even half a drop of water more
tban what has been allocated.

(Interruptions)

SHRI V. S. KRISHNA 1IYER: Now,
I come ta the apprehensions of Karnataka,
The sailent feature of 1976 and 1977 agree-
ments is that S TMC water be given to
Madras for drinking water purposes by
cach State, Furtber, it has been specifi-
cally stated that water that is coming to
Andhra Pradesh shall not be used for
irrigation, It is there in the award,
Aadhra has got 800 TMC  water. they
have already committed works for 740
TMC and also 33 TMC for Sri Salem pro.
ject and 18 TMC for Julara Project.
So, their allocated quota is over, Now,
Andhra Pradesh is saying that they are
going to use only the surplus water, But
there is no extra water. Where is the
water ? They are digging such a big canal
that it can take 300 TMC water but the
point is where is the water ? If water is
there why should we otject ? They are our
brethren. If there is surplus water Karna.
taka will never object. Now, I would like
to ask the bon, Minister whether the pro-
posed Telugu Ganga project is in accor-
dance with the Bachawat award ? Is it in
accordance with the 1976 and 1977 agree-
ment arrived at among the three basin
States ? If it is not in consonance with
the award or the agreement, why
should the hon. Minister ask the Andhra
Pradesh Government to send all the details
in in this regard ? You have asked them so
mapy clarifications. What is the necessity
for that when there is no surplus water ?
Why do you give them trouble when there
is no surplus water at all 7 The question
of clearance does not arise at all because
there is no surplus water, Sir, they are
spending a thousand crores of rupees for
this project. When there is no water, what
is the necessity of spending this huge
amount ? :
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Sir, so far as water to Madras city is
concerned, it is a commitment, Under no
circumstances we are going back frrom on
word. So, Sir, this matter could be sorted
out among the Chizf Ministers, I would
once again urge upon the Minister that
under no circumstances clearance should
be given and there is no valid reason for -
giving clearance for this scheme.

MR. DEPUTY-SPEAKER : I may in-
form the hon. Members that we have al-
ready taken one hour and ten minutes for
the discussion of this subject. I would there-
fore request the hon. Members to put only
questions, Now, Mr. Janga Reddy to put
questions.

(Translation]

SHRI C, JANGA REDDY (Hanam-
konda) : Mr, Deputy Speaker, Sir, I want
to ask four questions from the Govern-
ment, Why did you not invite the Chief
Ministers to sort out the dispute going on
between the State Governments for the
last six months ? What was the objec tion
in inviting the three Chief Ministers ? You
invite them for lunch someday and settle
the dispute sitting together. All the three
Chief Ministers are fighting for their
rights. The Government of India should
as a mother, invite her sons; but the sons
do not sit together, It is the duty of
Government to invite them. We are pre-
pared to join the talks. At this point,
I recall a story of 1983.

(English]

. MR, DEPUTY SPEAKER : I do not
want any story,

[Translation]

SHRI C. JANGA REDDY : I cannot
help but narrate that story. A person got
his daughter married to a money lerder.

 Two children were Sorn to the couple and

in the third year he lodged a complaint
that his daughter was abducted and for-
cibly married.

(Interruptions)
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[Engligh) {Translation]
MR, DEPUTY SPEAKER : If you SHRI C. JANGA REDDY : We are

have any question, you can put, You put
your questions and they will go no record.
Other things will not go on record.

[ Translation]

SHRI C. JANGA REDDY : Why did
this matter remain pending with the Cen-
tral Government in spite of the fact that
Shri Ramkrishna Hegde, Shri N. T. Rama
Rao, Shri M. G. Ramachandran and Shri-
mati Indira Gandhi were associated with
it ? Why Delhi is hesitant in solving this
issue ? Why do they not give clearance
to it, Iwant to ask another question
who will give forest clearance, who will
give clearance on environment—is it not
the Centre which gives clearance on these?
But the Central Government want to
make the non-congress State Governments
to fight among themselves like cats and to
watch the show like a monkey, This is
your policy ...(Iaterruprions). .. 1 want to
say that mcither you use yourself nor you
let others use it. You do pot drink your-
self and you do not let others drink, Is it

possible ?
(Interruptions)

[English]

MR. DEPUTY SPEAKER ; Nothing
will go om record,

(Interruptions)**

[ Translation)

SHRI C, JANGA REDDY : You are
doing injustice to me. Not only to me,
you are doing injustice to six crores people
of Andhra Pradesh. I know there is fa-
mine in Bidar and Gulbarga, This pro-
blem has arisen due to the division of the
States on the basis of language. 1 want
to know from the Central Government
...(Interruptions)

[English]
MR, DEPUTY SPEAKER: Please
conclude now, If you persist in speaking,

1 will have to order that nothing goes on
record, ’

"the water by breaking the pipe.

**Not reco'g‘ded

trying to supply drinking water to Madras.
This injustice is not being done to me
alone, it is an injustice to the entire
people of the State and at the same time,
it is also a big injustice to the people of
Tamiloadu...(Interruptions)

[English]

MR. DEPUTY SPEAKER : Please
put your question. You are uot speaking
on Telugu Ganga Project, but something
else, Please conclude now..

{Translation]

SHRI C. JANGA REDDY: You
know, the pipe is being laid through the
fields for supplying water to Madras and
the farmer aiso requires water for irriga-
tion. The farmer would not sit quiet if
he sees water flowing down in the pipe and
when heis in dire need of water for
drinking and for irrigation, he will use
As such,
making water available to Madras would
become impossible. Therefore, our
Government has evolved a scheme to
supply drinking water and water for irr:ga-
tion through open Channe! to Madras.
Therefore, my suggesiion is that the
Central Government shouid invite the
Chief Ministers to a lunch, make them sit
together and decide the matter. To give
forest clearance is the responsibility of
the Centra! Government, Where is the
need to consult the States in this regard ?
The hon, Minister should reply to my
questions.

[English)]

SHRI V,  SOBHANADRAERESWARA
RAO (Vijaywada) : Mr Deputy-Speaker,
Sir, our colleague; Shri Ayyapu Reddy has
in detail narrated the citcumstances in
which this project made a beginning, and
the savesal aspects of the Bachawat Award
which is binding on the three States and
also puts a special respoasibility on the
Government of India to .implement the
award in letter and spirit. Unfortunately,
the hon. Minister did not say a single
word in his reply to the specific points:that -
have been raised and the extracts from the
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aw that have been gpoted by Shri
Ayyapu Reddy. #astead, he was simply
avoiding the issue. : ‘

1 would like .to know from the bon.
Mipister how many times, the Central
Qovernment would be sending new points
of informatioa to be clarified by the State
Government. Uanfortunately, the
Government of India are resorting to this
tactic of putting forth some or the other
poiats.to be clarified. Why don’t they
ask for all the olarifications at one time ?
After the State QGovernment sends the
clarifications, the Central Governm:nt
will gend them new points for clarification.
This way, this matier is being dragged
on, I want to put a straight guestion to
the hon. Minister. Since the Govern-
ment of Karnataka has raised the objec.
tion.of course again it will be a repetition
only-when they have clearly objected to
that matter, the Bachawant Tribunal has
cleazly stated in the clarification number
7, which my colleague bas aiready quoted
that what our colleague from Karpataka
said is not correct because this part is pot
there. 1 am not disputing this, 1 want
to seek a straight answee from the hon.
Mnister or this quesiion, We request the
bon, Minister because Karnataka is in the
.upper reach. Oaly after they utilised
their share of water, the rcmaiping water
will come to Andhra Pradesh and if ther
is no adequate quantity of water it will be
put to loss, In fact may colleague was
telling, practically there is no drop of
water-excess water which is remaining that
is left in the Krishpa with which one can
coastruct the project. So why do you abject
when you are sure that there is no water?But
we well be investing our moaey in the fond
hope that we will be able to provide
drigking water and water for irrigation to
the permanently drought prone area of all
the districts of Rayalscema.
hon, Minister to clarify this point.
And I want to get one straight angwer
from him Suppose, you are telling that
let the Chief Ministers of Andhra Pradesh
sad Karnataka sit together and why not
they scttle the issue and suggest some
solution to mc. You only putting the two
Chief Ministers together. =

MR, DERUTY-SPEAKER :

‘ He is
taking the effort. ’
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SHRI V. SOBHANADREESWARA
RAO : He wants to create trouble between
the people of these two States, He does

pot want to fulfil his respoasibility.
When the two States do pot ageee, is it

not your responsibility to ' implement
Bachawat Tribunal Award, That is my
srraight question, Let the hon. Minister

answer, -

SHRI B.N. REDDY : I belong to

Andhra, at least owne...

(Interruptions)
MR, DEPUTY SPEAKER ; No. Who
is B_N. Reddy ?

SHRI BN, REDDY (Miryalguda) : Sir
I am here, 1 am standing, you are listen-
ing to me, [t was inaugurated by the
Prime Minister, After year, spending
80 crores in two years on this
project, my th'y trouble is uacalled for,
unwanted and unhealthy, So this must
ibe removed and after all Andhra peopile
jare entitled to utilise the water-the snrplus
water and the water which is going into
’the sea. The trouble must not be created,
and people should not sit as judges at the
;amc time, Thatis what I wanted to
ell

SHRI H N. NANJE GOWDA (Hassan):
Shri Ayyapu Reddy has raised three-four
very relevant poiots, 1 am happy, that.is
development capacity, clearance for the
project-and then surplus water distribu-
tion by 2000 A D, These ate some of the
pointe which are raised by Shri Ayyapu
Reddy. He has also quoted 1976 and 1977
agreemenis, '

Sir, about the development of capa-
city for irrigation, I straightaway tell
Shri Ayyapu Reddy, it was their duty to
create capacity for us, The whole Houge
may be surprised why I am talking like
this. Sir, what is Karpataka today ?
Todays Karnataka consists of 19 districts.
But carlier there were only 9 districts,
The rest of the 10 districts were added to

" Karpataka at the time of States Rearga-

nisation on linguistie basis. Bazlisr to

1956 where were there diatricts ?  They
were with cratwhile Hyderabad. et~

erstwhile meq'
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state. They were all with there friends
-for centuries. They ounly came to us
recenily after the reorganisation of states
in 1956,

The story of the Kannadigas living in
these integrated areas is a pathetic one,
They did pay their taxes to the erstwhile
Governments, By their money, you constru-
cted and developed your language-speaking
arcas alone, You never located any pro-
ject in the Kannada speaking areas.
Neither the erstwhile Hyderabad Govern-
ment, nor the erstwhile Bombay Govern-
ment, nor the erstwhile Madras Govern-
ment located any project in the Kanna-
da speaking areas, Ten districts were
added on to us, to become part of Kar-
nataka. Was it an offence that they were
speaking Kannada. You never located
projects in their areas. What was the
irrigation in Krishna basin in 1956 in the
Kanpada speaking areas and how much
water put in use. Twenty TMC only.
whose fault was that, capacity was not
created. You exploited the Kannadigas;
you never created the capacity for them
there. You left them to suffer in the
famine-stricken areas, and you developed
yourself, because you were near the
seat of power and never allowed them
to come nearer to the seat of power.

This is the pathetic story. The house
may otherwise think: why do these Kar-
nataka people necither use water, nor allow
others to use it ? The question is not so
simple. These are the historic reasoos
why irrigation potential could not be
created in these Kannada speaking areas
which are in the Krishna basin. They were
all with those people only—all these
people. (Interruptions)

1 say this just to enlighten them.
What happened in 1951 for the First five
Year Plan while they wanted to allocate
water ? They took the allocation of pro-
jects as the basis and accordingly, they
cleated the projects, These projects
were alloted in tbere areas only. In
fact, when the Krishna-Pennar project
was to be cleared, inside the eartwhile
Madras State the Tamil speaking popula-
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tion and the Telugu speaking population
began a quarrel Then the Telugu speak-
ing people said : Krishna water should be
used only in the Krishna basin, not out-
side the basin. They never wanted Kri-
shna water to be taken outside the basin,
for the Tamil speaking people, When
Potti Sriramulu sat for the satyagraha,
this was also one of the points. Now they
have become Andhraites, and they are not
bothered, They can take the Krishna
water outside the basin, because it helps
them, It would mean outside the
basin, if it was to help the Tamils. Now
it is not like that. It is going to help
Andhra people only. Therefore, they can
get water outside the basin. This is the
theory they are propounding
(Interruptions)

About clearance, I want to tell Gover-.
ment of India : we are thoroughly convin-
ced now that since the inception of indpen
dence, for some reasons or the other the
Kannada speaking people were given a
stepmotherly treatment in the matter of
irrigation, I will tell you why.

(Interruptions)

SHRI C, JANGA REDDY : By
which Governmem ?

SHRI H.N, NANJE GOWDA : Which-
ever Government might have been there.
Dr. K, L. Rao was a Minister, He was
also a Congressman, But we know that
he helped the Andhra people, and the
Andhras must ever be greatful to him. I
am happy; let him help them, I do not
mind his having helped them, But we
must remember that he was also a Con-
gressman but andhraite,

SHRI C. JANGA REDDY : Sir, it -
was not sponsored by the Central Govern- -
ment, The allocation made to the State
under the State Plan was utilized by the
State Government,

SHRI H., N. NANJE GOWDA : We
are expressing our apprehensions, On 23rd
March 1963, what was stated by the then
Minister of Irrigation on the floor of this
House 7 He promised this House, and made
a declaration, What was that declaration ?

It was that the Nagarjuna Sagar projeot’s
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second stage would be cleared only after
the Godavari diversion to Krishna was
made. That was the assurance given in
this House by the them Minister, i.e, the
late Hafiz Mobammad Ibrahim., What
happen later ?

Later on, Dr. Rao came, He forgot
this assurance. He cleared the second
stage also. When the Bachawat tribunal
was appointed in 1969, it was all
Jait accompli.

Sir, Now I would ask to ask the
Minister, Since how many years ‘Upper
Krishna Second Stage Project is pending
before the Government of India ? Ten
years, Since how many years ago Mr,
Ayyapu Reddy you have sent your project?
Two years ago, I request Shri Ayyapu
Reddy to plead on our behalf with the
Irrigation Minister to clear our project
which is pending since long-10 years For
how many years the Upper Bharat Project
is pending 7 Why have you not cleared it?
They bave not cleared Upper Krishna
Second Stage. Why ? Because it
is covered under Scheme A of the
Bachawat Award. If Mr. Ayyapu
Reddy had gone through that, he would
uaderstood that. Why should they not
clear the Telugu Ganga Project ? Because
It is not covered by scheme A or scheme B
of the Bachawat Tribunal’s Award. Then
how can the Government of India, whether
he is seeking a clarification or doing this
or that, can clear it ? If they clear that
project, I ask the Minister if he wants to
clear this Telugu Ganga Project which is
not covered by scheme A of the Bachawat
Tribunal award ? It is the bounden duty,
moral duty, responsibility of the Govern-
ment of India to clear all the Karnataka
Projects pending with the Government of

India. Do you koow what they have
done? What is the area irrigated?
(Interruptions)

SHRI E. AYYAPU REDDY : Have
we ever objected to the clearaace of your
projects 7

SHRI H, N. NANJE GOWDA : What
"is the area irrigated by Upper Krishna
Second Stage ? 10 lakh acres where ? In
Gulburga and Raichur districts who  will
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be benefited, Not we but thzir brothers.

Those who lived with them for centuries. I
request my Andbra friends to get this
project cleared and help their brothers.
(Interruptions)

SHRI E, AYYAPU REDDY: Have,
the Government of Andhra Pradesh obje-~
cted at any time to the clearance of your
Projects ? (Interruptions)

SHRI H. N, NANJE GOWDA :1am
bappy that Mr, Ayyapu Reddy mentioned
1977 October/agreement. Does it not
states as follows : I would like to ask
the Minister, Sir,

‘““Tamilnadu shall be permitted to
draw pot more than 15 TMCft in
a year. The period of drawal
shall be from 1st July to 3ist
October of the year. The Cha-
onel from Srisailam to Somasila
Dam on Panner shall have a dis-
charge of only 1500 cuscs capa-
city.”

What is now the channel capacity ? It is
11,150 cuscs. We are not opposed to giving
Tamilnadu drinking water, It is inhuman.
But let them not project to the whole
world that Karnataka is opposing giving
drinking water, it is not like that. Under
the guise of drinking water, they should
not trap others. Thaen it further says as
follows :

“‘This lined channel shall not be
utilised for irrigation and other
coasumptive uses, The Govern-
ment of India will arrange to ins-
pect and ensure that withdrawals
from Srisailam shall not exceed
15 TMCft in a year.”"

If they are violating this agreement, if the
scheme is not covered under A, which is
notified by the Government of India, how
on earth can anybody clear that projects ?
If you want to clear this project,then clear
our projects ; they are pending for ten
years, :

What is the percentagé of the irriga-
tion in Karnataka ? It is 20 per cent,
What is in Tamilnadu ? It is 44 to 46 per
cent, What is in Andhrg Pradesh ? It ig
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42 per cent. You want that the Govern-

meat’ of India should encourage
regional imbalances in this ‘couatry,
(Interruptions)

SHRI V. SOBHANADREESWARA
RAO : Po you want some States to suffer?
What is this ? (Interruprions) R

SHRI H. N, NANJE GOWDA : Not
at the cost of Karpataka. (Interruptions)

SHRI V. SOBHANADREBESWARA
RAOQO : Their crop areas-is 90 per cent,

(Interruptions)

SHRI H. N. NANIE GOWDA : What
is-scheme ‘B’ of the award and why ?
Because, the Tribunal bas clearly uander-
stpod that Karnataka was meted out with
iajustice all through decades. Now, be-
ocause of historical reasoms and lack of
peojects dme to manipulations by the men
in office at Government of Imdia level,
Kannadigas could not create capacity for
* irvigation, That is why the Tribunal felt
the peed of Karpataka and alloited SO per
cent .of the water to it wader scheme ‘B’

1. would like to know whether the Govern-.

meat of Aodhra Pradesh would give an
undertaking to the Govetament of India
that they will never claim water for this
chanaeel after 2000 A D. Let.us koow it,
Let them give an undertaking to the Go-
varnment of India to that effect and let
Govoromest of India examine it. Then
Jet them cadl other Chwef Ministers and
Consult them, The project is neither
under scheme ‘A’ sor under scheme: *B’.
Por drioking water we ase not objecting,
Why are Kannadigas  objecting ? Why
should water go waste 7 What is the me-
thod of using the surplus water ? Can it
not be utilised in the existing chanaels ?
Why to deww up & sew chammel for this ?
Are Tami} and Andhra:people ot getting
three crops in cauvery basin, They are
using our share boosuse we  have sot
developed the-capacity in cauvery basin
again for historic reasons, Under the
guise of dginking water, they want to es-
tablish their right, which should not be
allowed. I, urge upon the Government of
India Dot t0 allow them to use our share
of water, This scheme is not covered by

DECEMBER 15, 1983

potable

HANK. Bis. 384

scheme ‘A’ or Scheme ‘B’ and they have
no authority 1o utilise this water. I cau-

. tioh. you not to clear this project unless

you clear Karnatake projecte which are
not covered under scheme ‘A’ but couud
ungder scheme ‘B’,

SHRI S G. GHOLAP (THANB) It is
a fact that Telugu Desam cannot utilise
this water for irrigation, The canai is
meant only for drinking water to
Madras. That is why, all the States have
agreed to give S TMC of water from their
share. They are investing crores of rupces
on this project. Will the Government
issue directions to the Telugu Desam
Government not (0 go ahead with their
isvestment till a final decision is taken in
this respect.

[ Translation]

*DR. S. JAGATHRAKSHAKAN
(CHENGALPATTU) - Hon, Depaty
Speaker, Sir, so far as this Telugu-Ganga
scheme is concerned, this is being bruited
about for the past 60 ycars, In 1983 uander
the benign presence of the former Prime
Minister of India, Shrimati Indira Gandhi,
the long-awaited Tolugu Ganga scheme was
approved by the Chief Ministers of four
States-Andhra Pradesh, Karnataka, Maha-
rashtra and Tamil Nadu. All these four
Chief Ministers came to the uganmisseus
decision of accepting this scheme and
allocated Rs. 633 crores for this scheme
which would provide drinking water (o
30 lakhs of people in Madras. Our for-
mer Prime Minister, Shrimati Iadiza,
Gandhi was the inspiratios behind this
agreement. Our Chief Minister, Dr, M:G.
Ramachasdran alocated Rs. 100 crores
for this scheme, The Planning Comayis-
sion has provided in the 7th Rive Year
Plan Rs, 7000 crores for provisiog of
water, But po  special
allocation bhas boen made for solvipg the
drinking water problsm of Tamil Nadu.
1 waat that a special allogation of Rs.
100 crores should be mads for Telgu-
Ganga scheme, It should be taken up as
a:ccatzally sponsered scheme. so that it
cane be implemented cxpeditiously before
the close of the 7th Plan, The people of
Tamil Nadu, particularly of Madras are
giateful to the Chicf Minister of Andhra
Pradesh for his whole-hearted ‘cooperation

*The speech morigim‘lly delmm in
Temil.
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in hoepting and  implementing this
schems.. We are equally grateful to the

Chief :Mimister of Karnataka who has

shown keen interest in solving the drinking:
water problem of Madras city. We are

indebted to our Prime Minister also in

this matter. The work is going on spee-

dily. The Central Government should

initervene to easure expeditious implemen- -
tation of Telugu-Ganga project. I demand

that all fiscal and physical measures should -
be initiated for completing Telugu-Ganga

project before the end of 7th Plan.

[English)

SHRI B. SHANKARANAND : Sir, in
my reply, I deliberately did not quote the
figures. I also did not enter into a con-
troversial area raised by hon. Members
for and against the Telugu-Ganga project.
My main intention was, not to hide any
facts from the House. But my efforts was
mainly not to create any further controv-
ersy in the matter of solving the problem.
If there were litile more timo I would have
given more details. I thought, after having
seen the arguments for and against, both
sides try to question and reply each other
by giving information and receiving in-
formation, by raising controversies, I
did not think it fit to give more details.

The whole thing starts when this
Project report was received in December,
1983, Immediately—because somebody
said from the other sice that we commit-
ted dolay in bringing out the points which
should receive clarifications frcm Andhra
Pradesh —immediately after the receipt of
the Project Report we did send —in 1984
itself —the  Government’s queries or
clarifications that were needed from
Government of Andhra Pradesh and as I
said, the replies are still awaited,

To sum up, I do not want to go into
the various things the hon. Members have
said, and 1 see that hon, Members are
very much agitated, about the injustice
done to the respective States, especially
Karnataka. May ‘I sum up somc of the
objéctions’ we bave received ?

" Sif, the House knows what are the
objections raised .by Karnataka anfl
Maharashtra against-the ‘clearance of thia
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Project. Karnataka have sent objections
to the clearance of this Project, They
are : - :

(1) That the carrying capacity of the
canal is as per the project-report;
11,150 cusecs as against 1,500
cusecs as per the 1977 Agreement,

(2) That the period of drawal would"
be for the entire year according’
to the project though the agreed’
period is only four months, that®
is, from July to October.

{3) That itis specifically stated in
October 1977 Agreement—there ig
a convention—that it is meant
only for water supply to the- city:
of Madras;

These are the stipulations made-in' the
Agreement of 1977, Itis true thwt the
water is to be used only for drinking - pur-
poses and for nothing eclse. That hay
been a stipulation in the agreement. I d&
agree, But what the hop, Member Mr:
Nanje Gowda has spoken about this point:

Maharashtra has raised objections, and;
to sum up, they are :

(i) That the Project Report is vague
about the source of water—to be
drawn and utilised,

They are challenging the very concept

"of the availability of watér-for the Telugu-

Ganga Project !

(ii) That thé project is in gross viol.
tion of the decisions of Krishia
Water Disputes Tribunal and
interstate agrecment on Madras
city water supply. :

(iii) Since the State of Andbrx Pradesh
had given conditional ' ratificatien
to the 1977 agréemient, the agrée-
ment itself may staad void,

It is a very serious objcction that they
have raised because it is Andhra Pradesh
which: bas ratificd conditicnaly. | ,

(iv) “That the- agreement “of lmlm. »
ween Andbra Pradesh and Tamil
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Nadu is not keeping in line with
the 1977 agreement.

To resolve these problems, the Prime
Minister has written to Karpataka and
Maharashtra Chief Ministers to try to find
out and resolve the problems. and he has
informed the Chief Minister of Andhra
Pradesh. As earlier stated, I myself had
gone to Andhra Pradesh, met the Chief
Minister of Andhra Pradesh, and Secretary
level meetings were held. Various efforts
are being made and I am still pursuing the
efforts, The House may appreciate that
on the one side both the States have said
that no, this is absolutely against the
Bachawat Award and should be thrown
lock, stock and barrel—that is what these
two States say—whereas, on the other side,
Andhra -Pradesh says that look, water is
going waste to the sea, there are dry lands
and the people are in urgent necessity of
having water for agricultural purposes,
for irrigation purposes. It is nobody’s
case that any provision of Bachawat
Award is illegal. Nobody challenges any
provisiom of the Bachawat Award.
Bverybody is pinpointing the Bachawat
Award though, in fact, Telugu-Ganga is
outside the Bachawat Award. This is a
funny situation in which we are all held...

(Interruptions)

SHRI C. JANGA REDDY : The name
of Telugu-Ganga might not be there in
the Award but the surplus water can be
given.

SHRI B. SHANKARANAND : Sir, I
am sorry, I am unable to make the hon,
Member know the situation. I cannot
make myself more clear than what I have.
It is true that Scheme ‘B’ if implemented—
and it is according to the observation
made by some Member that the nob-
implementation of Scheme ‘B’ is causing
injustice to Karnataka—requires the
‘appointment of a River Valley Administra-
tive Authority and that ean only be done
by an Act of Parliament and nothing else,
and that needs a general agreement between
the concerned States, We are very much
eager to solve these problems,

Reference has been made to the cleara-
~nce of Upper Krishna Stage-II, Upper
" Bhadra and other projects of Karpataka.
1 san say that all these projeets do deserve
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sympathetic consideration because I know
the suffering of the people of that side of
the country and of Karnataka, As I have
already said, I need not go into these
controversies. Rather I am willing te go
into these controversies in order to find
a solution rather than create further con-
troversy in the masses. All I need is, as
I told somebody, that I should call the
Chief Ministers for some dinner or lunch.
May I, on behalf of the Government of
India and on behalf of the House, request
the Chief Ministers of three States...

(Interruptions)
AN HON, MEMBER : For dianer ?

SHRI B, SHANKARANAND : No, to
come together and help themselves and
help this countrp to find out the solutions
that are most needed urgently for the
people who are suffering not only in Tamil
Nadu but in all these three States.

MR. DEPUTY-SPEAKER : We are
continuing discussion on the Seventh Five
Year Plan...

(Interruptions)
SHRI V., SOBHANADREESWARA
RAO : Please protect my right, The

Minister ha< has net answered my specific
question, Please come to my resue. We
have referred to the Bachawat Tribunal
Award, What is the reply of the Minister ?

MR. DEPUTY-SPEAKER : Every-
body is agreeing. There is no dispute en it
at all.

SHR! V., SOBHANADREESWARA
RAO : I want to seek a clarification.
Bven during the 1977 Agreement, the
Government of Andhra Pradesh signed it
saying that they do not affect in any way
the rights of the State of Andhra Pradesh
to utilise the waters of Krishna River for
the purpose of irrigation and other uses
in any areca aod in any manner. The
Minister has not answered to that,

SHRI B, SHANKARANAND : In my
reply in this very House last time I gave
reply to that question, Please seo that.
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MOTION RE : *‘SEVENTH FIVE
. YBAR PLAN 1985-90""—Contd.

[English)

MR. DEPUTY SPEAKER : Now we
resume our discussion on the Sevemth
Five-Year Plan, 1 would request the
Members to be brief so that everybody
can get an opportunity to speak.

[Translatien]

*SHRI R, JBEVARATHINAM (Arak-
konam) : Hon. Mr. Deputy Speaker, Sir,
I am greateful to you for giving me this
opportunitly to participate in the discus-
sion on the Seventh Five Year Plan. [
would like to recall what the patriot-poet
of Tamil Nadu Subramaniya Bharathi
sang.

Ilaiya Bharadhathinai Vaa Vaa
Urudhi Konda Nenjinai Vaa Vaa

He called for young and stout-hearted
India to come on., "Our your and dynamic
Prime Minister Shri Rajiv Gandhi, who
represents the stout-hearted India, has
really become the symbol of Subramania
Bharathi’s song, I am sure that he will
ensure successful implementation of the
Seventh Five Year Plan, which will herald
a new India without oppressing poverty
and distressing unemployment.

It is mainly due to the intervention of
the hon. Prime Minister that in the
Seventh Five Year Plan Tamil Nadu has
got the plan outlay of Rs. 5750 crores,
which is 60%, higher than the Sixth Plan
outlay for Tamil Nadu, Our Chief Minis-
ter of Tamil Nadu, Dr. M.G. Ramachan-
dran has openly accepted and acclaimed
the rule of our hon. Prime Minister in
getting this increased outlay, On behalf
of the people of Tamil Nadu I wish to
convey to our hon. Prime Minister our
grateful indebtedness for having increased
the outlay in the Seventh Plan to Rs. 5750
crores, I am sure that the people of
Tamil Nadu will reap the benefits from
this increased outlay,
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Sir, it is gratifying to note that the
World Bank, IMF and other international
monetary organisations have in no uncer-
tain terms Commended the economic pro.
gress that India has made on account of
effective implementation of six Five Year
Plans, We could have completely eradi-
cated the problem of poverty and unemp-
loyment during the Six Five Year Plam
periods. But the population explosion
has hindered our constructive approach te
these twin problems. We should stren-
uously endeavour to implement family
welfare measures during the Seventh Plan
period, so that the objective of eliminating
poverty and unemployment can be achieved
by the end of the Seventh Plan,

Here I would like to point out that
under the revised Gadgil formula 209, of
central assistance is earmarked to Siates
which are reckoned as backward by virtue
of their per capita income falling below
the aill States® average. It must be borne
in mind that the per capita income falls
in such States due to balf-hearted imple-
mentation of Family Welfare schemes,
Those States which vigorously implement
the Family Welfare schemes become the
victim due to no fault of theirs because
the per capita income 1n these States is
higher than those so called backward States,
It sbould be the other way, Those States
which have higher per capita income on
account of effective and energetic imple-
mentation of Family Welfare programmes
must be given extra 209, assistance from
the Centre as an incentive. Then oniy
throughout the country the family welfare
measures will be implemented uniformly
for the good of the eatire country, I want
the hon, Minister of Planning to ponder
over the suggestion I have made and do
something so that some incentive is given
for effective implementation of family
welfare measures.

In reply to a Calling Attention Motion
in this House, our former Defence Minig-
ter and presently ihe Vice President of
India, Shri R. Venkataraman had conceded
the strategic importance of Sethusamu-
dram project, Our former Chief of Indian
Navy had also accepted this contention
of the Government while giving evidence
before the Lakshminarayan Commities
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coastituted by the Transport Minister to
exgmige the feasibility of Sethussmudram
Project. .In reply to a Starred Question
only the other day Shri Bansilal, our
Transport Minister stated that this issue
is under the consideration of the Govern-
ment, This project was taken up for per-
Third Five Year Plan scrutiny, under the
instructions from Pandit Jawaharlal
Nehru, .But.it was not somehow included
in the Third Plan, Since 1901 this
Sethusamudram project had been recom-
mended by the British experts and after
Independence Sir C.P. Ramaswamy Aiyar
had recommended this. Sir A. Rama-
swamy Mudaliar Committee had recom-
mended the execution of Sethusamudram
project in national interest, Dr. Nagen-
dra Singh, who was Secretary to the Ship-
ping Ministry and who is presently a Judge
in the International Court at The Hague
bad also stressed the importance of this
project, The Government of Tamil Nadu
had also repeatedly sought the Centre’s
approval for this scheme. In his speech
to the meeting of Natjopal Development
Council held on November 8th and 9th,
the Chief Minister of Tamil Nadu, Shri
Ramachandran did refer to this project.
I demand that this should be taken up for
implementation in the Seventh Plan, If
that is not possible, in the interest of the
defence of the country, the Sethusamu-
dram project should be implemented as a
Defence Project without further delay,

I demand that a Petro.Chemical com-
plex should be set up in Madras: Similarly
the expansion project of Madras Fertili~
geys .should be included in the Seventh
Plan. The expansion project of Hind-
ustan Photo Films at Udhagamandalam
shomld also become a 7th Plan scheme.
Oaly the other day, on 16th our hon.
Prime Minister dedicated to the nation
the Kalpakkam Atomic Unit in Tamil
Nadu. ‘A Panel of the Atomic Energy
Commission had .chosen Koodakulam in
Titunelveli District for the . second Atomic
Rower Plant in Tamil Nadu, Nearby
Koodankalam there is Tuticorin Heavy
MWater Piant. The Heavy Water produced
#eec.can be utilised for the atomic plant
én . Koodankulam, 1 suggest that the
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second . atomic plant in  Koodankulam
must be included in the 7th Plan, We
have the All India Institute of Medical
Sciences in New Delhi which cater to the
medical research needs of Northern
States. We have no such medical research
institute for Southern States. I demand
that such a premier medical research
Institute should be set up in Vellore
where we have the world-renowned Chris-
tian Medical Hospital. The climate of
Vellore is also suitable for such a medical
research Institute. Vellore is also ideally
located and it is approachable by the
neighbouring States of Andhra Pradesh,
Karnataka and Kerala, I suggest that a
Medical Research Institute of the type of
All India Institute of Medical Sciences
should be set up at Vellore during the 7th
Plan period.

We had a discussion now for more
than two hours about the Telugu Ganga
project, There are divergent views about
this Project, Instead of planning for a
disputed project, I suggest that the long
standing Ganga-Cauvery link up scheme
should be taken up in stages. Dr. K.L,
Rao, the former Irrigation Minister had
recommended the implementation of this
project by first linking up Yamuna
and Narmada, then .° Narmada, and
Godavari, then Godavari and Krishna and
finally Krishna and Cauvery. We can try
to get World Bank loan for this project.
This will give the opportunity for our
young technically qualified unemployed
engineers to do something worthwhile.
This will also prove the best medium for
national integration. As a beginning of
our earnestness for implementing this
project, during the Seventh Plan we should
begin at least the preliminary survey work
for this gigantic project,

With these words I conclude my
speech,

[English]

MR. DEPUTY.SPEAKER : Hon.
Members, 1 have to inform the House that
the recommendations of the President
required under article 117 of the Consti-
tution of India for introduction and con-
sideratipn of five Bills which are.to be
taken now, have been received.
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(Amdt.) Bill

SALARY, ALLOWANCES ~-AND
PENSION OF MEMBERS OF -PARLIA-
MENT (AMENDMENT) BILL, 1985

[English]

THE MINISTER OF PARLIAMEN-
TARY .AFFAIRS AND TOURISM (SHRI
H.K.L..BHAGAT) : I beg to move for
leave to introduce a Bill further to amend
the Salary, Allowances and Pension of
Members of Parliament Act, 1954.

MR, DEPUTY-SPEAKER :
question is @

The

“That leave be granted to introduce a
.Bill further to amend the Salary, Allo-
wances and Pension of Members of
Parliament Act, 1954.°

The motion was adopted.

SHRI HK L., BHAGAT : Sir, I in-
troduce the Bill,

SALARIES AND ALLOWANCES OF
MINISTERS (AMENDMENT) BILL,
1985

[English]

THE MINISTER OF HOME AFF-
AIRS (SHRI SB. CHAVAN): 1
beg to.move for leave to introduce a Bill
further to amend the Salaries and Allo-
wances of Ministers Act, 1952,

MR,
question is :

DEPUTY-SPEAKER :  The

““That leave be granted to introduce

a Bill further to amend the Salaries

and Allowances of Ministers Act,
1952

The motionwas adopted.

SHRI S.B, CHAVAN :
the. Bill.

I introduce

Bl —————

PRESIDENT’S PENSION (AMEND-
MENT) BILL, 1985
L English]
THE .MINISTER OF HOME AFF.

of Leaders.of oppasition in
Parliament (Amendment) Bill, 1985

move for leave to introduce a Bill to
amend the President’s Pension Act, 1951,

MR. DEPUTY-SPEAKER :
question is :

The

“That leave be granted to introduce a
Bill to amend the President’s
Pension Act, 1951,

The motion was adopted,

SHRI S .B. CHAVAN : 1 .iotroduce
the Bill.

SALARIES AND ALLOWANCES OF
OFFICERS OF PARLIAMENT (AMEND-
MENT) BILL, 1985

[English]

THE MINISTER OF PARLIMEN-
TARY AFFAIRS AND TOURISM (SHRI
H.K L. BHAGAT) : I beg to -move
for leave to introduce a Bill further to
amend the Salaries and Allowances of
Officers of Parliament Act, 1953.

MR. DEPUTY-SPEAKER :
question is :

The

*That leave be granted to intro-
duce a Bill further to amend -the
Salaries and Allowances of
Officers of Parliament Act, 1953.

The motion was adopted.

*SHRI H.K L. BHAGAT :
the Bill,

I introduce

——

SALARY AND ALLOWANCES QP
LEADERS OF OPPQSITION IN PARLI.
AMENT (AMENDMENT) -BILL, 1985

[English]

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS 'AND TOURISM
(SHRI H.K L. BHAGAT) : I beg to move
for leave to introduces a Bill further to
amend the salary and Aljowance of Leaders
of .opposition.in Parliament Act, 1977,
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MR, DEPUTY-SPEAKER :
question is :

The

““That lsave bs granted to iatro.
duce a Bill further to amend the
Salary and Allowances of Leaders
of Opposition in Parliament Act,
1977.

The motion was adepted.

SHRI H.K L. BHAGAT: I intro-

duce the Bill.

[English]

SALARY, ALLOWANCES AND PEN-
SION OF MEMBERS OF PARLIAMENT
(AMENDMENT) BILL

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) : 1 beg to move :

““That the Bill further to amend
the Salary, Allowances and Pepn-
sion of Members of Parliament
Act, 1954, be taken into consi-
deration”’.

Sir, during the last five years, the
Salary, Allowances and Pension of Mem-
bers of Parliament Act, 1954 was amen-
ded four times, The Members would
recall that the last amendment to the Act
was made in 1983. Subsequent to that, the
Joint Committee on Salaries and Allo-
wances of Members of Parliament had
made certain recommendations to extend
certain facilities to the Members of Parlia.
ment. These recommendations were under
active consideration of the Government.
Taking into account the recommendations
of the Committee and other relevant fac-
tors, it is proposed to amend the provi-
sions of Salary, Allowances and Pension
of Members of Parliament Act, 1954.

I. It is proposed to increase the
salary from Rs. 750/- to Rs,
1,000/- per month,

2. Instead of to and fro inter-
mediate journeys by air only
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during the session periods, it is
now provided that 16 single air
journeys throughout the year
would be permissible to each
Member.

3. It has been decided to incrcase
the amount of minimum pension
of ex-MPs from Rs. 300/- to
Rs. 500/- and they would be enti.
tled to reccive a sum of Rs. 50/
for one year of service as Mem-
ber of Parliament. In order to
give due recognition 10 long years
of service by the Members of
Parliament, it is proposed to
abolish the maximum ceiling of
pension payable to ex-MPs,

4., It has been a long-standing
demand from various quarters to
give due recognition to the ex-
Members of Constituent Assembly
who can be said to be the found-
ing fathers of the Constitution
by granting them some pension,
With this view, it is proposed to
give some pension of Rs, 500/-
to all Ex-Members of the Con-
stituent Assembly, who are not
entitled to any pension.

5. It has also been decided that a
sum of Rs, 20,000/- will be gran-
ted to a Member of Parliament
for purchase of conveyance,
which would be repayable within
a period of 5 years.

6. Itis also proposed to grant a

consolidated allowance designated

- as constituency allowance at the

rate of Rs, 1,250/-per month to
each Member of Parliament.

The above mentioned proposals would
require the amendment of the Act,

However, there are certain other faci.
lities which are also proposed to be exten-
ded to the Members of Parliament by
necessary amendments to the relevant rules
made under this Act, The maximum
ceiling of local telephone calls to which a
Member of Parliament is entitled presently
is 15,000/- & year. Itis now decided to
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Parliament (Amdt.) Bill

raise this maximum ceiling to 30,000/-
free local calls per appum. It is also
proposed that trunk-call bills of Mem.
bers will be adjusted within monetary
equivalent of the ceiling of 30,000
local calls per annum.

It is proposed to provide rent free flat
aceommodation to the Members of Parlia-
ment, but those who are in occupation of
Bungalows will have to pay the full rent,
However, if any Member of Parliament
who has been allotted the accommodation
above his entitlement and is in occupation
therof, will have to pay additional non-
entitlement eharge of Rs, 500/- over and
above bis normal rent. It is proposed to
provide free wacer and electricty to Mem-
bers of Parliament up to Rs. 300/- per
month.

Since the provisions of the Bill are
of non-controversial nature, I would com-
mend the acceptance of the Bill by the
House,

MR. DEPUTY SPEAKER : Are you
speaking of three bills or one bill, Mr,
Bhagat ?

SHRI H.K.L. BHAGAT : The first will

bc taken up and then the Bill by the

Home Minister and then the two bills by
me.

MR. DEPUTY SPEAKER : Your
first bill I am taking, Salary, Allowances
and Pension of Members of Pariiament,
Abpybody wants to say anything ?

{Interruptions)

The question is :

**That the Bill further to amend
the Salary, Allowances and Pen-
sion of Members of Parliament
Act, 1954 be taken into considera-
tion.”

The motion was adopted.

MR. DEPUTY SPEAKER : Now we
shall take up clause-by-clause considera-
tioq of the Bill.

The question is :

wances of Ministers
(Amds.) Bill 1985

“That Clauses 2 to 8 stand part
of the Bill.”’

The motion was ado pted.

Clauses 2 10 & were added to the Bill.
Clauge 1, the Enacting Formula and the
Title were added to the Bill.

SHRI H.K.L, BHAGAT : Sir, I beg to
move :

“*That the Bill be passed,”’

MR. DEPUTY SPEAKER : The ques-
tien is :

““That the Bill be passed.*’
The motian was adepted.

SALARIES AND ALLOWANCES
OF MINISTERS (AMENDMENT)
BILL, 1985

[English]

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN) : I beg to move :

“That the Bill further to amead
the Salaries and Allowanees of
Ministers Act, 1952 be taken into
consideration.”’

If the hon, Members would go threugh
the Statement of Objects and Reasons, it
will be absolutely clear as to what are the
provisions which have been made in the
Bill. Ultimately all the Ministers are
M .mber of Parliament and whatever faci-
lites have been provided to Members of
Parliament are extended to the Council of
Ministers.

(a) To provide that Ministers shall be
entitled to a salary, dailly allowaees and
constituency allowance at the same rates
as 3 Member of Parliament;

(b) To increase the amount payable to
Ministers by way of sumptuary allowance
and exempt from income -tax the value of
the official residence provided to & Minis-
ter; and .



399 President’s Pension
(Amdt.) Bill, 1985

[Shri S, B. Chavan]

(c) To extend the facility of free
travel in respect of six retarm journeys per
year within India to one member of the
family of a Minister accompanying him on
such journeys,

I do net think that the Bill seeks any
more-clarification. The financial memo-
randum has been attached to the Bill. I
request the hon. House to accept the Bill.

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That the Bill further to amend
the Salaries and Allowances of
Ministers Act, 1952 be taken into
consideration,”’

The motion was- ade pted.

MR. DEPUTY-SPEAKER : The House
will now take up clause-by-clause conside-
ration of the Bill.

The question is :

“That Clauses 2 to 5 stand part
of the Bil.”

The metion was adopted.

Clauses 2 to 5 were added to the Bill.

Ciause 1, the Enacting Formula and the
Title were added. to the Bill.

SHRI S.B, CHAYAN : Sir, I beg to
move .:

““That the Bill be passed.””

MR. DEPUTY-SPEAKER : The ques-
tion is :

‘“That the Bill be passed.”

The motion was adopted.

PRESIDENT'S PENSION (AMENDMENT

BILL, 1985
[English]
THE- MINISTER

OF HOME

AFFAIRS' (8HR1 8, B. CHAVAN) : Sir, 1

beg to move ;
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of Officers of Parliament

(amdt.) Bill, 1983

*“That the:bill to amend the Presideat’s:
Pension Act, 1931, be taken into consides’
ration.”’

So far as this Bill is concerned, the-
emoluments of the President are being:
increased from Rs. 10,000 to Rs. 15,000
per mensem and the pension: of a.retiring
President is being increased from Rs;
1,250 to Rs. 2,500 per mensem. This is the
only thing which we are trying to do by
this Bill. I do not think any more expla-
pation is required, The Fipancial Memo-
randum is also attached to the Bill, I
commend this Bill for the consideration
of the House. :

MR. DEPUTY SPEAKER : The ques-
tion is5 :

«sThat the Bill to amend the President’s
Pension Act, 1951, be taken into
consideration.’’

The Motion was adopted

MR, DEPUTY-SPEAKER : The house
will now take up clause by clause conside-
ration of the Bill.

The question is :

“«That
the Bill,”

Clauses 2 to 5 stand part of

The motion was adoptéd
Clauses 2 to 5 were added to the Bill.
Clause 1, the Enacting Formula and the
Title were adde dto the Bill.

SHRI S B, CHAVAN : Sir,
move :

I beg to

*“That the Bill be passed.”’

MR. DEPUTY SPEAKER : The ques-
tion is :
**That the Bill be passed.”
The motion was adopted

SALARIES AND ALLOWANCES OF
OFFICERS OF PARLIAMENT (AMEND-
MENT) BILL, 1985

[English]
THE MINISTER OF PARLIAMENT-

ARY AFFAIRS AND TOURISM (SHRI
HXK L. EHAGAT) : Sir, 1 beg to mcve ;
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of Officers of Parliameut
(Amdt.) Bill, 1985

“That the Bill further to amend the
i : Salaries and Allowances of
Officers of Parliament Act, 1953,

be taken into consideration.”

As a sequel to the amendment to the
Salaries and Allowances of Ministers Act,
1953, it is proposed to bring an amend-
ment to the Salaries and Allowances of
Officers of Parliament Act, Since the
Speaker and the Deputy-Speaker of the
Lok Sabha and the Deputy-Chairman of
the Rajya Sabha have been given the
atatus of the Cabinet Ministers and the
Ministers of States, respectively, it is pro-
posed to amend the Salaries and Allowan-
ces payable to these functionaries on the
same lines,

However, a distinction has been made
in the case of the Chairman of the Rajya
Sabha who is not a Member of Parlia-
ment, It is, therefore, proposed to give
him a salary of Rs, 7,500/- p.m. Both the
Speaker and the Chairman of the Rajya
Sabha will be paid sumptuary allowance
of Rs. 1,000/- p.m, whereas the Deputy-
Chairman and the Deputy.Speaker would
be entitled for sumptuary allowanee of Rs,
500/- p.m.

MR, DEPUTY SPEAKER : The ques-
tion is :

«That the Bill further to amend
the Salaries and Allowances of
Officers of Parliament Act, 1953,
be taken into consideration *’

The motion was adopted

MR, DEPUTY SPEAKER : The house
will now takc up clause-by-clause conside-
ration of the Bill.

The question is :

“That Clauses 2 to 5 stand part
of the Bill.”’

The motion was ade pted.

Clauses 2 to 5 were added to the Bill.
Clause 1, the'Encctlng Formula and the
Title were added to the Bill.

ances of Leaders of Opposition
in Parliament (Amdt.) Bill

SHRI H, K L. BHAGAT : 1 beg to
move :

“That the Bill be passed.”

MR, DEPUTY SPEAKER : The ques-
tion is :

**That the Bill bs passed.’’
The motion was ade pted.

SALARY AND ALLOWANCES OF
LEADERS OF OPPOSITION IN PARLI-
AMENT (AMENDMENT) BILL, 1985

[English]

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI
H. K. L. BHAGAT) : Sir, I beg to move :

*“That the Bill further to amend
the Salary and Allowances of
Leaders of Opposition in Parlia-
ment Act, 1977, be taken into
consideration."’

It is a sequel to the earlier Bills passed
in regard to Members of Parliament and
Ministers, This is also a consequential
one,

MR. DEPUTY SPEAKER : The gques-
tion is :

“+That the Bill further to amend
the Salary and Allowances of
Leaders of Opposition in Parlia-
ment Act, 1977, be taken inte
consideration.”

The motion was adopted.

MR. DEPUTY SPEAKER : The houss
will now take up clause-by-clause consi-
deration of the Bill.

The question is :

s“That Clauses 2 to 4 stand part
of the Bill”

The motion was adopted.
Clauses 2 to 4 were added to the Bill.
Clause 1, 1the Ernceting Formula and the
Title nere cdded to the Bill.
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SHRI H. K. L. BHAGAT :
te move :

Sir, I beg

*“That the Bill be passed.’’

MR, DEPUTY SPEAKER: The

question is :
«That the Bill be passed.”

The motion was adopted.

— i . —

MOTION RE: “SEVENTH FIVE
YEAR PLAN, 1985-90,*—Contd.

[English)

MR. DEPUTY SPEAKER : We are
now continuing the discussion on 7th
Pive Year Plan. Smt, Usha Thakkar to
speak,

[Translation]

*SHRIMATI USHA THAKKAR
(Kutch) : Mr_Deputy’Speaker, Sir I am
obliged to you for giving me an opportu-
nity to participate in the discussion on the
Seventh Five Year Plan,

Planning is an internal part of our na-
tional development and democratic form
.of Government.

India is an agricultural country and,
therefore, the Seventh Five Year Plan has
laid special emphasis on irrigation and
power. I congratulate the hon, Prime
Minister and the hon. Plzanning Minister
for this. I would like to say a few words
.about agriculture and small farmers.
Uander the Land Ceiling Act, nobody can
possess more than 17 acres of land, This
leads to injustice to small farmers in many
areas, For example, my area Kutch is
rocky. The per acre yield is very low as
compared to other areasin the country,
Therefore, T would suggest that the land
ceiling for such areas and lesser fertile
areas should be fixed at 30 acres,

Sir, I would now like to express my
views on providing banking facilities in
rural areas. Though the Government’s
*The speech was originally delivered in

Gujarati :
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programmes in this regard are commend-
able, yet they are inadequate. Even today
there are villages in my constituency,
Kutch which do not have banks within a
radius of 24 Kms. J agree that it is pot
possible to open banks in all the areas
but banking facility could be made avai-
lable within 23 Kms. or the rural poor
could benefit from the nearest bank in the
vicinity.

Sir, a lignite based power station is

proposed to be set up in Kutch-Panghro

area and the work is in progress, I thank
the Government for this gesture, Besides,
I would request the Government that just
as some projects are abandoned due to
paucity of funds, it may not be done in
this case, because power is urgently re-
quired for the development of agriculture
and industries in this area,

Sir, tubewells are installed in our area
to supply water, but they are inadequate,
Something more measures sbouid be taken
to meet the water supply requirement of
the entire Kutch, At present, a substan.
tial quantum of the river water flows into
the sea unutilised. Dams should be cons-
tructed on rivers and water should be
made available to needy areas. 1 request
that more funds should be spent on these

projectis and all  possible efforts
should be made to complete them
in time. If this work is comp-

leted on war footing, we can usher in
green revolution in the entire country, If
we manage to make adequate water supply
in every nook and corner of the country,
the name of the EBighth Lok Sabha and
the present Council of Ministers would be
written in golden letters in the aunals of
history This wouid help in generating
employment opportunities for the people
affected by natural calamities and we shall
also be able to double the agricultural
production,

Sir, 1 request the hon, Planning
Minister that water from Machu Dam
may be supplied to my constituency, Kuteh
during the Seventh Plan. If the problem
of water is solved, it would help in increa-
sing the population of the border area, It
would also help in checking a .infiltration
of foreigners, Shri Rajhans bad said -in
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his speech that special attention should be
paid to the development of backward
areas. I agree to his views and request the
hon. Minister and all the hon, Members
of the the House to consider it seriously,
I request the states of Punjab and Haryana
not to raise any objection if the Centre
allocates more funds for the progress of
backward states and less allocations to
them and they should show magnanimity
in this respect because it is the duty of
the prosperous states to pay specia’ atten-
tion to the weak and the needy states.

Sir, unemployment is a serious and
burning probiem before the country today,
I would like to express my views on it
also. The Government have fixed the
upper age limit for enlry into service at
28 years. One can not get Government
Service if one has crossed 28 years of age,
But there are many young men and women
in the country even now who do not get
even a single intervizw call till the age of
28 years. At a result, they rem ain unemp-
loyed throughout their life, I wou!id reqg-
uest the Government to extend upper age
limit for entry into service to 33 years for
those young men and women who have
not received a sing!s interview call till
the age of 28 years, so that they are able
to get employment.

Sir, before I conclude I express my
thanks to you and hope that the hon,
Planning Minister will seriously consider
my suggestions and formulate an effective
scheme to solve the problem of water in
our area.

*SHRI U. H. PATEL (Bulsar) : Mr.
Deputy Speaker, Sir, I rise to express my
views op the Draft Seventh Five Year
Plan. Sir, India has been known for its
civilisation and cultural heritage over the
centuries. I would like to give a sugges-
tion in this connection to the Govern-
ment, If we forget our cultural heritage
and ruo after material development only,
a time will come when we will repent.
Besides materialistic development, spiri-
tual development is also essential, There
are many saints and sages in the country
even today. We can make use of their
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services. The State Government and the

Centre should use their services for publie
welfare., While formulating the Plans,
maximum utilisation of man power for
country’s development will have to be
emphasized, If the energy of the able
bodied and the unemployed youth is
channelised, the country can progress very
fast, It is a matter of grave concern and
distress that all the doctors and engineers,
on whom the Goveroment spends lakhs of
Rupecs, instead of giving the benefit of
their knowledge to their countrymen think
of serving abroad, Qace they go abroad
they never think of returning to their
country, The Central Government should
formulate a scheme to check the exodus
of doctors and engineers in the interest of
country’s progress and d:velopment.
Though health centres have been opened
in the rural and Adivasi areas yet there
are no doctors to look after the patients.
Government should frame strict rules for
compulsory service in the backward areas
after the compiction of medical education,
This would help in optimum utilisation
of doctors in the country.

Sir, 1 would like to mention a problem
of my state in the House. The Narmada
Project was envisaged many years back.
Our late Prime Minister, Shri Jawahar Lal
Nehru had laid its foundation stone, The
project was to be completed long back
but instead of progressing it became a
problem. I would request the Govern-
ment, through you, 10 complete it within
the Seventh Plan.

Sir, itis very important to provide
Doordarshan facility to the rural areas in
order to create an awareness there and for
their daevelopment, I woculd like that
more and more rural population should be
covered by Doordarshan,

Sir, the main aim of our Government

is to eradicate poverty and there has been
As a
result of this only 37 per cent of our pop-

continuous effort in this direction.
ulation is living below the poverty line
today. Needless to say thay this figure
has to be reduced further and for that we
shall have to strive hard, 1 would like the
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Government to formulate and implement
sueh schemes as may help in reducing the
number of people living below the poverty
line to 25 per cent or even less by the end
of Seventh Plan. Sir, I would like the
Government to gear up the administrative
machinery so that the benefits of each Plan
could reach the poorest of the pcor. A
sympathetic approach to people’s problems
and a sense of nationalist spirit will bhave
to be created among Government officials
and bureaucrats, ' If need be, they should

be imparted proper training in this
respect.
Sir, Tribal Sub-Plans bhave been in.

troduced for the development of Adivasi
arcas, At the outset, a lion's share of
the allocated funds is spent on construc-
tion of houses and purchase of jeeps and
vehicles for the use of officials. The
overhead expenditure is so Jlarge that
little funds are left for the implementation
of the scheme. Expenditure is incurred
on other heads and it is said that this is
being done for the development of
Adivasis. If need be, the hon. Prime
Minister should intervene in this respect
and solve the inter state disputes in this
respect so that Kutch and Saurashtra
could be irrigated,

Sir, Gujarat has a long sea coast and
the fishermen there are in sizeable number,
They encounter serious dangers while
exploiting the sca wealth. We must utilise
their services for- country’s development.
If need be, they should be given proper
training.

Sir, the sea coast is facing heavy soil
eresion during monsoons as a result of
rains, Sea is engulfing the coastal area
and the houses on the coast,
gramme for checking soil erosion exists
but it is progressing at a slow pace, 1
would like the pace to be stepped up so
as to save the land and coastal houses

immediately. Embankments should be

The pro-
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built on coastal areas wherever necessary
during the Seventh Plan period,

Sir, I would like to draw your atten-
tion specifically to two or three problems
of my constituency, I represent Bulsar
which is a forest and hill area, The rail-
way facility is almost nil in the area.
Keeping in view the long standing demand
of the people in this respect, the Govern-
ment ordered a survey for the construc-
tion of a railway line between Nasik and
Bulsar, But nothing was done in that
regard later on. Itis very essential to
provide railway service in the area for its
proper development, I would request the
Government to provide railway facilies in
the area by the end of the Seventh
Plan.

Sir, I would like the Government to
constitute ap Adivasi regiment in the army
so that the energies of the Adivasi youth

could be utilised in the service of nation.
Le]

Sir, I conclude by thanking you for
giving me an opportupity to express my
views on the Seventh Five Year Plan.

*SHRI B. N. REDDY (Miryalguda) :
Mr. Deputy Speaker, Sir, the growth rate
of the 7th Plan has been fixed at 59,.
This target is lower than that of 5,29, of
the 6th Plan. When the target is lower
than that of our earlier plan, I fail to
understand why it is being lauded so much.
Only the other day the Prime Minister
said that the Public Sector would continue
to enjoy the pride of place in the 7th
Plan also, But in fact it is not so, The
allocation made for Public Sector has
been reduced in this Plan, The invest-
ment in private sector has gone up. ‘Now
the estimated investment in private sector
in this plan is Rs. 3,50,000 crores. It
means that the priva e sector’s share
would be 539 of the total investment of
the Plan.  Similarly the licences of 25
public sector units are going to be cancell-
ed. As though this is not enough, many
of the existing controls on private sector
are going to be lifted. Now the role of

*The speech was originally delivered in
Telugu,
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public sector has been restricted to pro-
viding infrastructure facilities and to help
in’ continuing the ongoing projects only,
No new industries are going to be set up
in the public sector during the ensuing
plan, Al the new industries have been
Jeft to the private sector. This is a dan-
gerous trend and will open flood gates for
the multinational corporations, The
licencing policy is being liberalised so as
te help the private industries in the
country. The cumulative effect of all
these steps is that the country is gradually
passing into the hands of capitalists
People in the country will be subjected
to the brutal exploitation by the
capitalists,

They are going to be left at the mercy
of these capitalists, By allowing more
multinationals to operate in the country,
our dependence on others will increase.
Our dependence on other countries is
going to increase during the 7th Plan. We
are going to be depsndent, economically
on more countries hereafter.

Sir, it is being said that the Seventh
Plan is an employment oriented plan.
But it is in fact a job killing plan rather
than a job creating plan, That is whatI
want to say. The way the Govt, is pro-
ceeding towards automation and compu-
terisation etc, the employment opportu-
nities will considerably reduce, These pro-
grammes take away jobs rather creating
jobs. The non-implementation of land re-
forms will make the unemployment probe
lem more acute, So there is hardly any-
thing which generate employment during
the course of this Plan. Moreover many
of the industries in the country today are
sick, There are many lockouts on our

industries. The unemployment is going
te increase further due to these -
factors.

The taxation policy is also going to
hit the people in the coming years. In
order to meet the deficit of Rs. 14,000
crores, it will become necessary to tax the
common people more, Already the load of
taxation has become unbearable, Now the
people are going to be subjected to further
taxation which may break their back.
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According to Bank reports, we may
have to borrow 18 billion dollars, if we
are to achieve the target of 59, growth
rate, This will worsen our debt servicing
position, The debt servicing will go up
from 209/, to 40%.

Finally, it is the common man who
will suffer ultimately.

To sum up, increased exploitation inc-
reased taxation, increased poverty and job
killing are going to be the net outcome of
the 7th plan. The emphasis will shift
from public sector to private sector, The
country will become more dependent on
others economically.

Sir, finally I waat to say a few words
about the treatment meted out to my state
Andhra Pradesh. Lot of injustice has
been dome to my States in allocation of
fonds, The Plan size has been mercilessly
pruned from Rs, 7:00 crores to Rs. 5000
crores. Thus the Govt, has once again
tried to play with the self respect of the
Telugu speaking people and this is yet
another move of the Centre to destablise
the economy of the State, Oa the whole
the 7th Plan encourages capitalism. It is
against the professed goal of socialist pat-
tern of society of this Govt, It bids{good-
bye to the cherished goal of socialistie
pattern of society.

Sir, I thank you very much for giving
me this opportunity. Thank you,

SHRI BHARAT SINGH(Ouater Delhi):
Mr. Deputy Speaker, Sir, the House is
presently discussing the Seventh Five
Year Plan. All of us are aware of the
country’s condition during the  pre-inde-
pendence days when there were no resour-
ces, no schools, no roads, no hospitals
and low agricultural production. But
after independence Government mobilised
resources, and with its help, new schools
and dispensaries were opened and agri-
cultural production received boost. After
Bank nationalisation there was further
improvement in this respect. Better seeds
and fertilisers wcre provided and the pro-
duction increased, If more attention ig
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paid in this direction, the agricultural pro-
duction will further increase, 1 would
like to remind the Government that there
was a furore in the house in this session
over the issue of remunerative prices for
cetton to the farmers, Besides, a market
should be developed for them so that they
could get remunerative price for their
produce and hard work.

Mr. Deputy Speaker, Sir, there ars
no metalled roads from the villages to the
markets where the farmer takes his pro-
duce to be sold. Therefore, I would
request the Goversment to  consfruct
metalled roads upto the villages. If this is
done there would be more progress.

Mr. Deputy Speaker, Sir, I would also
request the Government to provide power
to small industrics and for this purpose
more power generation should be encoura-
ged. At present, the farmers are not gett-
ing adequate power to run tube-wells. A
person came to me in the morning and
reported that he had given an appli-
cation for power connection three
months back but he has not got it
so for. 1, therefore, request the
Government to lay more emphasis on
power generation so that small industries
could be encouraged. If the small scale
industries are to be encouraged then power
generation will have to be increased.
When small scale factories are set up on a
large scale it would help in reducing the
unemployment in the country as it would
provide more employment opportunities.
But most of them depend obn powar,

If there is no power, the work
weould come to a standstill and
there wonld be no progress. I would,

therefore, submit that increased power
generation is very esseatial for the coun-
try’s progress.

Mr. Deputy Speaker, Sir, the Govern-
ment has formulated a new education
policy. 1 would like to submit that
this education policy should be such that
soon after the completion of school edu-
eatioOn one is able to set up a project with
the help of Government loan.
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Now proper educational facilities are
available to the girls. Bus services should
be arranged for those girls who come from
far off places so that their studies are not
hampered.

Our young Prime Minister had anno-
unced that greater emphasis would be laid
on agriculture for the progress of the coun-
try. So, due attention should be paid
towards villages, The progress of tha
village will lead to all round progress.
There will be no starvation deaths and
all the villages, towns and cities will make
progress

In Delhi the fertile
mers is being acquired. I would like t0
say that only barren land should be
acquired and compensation should be paid
to the farmers in cheque at his doorstep,
At present, the farmers have to waste time
in court and they do not get full compen-
sation also. They should get compensation
according to the policy formulated earlier
by the Parliament. Job should be ensured
for one person in a family. We want
that the policy formulated by the govern.
ment should be followed in toto,

land of the far-

In my coanstituency, people have sett-
led in a J.J. colony, which is a resettle-
ment colony, in large numbers. A number
of houses have been constructed there but
no arrangement of sewer, water and fac-
tories has been made there to-date, The
poor can progress only when they arc allo-
wed to set up factories there, Although
the people have teen allotied houses yet
they have not got water connection to-
date, The D D A. has done its duty but
the corporation has yet to do its job so
that the poor can get the water of the
Yamupa river for drinking purpose. 1
am thankful to you for giving me time to
speak.

SHRI P, NAMGYAL (Ladakh) : Mr.
Deputy Speaker, Sir,the draft Seventh Five
Year Plan is being discussed in the
House for the lust two days. 1 would
like to express my views on some of the
issues, In this draft you have laid great
stress on food. A sum of Rs. 180 crores
has been proposed for work and producti-
vity in the public sector, A sum of Rs.
80,618 crores has been set apart for
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States. Out of this sum, Rs, 1400 crores
have b:en. earmarked for Jammu and
Kashmir,

A number of States do not utilise the
allocations made to them properly. Mere
allocation of funds is not enough unless
it is utilised properly.

I would like to give an example of my
State, The State of Jammu and Kashmir
is not allocated funds on the basis of
Gadgil formula, Gadgil formula is not
applicable there. There are some special
rules under which funds are allocated on
many considerations like difficult area,
backwardness etc, But once the State
gets the money, Gadgil formula is applied
there for the purpose of utilisation of
money, This double standard in regard to
the utilisation of funds has created imba-
lance between the different regions of the
State., While allocating the fund, Gadgil
formula is not made the basis but once
the funds are reccived, the State Govern-
ment claims that 60 per cent weightage has
been given to the population in the Gadgil
formula. They distribute the funds there
on the basis of population. The result is
that the densely populated areas like
Kashmir Valley get more funds while the
sparsely populated areas like Ladakh regi-
on or Jammu region which are backward
as well as hill areas, get less funds on the
plea of less population in those areas.
This results in their remaining under
developed. This should be taken note of,
If this yardstick is applied in the remain.
ing hill areas, I think money is nct utilised
for the psople who are living in the difh-
cult areas and for whom you formulate
plans sincerely in a real sense. In the
difficult areas, more funds are requi:ed
for communications, roads, bridges and
telecommunication. With the result, that
these arcas remain backward forever.
1 would, therefore, submit  that
in the allocation of funds to the States,
money should be specifically earmarked
for the difficult areas, hill areas, border
areas and the sensitive areas. But here
carmarking of the amount does not serve
the purpose. For example, the Planning
Commission earmarks funds for my consti-
tuency Ladakh region, but in spite
of that Jemmu and Xashmir Government
makes cut in the funds allogated for that
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region, So, I would like to request that
Government should monitor the utilisation
of funds, so as to discourage them frem
makipg cuts.

I have a number of points to raise but
the time is short, You have been laying
stress on the consolidation of holdiogs and
land reforms, Although several states
have passed Bills in regard to land ceiling
yet this is not being imp'emented and the
work of consolidation of holdings has net
started yet, Unless this work is taken up
in right earnest, there will be no headway
in the agricultural sector, Anpother thing,
in the Land Reform Act, upper ceiling of
land has been fixed, every where but it is
my suggestion that, likewise, lower ceiling
should also be fixed, Lower ceiling for
agricultural land should also be fixed
because beyond this ceiling the bolding
becomes uneconomic. So, lower ceiling
should be fixed for agricultural land so
that it may not become uneconomis. In
many areas, where our muslim brothers
are living, the fragmentations of holdings
uonder the Islamic Act has been taking
place for Centuries, With the result that
only half or one Kanal land remains in
their possession. They find difficult to
make both ends m:et with such a small
holding. So, some lower ceiling should
also be fixed. In my view, the lower
ceiling should not be less than five acres
which may sustain family. There is
need to lay stress on this point,

Stress is being laid to solve the unem-
ployment problem through NREP and
IRDP. But the banking system has to-
tally failed particularly in the hill areas
and the sparsely populated areas. The
jurisdiction of a bank is confined to a
radius of 15 Kilometres and in this way
they cannot cater to the needs of rural

" areas which are sparsely populated. So,

I would like to suggest that there should
be mobile banking system which can visit
every village to disburse loans to the needy
on the spot, There is peed to put check
on the problem of corruption which is
prevailing there, I would, therefore,
request that the limit of 15 Kilometres
should be increased,

In the end, I would ﬁke to say that
through T.V, and other media we have
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come to know that our Fipance Minister
is making surprise visits to many places
and people are being asked whether they
get loans or not or whether they get loans
in full or not. This Isa very good step.
I would suggest that special allowances
should be paid to the officers, posted in
the hill arcas, difficult areas, tribal areas,
whetever the Department— whether P&T
or a Bank, Unless you give them incen-
tive, they wi!l not take interest in their
work there, They may go to their places
of duty because it is a question of their
job but they will not work efficiently, In
an area like ours they should be given high
altitude allowance. The present allowance
given by the State Government is mcagre,
The Central Government employees are
also not getting allowances to the required
extent, I would suggest that with the
increase in the cost of living this should
be increased. The Secretaries make rules
sitting in their airconditioned rooms, They
are pot aware of the difficulties being
faced by the people of hill areas and the
tribal areas, If they go to Ladakh,
Lahau!-Spiti, Arunachal Pradesh, Naga-
land, they will come to know about the
hardships of the people. Unless you give
them ineentive there, developmental work
of the area will suffer. I express my thanks
for giving me time to speak.

[Engli.h]

SHRI AMAR ROYPRADHAN
(Cooch Behar) : Mr. Deputy Speaker, this
is the august House where you are presid-
ing. This is the august House, the highest
body of the country, Politicaking body of
this country. It is a matter of great regret
that we, the Members of Parliament, who
have gone through this planning Document
we can discuss about it, but we cannot
take any decision. We are only doing the
post-mortem job of the Seventh Five Year

Plan, (Interruptions) That is a different
thing. You have no right to takea
decision,

I think the synopsis of his speech on
this plasning Document is to lay more
stress on agricultural production and more
employment. I do not know how it can
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be achieved. In this document you will
find that the plan is a centralised plan but
you may say that itis a public sestor
enterprise plan. The additional reseuree
mobilisation from the State share is mueh
more than the Centre. It is our long-
standing demand that let the States have
their share at least of 75 per cent for the
planning, but it is not done here. The
Sarkaria Commission is there. The Report
is coming very soon, Why can't you wait
for some other time to discuss it ? Let it
be 50 : 50 at least. But you didnot de
so, (Interruptions) Another longstanding
demand is with regard to freight equalis-
ation policy. You are from West Bengal.

Sir, West Bengal
coal and

and Bihar are the
steel producing States in the
country, They are suffering a lot since
1956, In this House time and again it
was assured that it will be thought over.
But in this Plan document there is no such
thing, there is no scope or chance. There
is not a single word about it, whether
anything will be done to remedy the
situation, or not

Then, there is another thing I would
like to diaw attention in this Plan docu-
ment. This is also a long standing dem-
and of the country, that the non-industry
districts should be made industry distriets,
that is districts with an industry, And
in our country, according to the &overn-
ment figure, it is 102, Out of these 102,
forty-six are in the northern parts of Bibar
North Bengal, Meghalaya, Mizoram,
Nagaland, Tripura and Sikkim. These
arc all arcas where there is no industry,
Have you made any cfforts to have an
industry there ? You have got so many
public sector undertakings, Why do you
pot put up one in these npon-industry
districts ? You should have a plan for
industries in the Seventh Five Year Plan,
that thece should be at least one  centrally
sponsored public undertaking in each non-
ipdustry district to make it an industry
district.

Let me come to Agriculture about
which you have said so much in your Plan
document; 496 pages, running into two
voluminous boeks, Is it possible to fulfil
the targets 2 What has been our experience
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during the Fifth Five Year Plan and the
Sixth Pive Year Plan ?

the Reserve Bank
report and the World Bank report that in
the Fifth Five Year Plan the Gross
National Product did not reach the target
set.

It is clear from

The IRDP programme is a total failure.
1f we go through the RBI report and the
World Bank report, you will find that due
to ceriain reasons corruption was there
in these IRDP programmes. It was star-
ted for poor people but some middie men
and some administrative officers were bene-
fited by it, This is not my report, It is
the Reserve Bank report. It is the report
of the World Bank, (Interruptions)

KUMARI MAMATA BANERJEE :
What are they doing in West Bengal 7

(Interruptions)

MR. DEPUTY-SPEAKER : Take your
seat, :

SHRI AMAR ROYPRADHAN : Picase
do not forget that we are in poverty,
The problem is not oaly of production
but also of distribution, Sir, after the
Sixth Five Year Plan and the Fifth Five
Year Plan what is the per capita consump-
tion, according to your figures ? And what
about the Reserve Bank figures ? You
were able to raise it to 174.2 bzfore the
Fifth Five Yecar Pian and after the Sixth
Five Year Plan which is going to be over
it is only 178 !

Now you are saying that after the
Seventh Five Year Plan it will be 200, Is
it possible 7 You are having utopian
ideals, You are dreaming. Do not for-
get, the rural economy is still ip the hands
of landlords. The feudal system is still
prevailing. According to the Mahalano.
bish Committee Report 630 lakh hectares
of surplus land is available, The Second
Planning Commiitee accounted for 215
lakh hectares if the ceiling is 20 acres.
The Economic Survey of 1979-80 accounted
for 46 lakb bectares, According to a
Govéernment report in 1980, it was 38 lakh
heetases, in Government possession 21 lakh
hestares and 12.5 lakh heotares of land

AGRAHAYANA 28, 1907 (S4KA)

Five Year Plan 418

was distributed. ,How fuony it is? How
do you like to achieve the target? 1t is
very clear from the report that only
Kerala and West Bengal did major distri-
bution of the land. This is the pogition.
You can deny it,

Regarding irrigation, do not forget
that the irrigated area in our country is
only about 31 million hectares. Ouat of
that only 2v million heciares is irrigated,
That means, 84 per cent is irrigated and
16 per cent is not fully utilised. It is from
the report. It is not my report, It is the
repo:t of the Centre for Policy Rescarch
on Agriculture 1985—2000. It says :

*“The enginecring concept of water
utilisation merely Iepresents the
area of surface to which the
water has been applied and does
not take into account of the
needs of crops growa in respect
of the quantity and timing of
irrigation,*’

This is the gloomy picture of irriga.
tion, Moreover, do not forget that of
the total cultivated area only 30 per cent
is irrigated. And this 30 per cent is pro-
ducing 56 per cent of total agricultural
produce and the rest 70 per cent non-irri-
gated area is producing 44 per cent of
total agricultural produce. It is nota
good siga. It is creating regional imba-
lance, If you do not avoid it, there will
be so much partisan spirit in every State
and every where,

So many Members from this side as
well as that side spoke about the pricing
policy of agricultural produce. Do not
forget that the Agriculture Cost and Price
Commission pever du justice with the -
agriculturists at the time of fixing the pri-
ccs whether it is paddy, jute,cotton, sugare
cane, etc, The farmers are fed up with
the ACPC, They never g2t remunerative
prices for their produce, Do not forget
that during the years 1980-81, 1981.82 and
1982-83 while the prices of agricultural
inputs have been raised from 83 per cent
to 151 per cent, the prices of agricultural
produce on an average have increased bete
ween 27 per cent and 38 per cent, That
means the agriculturists lose by 56 per-
cent. It is not a question of West Bengal
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1t is the question of agricul-
They are losing

or Kerala, '
turists throughout India,
by 56 per cent.

AN HON, MEMBER : Why are you
smiling ?

SHRI AMAR ROYPRADHAN : You
say I am similing. When I see the dist-
ress condition of the have-nots, 1 cannot
shed crocodile tears like you do; I really
feel for them.

It has always been found that in bet-
ween the agriculture and industry, agricul-
tare loses. If you go into the data of the
Reserve Bank you will find that during
the period 1980-81 to 1982-83, the index
figure as in December, 1983 for the com-
modities sold by the peasants was 218
while the index figure for items of indus-
trial goods purchased by peasants was 267.
That means the agriculturist had to pay
49 per cent more to the industry,

Bven in the case of food production,
they are not getting the price of the food
which is produced by the cultivators with
their sweat and blood. According to
Reseorve Bank of India Bulletin, October,
1984, the procurement price of common
variety of paddy was Rs, 122 and issue
price was 188 in 1982-83 and the figures
for 1983-84 were Rs. 132 and 208, For
fine variety the figures are 126 and 200
and 136, 220. For wheat the procurements
prices were Rs. 142 and Rs, 151 and issue
prices were Rs. 185 and Rs. 208.

Under all these prevailing conditions

is our country how can we
aceept that RLEGP or NREP
would be able to drive out poverty

from the rural masses ? It is not at all
possible because there is corruption and
it is an admitted fact that corruption has
been nationalised by this Government, I
say that the number of unemployed people
has increased. In 1949 it was only 1.50
erores and now it is 2.50 crores, In our
country the youth are selling their blood
for their livelihood, the young ladies are
selling their chastity for their livelihood,
It is & very sad situation. So, if you caa-
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not solve all these problems, it cannot be
possible to have this plan properly imple-
mented and to make more growth in the
agricultural field, Thank you,

[Translation]

SHRI M. L. JHIKRAM (Mandla) :
Sir, this isa very important Plan which
has been formulated on the basis of the
Sixth Five Year Plan as also the require-
ments and needs of 200 AD. This is the
greatest proof of the farsightedness and
thoughfulness of our Prime Minister.

In our country, planned developmen,
has been going on for the last 40 yearst
This is a unique gift from our former
Prime Minister, Pandit Jawaharlal Nehru,
We have achieved great success in increas-
ing our agricultural Production, keeping
the inflationary trend in check and help-
ing the weaker sections of the society
through the Sixth Five Year Plan. The
Seventh Five Year Plan has also been for-
mulated on this basis, The success of
the Sixth Five Year Plaa provides the
basis for the Seventh Five Year Plan,

The aim of this Plan is to strengthen
the economy of the country, to remove
poverty and undertake special measures
with this end in view, sothat besides rem-
oving poverty, the harijans and the back.
ward classes may also get social justice,

All these things have been taken care of
in the Plan,
Sir, it is pecessary to inculcate the

gualities of discipline, self-confidence and
incessant hard work among ths people,
people’s representatives and officials for
the success of the Plan.

Sir, some people are of the opinion
that the earlier plans have not made any
impact, I would like to say to them that
the work done in the cities is quite visible.
In case they go to the villages they will
find a sea change during the last 25 to 30
years, There bundreds of people are being
given social security pension and lands for
building houses, Loans are also being
provided to them. In villages under N.R -
E.P and I. R, D, P. programmes, people

-
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are being provided employment, Drinking
water, roads have been provided in more
than 75% villages. One cannot deny that
significant progress has been achieved.

A sum of Rs, 18,000 crores will be
spent under this scheme, out of which Rs.
10,973 crores have been allotted for agri-
culture, In this plan 5.87 per cent amount
of the total outlay has been earmarked for
agriculture and related works. Whatever
research has been carried out in regard to
agriculture, is restricted to quality crops
of wheat etc. I would like that research
should be carried out on other crops in
the agricultural sector as well which are
grown in hill areas such as ‘Kodon’,
‘Kutki’ ‘Sama’ etc, so that their produc-
tion may also imcrease,
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20.33 hrs.
[SHRI SOMNATH RATH in the Chair]

An allocation of 5.4 per cent of the
Plan outlay has been carmarked for rural
development. I would request that special
attention be paid towards land reforms,
Also, special provision be made for (he
development of land in hill areas where
the land is uneven,

[English]

MR, CHAIRMAN : The Houss
stands adjourned.
20.37 hrs.
The Lok Sabha than adjourned till
Eleven of the Clock en Friday, December
20, 1985/ Agrahayana 29, 1907 (SAKA).
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